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LOK SABHA DEBATES

LOK SABHA

Friday, March 14, 1969 Phalguna 23, 1890
(Saka)

The Lok Sabha met at Eleven of the Clack.

[Mr. Speaker in the Chuir)

ORAL ANSWERS TO QUESTIONS

1. G. P's Committce on Studcnts’ Agitation
+

SHRI SITARAM KESRI :
SHRI R. K. SINHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Report of the Comml-
ttee appolinted by the Inspectors-General
of Police on the students® agitatlon in the
country bas been received ;

(b) the main recommecndations
Cummittee ;

(¢) whether Guvernment have aceepled
the recommendations of the Commitice ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : (a) Yes, Sir.

{b) A summary of the report of the
Sub-Committee on student unrest appointed
by the Ccoference of Inspectors General
of Police 1966 is laid on the Tgble of the
House. (Placed in Ltbrary, See. No. LT—
332/69].

(c) and (d) : Recommendations have
been forwarded to all State Goveroments
and Unlon Territorles’ Adminstrations.
The comments of the Unlversily Grants
Commission have also been sought.

ot e oW *E0 0 wege @iy,
e wanfea & anear fas emt 2@ &
& ) & afew o e ¢ ek fraa &

*451,

of the

2
a1 7 7z sl 7 wasdw f@aam
3q seqz & m ey fr wla § g
WIEIAq 4§37 WAFT ¥ H gar a1 WK
yfaa 7 agi geasarel Fg &1 | agi a%
7% @37 g gfam A grAt & i3 F40r
) gy geaed AE 1 A1 Al § gEwr
gf7a #1 3 3 wdfaq @ ok wgF
SEA AN Az W E A osARl WgAwt
Tad gu # 47 wet wdaw § qgar g
% za& fau gfam agifrdesi # afafy
IR ¥ Fara EIR ogdafarze, aea
Staad ar 33 2@ § 7z Ffefaar #y
uF ot afafy #ai 7 a7 fad g &
7z fazarg dar g aFar Al 3% waT
st gfaa & sfa & guiaqr w@d @ ag gl
Tzt W ag anwd fr gaa o fawifd &
3% N7 oF 4f5F 7 2w & sdfaq &
aadq g ¢ # WA ARG § AAAr ;mgar
& fr g+dia fvg straar & Sdfaq g9 ag
gfaw azifatasl a1 ag afafa aarf gz
ey gfgonfaal &1 Mz ag O 1 oF
2l aqi Ag a g ?

SHRI Y. B. CHAVAN: The hon.
Mcmber's wmain question Is about the
report of the Inspeciors-General of Pollce @
that is why I bave given the Information

about the report of the sub-commitice of
the Inspectors-General of Police.

MR. SPEAKER : He refers lo some
other committee. ‘

SHRI Y. B. CHAVAN : There are
different bodies ; particularly the Education
Ministry is going into this question on
student unrest ; the Vice-Chanccllors have
gone into this aspect and muny other pancls
of the Education Minlsrry are also going
into this problem. But the Home Minlstry
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essentially is concerned with the law and
order aspect of it, and there is no doubt
that student unrest has created some law
and order problems also.

Therefore, the Home Ministry and the
police administration have to pool together
their  professional experience  and
professional koowledge and try to see
how it can be handled. It is not
a8 committee which is goiog to provide
a solution for all studeot problems.
They have to be copsidered from different
apgles—edu cational, social and many other
angles. But there is also a facet of law
apd order to this problem and therefore,
professionals who are supposed 1o koow
the technique of keeping law and order
were asked to go into it.

st @l vA ¥/ wsgy "I,
# gg-F19 "5 o & ag  wAar M
f& sadar, IJamF AT st F @At &
@t wafrg & =it =gw fao agh o
IgiA ag adFr warar § fF gl Hag
ot guifa T & IF FA FH &
fag g%1 qfe g7 stz 9awT Ay
FATAT AT IA ATZ § JgT AMA F @Al
# oY uF gEea g 7 gmifra g 39% feo
gl & & ¥ qferm g T F1 aAAT
arfs el & &% s mwmfa #1139
qfeg g9 F3 FL AT wmiza g
At &1 9% @ FmagrAay & fama @
g% faa® g # =% afq, gw =fq,
g Fufaar gfaa & =fa @ros
gafaar G g g ag A Q) ?

SHR1 Y. B. CHAVAN : There is no

such proposal at piesent before the Minis-
try.

SHRI R. K. SINHA : The Home
Minister has decalt with the studeot
problem as a law and order pioblem. To
me, il uppears that the absence of 1esponsi-
ble student leadership in the country and
ubscove of pativoul wnd Stafe level sludent
vigenisations wic ulsu respomsible lor this
law and uvidet problem. [ or thice mooths
o weusonal problem uriscs upnd u scasonul
studemt leadersbip is wsked to tackle it on
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a basis of adveoture. Will the Govern-
ment of |odia examime the possibility of
considering it as an economic problem, a
social problem a problem of stud=nt-teacher
relationship, in which the youth and the
students should feel conscious of their place
in society ? Will there be an attempt to
evolve a national leadership which may solve
the problem in a more responsible way ?

SHRI Y. B. CHAVAN : 1 agree with
the hon. member entirely.

SHRI HEM BARUA : Since student
uorest is a social and psychological
problem, why is it that instead of treating
it as a law aod order problem, as is
demonstraled by summoniog a conference
of the 1GPs, Goveroment have not taken
steps to remove the basic causes of the
social and  psychological unrest of
students 7 May I know what steps Govern-
ment have taken in this regard ?

SHRI Y. B. CHAVAN: The hon.
member is perfectly justified in raising
tbis question. The police aspect of it is
the least important aspect of the student
problem. The Education Ministry and
other concerned ministries are looking into
it. 1 would request the hon. member to
direct this gquestion to those ministries. 1
was asked what is being dope about the
law and owder pioblem and 1 answered
it.

SHR1I SRADHAKAR SUPAKAR 1
LEven judging this problem from the point
of view of law and order, we have received
a long summary ot five pages, but it has
not dealt with this aspect whether there is
any opecestity of making a differentiation
between dealing with law and order
problem of students and law and order
problem of the public, whether it Is desira-
ble to resort to firing, or tear gas and other
things would do, ctc. May | know whether
it is nol necessary to have a differentiation
between dcaliog with studeots and the
public so fur as law and order is concer-
oed ?

SHRI Y. B. CHAVAN : If the hon.
member gues thivugh the recemmendations
lsid oo the 'Teble, be will see that the
1GPs bare mace a difleience belween
studenl problemss snd otber problems of
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law and order. [ personally favour that
as a sound approach.

st ofx v weger wAeg, & A
@ qFU g g fF oF axw ar
gg #AY oft ¥ €7 7 & fF grA wanfe
YT >TAAT F0 Y FIF A4 2 1A% q1G
ararfas oY wifas feafs ot g3 g
&1 gfar &, mms wta § gy wafe
gé Wi =g farm @ awE o wegw
Tt & 6 gy ol 7t fazafaaea &
Ayaie ¥ frear a1 wifzd 1 &Y Far &4y
w3gr Tw 9T o fawrT SE00 6%
T 6 %1 <t fasrfea & f gfva &1 fog
# gaar T1fgd, @ 1 (AR H fs &ad
gfa # fazafamrrt ¥ @waq & 78 arm
arfed | AT & Fzar sigar g & owdn
Wt g fasafaa@a § do o &to
gz 21 @ & g "R & q@AT T0gar
ghrgageayfa & fs 78 #1737 sfaen
&1 g1 qE &, 3ar FATe Fewafgaay
F F¥qd & qlo o o FTgZFH ?

SHRI Y. B, CHAVAN : Sir. the hon.
Member has raised two or three very
interesting points. Oae ot them is whether
in view of what is heppening in other coun-
tries Government s considering about
giving students the right of share in mana-
gement of universities etc. Itis a very
interesting suggestion which has been made
even before. 1 learn from the Education
Minister that such and several other sugges-
tions are now under examioation of the
Education Ministry. I wish they come
with certain proposals before the House for
the benefit of the country and also to have
a discussion etc. The other one is the
most controversial subject and that is about
permission for the police to enter the
campus. If | may take a little more time
to explain this important aspect, there are
two situations which can be thought of. One
is, when there is an apprehension of com-
mission of offence under the normal circum-
statices whether the police should enler the
campus of the university immediately they
have the information or whether they
ho uld enter only on the permission of the
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university authorities. The second Is the
ordinary commotion of students based on
their own grievances eic. The approach
is-this Government does not want to take
any decision for the State Governments—
pormally io this matter the decision will
have to be takep by the State Government—
Our thinking is—I am merely mentioniog
our thioking, | am npot giving any final
view in this matier—in case of apprehen-
sion of commission of ordinary offences
if the police get information [ think
they are bound under the law to teke
cognizance of it. If they are told that
a murder is being commitied in the
campus they cannot wait for the permistion
of the Vice Chancellor to enter the campus.
In the case of ordinary commotion of
students, their own movement etc., nor-
mally they should not enter and the rule
should be that they should not enter with-
out the consent of the university authorities.
This is our general approach. The hon.
Member for his own purpose cap apply
this principle to the situation in Banaras
University.

SHRI KRISHNA KUMAR CHAT-
TERJI : Sir, the manifestation of student
unrest in  dffierent States is one form of
violent outburst of students but the cavses
are entirely dffierent. For example, in
Tamil Nadu it is linguistic...

MR. SPEAKER : Question deals with
the report of the I. G. Police.

SHRI KRISHNA KUMAR CHAT-
TERJI ;: 1o my State only yesterday there
was a political rivalry among the students
there. Is the hon. Minister prepared to
create a psychological condition amoog the
students so that they can be given respon-
sible participation in the college and uni-
versity mapagement 7 Will the hon.
Minister assure us that a psychological
condition will be created among students
so that they can participate in a respoosi-
ble way in the governance of both college
and university 7 That will create a sense
of responsibility.

MR. SPEAKER : Itis a very good
suggestion. But we are now complztely
outside the question put down for answer.
The question is about 1GP Report. Now
we are discussing the method or approach
towards the educational  system ftsell. If
you all will be satisfied with oone question
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per day, then I do not mind ; I will give
chance to everybody. But if you want me
to cover more questions, then I have to
put some limitation on time. Further,
some of the supplementaries are entirely
outside the main guestion.

SHRI BAL RAJ MADHOKi: It is
accepted that the problem of student
unrest is not only a law and order problem,
but is an edocational problem, other
things are also involved and, therefore, the
Inspector-General of Police cannot tackle
this problem. So, it is betier to have a
committee with which the police officers
are also associated. MNow this commitiee
has made certain suggestions. One of the
interesting suggestions is that there should
he a proctorial system in all the universi-
ties and that there should be better liaison
between the proctors and the police auth-
rities. Secondly, the committee has said that
if a s;judent breaks the law, the law should
take the same course and no leniency
should be shown to him. Today one impor-
tant factor which is contributing to
student unrest, [ should rather say student
lawlessness, is that the student who bieaks
the law or indulges in criminal or violent
activities is left scot free, because the
stndents are treated as a class apart. May
I know whether government can give an
assurance that wherever law is broken,
wherever violence takes place, whether it is
by the students or others, law will not
make any distinction in its course 7 Secon-
dly, may I know whether a commission in
which some police officers and some acade-
micians are there will be set up to go fur=
ther into some of the very interesting and
important suggesions which have been made
because the police alone cannot deal with
this problem ? The educational authorities
and the police have to sit together to  con-
sider what kind of liisison could be establi-
shed between the proctorial system and the
police officers.

SHRI Y. B. CHAVAN : The hon.
Member has made yuite an indisputable

point that the law should not make any
distinction between students and others.

SHR1 BAL RAJ MADHOK :
being done.

But it is

SHRIY. B CHAVAN: But aboyt
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handling law and order problem created by
students and other people, I think that
distinction has to be borne in mind.

SHRI BAL RAJ MADHOK : What
about my second question, which is more
important. You have suggested tha tthere
should be liaison between proctors and the
police officers.  That is only a suggestion,
His something concrele been done in
regird to this very important suggestion ?

SHRI Y. B. CHAVAN : [ am glad
this question has been raised. T have
explainzd the position that these recommen-
dations have been sent to the State Govern-
ments and the State Governments are
sending their comments on them. Some
of them have accepted the recomendations
There is difference of opinion only
ubout guestions like, say, right of entry
into tne campus of the university. Some
State Governmnets have taken one
view and some others a different view.
This is not a matter which the police
can decide. It is a matter for dscission by
the educational authorities after discussion
with the universities.

Aarl gATETx A WYX St wage S
Fgw %t giagt
+

*482. o} g&rm ANT qIEA :
ot SIW W e g

741 JE-%1G AAY A7 AA K FA
0 fF -

(%) 7ar 73 o= & fF o & o
qrfiT az, wzi wf7 F§ 15 mwAew &)
UL\ €T F FAAT 147 &, AQT A FATG-
FZ QAT E qErw gfq N qwF A
FAZIAT Ag® oY gfa g ar W

(@) =ar ey feesdt Az farm &
gHIT qT frar 91 @T 8 ; WX

(1) afz gi, 9 58 gew #  wiaw
fanfq $a as w7 fagr argm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY) ; (a) No,
Sir.

(b) and (c). Do not arjse.



9 Oral Answers

ot s die el : ofmy, § o
AT wrgar g fe g amrre ao ¥
AT TETEE gor 9t fF faest wiar-
T ¥ =g were o frfewa fear @ fs
Iqeqrrqzr, gl ¥ & 15 waem 1
Uy g FEOAT A, At FqmeT
A Age &1 gfvar eqrfeq &Y gy
1 I8 FACFX F §F qeaiw & AN Fq
zq Zfee § wiEi gz wewrAw &1 feey
SFI1T § oqrT frar ? gfz af, A7 3A4
feafs sar & ?

SHRI K. 5. RAMASWAMY : No deci-
sion was taken to install a statue of either
Shri Jawaharlal Nehru or Netaji Subhas
Chandra Bose at the ramparts of the Red
Fort where the mnatiopal flage is hoisted
on the 15th of August.

st gwAtT qedt c F oaAw T
TIqT geaga: | faeet Srima F v
fafaedt o1 ¥orT 78F frar 2 f5 a2t a2
sft FIFTAF AzE FY qfqwr amdr q07 ?
FaifE aarare oft # gwifaa gur ar fs
faelt FIINTT Az gwrc a7 famg
faar &, 3937 Freafagwar sa1 & ?

g wAEa § g w6 (st
faawzm gew) : fzedft ane famm &
sEara fear ar f5 wa Aar ;I § =Nh
TN Age Tt gfaar sofex &
arg | I qr fFx ¥ e qv wfawr
aary &1 #1€ yeq17 74 fFFar 9w
far qigee ¥ FmA F1 91 | AT Qo
& weq % SaT & g fzar var fr gmid
Y ¥\ qIE T A1E 95 A& ATAT R

ol gt et . T EqT 9T
FZF 7aY 9F 16 waEg N of JELEH
¥ eag gau &FFAar frag 97 e ¥y
go w71 o f5 i gas) gzt § AT go
Yot g g A A ar W
$9ifF 9= & 9 f5d 9T fydar o
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FEAR FT TZA AT AT AT | A ¥4 Qg
HAET €@ A% 1 faa o w@r d fs
TE T 9T AqT Ot gAY W A o
sfaar samé srg ? afx g, & &9 5 W@
#egey & fanpg & fgn srgar 7

o faar wTw g ;o fagg 9%
fasiz #37 & fa¥ ox afufr &1 fawfa
famar aar g1 $2 377 FG 9147 7 I77
o fFar ar | w6 Fwg Ay D
&1 § f99% ¥ oF eq1T 9T IR AT
FArggex A7 1 gfaqar aoy 77 fawg
frar a1 1 qrag B I9gw oA AL
qr eafad Ty gvawy § gz @97 131
frT & 71 Iugw a7 97 FT T8t IJ]AAT
sfaar amd qrg 1 7Y To 0T 1€ wiaw
famig adf gur 2.

ot a7 wwwr o ;& A SrEar
g & aq1 AT A oW HAG H qAAr N
WrEATHT &1 317 & 5 «f Fars garg
Tz Qg AT I qre uFe Te ®
a1 fy & Avaeg &, zafEy dar ot
71 qfar & fam sfea e adY @ asar
& Jaf 9T wEr FgTAT AT & 7 FAT WL
FTT T8 9T fg=anT &40 fx I wgrq g1
gdgamé wig ?

ot fawar wxm gaw : AIHIT A 9T
AT F1 9 AT & | W AT g
sfAmr M AIRE T F @t § W
&3¢ & gag A 1€ 1 7@ afwfr § Ap-
#ig g5z gzeq N ¥ N F a9 wrgaTH
w1 wfafafaa #xq &, 9T 7% am a9
faqs #@F & @ g qv fAnfg ®@
FT famic gwwe wr &

SHRI RANGA : This is a very sensi-
tive subject. Whatever may be our personal
opinions in regard to one or the other or
both of them, we ail love and venerate
these two great national leaders and 1 do
not want & coptroversy to be rajsed over
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this matter. I do not think it would be
possible for anyone of the ministers also to
make any decision or to express anything
bere in the House. Therefore, may I make
this suggestion that they may take, when
they find it necessary, such of the Members
of the House who may have some views in
regard to this particular matter into consul-
tation and settle this matter in an amicable
manoer ? It is not as if there are two sec-
tions of people who are Jovers of cither of
them; all of us love them and, therefore,
it should be done in such a decent and
harmonious manner that it would please
the whole of the nation.

SHRI VIDYA CHARAN SHUKILA :
It is a very welcome suggestion.

ot ®o Yo AANT : FrEY feAl & qAdy
@ &g A fe 3 dar s qum
% q1g 7 "I fgeet” AT Am fE
R wE Fgud s AT fxar @ gafAy
gaat sfqar agi and qreft § 1 7 wE)-
T A ogr o qg¥ a3 WA WA o9r
fis 3 Sz ¥ AIF-ATY IT A1 &Y M
Wy | AWy A G 7 P A
aTg IART €2 gy wifgy wgi ¥ A3
aar &Y frard ® Aty owy fgm d@ wia-
Mg ani | & A e g e 9w
arer o a7 srar 91z ¥, zafg s
et wng 93 €27 # fAatm frar S
WEi § 47 TN A FT AT HA AT
qg It g 9T Y =ifzy @gt & oA
WE FHRUAT mE 2

ot fear @<t gew : gw A W
faarc @ e @Y eqry ax Barh gwme
w7 N7 & sfaar o Frafm fear amd
wgi Fag oAar w1 fr=rf & 8% AR
w7aT ® IHY Fom faw 5% 0 I oy
aifs § aYe i afgar @ sad fema @&
o &1 TR dar gyl
TH AT ¥T WOT ¥ZT €'Y GHF KT
®@ QM oW A fd g o wRA
¥TE oY 3§ A Ang gk 6 ag O9Y
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il gnft 1 zw AW ARt o d e W
S A E

SHRIMATI ILA PALCHOUDHURI :
Is it not possible to have both the statues
at Lal Qila and also keep Netaji's sword
over there ?

SHRI VIDYA CHARAN SHUKLA :
We will keep the suggestion in  view.

SHKI B. K. DASCHOWDHURY :
Netaji's supreme ambition was to unfurl
the National Flag on the Red Fort. In
view of this great sentiment prevailiog
throughout the country—in the minds of
the Indian people today Red [Fort and
Nataji are linked together—may I get a
straight answer from the hon. Minister as
to when the decision would be taken that
the statue of Netaji will be erected on the
ramparts of the Red Fort ?

SHRI VIDYA CHARAN SHUKLA :
We have already indicated that we want to
associate Netaji's statue with the Red Fort.
Where exactly in the Red Fort it will be
done Is a matter for consideration and
decision. That is under consideration.

o 387 & : § e wEar g F
1946 § HIFATA FeqTamg 9T AL AT
guIT 7R A1 § A9 gEE gE @,
%1 & 97§97 wA¥AT AL A1 GIEE
1% & Aas At 3gt gfae ¥ 1 Ameh
fafad $a w4 gu e = fau & qgar
A 2 fr aar gORIT AT @@ w0
fresa 73 fran 2 fe Ramolt war famar )
&1 & ag ot qqwr wmwgar g fe wa
T afyFr wifew & fre-Ae ¥ -
fooa ) dar ot & Pefem = 3w
mi¥ § ot Ay gAE genMT WAy § g
TOF) (B[ q6d & |

& gTee & ag W amar agar e
w1 qTETT 9y A7 qar Y ®7 ofqd Fo
1 g g ?

MR. SPEAKER

That bas pothing
to do with this pow.
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it waT Wi g S AT %
foF ot H3E1 a1 WY af § I§H Tg q6%
gaeg ot &1 X weA AET § I AW
ST 9rgAr 0 wiar ag Q@ ATEd
@ f faset Sy A €

gu AT Aw g ¢ fs @ @ua
feert & wmwd  aga & uadfaw
qardl & &9 qma §, aY aqr w19 w
aifaat #1¢ ¢ fea-fem i &1 w39
fea-fiem s Amrd st oS ZER
ety Aar &, faasr argee a9 afeqy
¥ g, fasrg w7 & w10 wgrar gtz gFAf
Fad & sgmragm g 5 agi fs
7z 73 wifqamzfeas @ § s ada
Aar off &, 371 S & FX F o o fa=re
FIh v gwafr faarst & faa o
a7

oft faur wear gew : g7 gw Al o<
fare 54 & Ty & afafa w0 fagta
fawar ar & 1 Y gt afafe @ gEwr
A qqrd g ovar @ w1 ux 78
affraar @ 1o & & a2
gg & fz30 ¥ a3 sz

st waT W o AF 310 FyIAr
yarz geait w1 gAafa foaen & a
# qar 4r |

sl famr = g9 : oiEY @@ qrEl 9T
g W & fay s a4y 1 ag @
gwtg &Y @ 99 qT fagre e gu fAag
a0

MR. SPEAKER : Next gquestion, Shrl
Janardbanap.

SHRI ANBAZHAGAN : Sir, before
tbe Question Is taken up for wunswer, I
would like to submit that such questions
and also such answers that involve matters
which arc compleiely under the law and
order jurlsdiction of the State Govern-
ment should not be raised in the House.
Further, this is a case which is ;b Judice.
1 also feel tbat this iovolves a political
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party, lodirectly insinuating the Commu-
pist Marxists. So, about this Question,
though it is already admitted, | hope, the
bon. Minister as well as thc Members may
co-operale in pot raising such questions
io this House—the precious hour of the
House is wasted on such questions—which
are completely under the law and order of
the Stale Government,

MR. SPEAKER : It i; oot as though
the names of ooe party is there but the
pames of differeat parties are there who
have tabled the Question. When the
Questions come, paturally, you cannot rule
out everything. We will have to admit
some of them. But apart from that,
paturally, the Ministers will be careful
envugh to sce what is the State subject and
to what extent they cap answer. | um sure,
the Ministers hnow their irresponsibility
und will be careful io that. You have also
appealed (v the Members and, when putts
ing questions, paturally, they are also
cxpectéd to be a little responsible.

SHRI S. KANDAPPAN ; Just a word.
We know what will be the answer of the
Home Minister. He will say that they arg
effectively dealing with the problem. Our
fear and anxiety is that, by implication,
this will cast an aspersion on the effective-
ness of the D. M. K, Government there,

MR. SPEAKER : There are differeat
Goveroments In different States, say, In
Kerala, West Bengal, Ovissa and all t1hat.
Let us pot lose the time of the House.
‘1be question has been admitted.

SHRI VASUDEVAN NAIR : Will you
kindly direct your seccretariat to be a little
careful io cditing Questions. | am sure
Mr. Janardhanan would not bave asked &
Question like that.

SHR1 ANBAZHAGAN: It Is alwo
sub judice ; there is a case pending.
MR. SPEAKER( 1 am sure - the

Government knows that the case is pendibg.
Shri Janaidbavan—noot bhere ; Sorl Moba-

med Imam,
Yivlence in Tanjore
+

SHRI J. MOHAMED IMAM :
SHRI C, MITHUSAMI ;

*483,
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SHRI NANJA GOWDER :

SHRI N. K. SOMANI :

SHRI D. R. PARMAR 1

SHRI C. C. DESAI :

SHRI D. C. SHARMA

SHRI BENI SHANKAR
SHARMA :

SHRI BAL RAJ) MADHOK :

SHRI RANJIT SINGH 1

Will the Minister of HOME AFFAIRS
be pleased to state !

(a) whether Government's attention
has beeo drawn to a rcport in the States-
man of the 31st December, 1968 stating
that the Marxists—Iled from—workers of
Taojore District indulged in violence on
von-Communist labour in the wake of
the Venmani Incident of the 25th Decem-
ber, 1968 ; and

(b) if 0, the reaction of Govcroment
thereto 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b).
Facts are belng ascertained from the State
Goveroment.,

SHR! J. MOHAMED IMAM 1 Sir,
this unfortunate tragedy occurred nearly
two months ago. Tanjore Is a vy fertile
area which supplies much food to the
cotire country., It was very unfortunate
that about 42 persons were massarced by
4 section of the people. 1 am not cotering
Ioto the local Governments jurisdiction.
But the fact is that these 42 persons were
mussacred by a section of the people, by a
scction of the workers, who are anxious
to impose their own ldcologles and their
own formulas, oot by peaccful methods

but by violence, murder, looting und
urson.
What happened In  Nuxalbari 7 1

think, the Communist Marxist—led wor-
kers are aozious to impart their own

ideologles...

MR. SPEAKLR : Plcase come (o the
guestion.

SHRI J. MOHAMED IMAM : This
tendency is likely to spread to uther parts
of India. Muy | know what aclion the
Gouvernment of lodla propuse to take to
pievent such lawlessncss which is being
cocoutuged and which s being spread
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by ths Communist Marxist—Iled workers...
(Interruption.)

SHRI NAMBIAR : He is completely
off the track, he is completely off the road.
He does not koow the facts. It is the
landlords who have massacred.

SHRI J. MOHAMED IMAM 1 I want
1o know what action Goveroment propose
to take to prevent spreadiog of these acti-
vities to other parts of the country.

SHRI Y. B. CHAVAN : As a matler
of fact, this question does not relate to
the facts that he is mentioning. But if
you allow me to answer, | will, because...

MR.
you wanl.

SPEAKER : Yes. You can, if

SHRI Y. B. CHAVAN : 1 do not
want to tread wrongly on the suscepti-
bilities of the other members. The fact is
that, not unly in Madras but also in
differcnt parts of the country, the relations
betwecn the tcpapts and their landlords
ure  becoming gradually ano Iimportant
problem. Such a problem is alsv raising
its head in some parts of Madras State, io
Tanjore...

SHRI RANGA :
suols.

SHRI Y. B. CHAVAN 1
laking the side of any ooec.
meotioning the facts.

They are also pea-

am not
I am only

SHRI NAMBIAR :
gress wing.

That Is the Cop-

SHRI Y. B. CHAVAN: Therc is a
Communpist wiog too. 1 am sure, in this
matter, the Madras Government is quite
aware of the sltualion. When this very
sad thing happened, they Immediately
took the necessary action, They have
uppointed a one-man commission to go
into the matter. ‘jo thls respect I will bave
to depend on thc guodscnse of the State
Goveroments, and | bave no doubt that
the State Governments will rise to the
occasion and scc that this kiod of illegal
activities do oot increase.

SHR1 J. MOHAMED IMAM: T am
uot accusing the State Governwcnt. |
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know, they are doing their best. They
might have appointed a one-man commis-
sion to go into the details of the tragedy.
But the question is this. The activities of
the Communist Marxist—Iled workers have
been spreadiog throughout the country...
(Interruptions.)

SHRI NAMBIAR : Communlsts are
spreading likc wild fire thioughout India.
They are already in power in two Stales.
They are bound to spread.

SHR1 J. MOHAMED IMAM : | must
say that a ncw form of imperialism is
practised by the Communists to spread the
Marxist ideology to the other parts of the
country. Today the Government of India,
being responsible for the integrity of the
entire country, should not close their eyes
to these things. [ would, thercfore, like
to kmow what action the Goveroment of
India is going to take to prevent spread-
ing and loculcation of the Marxist ideo-
logy- ..

SHR1 RANGA :
malice.

It is an all-India

SHRI J. MOHAMED IMAM 1 ..by
such activitics which arc spoosored by
Communist Marxist—Iled workers.

SHRI Y.B. CHAVAN: I dou not
want to discuss any political party as such
here. The hon. Member knows very well
that the party to which he has made a
reference 15 running some governments in
this country. I have no doubt that ihey
will see the spirit of the Constitution and
work accordiogly. (Interruption.)

SHRI KANWAR LAL GUPTA : He
{s getting demoralised.

SHRI N. K. SOMANI : Ubnfortunately
a climate of intimidation is taking hold of
this country, whether it is settling pro-
blems of differences of ideological opinions
or whether they are certain local feuds.

We have heard of these complaints in
the recent mid-lerm clections also. We
koow the sorry spectacle of what happencd
in the Tanjore district. 1t is ou wonder
that the State Government arc seized of
matter in a proper manner. But rccently,
Shri Nagl Reedy has openly declared that
be bas no faith In parllamentary democracy
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at all, and he has now gone out of the
party in order to create subversive
activities, because he himself has said that
he is getting out for this particular reason.

I would like to know from the hon.
Minister whether the CIB and other
Intelligence agencies of the Government of
India are fully scized of the matter and
are taking cffective steps so that at least the
demovcratic system in this country is not
allowed to be subverted and violance
resorted lo.

SHRI Y. B. CHAVAN : If the hon.
Mcmber has understood the real spirit of
parliamentary  democracy, parliamentary
democracy cannot be maintained with the
help of the policy or the CBL. Ultimately
it will have to be mainotained by the
support of the people. When | am a
realist and 1 am taking note of the realistic
position, 1 am told that I am geitiog
demoralised ; when I try to be firm then |
am told by those very hon. Members that I
am not careful about the responsibility of
the State Governments.

SHRI RANGA : He is onthe wrong
side ut the wrong momcot......

SHRI Y. B. CHAYAN : I Jou not want
1o enter into an argument with Shrl Ranga,
because this is not the occasion to do so.

SHRI D. R. PARMAR : May I know
whether it is a fact that the place whers
the incideat took place, was only a small
hut ; which was quite inadequate for the
assembling of 43 persons ? May I also
koow whether it is a fact that the persons
were murdered somewhere else outside and
the dead bodies werc brought to that
place and sct fired ? May | know whether
that is a fact that it was done in order to
abolish evidence in regard to the charges
of murder ?

If so, what is the reaction of Govern-

ment thereto 7

SHRI Y. B. CHAVAN : 1 do not want
to give any reaction, bccause it depends
on the actual facts.

SHRI BENI SHANKER SHARMA :
I have got to ask a very simple and straight
question. May 1 know whether the hon.
Minister thinks that the iocldent -ip
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Tanjore district was part of an ordinary
law and order situation ora part of a
deeprooted copspiracy to overthrow the
Government by bloody revolution ? 1o this
coutext, my hoo. friend Shri N. K. Somani

has just referred to statement made
by Shri Nagi Reddy the other dayv.
1 would further like to draw the

attention of the House to the the fact
that in West Bengal too, it is being
preached not only from the platform but in
public processions that ballot must be
replaced by bullet and processions are being
taken with sleogans and placards such as
‘Mao se Tung Zindebad™s and 'We have no
faith in parliamentary democracy’ and so
on. In this context, | would like
to know catcgorcally from the hon.
Minister whetber he thinks that the incidest
in question was an ordinary iocident invol-
ving law and order situation or was part of
a conspiracy to take the country to bloody
revolution and overthrow the government
established by uncoostitutional and anarchi-
cal means.

SHRI Y. B. CHAVAN : The quéstion
is based on certain facts above which 1
cappot say whether they are right or
wrong. Therefore, 1 do not want to make
any statement based on facts of which I
have no knowledge.

o IHUA /AT ;93 A4 A A WA
ux fAgra gaRk AAT @ 2 & oo &
wZ ¥ UHl 9T 9TAA FT qAq1 F g
Gaar fFar a2, ag A w7 2
# oA g g fe wegafa Y & g
w19A 3% wfNNIew ¥ g 78 sgaanar
fF2g & AT g @690 & o fr &w
@ ¥ faeara A & & W o agr
gz fagan & @O 99ET &A1 Az
AFTT B I T g & ! af
qIgy FZAAAT E A FAT IW AF® T3
g feamr § ang A8 4 w3 "qw
T suAT 9 T aa1 ugdfa 7t ImE
y, A4 At qrady 4 fr gq aW & wHaw
o qeq & toawr Awaer §  famarm a8
p, o fzas wifiq I@a E 9 Hoad &
o FY TeT FE UGl § I HT G
g1 | IFEAN 3T & T A H o
&l 91T T 7T & §) afew war ag Ww
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T e fr gw @er &1 ¥ gmaw femw
wiff s FFAFTRE? FHACw
79 7 oF qa1 qEl o qav  § Fwwt
faqie Rzmda # git & sk fomd
g wgr g fF gmiur T@ Aiwaew ¥
fagare g & ot gw 3w & fems wifa
| F ¥ 7 fegs sdargal TwEw-
L F F1d & M HW dATH F@AE
T g1 92717 uF sqiqF feaw sriand &1
T § | 93 9IS AIHAFT F HIETT 9T
a1 ¢ AT ANFAT F GIAF ¢ ) T q0G
#1 qfez § s & ag s Agar §
f& afz gq wwIT Y 92T 9«4 @A
w7 @ GFIT F qET AT EA, A 44r
HIFIT A1FaT F@ & fa0 g7 q%
UF a3 & fao $1% gurdt g gaEf,
ar ag FAAT F1 ATH FFT oA fodErd
& qady wzM, faaer ag geafomm @
&A1 ¢ f& war & vsg) # S A #
ETAT 2, & A7 # g FAraAY, qyEl A1}
# 2t st M T 9wy MY @ HT
F21F FTF AIFAT FT @H FT 29 |

SHRI1 Y. B. CHAVAN : As for as the
pulivy of Government is concerned, cerlai-
nly Government are determined to resist
any organised attempt at creating armed,
revolution or any violent activites, But as
the political parties are functioniog within
the constitutional framework, I do not
thiok that anybody can raise any objection
about it. Personally, | would say that
thought cannot be fought by bullet;
thought will have tu be fought with ano-
ther thought.

SHRI S. M. BANERIJEE : Prosecution
of thougut Is illegal.

SHRI RANJIT SINGH : The Home
Minpister has admiticd that he koows that
the trouble is there all over the country.
It is not only a matter of the relationship
between onc group and another, namely the
exploiter and the exploited. He himselfl
has said that for upholding democracy in
tbis country. it is the peopic who will bave
to do everything and oot only the Goverg-
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ment. The queslion arises as (o what
Government have done to instil basic faith
among the people In democracy. Every
single chaonel of democracy is being
exploited, and this Government itsell is
exploiting democracy for its aulocratic
ends.

MR. SPFAKER : That is irrelevaat.

SHRI RANJIT SINGH : Just because
1 am coming last to ask the question, you
are not permitting me ?

MR. SPEAKER : This is the question
hour ; we are not having a debate now.
He should ask a question.

SHR[ RANJIT SINGH : Other Mem-
bers have put questivns with long pream-

bles.

MR. SPEAKER : I think he has mo
question to ask.

SHRI RANIJIT SINGH : This is my
last sentence. The Home Minister is
supposed to be the man of steel in the
Government—1I spell “STEEL™. 1 would
like to ask him whether he is carbides steel
or carbon steel....

MR. SPEAKER : That is most irrele-
vapt. He can make all these remarks in
the course of his speech. But I would not
allow these things during the Question
Hour.

SHRI RANJIT SINGH : 1 am praising
him.

MR. SPEAKER : He may resume his
seat now.

SHRI RANJIT SINGH : May I ask...

MR. SPEAKER : 1 bave disallowed his
question.

SHRI RANJIT SINGH : May | ask my
question 7

MR. SPEFAKER : He would not ask
anything, because there is nothing to ask.

SHRI RANJIT SINGH : May 1 ask
how long he will keep fiddling while the
country burgs ? .

PHALGUNA 23, 1890 (SAKA)

Oral Answers n

MR. SPEAKER ; I do not think this
needs any answer. '

ot oft gaw : & wof afET A 1@
AT  1gar § e agt gr @ @ oA
o, w1 ¥ gfem ¥ Al aER W ag
& feiE s & ¥ fpar a7 &
# et wdkaw o eary Frarar Trgar g
f& Sro awo Fo ¥ Fifealsg & qerf
"X 77 oF agx wegr w1 fwar, Afwa
sifezfom arar & ogefasa Y =iv =g
T ATHIATE FT @wew a4 fway v
W ArRaNrg A7 | ¥w § Ay &
19 A7414 FT G & | & qg AT qOgw
g fr wa¥ faars g gxare g0 @ar
AT FIAT AT 21

SHRI Y. B. CHAVAN : He {3 asking
for my opinions. | am rather ioclined to
agree with him in some general propositions
that he is making...

MR. SPEAKER : He need not answer
this question. There is no question to be
answered.

SHRI S. KANDAPPAN : This incident
pertains to the clash that has taken placc
in the wake of the Venmani affair. We all
koow that the people were burnt alive, and
a grucsome incident had taken place, and
itis no wonder that some incidents have
taken place afier that, and I would have
wondered if those incidents had not taken
place. 42 persons had been burnt alive ;
it Is to the credit of the State Government
that they had taken action immediately
after that. The point on which I would
seek a clarification from the Home Minis-
ter is this. All those who were arrested
because of the incidenis were mirasdars
and landlords, and unfortunately most of
them are belonging to the Congress Party
and some of them are holding high posi-
tions in the party organisation.

MR. SPEAKER : The hon. Member
wanted others not 1o go into details because
there is an inquiry but he is himself going
into details now and giving the full details.

SHRI 8. KANDAPPAN : My questiog
is this...
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MR.SPEAKER ; Congress is condem-

ped; Communists are condemned; he is
giving a judgment in the shape of a
supplementary.

SHRI S. KANDAPPAN : Is the Home
Minister aware of the actual reality that
prevails in Tanjore 7 There are two reasons
for the prevailing state of affairs there.
One is that the mirasdars are controlled
by the party in power in Delhi. I do not
have any grievance against the central
organisation here, but thelr branch organi-
sation in Madras thought that by indulging
in these things they could topple the State
Governmeot there. So in the interest of
democracy, I would like 1o know from the
Home Minister whether on principle he
would see that within his party some kind
of decency and decorum is observed?

SHRI Y. B. CHAVAN : Instead of
asking a question, he has given some wrong
{nformation. He has said that some of
the landlords are Congressmen. My judg-
ment of the whole situation is that land-
lords as a class have no political party
affiliation. Really speaking, they always,
try to get the support of the government in
power. 1 can only say that at the present
moment fo Madras, the D .M.K. is the
Government in power.

SHRI R, 8. ARUMUGAM : The first
man who was murdered in the incident,
Shri Pakkirismy, was a« DM K. man, Be-
cause of that, the D.M K. people set fire
to huts and 42 Harijaps died. Shri Rama-
murti made a statement the other day that
the landowners mostly belonged 1o the

D.M.K. Isit a fact or not ?

SHRI G. VISWANATHAN : He did
not make such a statement.

SHRI S. M. BANERIJEE : He is mis-

quoting at this age—very bad,

MR. SPEAKER : This is not the forum
where we can prove one thing or the
other,

SHRI P. GOPALAN : It is a matter of
shame for the whole country that a few
members here are indirectly trying to
justify this masaccre by putting the entire

 bleme on the shoulders of the labourers

MARCH 14, 1969

Oral Answery 4

saying that they belong to a party which
has no faith in parliamentary democracy.
Even before this ghastly incident, three
leaders of the labourers were butchered in
the same district. In view of this, do
Government consider this as a calculated
and deliberate plan of the landlords to put
down the growing organisation of the lab-
ourers in this country 7

SHRI Y. B. CHAVAN : I do not
think | should express an opinion on
matters which are hefore the Inquiry Com-
mission and the court. This would not be
fair.

MR. SPEAKER :
Shri Berwa.

Question No. 484,

SHR1 S. K. TAPURIAH : This isa

good sign. I hope it remains with the
Home Ministry.

SHRI Y. B. CHAVAN : This is the
Naga area of Manipur.

SHRI 8. K. TAPURIAH i He still
won't take “‘Nagaland’ with him.

AN HON. MEMBER : He is willing
but it is not given.

Kidnapping of Villggers by Naga Hostiles

+
*484. SHRI ONKAR LAL BERWA :
SHRI R. BARUA :
SHRI SHRI CHAND GOYAL:
SHRI N. K. SANGHI 1
SHRI R. R, SINGH DEO :

Will the Minister of HOME AFFAIRS
be pleasad to state :

(a) whether it is a fact that four Naga
Villagers were kidnapped by the armed gang
of Hostiles in Mao Sub-division following
their refusal to pay taxes and rations during
the third week of December, 1968;

(b) il so, whether it is also a fact that
another gang of kuki and Mizo hostiles
kidnapped two non-tribals on their failure
to give a ransom of Rs. 500 each in Bara-
bekra in Jiriham and Sub Division; and

(c) if so, the steps being taken to pro-
tect the lives of the faithful Nagas from the
hostile Nagas ?

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) ; (a)- Yes, Sir.
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(b) On 15.11.1968 about 100 Mizo-Kuki
hostiles kidnapped three persons from
village Sekjang in Tamenglong Sub-divi-
sion. Oope of them escaped from their
custody the same day. Two ‘others are
reported to be in their' custody and a ran-
som of Rs. 500/- has been demanded.

(c) Police have registered two cases
which are under investigation. To counter
such activities operations by the Security
forces has been intensified.

st GiT A AT : § Mt 3
fa7 qzd aumdT & iFT wrar 41, Izt
9T IR ST F1 av @E a7
3T, 327, 9T avm fadifedi & A zAR
T & & AT 92 vF @AY qraAre #
ST & ar =< faqrdy W 9@ &, e
azi 9T UF TT 43T gAT &, WAT @rar
g1 &, T qTH | 42 FAT ¥ 717 A
a9 @ § WIT 4F@ AT JAar )
afeT ma a5 o 3g AR Fig & Ad 77
3w 2ard YT fay ax faq 39y a2
T AT 2, 399 [T aT @ A
g7 1% A fAFAqr g 2 A #
ST T1gar g fF 9 gege @& go at4y
# ¥ wa AT &, IAFT AT W FT
78l aFq, fady Al W 9wy A
A W1 g9 Tadr nxft @ ag A
faa® fF 949 T FT A% A ATET F
1967 & G F FTATT FAT AT IS0
UFT T 0% T § EHRL AN 9T
AT § g T IR HF, TEF IW
qaEE’?

SHRI Y. B. CHAVAN : There is no
such proposal.

ot glere qrer d7ar : § 35U W@
qg AT WIEAT § 5 aEIA w7 aF
foraa FatdY Armel 3 Rorwaa qrme) &Y
warar & ar wew foar @ ar g2T @ @ad
& e armel ®1 wizT g sfafqay
§ary wTaw AT g ?
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SHRI Y.B. CHAVAN i1 would re-
quire notice for that.

)

ot siter Maw @ weaw qEET, W
HATAIC 9 ¥ 48 991 99 @ g fF
ZA AETT AP T # JET aewi A
fastr % & ot =zt & 2fn A5t Rz
F197 7xi a1 ¥ FI@EEN 72 T WA
FT 946 FA § | ITH T AIZEA TAA
# IAEY AAM VEFT §  A77 3% A
fagdx fadl # g€ &1 9ad fFax & wram
TUTEH & AT Arqw FARA A0 E QK
st mnzAn ¢ B fEad wa awe & A
# oy aeAi Y fosr e # AFTAg § 7
fea® 9% & 72t 9T g7 qm & o
fFar g &1 93@ T @& ? I
afafafudl #1 A% & fay g a0
Fzw 331 W & frad FEmare Amml S
ag fand amt wiafea 7wy a9 ?

SHRI Y. B. CHAVAN : Really speak-
iog this question does not relate to the
question asked. Even then I would like
to offer some information. [ do not want
to refuse any information. We are told
from time to time certain information
about Nagas who went to China for
getting armed trainoing and arms in
the last two years. | can mention some
figures approximately, 1 do pot waot to be
held down to these figures. Roughly about
4,000 Nagas left Nagaland for getting train-
ing from the Chioese, out of which roughly
about 900 to 1,000 people have come back
in the course of last year. Out of the
remaining 3,000, about 2,000 have entered
Burma, and most of them have poised
themselves on the border of Burma and
India to try to enter India. Security forces
have been resisting this, and watchiug
this area very carefully, and for the last
six months they have not been able to
enter, but the latest information is that g
group of about 100 people have entered
India, and it is probably this group which
had the encounter with the Assam Rifles.

AN HON. MEMBER :
2,000,

More than
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SHRT Y. B. CHAVAN :1 am giving
the figures according to my information,
you can give your information.

In that encounter it is difficult to say
how many casualties were imposed on the
other side, but on our side three persons
were wounded, six persons were missing,
out of which one body has been found, a
dead body.

SHRI SWELL : 1 greatly appreciate
the frankness of the Home Minister, but
his statement has confirmed some of the
worst fears uoder which 1 have been
labouring. Reports that have been coming
from Nagalaod have been most disturbing.
In the last few days the reports are that
the Nagas who have been trained in China
have succeeded in getting into the Mao
subdivision of Manipur and ‘other parts of
Nagaland in batches. Then, on the 3rd of
this month the Chief Minlster of Magaland
made a most startling statement which any
Chief Minister can make. He said that
the Chinese trained Naga guerillas with
sophisticated arms and equipment were
massing in and around Kohima town. It
is not only a question of clashes in the
border; it is the massing of Chinese trained
Nagas around Kohima which is the head-
quarters of the State of Nagaland.
Reports yesterday and today are that there
have been clashes on our border in the
Tuen Sang area of the Indo Burmese bor-
der and a thousand of these Nagas are
massed from the northern tip of Tuen Sang
district to the southern 1ip of Manipur.
In view of all these things, may I know
from the Government—because the Minis-
ters of Home Aflairs and of External Affairs
ure concerned whether the Government is
going to place a full statement in the
House with rsgard to the situation in
Nagaland.

SHRI Y. B. CHAVAN : | may not be
able to answer this question because I can
give the information that 1 have. If it is
& question of making a full siatement the
hon. Member may direct his question to
the External Affairs Ministry.

ot grFR W s ;. § Sl Agaa

¥ awa wrEan ¢ 6 @) avn dawe @
fatfgEt aro i X § o farer w9-

g fay arar & % qfcare &
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FT ¥4 AT §G wgrgar A § ar W}
1 FA @ agfrad ae W E ?

gaR, ot groy qarar @ g gl
IR zaR gl vy @, 9% fwaq
a2 7z A TvEr | AfET IAw A 5AE
3, gg% 71 ag ITAT 9q ¢, A7 fre
gay ¥ W1 WE ) WY [aF 000 AW
syfeq o7 9% &, @Y & 943 FOA7 AEAT
374 ¥ fRadl &1 w9a wie frar § At
fradl qr gFaRr IqMaT ¢ 7

SHRI Y.B. CHAVAN : Encounters
take place from time to time and I doubt
whether we shall be able to give detailed
information about the other side. But I am
sure that the casualties from the police
forces have been properly compensated.

SHRI BASUMATARI: 1 have been
hearing the replies that were given by the
hon. Minister in reply to questions by hon.
Members, I want to koow whether the
hon. Home Minister feels that these are
the repercussions as a result of the small-
ness of the States.

SHRI
think so.

it TR AqTe armaT & g oft
& qraT wngan g fE ar fadfeat @
aft #ar wod goAy gTerr &Y A A
g A fE QA A e A F<
faawt 78 ofcum @ f5 age &t a=-
H&qT A1 G & M W ARG w6
THT HC o A ATFHAE & W@ &7
g ag § &5 s aum ety Armete
# miee agt & et ¥ W agS
X § Y 9 Wi groe grEr aEm
IR T A FT QAT | G ¥ HTA
7O TWAwE R WE A
R|IW IO AW FR IR E?

SHRI Y. B. CHAVAN : 1 think the
Nagaland situation has been discussed haro

50 many times and certainly we are aware
of the actjvities of the hostije Naga organi-

Y. B. CHAVAN:; 1 do not



” Oral Jll.rwn

sation with whom we are dealing for the
last so many years. If I can risk my own
assessment of the problem, I think at the
present moment the civil admioistration is
on top of the situation as has been
demonstrated by the recent general election
held in Neagaland.

SHRIMATI SHARDA MUKERJEE !
We understand that there is a dual com-
mand in this area—the military command
the border security force. In view of the
deterlorating cunditions, has he given
authority to the commandiog officer there
to take such action as is necessary when
somethiog like this heppens within this
area ? Or does it meao that we have
military in certain area but they are
debarred from taking action. That is why
I wapt to know whether the Government
have come to any decision regarding glving
authority to thc military personoel also.

SHRI Y. B. CHAVAN : The hon.
Member should koow ooe thing : that
there is somethiog like a civil administra-
tion there. The Nagaland Government is
there, Naturally, in that area, the auth-
oity of the civil administration must have
supremacy. | have no doubt about it But
as far as the operations of the security
force are coocerned, there are no lwo com-
mands ; there is ooly one command, and
that command is the command of the
army.

SHRIMATI SHARDA MUKERIJEE:
In view of the deteriorating conditions, it
happens that there is sometimes dual
authority.

SHRI Y. B. CHAVAN ! | would like
the hon. Member to take certain facts from
me. There may be the border security
force but they are uoder the army there.
(luterruption).

MR. SPEAKER :

SHRI HEM BARUA: Is it oot a
fact that recently about 250 Chinesc-traiocd
Naga hostiles coteted this country via the
Muo division of Manipur and your security
force could Dol takc any aclion against
them ? (b): Is it not also a fuct that at
preseot the theatre of operation by the
Naga bostiles bas been sbified ro the Mao

It Is one command.
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division of Manipur which s under your
direct control and, if so, what steps have
you taken to sec that it does not extend to
the Mao sub-division of Manipur ?

SHRI Y. B. CHAVAN : As faras
part (a) of the queslion is concerned | have
certainly given some information that a
group of Chinese-trained Naga people have
entered Nagaland and it is that particular
group which clashed with the Assam Rifles.
About the other point, | think I will require
scparate notice.

MR. SPEAKER : Shri Vasudevan
Nair raised a point that the first name of
the questioner in Question No. 483 could
not be Mr. Jinardhaman. | have got it
verified ; it wus not ;Mr., Janardhanuo ; It
was Shri Muthuswaml. It Js a mistake.
It was Mr. Muthuswaml who was the
yuestioper. 1 am very sorry. I have got
it veritied.

Now, let us proceed to the Short Notlee
Question.

SHORT NOTICE QUESTION

Beri Commission Report
+

SHRI N. K. SOMANI :

SHRI MEETHA LAL
MEENA :

SHRI D. N. PATODIA ;

SHRI A. SREEDHARAN :

SHRI 8. K. TAPURIAH :

Will the Minoister of HOME AFFAIRS
be pleased to state :

(a) whether the Berl Commission Re-
poit on the Jaipur Police Firing has heen
submitted to the Government of Rajasthan;

(b) whether the main recommcndations
of this report have come to the notice of
the Government of India ;

(c) whether the Berl Commission bus
strongly criticised the unjustified Griog in
Jobri Bazar, Jaipur ; aod

(d) the sieps Lo be taken by the Guvern-
meot of india w prevenl flurtber rawmllw
uf such Police excesses ?

S.N.Q. 6.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). Yes,.
Sir.
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(d) State Government is examining the
report. It is for the State Goveroment to
take appropriate action in this behalf.

SHRIN K. SOMANI: In view of
the fact that this is a wholly unjustified
firing which bad taken place when Rajas-
than was under President's rule two vears
ago by design and the conoivance of the
Central Government. a fact which you bave
very meanlogfully and significantly com-
mented upon yesterday at the Rotary Club,
(Interruption), and in view of the fact that
the report of the Beri Commission which
has brought to book the guilty officers and
policemen has been referred to the Govern-
ment of Uttar Pradesh by the Rajasthan
Government 50 that more than one State
Government s involved, may | know what
particular slteps the Government of India
are going to take to bring to book these
people who are guilty and who bave been
found guilty by the Beri Commission and
in view of the complextiy, may 1 know
whethzr the report of the Beri Commission
would be placed on thc Table of the
House ?

SHRI Y.B. CHAYAN : The hon,
Member can certainly have a copy of the
report which has been placed on the Tablc
of the Rajasthan Assembly. It Is a public
document. If he wants to have a copy
of it, he can certaioly have it. A public
document need not be placed on the Table
of this Housc, Now, in this matter, the
State Government is examining the report.
The Legislative Assembly of Rajasthan has
discussed this report.

SHRI N, K. SOMANI : Two months.

SHRI Y. B- CHAVAN : | am not
responsible for it. Let us hope that they
will take some action about it as quickly
a8 possible.

SHR1 HEM BARUA : How can one
State Government take action against the
police of another State Goveroment unless
the Centre co-ordinates it ?

. SHRI N. K. SOMANI : | have ralsed
the point but it has not been snswered by
fthe Home Minlster. More than one
State Government Is involved. The firing
and the appoiniment of the Beil Commis-
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slon were during the President's rule. and
therefore, now the Central Goveroment
cannot step aside and abdicate its respoosi-
bility and authority and say nothing can
be done.

SHRI Y. B, CHAVAN: The hon.
Member has completely misunderstood the
facts. When the police force of Uttar
Pradesh was involved In It. the Rajasthan
Government in this matter will consult the
Uttar Pradesh Government and not the
Central Government, (lnterruption)

SHRI N. K. SOMANI :
President's rule.

It was under

SHR! Y. B. CHAVAN: It
fact. The hon. Member has agaln mls-
understood it.  When the firing took place
it was an elected Goveroment that was
functioning in the State. There was no
President’s rule at that time.

is oota

SHRI RANGA : What about the
polnt raised by the hon. mmember from
Assam about those people who were
brought from other States and with whom
the Beri Commission had found fault ?

MR. SPEAKER ! He has answered
that the Rajasthan Government will nego-
taiate with the UP Guvernment and it will
nut go through the Central Government.

SHRI RANGA : It is becausc of the
good offices lent by the Goveroment of
India through tne Governor at that time
that police from some other State was
depuied. It is the responsibility of the
Guvernment of India.

SHRI Y. B. CHAVAN : If the Acharya
is u little patient with me, 1 will convince
him. When the firing took place, there
was 00 President’s rule.

SHRI S. K. TAPURIAH : Mr. Somanl
said ,when the Commission was appolnted,
there was President’s rule. ([nterruption)

SHRI N.K. SOMANI : The main
brunt of my question is this. When the
Berl Commission was appoloted, the State

State was under President rule.

MR. SPEAKER : He says, no.
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SHRI Y. B. CHAYAN : I have not
said that. 1 said, when the iocident teok
place, about which an enquiry bhad to bz
made, there was no President’s rule. Afier
that, the President's rule come. But it
was the State Administration which
appointed the Commission. It is not a
Central Government decision. Now when
the report has been received, there is a
proper Goveroment functioning tbere.
When certain police forces were deputed
to UP, they were not deputed by President’s
rule. They were deputed by the UP
Goverement. Now the Rajasthan Govern-
ment will certainly consult the UP Goverp-
ment in this matter.

SHRI N K. SOMANI : The enquiry
began with an Additional District Magis-
trate. Under instructions from the Govern-
ment of India, this was referred to a judge
of the High Court. The Chicf Jusiice of
the Rajasthan High Court took a definite
undertaking from the then Government
which was ruliog the Statc in the name of
the President that whatever findings and
recommendations of the Beri Commission
would be released, they would be accepied
in toto. Otherwise, no High Court Judge
is golng to sit upon it if his findings are
going to be scrutinised by any Deputy
Secretary or any execulive authority. Now,
two months after the report has finally
come out and has been submitted to the
Government of Rajasthan. the present
Government is trying to get out of that
responsibility and says, it is nobe of our
business. May | koow whether, in the
interest of future enquiries in this country
into public affairs, he would advise the
Rajasthan Goveroment to accept in fore
the recommeondations, as per the frm
commitment made ?

SHRI Y.B. CHAVAN: 1L is none
of my bosincss to advise the State Govern-
ments.

SHRI D. N. PATODIA : 1 do not think
the Home Minister will be able to get
away from it as caslbly as he wants to ;
Elther be Is igoorant or he is deliberately
tryiog to mislead the House., The facty
of the case are very clear. This Commissivn
was appointed wheo the State was under
the President’s rule and the Governor was
acting under the advice of the Ceotral
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Government, In that situati on, a specific
undertaking was given to the Chiefl Justice
of Rajasthan High Court that whatever be
the findings of the commission, they wiil
be accepted in toro, Now the Home Minis-
ter has just now said, it is for the State
Goveroment to take actlon. It is very
fundy. 1 would icfer to the debate in the
Rajasthan Assembly recently wheie the
Home Mipister of Rajasthan said that
because the commission was appointed at
a time when Rajasthan was under Presi-
dent’s rule, it is none of their business.
It is on record. Shii Damodarlal Vyas,
Home Minister, has said clearly oo the
flvor of Rajasthan Assembly that because
the Rajasthan Government at that time was
under President’s Rule it is not thelr busi-
ness. The Centre says that thc State will
do and the State says Lhe Centre will do.
The only thing that the Berl Commission
has done is to completely expose them.
Firing was resorted to and everything was
done with the coonivaoce belween the
State Coogress Party, the Governor and
the Ceotral Government. 1 want 1o ask a
very plain question. In view of the
circumstances, will the Central Goveroment
ask the Rajastban Government, firstly, to
explain to them why under these circum-
stances the Rajasthan Government is not
prepared to accept the findings v roro and
secondly, are they prepared to ask the
Rajasthan Government that all the findings
have got to be implemented ? A directive
must go from the Centre, Unless a
directive goes from the Centre they are
not going to abide by the recommendations
of the Commission.

SHRI Y. B. CHAVAN : The hon.
Member has expressed an oplolon in this
matter. What can I do ? 1 do oot under-
stand...

SHRI RANGA : It Is a question of

honour of the Union Government. You
have given your word.
SHRI Y. B. CHAVAN : 1 have not

glven any word anywhbere.

SHRI RANGA @
mcat has done,

SHRI KANWAR LAL GUPTA 1 Sir,
be Is not aosweriog properly.  He 1 evad-
ing the issue.

The Union Govern-
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=t aq fawd : geaw 7z, 02 N
73y ¥ AT A" famaned |

SHRI Y. B. CHAVAN:
evading the issuc.

] am pot

SHRI KANWAR LAL GUPTA : You
murder democracy and you do not want to
reply.

MR. SPEAKER : Order, order.

=t gER T wgEy - v e A8
saq | & wgrzg 1R 3@t 9T SanR
Z

MR. SPEAKER : Order, order. 1 am
on my legs mow. I am repeatiog what |
said earlier. If the Minister's answer is
not satisfactory the hon. Member who put
tbe question will have to get up and point
out that the answer is oot satisfactory.

oft we fawd : weaer wgtag, 97 0F
sgaEqT &1 qATH ...

MR. SPEAKER : Order, order. 1 am
not allowing anybody to speak when 1 am
on my legs. Even Shri Madhu Limaye has
to sit down and follow some rule.

sl g&w W wgaE : A1 &1 9
FaT § A AH wgm &
famarsd |

MR. SPEAKER : Order, order. 1
capnot amswer you. I can answer Shri
Kanwar Lal Gupla or Shri Madhu Limaye
but not Shii Kachwai. | was saying that
if the Mipister's answer is not satisfactory
the hon. Member who has put the ques-
tion must get up and say that. Then therc
will be some order in the House and the
Minister can answer. Instead of that il a
dozen hon. Members get up and shout who
vdn understend them 7 MNeither the Minis-
ter nor the Speaker can understand (beir
gtievance. Here, Shri  Patodia put a
supplementary and the Minlster answered,
Immediately Shrl Kachwai, Shri Berwa,
Shii Krowar Lal Gupts and 4 dozen others
got up aud staried shouting. Hon. Member
who shoutanoot have the monopoly, It
must bo broken sawe day. o this House
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every Member has equal right. If the
Member who has put the question gets up
after the answer has been given and says
that the answer is mot satisfactory I can
understand that. 1 can also understand
the leader of his party getting up and
supporting the Member's grievance. If the
whole House, if all hon. Members like
Shri Kachwai Shri Berwa and others want
to heip the Member the Member himself
goes in the background.

SHRI1 D. N. PATODIA : T stated that
the Beri Commission finding has only
vopnfirmed the situation that prevail at that
time,—that there was copnivance between
the Central Government, State Congress
Party and the Goverpor—and it has stated
that the police firing was completely un-
justified. Io view of that, may | kpow
whether the Central Goveroment is pre-
pared to give a directive to the State
Government to accept these recommenda-
tions n gere and, secondly, whether the
Central Government is prepared to ask for
an explanation from the State Government
why they are not prepared to accept these
recommendations in toto 7

SHRI Y. B. CHAVAN : | can tell the
hon. House what, really speaking, hurt me.
I was cnarged of evading an apswer. I
may tell this hon. House that this is, as a
matter of fact, a short notice question, If
| wanted to evade an aoswer, | could very
well have refused to answer the question.
But my attitude was pot to evade an
answer ; my attitude was to give informa-
tion to the House., You can certaioly
disagree with me, you can criticise me—1
bave nothing to complain about that—
but you cannot charge me with an attitute
of evading Information, when I am giving

information,

Coming to the question, as I said, the
State Government is examining the report
and it Is expected that the State Govern-
ment will take a decision. 1 will be glad
if they accept the recommendations of
the Commission. But when the State
Goveroment is cxamining the report, where
is the question of giving a directive ? That
is the only small point 1 am making. About
the other State Governments, even If in-
formation i3 asked, the question of State
autonomy is brought 1o, But if itis a
Coogress Government then there is no
question of State autoovmy ?
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SHRI D. N. PATODIA 1 The question
of directive arises because it was the action
of the Governor who is a representative of
the Centre. Secondly, Shri Damodar Lal
Vyas very clearly stated on the floor of
the State Assembly two or three days ago
that they are not prepared to accept what
was committed by the previous government.
1t is on record for all to see.

SHRI Y. B. CHAVAN : 1 have not
seen the report. Without seeing that
report 1 cannot make any comment. But [
hope that no responsible person would
make such a statemeut.

SHRI D. N. PATODIA : He has made
that statement.

MR. SPEAKI[R : Shri Tapuriah.

SHRI NAMBIAR :
look to this side also.

Sir, you should

MR. SPEAKER : [ have togo by the
list of printed names here ; your name fis
not there.

SHRI1 NAMBIAR : The prioted names
are giving the trouble.

MR. SPEAKER : 1 am following the
established practice. The names are
called according to that order. Even be-
fore that list is exhausted, an hon. Member
whose name is not at all there, gets up and
says that he should be given an opportu-
nity. 1 cannot do that because that would
be going away from the principle which we
have followed so long. Today it so happe-
ped that all the questions have been put
only by the opposition ; I could not turn
the other side at all. Does it mean that I
do not want to give opportunity to them 7
No, not at all. It only means that
questions were glven notice by this side, so
far as today is concerned.

SHRI S K. TAPURIAH : During the
last two months two very significant things
bhave happened in the country which have
a direct bearing on the sordid case of
collusion between the Central Government
and the various State Governors—one is
the result of the elections in West Bengal
and the other is the Beri Commission
Report, which bas again condemned that
collusion. Thoese who bave seen this

PHALGUNA 23, 1890 (SAKA)

Oral Argwers k|

Inquiry commission report and those who
have watch:zd the Rajasthan affair duriog
Fabruary-March 1967 have no doubis in
their minds about the present goveramsot
of Rajasthan, They hive no doubts at all
that the present governmsat which s
functioning in Rijisthaa, about whizh the
Home Minister said that thev are compes.
tent to take aztiva, this is not a legitimle
governmz2nt sired by the psople of Rajas-
than. I do not kiow how to dzscribe ao
indeceat act in decent words ; so, [ do not

kaow what language to use about this
government, but it is deflaitely not a
legitimate government. Only tca days

bick the Prime Minister had said on the
floor of the House—let ths oppasition co-
operate with us in setting things right. We
are prepared to co-operate. but only on a
clean slate,

To create that clean slate and to clcan
the dirt that is existing there, will this
Government, in an effort to cleanse the
State and to take our co-operation, ask the
Chief Minister, Shri Sukhadia, to resign
and ask for the dismissal of the Govern-
meat and for a mid-term poll 7 We are not
asking fot the creation of starus guo ante or
for putting up the Oppsition thzre ; we
are brave enough to go to the polls Wil
they ask for their dismissal and for a mid-
term poll ?

SHRI Y. B. CHAVAN : The hon.
Member ceriainly is entitied to his own
opinion : I have no quarrel about it. Only
the other day we were discussiog and
discussing rightly the right of the State
Legislature to decide the fate of the
Government there.

SHRI S. K. TAPURIAH : That was
denied by you at that time,

SHRI Y. B. CHAVAN ; Oaly because
there is the Congress governmeat in
Rajasthan and not the Swatantra govern-
ment, are we going to change the princi-
ples of democracy now 7

SHRI S. K. TAPURIAH : We are not
changing it.

ot wiwre g : TSI A3y,
ﬁmnwﬁfmﬂmgﬁsmu
T A qufen ¥ syt e agaw
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Farfas grercafi 8 & gEA g
2 fr qwifres ¥ 9aer arad sar @
/T T2i ETHaeT ardl A raAdz Ay A
a1 2ar ? 9zt I AR w1 gaAifEs
A AT @I & qawar § fa
FWATNATWAE I § § &
w9 § 7 AT a1 A I9-gAET H 77
g fazg o rfamaw &
YA § WAATE AT 3T 907 F1
TE HFET A0 1 AT A FE g 99
gArat ¥ 77 =qez @Y war & fw o eFAew
9 iz FT6T F AeAT AT G 77 0F OF
0h wlgg ¥ aa a1 12§

Xaqammr agm § f& fom A2 3
QAT I AN FIA F (A0 331 ATHT-
aifzgi M ¥3T FY qiz-mz § gzgea foar
mrar WX fFy § w7 FF fauas
T Ag7 QU | 499 /gAY agEy a3y
¥ Ty wrag # faargel 1 <@r T4y 9r
W1 A 578 AYe faar ag wiae & |
gk & fadza st s@ar g 5 a2
o MAY wrox gur I9F fam qad s
faean T ggd qret M UAT WARIATHT
w1 AZ-AAT £ 1 ATT ITAT HIAF
23&d T A4 A uweqrA F 7z wrafor
T A | 42 AW FT ATEAT AMAT E,
T 7t #Y AT { eqifgy G W
A 9T N 5T @ 2, zafeg azr ™
9% {290 %7 #Y ragawar A5 ¥

MR. SPEAKER ; There is nothing to
answer.  Shri Mccoa.

SHRI SURENDRANATH DWIVEDY :
Have you allowed a discussion of this
question,

MR. SPEAKER :
there is no answer.

ot Wizt ww | 3w A A wfy
&l TIqarAl A 17 9K N wrafaf
qa o 31 A waaifas e#fer ¥
wrar ¥ fag agy & amavaw ¥
e F werd RO qrei o) g

No ; that is why
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N2 MgrMmeR Agy & fe firg
aTg & 2o Feqariasx WY Afrw ¥ wiww
awre avse fadle Sqar 93 Qe
gatd 7€ 1 @ amm ¥ & o gfons
AT F wAT T G FI GAAT
TMEAT ¢ -

"UAEGIT FT USATN @Y g AW
Ffegy gmg & wig § AdY Q@R
7Y & AU AY grzg wog fAesr W
2341 1 7f=y I fam Id & &4-
TIET WIS TACYT § FIAd R aw
qf g1 AX A IAFT TqW WA FAIR
JAAA USANA F AW ¥ gAr ) 9TG
TAAY 7 AIGAT & @A ;A AF A
373 g+l FaAt R v @ Mad wem
a1 fear gt | A & Ay qig wEAr
gfs ¥ afz gt zzard frand @
ST @ TET TAEGIT ¥ g {Y qqw
aar”

W qE FT qT I oA ¥ fET
A 9T AT FA1E 7 | wq § gE-AAT
RATY AAEGTT FT 33739 9741 & | T2
s g fr o

"o gt Y frgfe weafy @A
w17 & g€ @Y., a7 gw 7 0
arar fwar ar At @ TR F fay ash
afi 3 fr 2z 3% AF "

ST IATF I H A NE a9 F
day f1 T 73, a9/ F F9 fagw g
i\l IIET AT IGA, aT FT AA
T 72 &Y A £ @ § fay wfae &
qarT grmr ? 3T N3 ¥ g a%g gl
Teqr # gar, a8 I aTh & avar
2 % o & 3f & gz-oft ot & qaT
wrzar g fe fedtd # Rt fawfem N
qf IR A7 T (% I qem
faars wraamdr # md ar Ad | TovEqTy
qes ¥ 39 faars N edad
w1, wfeg 37 €Y afeafa Y §, WA @
azg & fedi oft wagmar s a4 U=-
YT T B T8 FAN ¥ A8 4T §
g 1100 g0 T 57 Hura & fad afier v
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T @gd st wf | W W
g b @ @ e fasle amar ox
miwat sadt o @ w1 afam @7
NGET

SHRI Y. B. CHAVAN: 1 have
answered the issue. As I said, the Siaie

Government is examining and considering
the report. I have nothing to say.

ot iz wre syar : feid Wy ¥ a3
ST FAAT g1 A A W HAMGEA 9T
@ Zar|

MR. SPEAKER : It is a public
document. Anybody can go and get it in
the bazzar. 1If it is allowed to be placed
on the Table of the House, the whole thing
will have to be put in the nroceedings.
(Interruptions).

it mm iAo &) Faw
& ATTH TA AGATE |

MR. SPEAKER 1 It is a public
document which is available in the bazzar.

It need not be placed on the Table of the”

House.

SHRI NAMBIAR : Sir; it is very
seldom that the Central Government allows
an inquiry by a judicial body whenever
shootings take place. In Rajasthan, uader
very strange circumstances and situations,
the Centiral Goveroment agreed to refer
the matter to a judicial inquiry. Now that
the report has come, is it oot the responsi-
bllity of the Central Governmeot to
persuade or request or do whatever is
necessary to see that the promise or the
understanding given ecarlier is put into
practice and that the verdict of a judicial

inquiry is implemented ?

SHRI Y.B. CHAVAN : 1 do not
propose to take a legalistic view. The law
cannot be forgotten. When the Com-
mission was appointed, though there was
the President’s Rule, maturally, the appoiat-
ment of the Commission was done by the
State administration. (fmrerruprion) Even
when tbere is the President's Rule, the
State Goverament does nut cease (o exist.
This is ooe thing we must understand.
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Whether it is elected Government or
whether the authorities there ultimately
take the power, indirectly, from the Parlia-
ment is a different matter. But the State
Government exists ; the State Government
functions. 1t is that State Government
which has appoiated the Commission.
Now, where the State Government is
functioniag, is it possible for me to commit
myself to anything? When the State
Government is examining and considering
the report, how can I make any commil-
ment here. 1 will be glad if they implemeat
the recommendations. This is all that |
can say about it.

ot o e : 7z fedd wa-
17 gAY & feewq gf ot | 27 7T UA-
F1T gTRT A QA T w4 0w A g
we1 {5 wa ceavamd 38 ag 25t wade
1 &1 91 | g0 T qg 74 0% 5 RN
farndam g a7 § A AT aF & wala
fafazd & wrafon £ arad, otz fafazd
eI FAY ) A9h a@ a3 of fw
Fgt go dto T Wey wAw ATEG
gf7a af 9t &< YoEqTT gER I §
fa=rs wriart adf s e | w1t f7he-
0 ¥ faars sriar s ¥ AT ¥ w1
qrar § 1 a7 cHmd gf ax wgt nadAd
Y ARG AN F w0 § agt
gaaad g€ W oF sfaziz fear mar.
¥ wig &t quw ¥ qgar wvgar ¢ fs
1AL ® FfRIAz 4T 911 A @
TwaTg & fr .
“The Governor of Rajasthan has
conveyed to the Chief Justice of the

State High Court an assurance that
report of Justice Bhagwati Prasad Berl
in regard to the police firing in Jaipur
on March 7 would be accepted imtovo
by the Government. The assurance was
demanded by Chiel Justice C. S. Dave
when the Government approached bim
for appointing a Judge of the High
Court to conduct the inquiry into the
firing. The Chiefl Justice has sought
the assurance in according with the
decision taken at the Conference of the
Chief Justice of the Supreme Court and
of the State High Courts in the country



4 Oral Answers

with a view to maintaining hooour and
prestige of the judiciary”.

% & ANz ST g A § fw
AT w1 wAfedz gk fadr arg fa adf
o sgn a5 9@ TR
ST AT & a7 I@ F1 a9z qifagriie
qre T 2, 28 fad faederdr qifeanie
Y 3, Trezafa & & 1 g7 FAAEERT F
W% fir wig# shrzdiz ), 9 & 71ad¢
usq & gAg ¥ qg Fd dTAe gl @t
oY aq fafad sz gat wsai A1 gfaq
3 fa=i® a2i #1 g F1E FEAAE)
A & aFr—3g [N § qg a1 a4
2 A Awfetaw & fiaa F oawg
ag 5g1 a7 fF g oEy ff f& wdeasl
99 qEF qFdT Y, AT FIA ATAY °F —

“The story of concentrated service
stone pelting towards the Gulab Band,
the RAC verandah and towards the
verandah near Partanion-ka-Rasta's
mouth by a coocentrated group of
thousands of people is false. The
police parties were not besicged, as
alleged. There was no firing of any
gunshot towards Bhanwer Singh and
Umar Siogh from the side of the
public...”

oY feafa & & mafig A0 wd=g
& wgar 9rzar ¢ 5w aoar feerd
¢, 9w wmA g1 12 9w B oMIF QJ
Y, W91 ¥459 § (F WY s qe-
s ! Traifey & fFag g8 e
| | GAT &2 AN AAGT & A W4T
1T garfear awer v fefeng s 7
T A w0 A 4 AR FaQn?

SHRI Y. B. CHAVAN : GQovernment
cannot give any direction in such matters.

ot aq frwd : X gr 9d ¥ soxedr
T ST ISET ATEAT 97, 9F 99 ® @
vt & fren an ¢, o awa a¥am

SHRI KANWAR LAL GUPTA : He
bas not apswered to my question.

MARCH 14, 1969

Oral Answers “

MR. SPEAKER : He has answered.
You have repeated the same question which
was but by Mr. Somani.

SHRI KANWAR LAL GUPTA : |
have read out certain things. What is his
reaction to those ?

MR. SPEAKER :

Mr. Limaye.

No, please.

ot wq famd . weaw  w@zy, ¥
N9 3q7EqT F N9 &1 5 947 § {HaAv
ar g......

SHRI P. VENKTASUBBAIAH : No
point of order during Question Hour,

ot vy famd . F@saT WA a8 3,
F1A-uFemT &
MR. SPEAKER : This is Short Notice

Question. No point of order please.
Please ask a question.

ot wq foad - & Q91 € faar e
2 %39 & |47 331

wegs wQe9 : A9l fqAraw A
1 will have to rule it out. 171 7 fq=TF |

ot vy fawd . munw wET, &
géuifas feafs waer & az & & &F
mwte & w9 F @Y g3 aa-FHaT
frgsa fear agr, a3 TS FIHEC F AR
g, madT &1 qrd a9 366 &
gt aafs A9 g9 ¥ &t &7y 356
() (@) 7z ara fasga sn g1 fo
wezafa—
“‘may assume to himself all or any of
the functions of the Government of the
State and all or any of the powers

vested in or exercisable by the
Governor..."

w far ¥ g fadErd & W 4
TR I VAT & q g §—qa

fear ag 3—wn W wERTm wT saT
qaeq ¥ 08 @ s A A e
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WTF IAEATT F & AT 0 W 1A E—
fag® us &Y aeg GEEC ¥ WO
garFar —

"(AEAT F SIS T F, Q@IE
w7 fogd gama & wea ¥, 9 @i
FAIN F aug AY aEg, 9 g Ay w1
zgar &1 oftag @ig wquiFe & fear,
Iq & FeaET WIF AFEATT F KL
FIEIT AT QIE &, AN E I W ROy
737 AR AFAA AT F A97 F gan
g, qug 5] & Aty arg o &Y mew oA
Ty G | KRG F FIAG A1 A FIH
sfan siga #ar N s3rfa 78 47 a6
FZA1 2T — aneqg F TER groaq &
uuHt w7 @ faer fag &1 A &0

NFA F7 qASH! FTAEY AT §, WAL
Ag1aq, 39 &1 I@ & gar AFar @ 1 ¥R
¥ W O fgemt qg g 6 os@ @ &
T H AT I8 daa@y dAXH 9T A
g FgAr &7

3R oww 1 gau  feear g—am
QAT & QEAFS-FATH A UAEATT &
A% afeza §1 0% 97 F U 4 WIEAl-
aw faar @1 s @9 s ®1 ST @2
i 8, foa® sw UaeE & oF 99
¥, 39 9T quayr gwe fwar s@ar

7Y 5o ¥ I Y fged §—wrw 366
& AAIT @A BT AR |

SHRI Y. B. CHAVAN : As regards
the coostitutional aspect of the president’s
rule in a State, it is a matter of interpreta-
tion. Certainly, powers are assumed but
that does not mean that the State Adminis-
tralion or the State Govcroment as &
ronstitutional cotlty cegscs to exist. That
is my only point. As far as this article or
letter of Shri Haribbau Upadhyaya is
coocerned, 1 have oot egen that ; 1 do not
koow whether, it is ; Shri Haribbau
Upadhyuya's statement or somebody clse's
statement which my * hon. friend s
1cading...
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ot ofr vw : wsqw wERE, ¥ oW
wgwe ?

it ay fond : w21 7 g Naw
AT FTWRE?

SHRI BAL RAJ MADHOK : Can the
hon. Minister doubt it when the hon.
Member is saying that he is readiog from
Shri Haribhau Upadhyaya's statement ?

ot Ay famd : mege wENRw, WAT
AN q aaq g a1 & a7 @ AR AU

garigndar aff 2 v W AQ
1T 9T §:82 ALY wET Wfgy |

SHRI Y. B. CAAVAN: I have pot
completed my answer. 1 said that I did
not kpow whether it was a statement by
Shril Haribhau Upadhyaya...

R AGRSCER LB LN T
qEr g

SHRIY. B. CHAVAN : Why should
tbe hon. Member not allow me to complete
my answer 7 1 do not know whether that
was Shri Haribhau Upadhyaya’s statement,
But if at all it is bis statement, then I
think he shculd explain it. How am I
supposed to explain it ?

N Ay fawd : geNdz ATIE &
AR ¥ a7 Wrar

SHRI Y. B. CHAVAN : About the
Advocate-General, certainly 1 shall get the

information. At the present moment, 1
have not got the information.

AN hON. MEMBER : Sir, you must
direct him to lay it on the Table of the

House.

ot tfr v w3 wEw A
g :
St w forad : wsger wgiEE, g
%z 8 fs ¥ yrAwrQ ara wT & A0, K
g § e ag aa oY daw ol Wi
ey



4 Oral Answers

SHRI 5. M. BANERJEE : 1t is quite
evident from the various supplementary
questions put by mapy hon. Members that
this House Is agitated over this, because
aswurances were given by the hon. Home
Minister at that time...

SOME HON. MEMBERS: By the
Governor.
'SHRI S. M. BANERJEE : Assurances

were given by the Governor at the Instance
of the Centre. This was referred to a
High Court judge and a judicial lnquiry
was ordered. It is quite evident now that
the Rajasthan Government are not going
to implement the report because they
cannot bring to book the culprits. If the
Rajasthan Government do not implement
the report, may | know whether the Union
Home Minister will use his discretion and
direct the State Government to implement
the report ?

SHR! Y.B. CHAVAN: 1 have no
right of using my discretion in the matter,
but | have expressed my desire that I shall
be glad if they implement it.

SHRI1 S. M. BANERIJEE :
not do 1t ?

If they do

SHR] SONAVANE :
cal question.
1

1t Is a hypotheti-

SHRo S. M, BANERJEE : May | seck
your prriectian or rather guidance 7 The
Governo has constituted a particular
cammittee ..

MR. SPEAKER : What does the hon.
Minlster want me to do 7 Dismiss the
Home Minister because he cannot dismiss
the State Government 7 How can that be
done ?

SHR1 KANWAR LAL GUPTA :
can pull him up.

You

Mi. SPEAKER : How can I pull up
anybody ? He has already said that he
will be very happy if it is implemented.
1f it is not implemented, what -he will do
{s something wnich he cannot say mow.
He has categorically said that he will be
very happy If it is implemented. Thut means
thet he sgrees with what the hon. Members
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say. If still, questtons are asked, what he will
do if it is not implemented, theo it is lke
asking something embarassing, which I
would not like to say here.

SHRI K. NARAYANA RAO: The
Governor had appointed this commission
as a delegate of the President.

MR. SPEAKER : The hon. Member
is going into the legal points,

SHRI K. NARAYANA RAO:
should not forget that.

We

MR. SPEAKER : 1am glad that at
least one Congress Member has risen to
put a supplementary question.

SHRI K. NARAYANA RAO : He
did that as Governor and as the head of
the State also. He might have committed
himself for that particular position. Mean-
while, a popular elected Government has
come ioto the picture. Only the other
day we had a discussion about the discre-
tion of the Governor. May I know
whether it is open for the Governor to
disregard the advice of the Cubinet and
implement this particular report 7

SHRI Y. B. CHAVAN : These are
all hypothetical situations. The State
Government are still cxamining it. There-
fore, there is no occasion for the Central
Government to glve aoy advice to the
Governor at the present moment.

ot ¥o Mo AWIA ¢ FAT 4T ;EF AR
2 fw faoel) a7 ¥ gafas g gomd
® AFW  UFENFAARAE JOST WO,
T T wFar grag gk s ag A

g:n'?

SHRI NATH PAl: May I ask whether
any authority or anybody i3 responsible
for fulfilling the commitments or assurances
given during President’s rule ? s there
any authority and if so, which is that
authority ?

SHRI 'Y. B. CHAVAN : Ultimately,
it is certainly the authority of the State
Admioistration on bebalf of which the
wholc. administration does something ;
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the local elected body or the Legislative
Assembly is utlimately the authority in this
matter,

st diere wrw e genfear @3-
X J 9agT & ANFR A # Aferam-
AT qT AT f@r @7 ) 9w T A o
#1 wreras frar &) #4T g WY A @
EEL A

A7 a2 aw Fgi MA I @
AN AT F AR D gHFA G
F A TT Y IART G qar It
aqT T Fradr AqAt A gz fqar &
ST wrzar § 5 am e g |t
W agi & &7 & Fqra) 1 T FTCATEEy
#gfge qru A9 SN A R
I%IA tar feqr & aY I Fmfa =
% s ?

SHRI Y. B. CHAVAN : | have no
information about this matter,
SHRI S KANDAPPAN : [ am happy

that the Home Minisier concedes that the
State should have every automomy in their
own sphere, and [ am also glad that the
Home Mihister concedes the point that the
commitment given to the Chief Justice of
the High Court should be honoured. Here,
the point is that the Centre on their part
feel that the commitment has been made
by the State, and the State Government on
their part feel,—from what Shri D. N.
Patodia has brought to light —that it is a
commitment of the Centre and not their
commitment. It seems to be a cobstitu-
tional ambiguity with regard to this
particular point, namely whether this
commitment is that of the Centre or of the
State Government. With regard to the
bonouring of this commitment, the Centre
is also williog to do that, and the State is
also williog to do it...

AN hON. MEMBER : The State is
not willing.

SHRI D. N. PATODIA : None is
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SHRI S. KANDAPPAN : The Home
Minister bas said that this was done by
the Centre...

SHRI Y. B. CHAVAN :
said that...

I had not

SHRI1 S. KANDAPPAN ; May I know
whether any clarification of the Coustitution
was sought by the Cen're in this regard?
In regard to honouring this commitment,
may 1 koow whose responsibility it is
constitutionally ?

SHRI Y. B. CHAVAN : IfI explain
the constiluional position then it will be
said that | om takiog a legalistic view of it.
But certainly | must do that now. [In this
matter, the commitment is the commitment
of the State Government and the authority
to enforce that commitment lies with the
legislature and not with the Central
Government. This is not a matter in which
and direction can be glven.

Wi O @ X e A 0
warag Sifory

stafryqew: # fram 377 @
AIAgT A7 AW F whiw @ ¥ agwq
1 ¥ s ux Afew fear a1 agt 93
forg 70 s fafreex & wew oM}, a3
waet T A & mdwr o
9 fs 7 T T §gFw # gy foqr
...

.

MR. SPEAKER : [ bhave not allowed
any hon. Member now. Not a word will
be taken down.

SOME HON. MEMBERS (**)

SHRI KANWAR LAL GUPTA :
want a discussion on this.

We

MR. SPEAKER: That is a different
matier. He may write to me. Why should
he shout here ?

willing to do it
**Not recorded.
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Accumulation of Cases in Courts

*485. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’'s attention
has been drawn 10 a reported statement
of Mr. Justice J. C. Shah, Judge of the
Supreme Court of India, last December
that if the number of accumulated cases
now on the files of the Courts continued
to increase at the psesent rate, there is
danger of the whole Judicial System of
India breaking down ;

(b) if so, the complete picture of the
existing position including the causes of
accumulation ; and

(c) the steps taken or proposed to be
taken to bring the situation to a mormal
level 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have seen the reported statement of Shri
Justice J. C. Shah which appeared in a
local English daily, dated 15th December,
1968.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library. See
No. LT-333/69.]

Large-Scale Exodug of Englneers

*486. SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS be
pleased to state @

(a) whether there has been a large-
scale exodus of Engineers out of India
recently ;

(b) if so, their number and the coun-
tries to which they have migrated ; and

(¢) how many Engincers have left after
appointment in technical collaboration
projecis sponsored by the Government of
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (c). Infor-
mation regarding Indians who leave the
country is not collected by professions or
by educational category. It is, therefore,
not pnssible to say whether there has been
a large-scale exodus of engincers out of
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this country recently and their number by
country of migration.

No Death Sentence during Gandbi
Centenary Year

*487. SHRIR. K. AMIN :

SHRI ONKAR SINGH :

Will the Minister of HOME AFFAIRS
be pleased tn state ;

(a) whether there is any proposal
under consideration for not awarding
death sentence in the Gandhi Centenary
Year ; and

(b) if so, the details thereof and when
it 1s likely to be finalised 7

THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN): (a) No, Sir.
However, in connection with the 'Gandhi
Centenary Year' it has been decided that
in respect of death sentences awarded by
Courts, the President would exercise his
prerogatlive of mercy in the case of all
prisoners against whom the death sentences
have been awarded on or before the 12th
November, 1968 and commute the death
sentence in each case to one of imprison-
ment for life.

(b) Does not arise.

#wtg ¥t & WF e fasfen

« 488. «ft Aoy wAT :
ot T e

¥IT T WG AFAY 4 qATH WY H94O
w30 fiF :

(&) 7ar 7z "ww ¥ fir ¥y Jamed
¥ wgre WY Ao & gedtaer s ok
farerr & mregw & wrec 97 F0gar &
AT & W T AW F Iedard o,
Iwr farerr w1 wrsaw fgedy @ & s,
T Y It & WK

(@) afz i, & sa7 T & & qm-
ol #1 QoM ¥ TEwA wEET SE
w0 o e & ¥ Jarei ¥ yAwer
& gt 9w fawifor sy e
FoeT o fwrc g ?
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qr-wTd W ® v wel o (o
faur wea gew) : (F) W (@). o qgf
il

iy goere & frwd ) frmfvae &
ey wraT

& 480, st waT Wrer oA ¢
ot @5 Arew fay
it fo wo fag :
st ot Afare |y
Nt A
ot amare fag :
ot g0 W mwwy ¢
ot fagare aredt
ot wo wwear :

47 Q@O HAT 4g qqE 6 FT
w0 fs

() s oz ga g fs ¥ W&
¥ ¥ g ¥ g3 freai &1 qU@a:
fermfraa ag8) fear ;

(@) =fz g, &Y o % @u U
farfaa 7 f57 m  fA3wY 7 =gk &7
t

(M) smragirew § 5 sw
F&EIT A qg  wATE  ®aw W9AT
wfcred aa @A & for s 41 s

(w) == wvaew ¥ §TWIT w1 T
w1garE @ w1 famre g ?

qz-wri st (o e o )
(%) %7 FERT U WFWE 250
ar 257 ¥ WO FA AIHIT FY &1
fadwr 3% &7 wAaT A3 WA

() ¥ (%). 5o Tff 33T

Lawlessness in Kerala

*49). SHRI MANIBHAI J. PATEL :
Will the Minister of HOME AFFAIRS be
pleaséd to state :

(a) whether regarding the

reporis
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illegal actions and law'essness in the
Kerala State were 1eceived during the
months of December, 1968 and January,
1969 formally and informally ;

(b) if so, the reasons for non-interven=
tion by the Government of India and
thus letting the people of that State
suffer ; and

(c) whether any reports from public
bodies and individuals belonging to that
State were received by Government and,
if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) and ({c).
Government have received representations
from some individuals and organisations 1n
Kerala about some alleged acts of vio-
lence and lawlessness in Kerala in the
months of December, 1968 and January,
1969.

(b) Representations contalning specific
al'egations were forwarded to the State
Goveroment for appropriate action under
the law. No further action bevond this
was called for.

Extension or Reappointment of Clags |
Officers in Miumistry of Home Affairs

*491. DR. SUSHILA NAYAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of cases in which ex-
tension had been glven to class 1 Officers
of his Ministry who were to be relired
at the age of 58 during 1968, and their
pames ;

(b) the pumber and names of class I
Officers of his Ministry who retired at the
age of 58 and were reuppointed during
1968 ; and

(c) the reasons for their extension or
reappointments 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement containing the requisite infor-
mation is laid co the Table of the House.
LPlaced in Librory. See No. LT-334/69.]
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fxft aqfafae adwn

@ 492. ot 7w fag waeam
it TR i

¥ g ®G TN qZ JIR H A
w0 i .

(%) 71 fordt mgfafos) & o
& forq o9 &% an wralT w1 o o
A FT AT
(=) afz g, @ @ oQ@r s«
gy ;

() afz 78Y, & fig=r wifr dN &
T gaFl N W Faw g ergfafe &
FIEAAAT AT F W@ § AT AE
argfafe =@ smad sww FEwC T
TR & Gawg  Ioeew FTw et
R T AR

(9) 721 3 & & gaFt N FAT
MR & waET IqAew FA F fAw
e #1 fasre R wrgfafost
qQF AT AT AAT AATA FT G 7

E-wrd weem ¥ ww s (st
feer wew gew) : (%) ¥ (v) qfw
FreAT FwTT wAareat w fg=y #F ot
w14 w7 & oy wfafaa 537 Y ¢, v
g=dY wrgfafesl A 7€ wdf 537 w1 9
TR AL R | TIAWIC AIK, 1968 I wqewr-
wgt/fawry #1 garrg §twf A 5 agT
fet wygfafesi, ferdt soml & waanfia
g fafwa 72Y fed o sfgn wite g &
w14 FT ¥ wiawmsarq fgr wgfafa
feet avéfan # wfwea a4 1 smgfafon
iz fafow} & @@ &t ardt arfeg)

g s wfwfe
o 403. it vsmgre qreraT
st TRy T W

ot qew wiT -
ot wew fagrdt et

.,‘Il. I';G‘*J Written Answers 36
1 AYag aar ofcagn w43
T FY FT FO R

(%) a1z w1 gl wm afafe
&1 sfades few arde &1 ST gom @t ;

(@) ¥z grar wenfar &9 ¥ 5w
% qmrynfa gE & WX

() fafwmr <oat & == faom & w0
sfs &Y wr g ?

wwy wid Wiv Aagw s qfcagw
wet (st 79 Tdw) @ (F) 24-4-681

(=) =z (7). anfas gaar oefa
Y a1 W@ § AR 99T gEG gAr-gET
qT 7@ & St

grawey waw, af faset ¥ 19 fagwy,
1968 wt gf Wz

* 404, Tt g JOU oW :
=1 go siwww :

FaT wg wTd ANt a8 &9 &7 F
o fe

(%) 7ar 19 fageaz, 1968 *Y w=-
e waw ¥ sAw & Ay g #49-
oifedt gra swafal F e ey o
Freafa® sqagre ¥ AR & AR ¥ 37 wigew
& wfades ot faa < faarmar ¢ ;

(@) afs gt, @ awwrr fow S
9T ag § SEET N AT

() ¥TT TR W AT To THe
TASE AT U WS 71 gfgdgm =
grmarg;

() afx gt, @ veor ger fawfar
wr it Ed q A goere S W
wfafisar &; WK

(¥) ¥t wemed & grogfe @
e ¥ fag s falw SoIw W
fac g ?



5 Wrinten Answers

nged et (t gwww Tw
wogr@ : (F) WX (@), 16 JasaY, 1968
#) arcdfea ser gear 121 w1 fRg a7
IO a9T 18-12-1966 %) ¥gH ¥ FRA
FTET &Y T § qars wf feufq § MT
sarr msfgs fEar snar 20 AWEICH
Jo-grge & wfadgw ov faare fEar?
w&x &2y arw sgd ;9w afcfeafaay
# wiw Fx # w21 & foEw N wgA
fog #t geg g€ 1 ¥ frad qfew
& g7 wyarfe F faeg o fowrila
Frdard &1 o @1 g faad s e
grgea & wfadsa & sfager smear &1
g

(1) & g}, imE

(7) & A8 3347 |

(¥) awiT sfaa &v ¥ gfew wfw-
sifw@i aar gfw g@ &1 gfee #t «rs
#ar & fou gF wwrET amee @\ & fai
sfrm 33 & o gEwE wEw I W@

g

West Germgn Credit for Congtruction
of Vessels

*495. SHRI CHENGALRAYA NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) whether it is a, fact that West
Germany has offered credit worth Rs. 60
crores to finance the construction of some
vessels fur the Indian Shipping Companies
al the West German Shipyards ;

(b) if so, whether it is a fact that the
arrangements will be advantageous 1o
India in terms of average interest and re-
paymenis period ;

(c) if so, how far this West German
offer will help India in developing its
Shipping tonnage ; and

(d) what is the percentage of our

exports on Indian Vessels and to what
extent it will increase by the utilisation of
the West Germad Credit ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
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TRANSPORT (SHRI RAGHU RAMAIAHE
(a) For a purchase of ships, during
1868.69 West Germany has extended a
torz] credit of DM 92.4 millions (Rs. 17.325
crores), of which DM 30 millions is to be
inter-Government:l credit and DM 62.4
millions is to be Suppliers’ credit.

(b) The Governmental oredit is re-
payable by the Government of India in 25
vears including an initial gra.e period of
7 yerrs and carries interest at 3% per
annum. In the caze of the Suppliers’
credit, the average period of rcpayment ls
8 years after delivery of the sh'ps and the
rate of interest is 549, per annum. Both
the credits taken together would invelve
an average repayment period of 16§ years
which compares favourably v.ith normal
Supppliers’ credits for ships entailing a re-
payment period of 6-8 years. Similarly, the
average rate of interest for these two
credits taken together comes to 41% p. a.
which is lower than the normal rate of
6% applicable 1o ad Aot  credits for
ships.

(c) These credits will c¢nible 6 ships
of about 1.03 lakhs DWT to he acquired
for the Indian merchant fleet,

(d) During thc year 1967 68, the per-
centage of India’s cxports carrie] in Indian
vessels was about 16 589/, The addition of
these six ships ‘0 India’s oerseis fleet
will result in a larger sharc of India's
exports and imports being carried in
Indian ships but it is not pos: ible to esti-
mate the increase in terms of percentage,
particularly for exports alone.
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Tourism during Fourth Plan
%497. SHRI. K. P. SINGH DEO :
SHRI S. K. TAPURIAH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there =xist differences of
opinion between his Ministry and the
Plaoning Commission regarding the allo-
cations for tourism during the Fourth
Plan ;

(b) if so, what are the different views ;
and

{c) whether attention of Government
has been Imvited in this regard to a report
published in the “Hindustan Times™ of
4th January, 1969 at page 4 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). While a Working
Group placed the minimum requirement
of the Department of Tourlsm for the
Fourth Plan as Rs. 40,34 crores, the Plao-
ing Commission decided tbat on account
of financial comstraints no more thao
Rs, 25 crores could be allotted to the De-
partment. The plans of the Department
bad te be eut acocordingly. This
will updoubtedly affect the tasget of
600,000 teurists a year which the Tourist

end of the Fourth Plan period.
(c) Yes Sir.

Ajrports/ Airstrips in Andbra Pradesh

*498. SHRI GADILINGANA GOWD:
Will the Minpister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the total number of airports and
airstrips in Andhra Pradesh ;

(b) whether there is any scheme under
copsideration for the expansion of the
existing airports and airstrips in that State
and for the construction of n:w opes ;

(c) if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) There are ten acrodromes
and airstrips in the State of Andhra
Pradesh, of which eight are under the con-
trol of the Civil Aviation Department.

(b) to (d). A new terminal complex at
Begumpet is under construction at a cost
of Rs. 84 lakhs. The work of strepgthen-
ing the main ruoway at this asrodrome at
a cost of Rs. 33.38 lakhs has also been
sanctioned.

Copstruction of a new asrodrome at
Tirupathi has been included among the
Fourth Plan schemes of the Dgpartment.
A proposal to construct a new terminal
complex at Vijayawada is also being con-
sidered.



61 Written Answers
e avwTT g wewifeat o fee @

TWT W
©409. st W Tag W ¥
qe-wrd WY 77 T A FIT wA fir

(F) ;v 3z a9 2 fF Fza ¢
¥ 37 Fmrd sawfe #@ faE o
fadrst  aifafafedi & sow AFA I
frwrer fear mar o1, fec @ wa faar

() afz &, &Y 91 77 R K
gz Aifs ¥Ag g @ AfF qar
sty fega & faeg adf & © AT

() afz g1, @ @ wEw § TE@ER
# sar wfafwar & 7

ag-w1d w (s aneRroE weg)
(%) & (7). To7 WFRX ¥ T AT
frrar @ &

Display of Route Numbers on D.T.U. Buses

*500. SHRI M. L. SONDHI : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether it is a fact that many
D.T.U. buses do not display the Route
Number prominently or sometimes write
with chalk only which can hardly be seen
by the waiting passengers; and

(b) if so, whether Government propose
to redress grievances of the passengers ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) It is not a fact that many D.T.U. buses
do not display route pumbers prominently.
In special cases where diversion of buses
from normal routes has to be resorted to
in the interest of traffic clearance and
maximum vehicle and crew utilisation,
black-boards indicating route numbers and
destinations written with chalk have to be
used.

(b) Action is taken by the Uadertaking

against conductors who fail te display
gestination boards.

PHALGUNA 29, 1890 (S§4KA)
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Paradeep and Haldla Ports

*501. SHRI HEM BARUA : Wiil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware of
the stiung  protest against the negligence
of the Paradeep Port for the sake of the
Haldia port; and

(b) if so, the reasons for neglecting
either of the ports for the sake of the
other ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AlAH) : (a) and (b). In January, 1969, a
section of the Press in Orissa referred to
the apprehensions expressed in certain
circles that the development of Paradip
Port was being adversely affected due to
the development of Haldia. There is no
basis for such an apprehension. The deve-
lopment of these Iwo puorts is being plan-
ned taking into account the traffic poteatial
of each of these ports and the hinterlands
they serve,

Development of Cbandod, Gujarat

*502. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleased
to state :

(a) whether Government propose to
develop Chandod, a place of scenic
beauty on the river Nurmada, in Baroda
District of the Gujarat State ;

(b} the names of the places on the
river Narmada in Gujirat, which can be
developed as river holiday resorts:

(c) whether Government propose to
formulate programme for the development
of river holiday resorts on the river Nar-
mada in Gujarat, and

(d) if so, the details thereof and the
funds allocated in the Fourth Five-Year
Plan therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (c). In view of strictly limited
resources, the Central Government s not
in a position to develop any of thesp
places.
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(b) Shuklatirth, Kabirwad,
Malsar.

(d) Does not arise.

Gora and

Ship from Yugoslavia for laccadive Islands

*503. SHRI P. M. SAYEED : Will the
Minister of SHIPPING AND TRANS-
PORT be pleised to state @

(a) the progress made in the construc-

tion of the ship being built in Yugoslavia
for use in Loccadive Islands; and

(b) the time by which it is expected to
be handed over and put into service ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHR!I RAGHU RAMA-
TIAH) : (a) and (b). The keel of the vessel
was laid on 1st March, 1968. Thc delivery
of the vessel in Yugoslavia is expected by
31st December, 1969. It is expected to be
put on service by March, 1970,

Reservation for Scheduled Cast/Scheduled
Tribe Candidates

*504. SHRI KAMESHWAR SINGH ;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are going to
scrap some provisions laid down by his
Ministry's Memorandum of July, 1968,
providing for reservation at 12} per cent
and 5 per cent respectively, for the Shedu-
led Caste and Sheduled Tribe candidates in
promotions in service where the element
of direct recruitment does not exceed 50
per cent;

(b) if o, whether Government
taken decision in this regard; and

(e) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b} Does not arise.

(¢) Government have passed orders,
providing reservations at 12§%, and 5% of
vacancies for Scheduled Castes and Schedu-
led Tribes respectively in promotions made
on the basis of competitive examination
limited to Departmental candidates, within
or to Class 11, 11I and 1V services/posts where
the element of direct recrultment dogs nod

have
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exceed 50 per cent and in promotions made
by seletion, in or to Class III and IV
services/posts, where the element of direct
recruitment does not exceed 50 per cent,
after careful consideration. The Govern-
ment do not see any reason for revising
these orders.

Modernisation of Ports

*505. SHRI N R. LASKAR : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased 1o state :

(a) whether it is a fact that Govern-
ment are considering a proposal to moder-
nise ports to handle bigger ships;

(b) if so, when it is likely to be under-
taken;

(c) whether it is also a fact that an
Experts Team of the International Associa-
tion of Ports and Harbours had observed
that the existing facilities are not being
fully utilised; and

(d) if so, what action is being taken in
this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH) : (a) and (b). Facilities are already
being developed at a number of poris for
handling bigger ships The Fourth Five-
Year Plan development programme which
is under consideration has also been framed
keeping this recruitment in view.

(c) and (d). A Team of Experts from
the International Association of Ports and
Harbours made certain general observation
in their report that with few exceptions the
existing port facilities are not being used
to their potential. This observation is
however, not borne out by facts as the
general utilisation of berths in our country
is much more intensive than a Western
Countries. Notwithstanding this, efforts
are being made to further maximise the use
of available facilities by improved drafis;
cargo handling methods, night navigational
facilities etc.

Mechanised Hupdling of Cargoes and
Separate berths at ports

*506. SHR1 MUHAMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased 1o state the steps
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taken by the Port authorinies in India for
introduciog mechnised handling of cargoes
at ports and provision of separate berths
for handling bulk cargoes such as grain,
fertilizers, machine parts and medicines 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA.-
IAH) : A statement is laid on the Table

of the Sabha. [#/aced in Library. See No.
LT-335/69]
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Anti-Iodia Propaganda by Indian
News Agcacles

*508. SHRIMATI SAVITRISHYAM :
Will the Minister of HOME AFFAIRS be
pleasz< to state :

(a) whether itis a fact that certain
Indian news agencies, in co-operation with
other ioternational agencles, are carrying
on propaganda in India against the interests
of the country ; and ’

PHALQUNA 23, 18% (SAKA)
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(b) if so, the action Government pros
pose to take against them ?

THE MINISTER OF HOME AFF-
AIRS (SHR1 Y. B. CHAVAN): (a) and
(b). Facts are being ascertained and will
be furnished subsequently.
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Division of U. P. and Bibar

*510. SHRI HARDAYAL DEVGUN :
SHRI P. N. SOLANKI :
SHRI DEVEN SEN :

SHRI KIKAR SINGH :
SHRI RAM CHANDRA
J. AMIN :
SHRI 5. M. BANERIJEE 1!
SHRI SHIVA CHANDRA
JHA :
SHRI MAHANT DIGVIJAI
NATH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government's attention has
been drawn 10 the staiement made by Shri
Jaya Prakash Narayan suggesting division
of Uttar Pradesh and Bihar ; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Gove-
rnment have seen certain press reporis in
this regard.

(b) The question whether new Siates
should Be fortned by separatlon of certain
areas from the States of Uttar Pradesh and
Bihar was considercd in the past and the
entire issue has been settled with the
enactment of the State Reorganisation Act,
1956. Government do not propose 1o re-
open this issue.

Demands of All Andia Secondary School
Teachers Federation

3014. SHRI D. C. SHARMA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the demands of the All
India Secondary School Teachers' Federa-
tion have heen considered ;

(b) if so, whether their demands for
guerantée of paymem of salaries in the
first week of every month, parity in
deainess allowance with thelr counterparts
in Governmeédt schools and parity in pay-
scales have been acoepted ;

{¢) if not the reasons thergfor 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R.
V. RAO) : (a) Yes, Sir, a communication
on the subject has been received from the
General Secretary of the Federation on 9th
instant

(b) and (c). These arc the concern of
the State Governments with whom the
Federation may find it more practical to
take up the matter.

Service Conditions of Judges of High
Courts apd Supreme Court

3015. SHRIKIKAR SINGH :

SHRI DEVEN SEN :

SHRI ONKAR LAL BERWA :

SHRI P, N, SOLANKI :

SHRI D. R. PARMAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) Whether Government have come to
any conclusions regarding improvement in
the terms and conditions of services of
Judges of High Courts and the Supreme
Court : and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)and
(bl. The Supreme Court Judges (Travelling
Allowance) Rules, 1959, have since been
amended to enable the Chicf Justice or the
Acting Chief Justice of the Supreme Court
1o travel also in a siandard gauge saloon
while travelling on duty and to take with
him in the saloon one relative without
payment.

It has also been decided to allow
High Court Judges on appointment to the
Supreme Court to carry forward leave
earned by them as High Court Judges for a
period not exceeding four months in terms
of leave on half allowances. subject to
certain conditions. A Bill to amend the
Supreme Court Judges (Conditions of
Service) Act, 1958 was accordiogly intro-
duced in the Lok Sabha on 25th November,
1968, which is pending consideration.

The High Court Judges (Travelling
Allowance) Rules are being amended to
entitle a Judge on retirement apd the
members of his family 10 travelling
allowance to proceed 10 the place of his
residence after retirement and for trapg-
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portation of his personal effects at Govern-
ment cost up to a certain limit.

Some other measures are also under
coasideration.

Tourist Centres jo Gujarat

3016. SHR1 NARENDRA SINGH
MAHIDA : Will the Mipister of TOU-
RISM AND CIVIL AVIATION be pleased
10 stale :

(a) the pumes of tourist ceotres in
Gujurat ;

(b) the facilities provided for the
tourists in those places and proposed Lo be
provided at other places of tourist interest ;
and

(¢) the programme for the tourist
development in Gujarat during 1968-69 and
in the Fourth Five Year Plan ?

THE MINISTER OF TOURISM AND
CIVIL AYIATION (DR. KARAN SINGH):

(a) A list of important tourist centres in
Gujaral is given below :

{1) Baroda (7) Gir Forest

12) Ahmedabad (8) Bhavoagar

{3) Rajkot {9) Palitana

(4) Jamnagar (10) Junagadh

(3) Dwarka (11) Somnath

(6) Porbandar

{b) Turist Cenires in Gujarat with
de*ails of lacilities provided by or with the
help of Central Government are given
below :

1. Water Supply, approach road and
Canteen-cym-Retiring Rooms at
Lothal.
lroprovemenis to Rest House at
Sassan Gir
3. Transport facilities beiween Keshod

airport and Sassan Gir.

4. Low Ilncome Group Rest House al

Porbaodcr.

5. Heliduy Home at Chorwad.
6. Cafetarin nt Nalsarover.

*a

{¢) Construction of a Guest House at
Satarmpti Asbram  has peen  taken up
during 1968.69.

It is tentatively proposed to provide
daciMlies 4n tbe Abmedabad complex dusing
the Fourth Fixe Year Plap, [ncluding a
"*Sound and Light" Spectacle at Sabarmati.

PHALOUNA 33, 1890 (S4£4)
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Charges Paid by Air lndia in Fucign

Currency
3017. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Air
India pays all landiog, technical und other
charges in the currency of the country
where such charges accure ;

(b) if so, the amount of the charges
whioh the Air India had paid last year,
country-wise and charge-wise :

(c) whether it is also a fact that all
foreign Airways pay us in rupees for
landing, technical and other charges ;

(d) if so, the amount paid by them
last year, company-wise and charge-wise ;
and

(e) the reasons for not insisting - on
payment in foreign currency for such
charges 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. All landing and
technical fees are paid by Air India in the
country concerned out of their earnings in
that country.

(b} A statement indicating the amounts
paid by Air India during the financlal year
1967-68 is given in Annexure "A’ laid on the
Table of the House. [Placed in Libra-y See
No. LT—336/69].

(c) Yes, Sir. All foreign airlines pay
the Civil Aviation Department in rupecs for
landing, technical and other charges.

(d) A statement indicating the amounts
paid by them in 1968, is given in Anncxure
‘B' laid on the Table of the House.
{#daced in Library. See No. LT—2336/69].

(e) Such chacges accure in ladia and
are therefore paid in rupees.

Freight Carried by lediaa Airlipes
Corporation

3018. SHRI BABURAOQ PAIEL :
SHRIR. K SINHA :
SHRI SITARAM KESRI 1

Will the Minister of TOURISM AND
CJVIL AVIATION be pleased to atate :

(a) the freight carried anoually during
the last three years by the Indlan Airlioes
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Corporation with weight and value in
rupees ;

(b) the vumber of passapgers carried
annuaily by the Indan Ai:lines Corporation
during the last three years with amount of
fares collected cvery year ;

(c) the toial apnual wage bill paid
during the last thice years with breakdown
of payments to pilots, epgineers, air
hostesses and to six other principal cate-
gories of workers ;

(d) the overall annual expenditure
during the last three years and the profits
or losses during this pcriod year-wise ;

(e) whether reasonable efforts are made
to improve the financial picture by opera-
tional efficiency ; and

(f) if so, the salient features of the
improvement plan ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (d). A statement is laid on the
Table of the House. [Placed in Library. See
No LT- 337/69].

{e) and (). The working of the Corpo-
ration is wuoder cobnstant revicw and
nccessary steps are taken to economise on
expendilure, to streamline the procedures
and to carry out such measures as are
necessary to iocrease the efficiency of
operation. Action has already been initia-
ted for the modernisation and augmenta-
tion of the aircraft fleet. Training is
imparted to various categories of employees
for improviog their efficiency.
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1966 ¥ ¥ grar gEET wgHiET fear
AT 9T |I9SN FEAT F QIWIL, A
qIFIT A 30 g & foo o feagr § W
8% ote & wifaa 17 Y A g

g gefas ¥w & g s
daq & wfawrd

3023. st Wo wo Yfww : ¥ Y-
Frd WA 77 T # FUOFUY R

() #r 7z v & fr as7 Rw
a0 & g wiwwd $07 goRT &
weta Wdry garafye ¥4 ¥ gfwerd
FEoHAECWRE;

(w) ¥ Frgfeeal & fag AT wge
fre ot & firar oman & ; W

() w1 ST wTw T FORTT WY
femfeat o3 frar omer & woar g
g & ?

e Awem ¥ wow W (sh
faen wew gww) : (%) ot gi, sy

(@) 7 (7). ¥fra qoerc ¥ wfewr
ey warate T & wfwwfal 6
frgfer 7Y Sugwaar, aar afcgar
o ¥ @ ge, 99 @ wfemfat ¥ @
w1 ot &, fomd A o &Y T

FTEIT & w7 sfafagfe & frg gwnft
F 4
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qeq ST H eAAANT YATAY

3024. st mo wo difere : waT MR-
wrd 7 7z qETA At v w0

(W) Frag a9 ¢ & s RO &
et darfaa @t anf arfas g5z
% THAT FAT T @I E ;

(=) afz g, ar g9 oifasr & fag
IO @0 747 9a-9 fod a7 §

(w) w1 ey g2 § @ sufwal &
HET FT 99T AT M4 & ; W

(w) afe gf, & gw=t gear foor 8
oftT g § feam safsagl wt ggrgan &
g’

e WWwE ¥ e s (e
faen wew qwR) : (%) i (@), g
W qg AR ¢ 5 g waaar quw
a1 faefia sfendat ®1 qrmar w7 )
& 1 ST FIH I7F ¥ew, faeia wgem,
e w3z, gAatE-Hw warfk & s H
wgraaT & ¢ | sfEma ® @ F IAwd
sfeareat & wiael § wg WA & Sreg-
o & gnadt fadfa wgEE qrr A
ggraar & St §

(@) wew wdw & ¥ sufwal
e WA Ag £

(%) ToT TTETT ¥ FgraaT QI T[T
FmigmesPr ST r g 0
Leicoit & gw oaw 123
srferal &t ggrgar & 0 §.

weq sw ¥ o fordy

8025. oft vio wo fifirm : T M-
g f g aaT @ g fir

() war ag ww § & wew Ao &v-
w1 & 3y o wefeg Ao & foet &

griter g gw Ay fadx am & fag
M STWE
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(@) 7ar ag st &w R fF @@ ow
a7 & wiftaifedi ot sfage s qy
Y GEATHAT § ; WK

() afx gf, N @ Fw ¥ ORI
%1 #q1 wfafwar § 7

ng-eTg Awimg § g aer (o
uRe YWTEETHY) : (%) & (7). WIw W
1T ¥ a=g Argw oy wr @ &)

Harassment of Refugces, Retired Military
and Ex-I.N.A. Personnel in New Delhi

3026. SHRI M. L. SONDHI: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some
refugees, retired military personnel and
personnel of the Azad Hind Fauj are
earning their livelihood by carrying busi-
ness in repairing and servicing of automo-
bilies as tenants/occupants of garrages and
spaces of the premises of M/[s. Sobha
Singh and Sons, (Private) Ltd., Sujan Singh
Park, New Delhi, with the permission of
the former Chief Commissioner of Delhi,
for twenty-two years ;

(b) if so, whether they are being
harassed by the New Delhi Municipal
Committee and the Police now and, if so,
the reasons therefore ;

(c) whether any representation has been
recelved by Government ; and

(d) if so, the action taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
There are a number of workshops in the
sald premises. There is no evidence if the
persons concerned are  refugees/retired
military personnel /personnel of Azad Hind
Fapj apdfor that they were permitted by
the former Chief Commissioner of Delhi.

(b) There is no harassment. Some of
these persons have been prosecuted under
sections 156 and 121 of the Punjab Munici-
pal Act for creating insanitary conditions

and for running weskshop; without a
licence.

(c) and (d). Yes. Bir, The .matter s
being examined.
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Dispute Between Kandla Port Trust aud
Plet-Holders of Kandla Port

3027. SHRI D. R. PARMAR :
SHRI R. K. AMIN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any dispu'e bet-
ween the Kandla Port Trust and the Plot-
holders of the Kandla Port regarding pay-
ment for the plots; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, AND IN

THE MINISTRY OF SHIPPING AND
TRANSPORT (SHR! 1QBAL SINGH) : (a)
and (b). There is no dispute as regarding
the dues payable for plots as these are
based on lease deeds. However, represen.
tations were received by the port Trust
regarding payment of graded penalty
ranging 25 per cent to 200 per cent provided
in the lease deeds for delay in payment of
dues from two months to two vyears. The
Board of Trustees on the Kandla Port
Trust have considered the representations
and have proposed certain amendments in
the lease agreement which are under exami-
pation. lan the mean time the Port Trust
Board allowed 90 per cent remission in
penalty charges if arrears of dues were
paid upto 3lst December, 1968, The
Board later extended this facitities upto
the 28th February, 1969.

New Shipping Device

3028. SHRI P. C. ADICHAN : Will
the Minpister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Hindustan Shipyard
Ltd. Visakhapatnam bhas recently fabricated
a new device called bulbous-bow, which
would enable the Shipping Corporation to
save considerable amount of foreign ex-
change by applying the new cadget io each
shipman by it ;

(b) if so, the salient features of the new
device ; and

(c) the anpual saving in foreign ex-
change to the Corporation and to the

antry as a whole that is likely to accure
o this account ?

PHALGUNA 23, 1890 (SAKA)

Written Answers b

THE DEPUTY MINISTBR IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND [N THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) A bulbous-bow is a
projection at the stem of a ship below the
water I'ne. The Hindustan Shipyard
limited prefabricated a bulbous-bow accor-
ding to the line drawings supplied by the
Shippiog Corporation of India for being
fitted on to its ship “Vishvabhakti” built
by the Shipyard.

(b) The Shipping Corporation is the
first Indian shipping company to fit
bulbous-bow on an Indian built vessel.
The weight of the bulbous-bow is about
10 tons. Based on model test results, the
hulhous-bow is expected to provide a saving
in power to the extent of 13 per cent at
constant speed or alternatively an Incrcase
in speed by 0°65 knot at the same power,
1t also increases the buoyancy of the vessel
which is expecied to increase the dead-
welght of the ship by aboui 80 tons.

(c) The estimated annual saving resul-
ting from the provision of this device in a
ship will be about Rs. 80,000/-. The
foreign exchange component of the saving
will depend upon the sector on which a
ship flited with the device is employed.

faeelt & am & qwf av fash s

3029. st waT WY YW . EaT MR-
wTd WA 77 qATY o gOT e fw

) Fagaa g fs ot a7 &
quit 51 farefr 30,000 T wferad ¥ wfiw
&t ardY &, Y faecft ¥ 97 g fal W
faavamar & ;

(=) afz gt, ar &7 TORTT * wegr-
¥z swreq g & forwdl qr & oot W fad
wT & qUaar gw v W At & of
¥
() afz g, @ T AT wW g
ET ¥ ST ETHI I T ) N wrd-
ad # 7€ & ; W

(@) "oz B gwd s goegm
%9 ~qrarey ¥ ag fda faar § fe o
¥ aeft ax fawdt we ot forar a7 oy ¢
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qeed wearwg § www s (of
fawarw gww) @ (8) & (7). 1 Wi,
1968 & 77 & 7 Y fawt e A gE @
7€ § g ‘mTaw & fad gz i &
feesft samaw 1 ‘Fa oW ¥ sararfeat
¥ femraz, 1966 % 51X 1967 & gE A
WA R faArsxy ge W/ & fag
WRTAET GT §U ¥ 1 ATAA WG
w1 ¥ ot 1< g8 Frafg fear o i o
el (I F 99 & wwEn) &
gy § wC-a9 sgrare & 10,000 %o
& TaT FT 30,000 ®x fzar a1 fae
STEA T 14 A, 1968 A 1@ qEe
¥ oy wrd ey 4 faes vamEw
%7 qg WY aarg & af @ fF ¥ 9w @y
& fae faoy w2 Gy S0 qfwr &
uer ‘qUC TR # QA g2 X & WA
N FBT |

(w) o g, st

Law and Order in Upiversity Campus

3030. SHRI KANWAR LAL GUPTA:
SHR1 J. B. SINGH :

SHR1 SHARDA NAND:
SHRI ONKAR SINGH :
SHRI HEM RAJ :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whcther it is a fact that the Vice-
Chancellors of the U. P. Universities
recently passed a resolution that main-
tenance of law and order in the University
campus is the State responsibility ;

(b) if so, the reaction of Governmcnt
thereto ; and

(c) what are the other recommenda-
tions and what aciion Government taken

oo them 7

THE . MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) 10 (c): A siatement
giving 1ccommendations made by the Vice-
Chancellors’ Conference of U. P. Univer-
gities held at Lucknow on January 3 and
4, 1969, is laid on the Table of the House.

(Placed in Library. See No. LT—339/69.)
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These recommendations primarily concern
the Government of U. P.[State Universities
in U.P. However, in respect of recom-
mendation No. 1 under “Financial matters™
a meeting gas since been held and the
U. G. C. and the State Government have
agreed on a basis for payment of grants for
development schemes of the State Universi-
ties accepted by the Commission. The
recommendation No. 4 under “Law and
Order Problem in the Universities” is being
examined separately.

Undercuttiag in Official Air Fares by
Foreign Airlines
3031. SHRIMATI ILA PAL-
CHOUDHURI :
SHRI1 HEM RAJ :
SHRI GADILINGANA
GOWD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(8) whether it is a fact that of late it
has been suspected that due to some foreign
Air lines indulging in undercutting official
airfares on certain routes particularly on
those routes which carry emigrant traffic,
there has been diversion of traffic from Air
India-resulting in loss of Foreign exchange;

(b) if so, the extent of undercutting
and consequential loss of Foreign Exchange
suffered by the Air India during the year
1968 ;

(c) whether it is also a fact that the
Enforcement Directorate of the Ministry of
Finance had carried out, a raid on the
premises of a West Asian Air Lice suspec-
ting that it was indulging in malpractices
of the tvpe referred to in part (a) above.

(d) if so, with what result ; and

(e) the permuanent measures, if eany,
taken or proposed to be tuken to prevent
such malpractices 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There are reasons to believe that
certain airlines have been undercutting
official air fares on certain international
routes, particulerly in regard to emigrant
trafic between India and the United King-
dom. This leads tn diversion of trafic
from the services of Air-India, resulting in
loss of revenue to Alr-India and fo:e[!,u.

exchange to the couantry,
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. (b) The precise extent of such malprac-
ticeh cannot be determined unless specific
cases are proved. It s thercfore not
possible to estimate the loss of forcign
exchaoge on this account.

(c) Yes, Sir. The premises of certain
foreign airlines as well as their travel sgents
at Delhi and Bombay were searched by the
Eoforcement Directorate on 16th April
1968,

(d) As a result of scarches, some, incri-
mioating documents were seized, on the
basis of which enquiries arc in progress.

(e) The following steps have bcenfare
being taken :

(i) The International Air Transport
Association has an Epforcement
Agency which watches such mal-
practices and where evidence s
available. takes pecnal action
against the offenders.

(ii) Where such malpractices involve
offences against Foreign Exchange
Regulation Act, the Directorate of
Enforcement takes preventive and
punitive action.

(iil) As the malpractice is largely pre-
valent in emigrant traffic, a con-
cessional fare for emigrants bet-
ween India and the Unpilted Kiog-
dom has been established. Oualy
the npational carriers of the
two countries 1jz. Air-lndia and
British Overscas Airways Corpora-
tion are entitled to offer this
reduced fare. This has the effect
of attracting emigrant traffic 1o
these two airlines, thereby preven-
ting loss of foreign exchange.

fafm arwreal # fgdt  wgmael)
wfefeel & A qq wa

3032. it tm g watamw
q"(ﬁo'aﬁtﬁ:
<t R W wEuT ¢
o e o
w7 Ag-eTd WA a3 A 0 ogwr
s ¥
(e feh & 73 g@ w17 #
o & T gu fafws wenaal | fgdr
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giqiesl, fget agfafoay aar - feeld
&R H FY AT R AT 0T E;

(@) afz gi, @ 397 ¥ ST feay
9z gagfag aifqgt & it & fag e
far f&7 wmat wiT 7 g fFa-fes
F=madl 7 smdeaa &g .av ; e

(m) afz 7Y, at ca% FrFRW Y ?

Tg-wn wNwa § ver meRt (R
famraToy qwe) : (7) & (7). 23-3-1y68
& fazrad ard 7Y nf & f fgdt wig-
fafani qar fzedt Sami gY F1% wal 7 &Y
are aqr fz= #17 §1 WAEEAwAE
faafas @i & w7 oigfafes) aar
fafmwi g qu frar am @ fged
mgfafe/fet g ama €1 28-11-68
#1 7 fggrad @t & af ¢ & fgriv agrasy
FY 1€ wdl 7 F7 F17 9T IAH NI
s wratqs § wrEwsar ¥ wIEIC
fedY waaew fagsa fsd aig w7
fryfeadl # wagfea aifaaY, wqgfer
mizg wifadl & wrww ¥ wwafer
ararg faaw &g W 1 AArErgAre gwAr
IqFey AF |

faer o7zt & fafoel £ f@=t wrgfefa
%1 nfew

3033, =t Tw feg waewre :
st foto wo fag :
ot gOW W wEEY
it At siwe ot
T Mg W1 A7) qg AT KT P
i e
(%) &= afear=g sfoww @
o faew Aot & feay frfeeY ¥ ox o
fert wrgfafesi a1 sfama awaarges
qur fea &
(@) =% ¥ frax Av  wggfen
arfaat g wggfee o wifasy %
2
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(n) wygfas arfadt oz wagfea
wifew anfagl & frw sanfet & afe-
sty s fwar @ T qfarr arw ST A
2, #0137 Faw grgfafot # 92 @A
fFar a1 2 ;

(7) afz A, A #a 7% I8 AT
oy ad &Y qrwrEar @

(%) fea-faa sy & migfafa
¥ qz wrfeaa &

(=) faa gwar & srgfafes) & o2
grefra A8F 8, 9ak ¥ qz &7 7F wiKfug
fear s 5 WL

(@) afz a@, @@ @& 31 FQ
g7

Tg-%1G WMWY § T Rt (s
fagree gad) ;- (F) A2 (7). 3aTE
frzg o oy fafast & oot aF &g
afaara, afag sfogo o7 § G
mygfafa &1 qeIET FETAES T
fa & | IS FIA F WA SAA
sz gagfaa sfa & &1

() W (7). @ sfawg ®1 ag
sz TR f& fAuifta oder sdfg
Y & qI91q ©F safemal w1 wrgfafas
& w7 # fgaa fwar smam o gafan &
safardi & myfafes & sad fagea
s & fau mafy &1 s@ A Iaar)

() & (). wagfaa arfr gt w3
gfaq snfen ofa & gefeardd & fag
mafafes] & ¥ § Wy, 99 S
yar wram ® qdawt & oo
wTaIT g3 €Y WAl FRE qAT T/ qIEH
gaifca @areg /i3 § w3 fsm
arat ¥ 1

qden a9l WAlA% IyTaw wowew §

gfeami w fagfeaar
3034. oft To wlo Wil ;
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&l To o TLHAIT :

31 qgzT aur wafae gz aen
Tz I w1 FO w0 7

(F) 7 agaa ¢ fs I AT
4 fafws a3t v frgfeaat s ama
gt #1 qufa: sear &1 arf & ; W%

(@) afz g1, aY ow @saw § S
aar faga wdy fva & 7

94z @ar wafas IrIgE WA
(w10 wai fag) : (%) T (@). 9914
HAST § GTHIT A AW GIEI & qIT
fafwsa adi # wmagfeas arfa/gagfes
FA-Aifg & ez & fqo fefeqqt &
e % fao ggza ard f5r & ) gt
8% 3§ F+ATAT &1 G4 § T7 WIEH &
Ifea & & wagrEa fsarar @ g

Institute of Chemical apd Industrial
Technology in Gujarat

3035. SHRI R. K. AMIN : WHI the
Ministsr of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that there exists
a demand for setting up a separate losti-
tute of Chemical and Industrial Technology
for traiving techoicians and engineers in the
Gujarat State ; and

(b) if so, the reactions of Goveroment
thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R. V. RAO) : (a) Yes, Sir.

(b) The Gujarat State Plan does
oot ioclude any provision for setting up
institutes of chemical engineering and
chemical technology.

A pew chemical engincering institute
has, however, been set up at Nadiad with
the donations given by a charitable founda-
tion. Anotber registered socicty has been
formed for setting up a Gujarat Institute
of Chemical Technology at Ahmedabad.

The requirements for technical man-
powcr, particularly for chemical industry,
ure being studied. Depending upon the
assessed demand, Government will examine
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the question of expanding training facilities
in this field.

Demands of District Bar Assoclation
Chandigarh

3036. SHRI SHRI CHAND GOYAL :
Will the Mipister of HOME AFFAIRS be
pleased to state :

{a) whether the District
Chandigarh have no Bar Room ;

(b) whether the five storeyed court
building bas no lift ;

(c¢) whether the District Bar Association
has sent any representation regarding these
demands ; and

(d) if so, the steps taken by Govern.
ment to meet the demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) (a) A
Bar Room wus provided in the District
Courts. This was, however, not utilised
by the Bar and was then cooverted into a
Court Raom.

(b) The buildiog is only three storeyed
and has no lift.

(c) and (d). Yes, Sir. Chandigarh
Administration are examiog the demands.

Courts at

History of National Movement

3037. SHRI SHRI CHAND GOYAL:
Will the Minister of , EDUCATION AND
YOUTH SERVICES be pleased to state;

(a) the amount spent so far on writ-
iog the history of National Movement ;

(b) the names of promioent historians
who have been entrusted with this task ;
and

(¢) the work published by them so far
and the ones that have been undertaken ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Anamount of about
Rs. 11 lakhs, including cost of printing, has
been spent so for oo writing the His-
tory of Freedom Movement, of which an
amount of Rs. 67000 has been recovered
from the sale proceeds.

(b) The work has been entrusted to
Dr. Tars Chand and a Committes, consis-
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ting of the under-mentioned bistorians, has
been set up to advise him in this work :—.
I. Prof, K. A, Nilakaota Sastri
2. Prof. Mohd Habib
3. Prof. K. K. Dutta
4. Dr. Bisheshwar Prasad
5. Dr. N.R. Ray,

(c) Volume I and Vol. IT of the His-
tory have so far been published. The third
and the last Volume is under preparation.

Allotment of Shops In Nehru and Shastri
Markets in Chandigarh

3038. SHRT SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(@) whether it is a fact that the Chan.
digarh Administration is not charging any
rent for the shop plots which that given to
the occupants of Nehru and Shastri
markets ;

(b) whether it is also a fact that the
Shops and Establishment Act, Sales Tax
Act and other Acts are not enforced in
these markets ;

(c) whether Govenment have received
complaints that some people have accepted
illegal gratifications in the allotment of
plots in these markets ;

(d) whether any enquiry has been
conducted regarding these complaints and,
if so, the outcome thereof ; and

(e) the criterion adopted for the
allotment of plots in the above mentioned
markets 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
rent is being charged from the occupants
of these markets.

(b) No, Sir.

(c) Yes, Sir.

{(d) Yes. But the
not be substantiated.

(¢} No regular allotments bave been
made in these markots. The shopkeepers
have occupied the sites and bullt temporary
copstructions theron withoyt permission,

allegations could
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Naxalite Movement in Punjab

3039. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it isa fact that some
students arrested in the State of Punjab
during the recent students’ agitation have
stated to the police that many Naxalite
units are working in the State of Punjab
and that many students have joined them ;

(b) whether some objectionable posters
and literature have been recovered from
the arrested students ;

{c) whether the students have also
disclosed the names of active underground
workers of the Movement;

(d) whether the above reporis have
been confirmed by the State Government ;

(e) whether Goveinment have verified
the veracity of the reports through their
own services ; and

(f) if so; what steps Government heve
taken in the metter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA) (a) to
(f). According to information received
from the State Government, two students

arrested during the recent student agitation
in Punjab were found in possession of some
Maist literature and some other documents.
During interrogation they disclosed certain
aclivities of some extremist student leaders.
Two cases have been instituted in connec-
with specific incidents of violenze and are
under investigation.

Rural Roads in Bihar

3040, SHRI YAMUNA PRASAD
MANDAL : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to

state :

(a) whether it is a fact that the then
Unlon Minister of Transport and Shipping
had in an address to the people of Bihar,
given some favourable indication regarding
the development of rural roads in that
State ; and

(b) if so, the action taken by Govern-
ment in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OE PARLIAMENTARY AFF-
AIRS, AND IN THE MINISTRY OF
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SHIPPING AND TRANSPORT
IQBAL SINGH): (a)
no such information.

(b) Does not arise.

(SHRI
Government have

qrat }rT & favz WA

3041, st TR ST
5t g9 PN WIN
st Towa fag -
ut AT T W
! 7IW A/A
ult nza fagit arwdd :
37 NE-WG AL Iz qAIF AT HAO
T
(%) dm 3z a= & fF S afgomre
afafs & 999 & 9T F qrad 6 g%
a7 AT AAr g R ogwR Az ¥
76 @rE w2 # fAAAM gar @4 F
30,000 AT Y {mr€ FATaAT @ WIT 284
feamrm ergaarsz oF 7 faar & ; st

(=) afg &, a1 Twat &
%1 a7 wfafwar § 7

Tg ®14 oAy & ey wet (s
famrwzm wm) © (F) A A, swrg

(@) w37 7€ 94T

FWIT

mrada aw  qicags  smweqr Wt
wnadr afafe w1 afve

3042. wit TwTIIQTE WA :
st gW qEq e
st Tl fax -
& WA UE we
o1 o WA ¢
off wzw fagr®t ardd
871 Atagn aar qfeegA w0 g
R N 91 500 fF e
(%) war Zerrster or qfcrgy sawear
gegaf wradr afafr & afildew o
g war § ; WX
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(@) afz gt, & =@ afwfa & w0 q=0
fawifed & & ; oite b X § FOw1%
¥t wy sfafwar ¢ ?

wedrg-wrd fram ste Ataga aan
qftage wexreg & Sat (st gEEmS
fag) : (v) vtz (@). afafa & it goar
w1 qu AE) fFar § 1 A foad af
SareAr &Y @7 Wy 2 ?

Law and Order in Delhi

3043. SHRI CHENGALRAYA NAIDU:
Will the Minister of HOME AFFAIRS be
pleased (o state :

(a) whether it is a fact that on the 8th
January, 1969, a foreign couple was relieved
of cash near the Airlines Office, New Delhi;

(b) whether it is also a fact that on the
24th October, 1968 four armed men raided
a house in the staff colony on the T.B.
Hospital, Mehrauli and decamped with
gold ornaments and cash ; and

(c) if so, the steps being taken to stop
the deteriorating conditions of law and
order situation in the Capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDHYA CHARAN SHUKLA): (a) A
report was lodged with the Delhi Police
that a foreign couple was relieved of cash
on Jan Path oo 6th January, 1969, The
case is under investigation.

(b) A report was lodged with the Delhi
Police that on the night between 23rd/24th
December, 1968, four armed men raided a
house in the staff colony on the T.B. Hos-
pital, Mehrauli and decemped with gold
ornaments and cash. The case is under
{nvestigation.

(c) The crime situation in. Deihi is
reviewed from time to time and necessary
preventive and other measures are taken by
the Administration in accordance with law.
Koown bad characters are kept under
survelllance and patrolling is intensified in
affected areas.

Deparimental Promotion Committee in
Education Ministry

3044, SHRI 8. C. SAMANTA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleused to state :

() since when the Deparimental Pro-
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motion Committee for Gazetted Officers in
the Technical Division of his Ministry has
not met and for what reasons ;

(b) at what frequency the said Com-
mittee is required to meet ;

(c) what is the number of Geazetted
Officers whose interests have been affected
or jeopardised because of the Commitiee
having not met ; and

(d) the reasons for not taking any
action for either activising the Committee
or making any other arrangemeats for
regularising Departmental Promotions as
and when they are due?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) The last meeting of the Depart-
mental Promotion Commmittes (Senlor) was
held on the 28th November, 1968, and that
of the Departmental Promotion Committee
(Junior) on the 11th S:ptember, 1962. The
reason for not convening the meeting of
the Deparmental Promotion Commitiee
(Junior) subsequently is that some proposals
to modify the Recruitment Rules for the
post of Assistant Education Officer (Techni -
cal) have been under consideration.

(b) According to the latest intructions
issued by the Ministry of Home Affairs, a
select list should be valid for one year and,
in any case, the select list should cease to
be in force on the expiry of a period of one
year and six months or when a fresh list is
prepared whichever is carlier. The meeting
of the Deparimental Promotion Committee
should thus normaliy be held once every
year.

(c) One.

(d) Due to administrative reasons, the
meetings of the Deparimental Promotions
Committees could not be held as often gs,
was pecessary. However, steps are being
taken to ensure that in future the meelings
of the Departmental Promotion Committees
are held at regular intervals of aboui a
Year.

amifaw aar  qifcmfas st weEm

3045. st Towe fay :
« warTTY oW o
oft g W .

ot Ty e onf ;.
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Revision of Air-Fares and Freight Rates

3046. SHRI GADILINGANA GOWD:
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Alr India/Indian Air-
lines are contemplating to revise the air-
fare/freight rates ; and

(b) if so, the details thereof and the
reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) ;
(a) There is no such proposal at present.
except for promotional fares by Air-lodia,
subject to 1.A.T.A. Regulations.

(b) Pots Dot erise.
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Indian Students Studying in Foreign
Countries

3047. SHRI GADILINGANA GOWD:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the State-wise number of Indian
students in foreign countries, country-wise,
and the subjects in which they are specia-
lising ;

(b) the number of such students who
have over-stayed abroad ;

(c) the reasons for thetr overstay ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) A statement of Indian students
abroad, country-wise and subject-wise is
laid on the Table of the Sabha. [Pjgced In
Library. See No LT-341/69]. State-wise
break-up is not available.

(b) and (c).
lable.

Information is not avai-

Pak Nationals in Andhra Pradesh

3048. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Pakistani nationals
who have settled in the State of Andhra
Pradesh duriog the last five years ;

(b) the number of persons out of them
who have extended their period of stay ;

(c) the number of persons out of them
who have returned to Pakistan ; and

(d) the number out of them to whom
notices have been issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The number of Pakistani natiopals who
came to Andhra Pradesh during the five
years from 1964 to 1968 was 6402. Of them,
5 were granted settlement facilities, 254
were granted extension of stay, 5994 return-
ed to Pakistan and 43 were served with
quit notices. Of the 43 persons, who were
served with quit notlces, 9 returned to Pakis-
tan on service of such notices, 33 were
deported and the remalining 1 filed a writ
petition which pending in the High Coptt.
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Irregularities in the Education
Departments

3049. SHRI ONKAR LAL BERWA:
SHRI N. R. LASKAR :
SHRI R. BARUA ;

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state

(a) whether it is a fact that the
Union Government have prepared a scheme
to end Irregularities committed in the Edu-
cation Departments ;

(b) If so, whether Government have
in this regard ditected that Ministers and
officials should not head the various Selec-
tion Committees of the Education Mibis-
try §

(¢) what are the Selection Commi-
ttees which will come under this order ;

(d) whether bis Ministry has recons-
tituted the various Committees ; and

it will  help

(e) if so, how far
the ending of irregulurities ?

THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V.RAO): (a) No, Sir. It is for the
State Governments to see that irregulari-
tles are not committed in their Education
Departments.

(b) Yes, Sir. A directive has been
given that the Minpisters and officials of
the Mipistry should not head selection
Committees.

{¢) thc Selection Committeees consti-
tuted by the Ministry which deal with
maitnly the award of schololarships.

(d) These Selection Committees are
constituted for specific selections and the
directive is keep in view when doing so.

(e} It is hoped that it will have the
desired effect.

'y g wn& fad gt/
L i 9T wfgwew
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Foreign Hand behind Communal Riots

3051, SHRI M. L. SONDHI: Wil
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 4518 on the 13th
December, 1968 regarding foreing band
behind commupal riots in India and
state :

(a) whether facts have since been
ascertained from the ‘State Government ;
aod

(b). If so, the steps Government
taking to cosure public security 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ; (a) and
(b).. According to informatibn available
from the State Governments raislog of

are
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slogans like “'Pakistan  Zindabad" or
paradin pamdiog of the Pakistani flags are
not features of communal incldents in the
country. However, in one iocident in
Bidar (Mysore) on March 15,1968, some
miscreants are r1eported to have shouted
slogans like “Pakistan Zindabad™ ‘‘Kash-
mir belong to Pakistan' Ioformation from
Jammu and Kashmir is awaited.

State Goveroments are vigilant and
are taking appropriate action under the
law to deal firmly with iocidents of comm-
unal violence.

qgza & A izl ® fad o
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Aerodrome at Baroda

3059. SHRI NARENDRA SINGH
MAHIDA ; Will the Minister of
TOURISM AND CIVIL Aviation be pleased
1o state :

(a) whether it is a fact that the work
on regrading and strengthening the aero-
drome at Baroda in Gujarat has been
deayed ;

(b) if so, the reasons therefor ; and

(c) the time by which it will be com-
pleted and when the air-service will be
resumed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(aj and (b). The work of regradiog and
sirengthening the runway it Borada is now
expected to be completed by the end of
April, 1969 instead of December, 1968 as
planned earlier. The set back In the pro-
gress is due to the fact that during the
inonsoons the subgrade soil of the runway
had got heavily waterlogged, and sufficient
time bad to be allowed to allow itto dry
before the bitumen carpet could be Jaid.

(¢) Indian Airlines propose to operate
a service Bombay-Baroda-Ahmedabad with

HS-748 when the runway at Baroda is
ready.
Air-Strip near Surat
3060. SHRI NARENDRA SINGH
MAHIDA : Will the Minister TOUR-

ISM AND CIVIL AVIATATIQON bepleased
1o state :

(a) whethel it is a fact that the Guja-
rat Flying Club at Baroda and its Branch
at Sural have approached the Government
of India for extending an Air-strip near
Surat, and

(b} if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SiNGH):
(a) Yes, Sir.

(b) Indian Airlines
a detailed traffic survey.

are carrying out
The question of
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of Incluling the scheme in the Fourth Plan
proposals of this Ministry is being consi-
deted ; but will depend upon the results
of the survey and the availability of
funds.

Union Territories

3061. SHRI BEDABRATA BARUA :
Wil the Minisier of HOME AFFAIRS be
pleased to State :

(a) whether the Union Territories
were intially designed as tempoOrary arrang-
ments only ;

(b) whether any time-schedule has
been contemplated for progressively doing
away with the Union Territories ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Union Territories, which are included
in the First Schedule to the Constitution,
came iolo exisience for different reasons
and under different circumsiances. For so
long as these reasons and circumstaoces
continue to exist they have to retain their
present  status Government have oot
drawn up any time-schedule for altering
their present status.

Sea Plupe Service between Malnland
And Laccadive Islands

3062. SHRI P M. SAYEED: Will
the Minister of HOME AFFAIS be pleased
to state :

(a) whether in view of paucity of land
for purposes of building an alr strip in
Laccadive lslands, Government have got
anv proposal under consideration for pro-
viding the sea plane service between the
Mainland and the Island , and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN  SHUKLAL) : (a)
No Sir.

(b) Does not arise.
fovg! aTmel gra sfafew s
3063. =it Trw ewww faumdt :
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Shipbuilding Units

3065. SHRI SITARAM  KESRI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that private
ship-building units are facing a crisis as
orders are being placed abroad for ship-
building :

(b} whether it is also a fact that the
private units had offered to merge to form
a big yard to fabricate ocean-going ships
if the Government placed sufficient orders ;
and

(c) if so, the reasons for not accepting
this suggestion by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH): (a) The Indian Ship-
ping Companies are allowed to place

orders abroad for the construction of
ocean-goiog ships only after taking into
account the capacity of existing Shipyards
in India both in the public and private
Beclors.

{b) No such proposal has beea recelved

by Government.
t¢) Dues not arise.
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UNC TAD Confcrence on Shipping

3066. SHR1 MUHAMMAD SHE-
RIFF : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state
the positive results of the Fourth Com-
mittee of the UNCTAD Conference on
shiping aspect in India ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
As a result of the deliberations und re-
commendations of the Fourth Committee,
the UNCTAD 11 passed a number of
resolutions on shipping matters affecting
developing countries including India.
These resolutions related to—

(1) Establishment of consultation

machinery in the field of shipping.

(ii} Freight and Conference
Practices.

Terms of Shipment.
Development of Merchant Mari-
nes of developing countries.

(v) International legislation on ship-

ping.

The effect of these resolutions and the
extent to which they have been implemen-
ted by the developed countries is proposed
to be assessed at the forthcoming meeting
of the Commitiee on Shipping in Geneva
in April, 1969,

rates

(Hii)
(iv)

Rail-cum-Sea Traffic

3067. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate :

(a) whether any steps have been taken
for the revival and expansion of Sea-cum-
Rail arrangement for carriage of cargoes ;
and

(b) whether the Rail-cum-Sea traffic
has tremendous scope of development on a
much larger scale in view of reservations
of coastal trade and integrated Railway
system ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). The National Shipping Board
has made a detailed study of coastal ship-
ping and has come to ‘the conclesion that
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the dry cargo movemeat on the cast
which, after reaching the peak figure of
40.77 lakh tonnes in 1962. had come down
to about 23 17 lskh tonpes in 1967, could
be increased to about 3@.50 lakb tonpes if
a minimuem quantity of 7.5 lakh tonnes
of coal is r1eserred on a long term basis
for carriage by the rail cum-sea rouic from
the Bengal—-Bihur coalfields through Cal-
cutta to various coastsl destinaiions, so as
to provide bulanced traffic in both direc-
tlons 71 to and from Calcutta. This
recommendation is now under examination
by Government.

wEreTez ¥ oW uAIS

3068 it Fwwra arfew : FaT AYegw
aar ofcaga gt ag @ Y FA FIA
L

(%) ¥m agras FTHC A 196860
¥ Tty Tl & fawra ¥ ae ¥ w1
FrFAT 1T FHIT A W 2,

(@) afx gi, @ Ig=1 YU #ar &
Wit 1968-69 ¥ frd Teq aTwIT A faraet
fw 7t &

() #vETEIT 7 W QAT F
wgare &1 for @ AT

(7) afz g, @ s FT AT R ?

der-wg  faam e shegw aqn
ofcagn mowmg # 39 Wit (s gwaTe
feg) : (%) & (7). wgTO FOHIT A 1968-
69 ¥ Tty gegml ¥ faww wY A
fafrse qromT A&7 TR@@ A &) 3w AW
& gt § a5y goRT A 134.84 Hw
¥ =Y sgEedr &7 gy fear @ few &
¥ 74.84 wrw WA Xy Fiw st &
forX wix 60.00 orer To aX fmtar wwveil
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T weeTe ¥ Uy gl ¥ fag
I ag & fag 105,01 sr@ A W
weitfaer e werrfae fear & fo &
95.13 =78 Fo Wﬁlﬂfwﬂl}% fa
% 0.88 AW %o 7y fawiar went & fadr
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F2NW W@l W AW AN K A
1068-69 & wifuq wawl & =
gegaril & =g fawfg w=iqt & feg
60.40 wr@ Ta W ufr Wk ww
T §€T 3 W §E4T 4w qwed
w3 ary frafo w19t & fau 50 s
T # ufw waf7 g= fasn $T 1104
AT ¥qY FT sqAEAT H TE § |

Assistance for Development o South
Indian Languages in U P.

3069. SHRIMATI SAVITRL SHYAM :
Will the Minister & EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the amount of fpancial assistance
given to U. P for the development of
South Indian Languages during the Third
Five Yiecar Plan ; aund

(b) the Progress made in this direetion
so far ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (SHRFV.K.R.V.

RAO) : (a) Nil.
(b) Does not arise.

Concesslon to indians comirg from
Fast Africa

SHRI 1. BARUA :
SHRI N. R. LASKAR :

Will the Migister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the
Government of Indla have decided to give
certain conoessions to the Indiaos who have
come from East Africa ;

(b) if so, the main concessions given
to them ;

(c) whether any other help has heen
given to them ; and

(d) if so, the details thereof 7

3070,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
VIDYA CHARAN SHUKLA) : (a) and ¢b).
Yes, Sir. Certain concemsions relating to
import trade control regulations are
granted to those Iondians whe come fram
Kenys, Uganda and Tanzapia for perma-
peot smttiement in India.
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The following are the maln conces-
sions given to them :

(i) the impoit of onc motor carf
motor cycie for cach family ;

all bonafiie personal belongings :

jewellery upto Rs. 16,000

(Rupees sixteen thousand) for
each family ; and

stock-in-t1ade upto Res. 16,000 free
of duty.

(c) No, Sir.
(d) Does not arise.

mfrwny ¥ 217 A @ wafe @
wiw

3071. »ft wmaTw feg: ¥ qE-ET
¥A) 4g TAN ®) FqOT HOU 6

(%) s & fafier #5 &
o ot aar (37 ¥ aumare gwife 3@
»gna & qafads fed o & s
afwerry ¥ faarfaal qra ey o saam
& qfcmeasy ¥217 a0 §1 aeafea
ngafr s g Wk

(@) ¥ar @ IFX F I9EEl W@
Awx ¥ faz 1€ FrEaE £ a1 @
wx afy gi, at s&wT swr w@w R ?

Jg-eTd werTey ¥ Trow A (o faen
wew wpew) ¢ (%) frarfeat arar e
A & g9 W-aefa 41 16,913
%o Y aify A T WIRTT & 1 TE q9T
ar fawrn w g @i & et & feafa o
QAT AT AT TG R |

(%) Tvw goeT ok § W S
¥ T IIG SRATE F Q) E |

Andaman Special Pay

ii)
(iid)

(iv)

3072, SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 3371 on the 9th
August, 1968 and siate :

(a) whether it is a fact
Government servants aggrioved by

that some
the
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terms *persons recruited from the maln-
land™, “staff locally recurited in future”
and “‘existing local recruits” have repre-
sented for the revision of the earlier
decision by the Andaman Administration
in regard to the stoppage of Special Pay
and other matters ;
(b) if s0, the details thereof ; and

(c) the reaction of Government
to 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Some employees of the Andaman and
Nicobar Administration have submitted
representations through the loca! Acdminis-
tration against their beiog treated as local
recruits and their representations are being
exumioned by the Adiministration.

there-

Survey of Staff Employed in Educatlon
Ministry

3073. SHRI PREM CHAND VERMA :
Will the Minister of EDUCATION AND
YOUTH SERVYICES be pleased to state :

(a) whether any survey was made of
the staff employed in his Ministry during
the year 1967-68 ;

(b) if so, how much surplus staff was
found, class-wise and what policy has been
adopted about it, whether it is proposed
to retrench the staff or to absorb them
otherwise ;

(c) how many additional bands were
employed by his Ministry during the period
from 1st April, 1968 to 30th June, 1968,
class-wise and how muany new posts of
Gazetted Officers were created during the
period ; and

(d) the details of surplus staff working
with Minister, Ministers of State, Deputy
Ministers, etc , for which sanction has not
been obtained ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.Y
RAO): (a) No, Sir. Surveys were how-
ever made during 1965-66 and 1966-67 and
reports were recoived in 1966-67 and
1967-68 for different categories of staff.

(b) and ic). A statement is laid on the
Table of the House. [Pluced in Library See
No. LT-342/69.]

(d) NH,
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Runnlng of Lotteries by Corporations of
Big Citles
3074. SHRI R. K. AMIN : Will the

Minister of HOME AFFAIRS be pleased
to siate :

(a) whether it is a fact that Cor-
porations of the big cities of India,
namely Bombay, Delhi, Calcutta and

Madras propose to run lotteries to raise
funds for their development ; and

(b) if so, the reaction of the Govern-
ment thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Government of Maharashira
have intimated that they have received a
proposal from the Bombay Municipal Cor-
poration to conduct lotteries for raising
funds for development schemes. The
proposal is under consideration of the
State Government.

The Government of Tamil Nadu have
intimated that they have not received any
proposal from the Corporation of M.ras
to run lotteries.

The request of the Delhi Municipal
Corporation for permission to organise
lotteries to raisc development finances, is
under consideration of the Central Govein-
ment.

Information from the Government of
West Bengal is still awaited and will be
laid on the Table of the Houte on
receipt.

Allegation against Central Government
for bringing about Fall of Opposition
Ministries in States

SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL

DEVGUN :

SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether allegations have been
made that the Central Government had
brought about the fall of Governments in
the States run by the Opposition parties ;
and

3075.
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Government are aware of the views of
some political parties in this regard.

(b) The Central Government bad no-
thing to do with such developments.

Inter-State Council for Ceatre.State
Relations

3076. SHRI RANJIT SINGH :

SHRI BAL RAJ MADHOK :

SHRI HARDAYAL
DEVGUN :

SHRI D. C. SHARMA :

SHRI1 BENI SHANKAR
SHARMA :

SHRI SAMAR GUHA :

SHRIMATI ILA PAL-
CHOUDHURI :

SHRI RAGHUVIR SINGH
SHASTRI

SHRI YAJNA DUTT
SHARMA :

SHRI K. P. SINGH DEO :

SHRI E. K. NAYANAR :

SHR1 VASUDEVAN NAIR :

SHRI R. K. SINHA :

SHRI SITARAM KESRI :

SHRI JYOTIRMOY BASU :

SHRKI D. N. PATODIA ;

Will the Minister of HOMB AFFAIRS
be pleased to stale :

(a) whether the suggestions made by
the former Chief Justice of )ndia, Shri
P. B. Gajendragadkar. that ao Inter-State
Council should be crezted to consider
Centre-State issues has been examined ;

(b) whether the Chief Minister of
Kerala has also demanded the formation of
such a Council ;

(c) if so, the reaction of Government
thereto ; and

(d) the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
{b). Yes, Sir.

(c) and (d). There are already several
forums for Contre-State consultations, such
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as, the National Development Council, the
Chief Ministers’ Conference, the Zonal
Councils and other numerous functional
conferences and Committees of Ministries.
The Study Team on Centre-State Relations
set up by the Administrative Reforms
Commission has dealt with the question of
setting up of an Inter-State Council under
Article 263 of the Constitution. The
report of the Study Team is at present
under the consideration of the Adminis-
trative Refuorms Commission and the
Government are awaiting their recommen-
dations.

Policy Regarding Ex-Cadre Posts

3077. SHRI SHASHI BHUS!IAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the ex-cadre
posts are continued to be held by the same
officer for unlimited period ;

(b) if so, the reason why they are
allowed to continue beyond two years as
admissible under the rules ; and

(c) whether it does not deny chances
to other deserving officers and if so, why
Government do not lay down a clear-cut
policy in this regard ?

THE MINISTER OF STA'1E IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Posts under the Central Governmsnt are
requirzd to be filled in accordance with the
recruitment rules framed for each post.
Accordingly, where the relevant recruit-
ment rules provide for filling up of a post
by deputation, the rules usually specify the
period of deputation also. The tenure of
deputation varies in each individual case
depending upon the requirments of the
ex-cadre post as also the requirements of
the parent service/post from which the
officer is sent out on deputation, which
depend again on the cudre stremgth, the
staffing position and other adminictrative
exigencies. In exceptional circumstances,
however, where the public interest so
demands, the tenure of #n individual officer
in the ex-cadre post may be extended with
jhe consent of the lending authority,
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Advertisements by Air India and LA C,

3078. SHRI BABURAO PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines Corporation spent Rs. 6,03,887,
that is Rs. 47,137 more than the Air India.
in the year 1967-68 for advertising in Eng-
lish and language newspapers ;

(b) the reasons why 1.A.C., a monopoly
concern, had to spend more than the Air
India which has to operate in a highly
eompetitive field ;

(¢) whether it is a fact that the 1.LA.C.
often takes up large advertising space in
big newspapers to persuade them to com-
ment favourably about the working of the
IAC. ;and

(d) the amount of money paid ior
advertisements in the year 1967.68 to each
of the papers, namely, the Hindustan Times
Indian Express, Times of Indian, Free
Press Journal. Amrit Bazar Patrika, Patriot,
Hindustan Standard, National Herald and
Hitvada 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SiNGH)!
(a) Yes, Sir.

(b) Though the Indian Airlines have
practically a monopoly of domestic air tran-
sport, it is mpecessary for them to promote
air traffic, both in passenger and in cargo, to
maiatain healthy public relations and
encourage the flow of foreign tourists to the
country. Air-India is more concerned
with attracting traffic from outside India
and addressing its publicity outside India.

(c) No. Sir. The sole consideration
is commercial publicity.

(d) The amounts paid for advertise-
ments to the papers during the year 1967-68
are given below :

Hindustan Times (1 edition) Rs. 39.453.00
Indian Express (7 editions) Rs 60,446.00
Times of India (3 editions)  Rs. 38,231 00
Free Press Journal (1 edition) Rs. 10,752.00
Amrit Bozar Patrika(l edition) Rs. 29,781.13
Patriot (1 edition) Rs. 12,658.00
Hindustan Standard(1 edition) Rs. 10.41500
National Herald (2 editions) Rs. 4,066 00
Hitavada (1 edition) Rs.  760.00
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Maopower Journal

3079, SHRI SHASHI BHUSHAN @
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of copies of the Man-
power Journal published by the Institute of
Applied Manpower Research in each issuc;

(b) the number of copies of the journal
sold by the Institute ; and

(c) the number of copics supplied free
to various persons/agencies and the names
and addresses thereof !

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S5 RAMASWAMY): (a)to (c). There
have so far been 13 issues of the Man-
power Journal published by the Institute
of Applied Mappower Research. The
information, on the total number
of copies published, the npumber of
copies sold, the number of copies
supplied free to wvaiious persons and
agenices and the current complimentary
copy list is given in the statement which
fs laid oo the Table of the House,
[Placed in Library. See No. LT-343,69] In
addition approximately fifty copies ure
exchanged for the publications of various
organisations in India and abroad,

Inostitute of Applied Manpower Research

3080. SHRI SHASHI BHUSHAN :
‘Wiil the Minister of HOME AFFAIRS be
pleased to state @

(a) the number of siudies carried out
by the lopstitute of Applied Manpower
Research during the year 1968 ;

(b) the amount spent by the Iostitute
oo these studies ; and

{c) the amount realised by the Institute
from the sale of these studies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) Thirtyonc
studies were carried out by the lostitute of
Applied Manpower Research duriog the
year 1968, Out of these, five were com-
pleted during the year and (wentysix werc
in progress.

(b) The three main functivns of the
Institute of Applied Manpower Research
aro research, training and coosultancy. The
sanctioned budget estimatc (recurriog
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cxpenditure) for the year 1968-69 of the
Institute is Rs. 8.59 lakhs. It is very
difficult to identify that part of the expendi-
ture incurred by the IAMR which could be
related solely to its research activities.

(c) A sum of Rs. 1,081.75 has been
rcalised by the sale of copies of three of
the completed reports.

Employces of Institute of Applied Man-
power Research

3081, SHRI SHASHI BHUSHAN
Will the Minister of HOME AFFAIRS be
pleased to state :

() the present strength of the emplo-
yees of the Institute of Applied Manpower
Research in each grade/category ;

(b) the number of such employees in
1962 when the Institute was set up ; and

(¢} whether Government have rtaken
any sleps to check this aboormal iocrease
in the stafl’ streongth ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S5. RAMASWAMY)' (a) and (b). A
statement showing the sanctioned and
actual streogth of the staff of the Institute
of Applied Manpower Research, as on 3ist
December, 1962, 31st December, 1964 and
31st December, 1968 1s laid on the Table
of the House. 1Pflﬂ'.‘d'll‘ n Ll‘brary. Sre No.
LT-344/69].

(¢) The Institule was set up in 1962
with only a skeleton staff. Additional
posts were santioned during the next two
years as the scope and tempu of work in
the Institute increased. It will be seen
from the statement that there has been very
little increase after December 1964.

Condoning of Break In Service of Assistants

3082, SHRI SHASHI BHUSHAN ;
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether the period of break[in
service of Assistants reverted in 195051 |n
the then Department of Supply bas been
condoned ;

(b) If so, whcther this benefit was
given 10 all affected persons ; and

(c) if mot, the reasons for disciimipg-

tiog ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHAR AN SHUKLA) : (a) to (¢).
The Department of Supply had made a
number of reversions of Assistants in 1950-
51. In one of the coses they specifically
certified that had the assistant been declar-
ed quasi-permanent at the relevant time, he
would ot have reverted from the post of
Assistant in 195]1. Obp the basis of that
certificate the reversion orders in his case
were set aside and consequential bencfits
allowed to the individual copcerned. In
21 other cases, it was oot feasible for that
Department to review the vacamcy position
as existed then at such distant date and
categorically state in each case thai the
reversion was not in accordance with the
“Ipstructions for Retrenchment." Hence,
the becpefit given in ope case could not be
extended to other cases.

o & aws & feag ® Iomw A
Tama AwIg # gfEw w1 g@ey
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fadrgar & faset gfam & 48 wwrifiea)
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fa2si & O
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Indian Economic Service

3089. SHRI BAL RAJ MADHOK :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

SHRI HARDAYAL
DEVGUN :

SHRI SAMAR GUHA :

SHRI P. VISWAMBHARN :

SHRI SURENDRANATH
DWIVEDY :

SHRI K. LAKKAPPA :

i SHRI VALMIKI

CHOUDHARY

Will the Mipister of HOME AFFAIRS be
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pleased to state @

(a) whether the Indian Economic

Servtce has been constituted ;

(b) if so, the details thereof ;

(c) whether it is a fact that Govern-
ment have granted permission to the
lostitute of Economic Growth to train
candidates for the Indian Economic
Service ; and

(d) if so, whether, aflter training of
these candidates, they would be interviewed
by the Union Public Service Commission
for absorption in the regular services ?

THR DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir,

(b} The Indian Economic Service is a
Central Civil Service, Class I, and comprises
the following grades : —

Grade 1 Rs. 1300-60-1600-100
1800.
Ras, 1100-50-1400.,

Director

Grade 11 Joint

Director
Grade 111 Deputy Rs. 700-40-1100-
Director 50/2-1250.
Grade 1V Assistant  Rs. 400-400-450 10.
Director 600-35 670-B-

35.950.

The service was constituted with effect
from 1-11-1961.

The authorised strength of the Service
as on 15th June 1968 was as under ;

Grade 1 — 18
Grade 11 - 23
Grade Iil — 116
Grade 1V - 348

505

Source of recrultment
Grade 1.

Not less thau 75%, of the vacancies in
the Grade shall be filled by promotion on
the basis of merit with due regard to
seniority from amongst Grade 1l officers
with a minimum of 3 years’ service in that
Grade.

Not more than 25%, of the vacancies
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in the Grade shall be filled by direct
recruitment through the Union Public
Service Commission, The essential qualifi-
cations for direct recruitment are (i)
Second Class Master's degree in Economics
or Statistics or Agricultural Economics or
Commcrce and (ii) ten years' experience of
Research/Investigation in Economics and/
or Commerce or Economic Statistics. The
candidates for direct recruitment shall
preferably be below 50 years of age on the
first day of January of the year in which
closing date of the advertisement falls,

Grade [1.

Not iess than 50%, of the vacancies {n
the Grade shall be filled by promotion on
the basis of merit with due regard to
senioeity from amongst Grade 111 officers
a minimum of 6 years of service in that
Grade, Not more than 50%, of the
vacancies in the (irade shall be filled by
direct recruitment through the Union
Public Service Commission. The essential
qualifications for direct recruitment are (i)
Second Class Master’s degree in Economics
or Statistics or Agricultural Economics or
Commerce (ii) Eight years’ experience in
Research/Investigation in Economics and|
or Commerce. Candidates for direct
re:ruitment shall preferably be below 45
years of age on the first day of January of
the year in which the closing date of the
advertisement falls.

Grade I11.

Not less than 75'% of the wvacancies In
the Grade shall be filled by promotion on
the basis of merit with due regard to
seniority from amongst Grade 1V officers
with a minimum of 4 years’ service in that
Grade. Not more than 25% of the
vacancies in the Grado shull be filled by
direct recruitment through the Ugion
Public Service Commisslon. The essential
qualifications for direct recruitment are (i)
Second Class Master's degree in Economics
or Statitics or Agricultural Economics or
Commerce and (ii) Five years' experience
of Investigation/Research in Economics
and/or Commerce.

Age limi. for direct recruits are :; below
35 years of age and above 25 years of age
on the first day of January of the year in
which the closing date of the advertisement
falls.
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Grade [V

Not more than 25%, of the vacancies
in the Grade shall be filled by selection of
officers with a minimum of 4 year's service
serving under Government in Economic
posts recognised for the purpose by the
Controlling Authority in consultation with
the Undon Pnblic Service Commission.

Not less than 75 of the vacancies in
the Grade shall be filled by direct recruit-
ment through an open Competitive
Examinuation held by the Union Public
Service Commission. The minimum
cducational gualification for direct recruit-
ment is a degree with Economics or
Statistics as a subject.

The age limits for direct recruitment
are : not less than 21 years of age and not
more than 26 years of age on the first day
of January of +the year in which the
examination is held.

(c) The Government of India have
requested the [ostitute of Economic
Growth, Delhi, to impart training, in
accordance with a programme laid down
by the Ministry of Home Affuirs, to the
1. E. S. probationers, appointed 1o Grade
1V of the Indlan Economic Service on the
basis of an open cometitive examination
held by the Union Public Service Com-
mission in November, 1967.

(d) Being members already of a regular
service, they would not be required to be
ioterviewed by the Union Public Service
Comm:ssion for absorption to their present
grade, viz, Grade IV of the Indian Econo-
mic Service.

Major Ports Eoquiry Commilitee

3080. SHRI SRADHAKAR SUPA-
KAR : Will the Mioister of SHIPPING
AND TRANSPORT by pleased to state :

(a) whether the Major Ports Enquiry

Committee, under the Chairmanship of
Shri Veokataraman, has submitted its
report ; and

(b) if so, its principal recommendations
on the Paradeep Port 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No, Sir,

(b) Does not arise.
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Gandhl Centenary Celebrations

3091. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state 3

(a) whether any special programmes of
of work are to be taken up this year for
the Gandhi Centenary Celebrations ; and

(b) the total expenditure proposed to
be incurred on such programmes ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : A statement giviog the informa-
tion is attached herewith.

(b) The quget provision proposed for
1969-70 is rupeey oue crore.

STATEMENT

Consiructive programmes on which
Mahatma Gandhi laid emphasis are being
re vitalized and will be implemented
throughout the country by the National
Committee for the Gandhi Centenary
through the agency of its various sub
Committees and by the State Gandhi
C ry C ittees. The special pro-
grammes plaonsd by the National Com-
mittee for the centenary are primarily the
following :

(i) Gandht Darshan

An international exhibition known as
‘‘Gandhi Darshan" projecting Gandhiji's
life, message and philosophy will be held
at Raighat Samadhi, Delhi, from the 2nd
October 1969 to the 22ad February 1970.
(i1 Seminars

17 Seminars have been held in Unive-
rsities on the theme "Relevance of Gandijl
for our time" so far. Simillar Seminars
will be held by other Universities and
educational instltutions duriog the year.
An international seminar on Gandhiji will
be held by the Mational Committee in
India io January-February 1970. UNESCO
has decided to hold ano international
symposium in Paris in October 1969 1o
discuss the subject *Truth and Non-Viole-
nce in Gandhi's Humanism'.

(lify Gandhi Cengenary Abroad

Foreign countries have been invited to
participate in the observance of the
Gandbi Centenary. A large number of
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books and publications by and on Gandhiji,
photographs, film strips, tape records of
Gandiji's speeches and 350 Kits Casting
small portble exhibitions about Gandiji
have been are all being shpplied to foreign
Countries for this purpose. Prints of the
fllm “Mabatma™ are also being sent abroad
for exhibition. The gquestion of sending
abroad 2 or 3 large size exhibitions on
Gandiji is being examined.

(iv) Bibliography

A comprehensive  bibliography of
whatever has been written so far by
Gandhiji or about Gandhiji in every
language of the world is being ccmpiled.

(v) Mass Contact

In order that Gandhiji's message and
teachings reach every home in the country,
camps for mass contact bave been held and
a large pumber of calendars, badges,
pictures, foldirs etc. have been and are
being distributed on ap all-India basis.

(vl) Media of Mass Communicriion

In order to disseminate information
regarding Gandhiji's life and message, the
AlR is broadcasting speeches, talks and
other programmes on Gandhiji. The
Press Information Bureau is releasing
articles and photographs to the Press and
the Directorate of Advertising and Visual

ublicity is distributivg badges, diaries,
calandars, etc. Twenty titles of books on
Gandhiji are planned to be brought out
during the Cenplenary Year and several
thousand copies of two books *‘Message of
Mahatma Gandhi” and ‘'Lessons from
Gandhiji" are being disiributed free. The
30,000 feet film ‘‘Mahatma'” has been
released and commentaries are being
dubbed lo the various regiooal languages.
A series of other films on Gandiji's releva-
nce to India’s life today are under prepara-
tion.

(vil) Social Programmes

Under socical programmes, the main
emphasis is on Bhangi Mukti and Prohibi-
tion. The State Governments have been
requested to amend the municipal bye-laws
s0 that no new construction is allowed
without the provision of water-borne
Jatrines. Camps and conferences, including
ope seminar, have been held to create a
favourable social climate for Bhangl Mukti.
yhork has been and is being uudertaken to
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influence public
prohibition.

(vlli  Constructive Programme

To create an appropriate climate for
the successful implementation of the triple
projects of promotion of Khadi, Bhoodan,
and Shanti Sena, two camps for trainning
Shanti Sainiks have been held, several
tolders and book-lets to popularise gram-
dan and other constructive activities have
been brought out, and a mobile exhibilion
of pictures from ‘“Vedas to Viooba™ will be
displayed.

opinion In favour of

(ix) National [ntegration

In order to promote pational unity and
integration, an anthology of selections
from the literature in each of the Indian
languages with historical review of 30)0
words for each language and an article on
Gandbiji’s view on national integration has
been brought out. National Integration
Samities established in universities and
public undertakings are continuing activities
for organisation of symposia, study circles,
exhibitions, dramas, cultural programmes,
exchange of vistits between students of
different universities, lectures on literature,
history and culture of regions other than
those in which the Samities are located,
ete.

(x) Welfure of Women and Children

As the Gandhi Centenary Year is also
the birth centenary of Kasturba Gandhi, it
is being celebrated as the Ba-Bapu Cente-
nary. Sub committees for welfare of
women and children have been formed in
almost all the States to promote suitable
activities, Orientation camps have been
held in several States, and in Andhra
Pradesh, funds are being collected to con-
struct a Ba-Bapu Bhauan in every district.
Work is being done for removal of
untouchability, setting up balwadis etc.

(x1) Basic Amenities fur Human Liviug

It is proposed to undertake operations
for providing dirinking water wells in at
least one lakh villages by the 20d October
1970. Volunteers will be enlisted to survey
the places requiring drinking water facili-
ties, Offers for digging 25,000 wells have
been received from wvarious voluntary
organizations apd a techmical committee
has been set up o assist in the programme-
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Publication of Propaganda Literature of
Russian Fmbassy at Delbi and Calcutta

3052. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the New Age Printing Press
in Delhi, publishes most of the Eoglish
Books, periodicals and other propaganda
literature of the Russian Embassy and also
similar Bengali literature of the same
Embassv through the Kalantar Press in
Calcutta owned by the same party ;

(b) what are the different literatures
and their volumes published by these two
presses end the profit earoed for that by
these presses ; and

(c) whether such profit-making rela-
tions with Forelgn Embassies are likely to
influence the internai politics of India and,
if so, whether Government would take
steps to stop such business of the Indian
political parties with Foreign Embassies 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to information available
with Goveroment, some of the information
bulietins issued by the USSR Embassy in
New Delhi in English and Hindi are printed
at New Age Printing Press. These include
the Soviet Review, the Youth Review and
the Soviet Land (in Hindi). According to
information furnished by the Government
of West Bengal, the Kalantar often repro-
duces Soviet publications on different
themes. The amonut of profit earned by
fhe two presses on account of printiog of
such literature is not known,

(c) Unless the prioting undertaken by
any press atiracts any provisions of law it
is ot possible to take action against any
press for merely undertaking printing work
for the Embassfes.

Scholarsbips to Students by All India
Council of Sports

3093. DR. KARNI SINGH : Will the
Mibpister of EDUCATION AND YOQUTH
SERVICES be pleased to state :

(a) on what talenis ihe selections wijl
be made of students for the 500 scholar-
ships offered by’the All India Council of
Sports ;
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(b) who will be the recommending
authority for initial and final selections ;

(c) whether thes: scholarships will be
on a State-wise basis ; and

(d) what measures Government propose
to take to speed up the selection and how
are the selectees to be trained to specialise
themselves in a particular sport ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (d). The proposal
is to award ffty fresh scholarships a year
on All-India basis to students proficient in
the filed of games and sports, Details are
being finalised.

"It ¥ OF WIAW © @A
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Electrification on the Vellore Alrport

3u95. SHRI NAMBIAR :
SHRI P. RAMAMURTI :
SHRI UMANATH :
SHRI K. RAMANI :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
(a) whether it is a fact that a proposal
to clectrify the Vellore/Airport hus been
dropped by Goveroment ;

(b) if su, the reasuns therefor ; and
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(c) whether Government propose to

reconsider the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). As the Vellore aerodrome Is
being used only for cross country training
flights by the Madras Flying Club, it is not
considered necessary to provide electricity
at this stage.

American Christiau Mission Society In
India

SHR1 BHAGABAN DAS :

SHRI P. GOPALAN :

SHRIMATI SUSEELA
GOPALAN :

SHRI UMANATH :

SHRI JYOTIRMOY BASU:

Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether it Is a fact that the Amerl-
can Christian Mission Soclety has got Its
Headquarters in India and has been taking
more than normal interest in the political
and social life of the people in India and it
bas its own Intelligence gathering wnit in
India and it is causing a drain on India's
foreign exchaoge by dealing in U. S.
dollars :

(b) if so, whether Government propuse
to lovestigate the activities of the sald
Society in India ; and

(c) il not, the reasons therefor ?

3096.

THE MINISTER OF STATE IN THLE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Attention is invited to the reply given to
Unstarred question No. 2165 oo March 7,
1969.

Development of Minor Porls

SHRI GEORGE FERNANDES :
SHRI VALMIKI
CHOWDHARY :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of minor ports sclecled
for development by the Centre during the
Fourth Five Year Plan :

(b) the total investment proposcd on
their development ;

3097.
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(c) the reasons for the selection of
these port ; and

(d) the exact nature of the development
schemes to be undertaken at these ports ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). The execu-
tive responsibility for the development of
minor ports vests in the State Governments
concerned. As decided at the National
Development Council at its meeting on
13.6,1698, certain well defined minor ports
development schemes arc proposed to be
taken up under the Centrally sponsored
schemes duting the Fourth Five Year Plan
period. The schemes to be taken up are
yet to be finalised in consultation with the
State Government concerned.

Air Agreement with Thalland

J0Y8. SHRI B. K. DAS-

CHOWDHURY :
SHR1I RAMACHANDRA

VEERAPPA :
SHRI R. R. SINGH DEO :

Will the Minister of TOURISM AND
CIVIL AVIATION bc pleased to state :

(a) whether a new Air agreement
between Thailand and lodia has been
signed In Bangkok in the month of January,
1969 ;

(b) the reasons for discontinuing of the
Air service previously ; and

(¢) the decision arrived
agreement ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. A new Air
Transport Agreement between the Govern-
ment of India and the Government of the
Kingdom of Thailand was sigoed in
Bangkok on 14th Japuary, 1969.

(b) The air serivces between India and
Thailand were disconlioued from 1st
November 1967, as the Air Services Agroe-
ment belween the Iwo countries was
terminated, on the expiry of ooe year after
notice to that effect was given by the
Governmcot of Thalland.

(c) The Agreement provides that the
alilines designated by the Government of

ut lao the
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Thalland may operate not more than seven
frequencies per week in cach direction to
or through New Delhi and Calcutia on the
specified route. Reciprocally, the alrlines
designated by the Government of India
may opcrate not more than seven
frequencies per week in each direction to
or through Thailand on the specified route,

Bringing out of Comprehensive and Exbuus-
tive Dictionary by Kashi Nagar

Pracharini Sabha
3099. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDUCA-

TION AND YOUTH SERVICES be pleascd
to state :

(a) whether Governmcent have received
any proposal from the Kashl Nagri
Pracharini Sabha for bringing out a
comprehensive and exhaustive Dictionary
with words of all Indian Leoguages ;

(b} whether Government have approved
the scheme ; and

(c) if not, the reasons therclor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR!I BHAKT
DARSHAN) : (a) Yes, Sir.

(b) and (c). The proposal is under the
consideration of the Ministry,

UNESCO Project in India

3100. SHRI MANGALATHUMADAM:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether a top official of the
UNESCO visited India in the month of
January 1969 :

(b) the main suggestion made by the
visiting official for the decvelopment of the
UNESCO projects in India ; and

(c) the reaction of Goveroment to his
suggestions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) Yes, Sir. Dr. Malcolm
S. Adiseshiah, Deputy Director-General of
UNESCO, visited Indla from 22od Decem-
ber 1968 to Ist February, 1969.

(b) During discussions with the Deputy
Director-General, the progress of the
various Unesco sponsured Projects under
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implementaiion In India was reviewed and
agreement was reached regarding the line
of action to be taken to expedite thelr
cxecution. The Deputy Director-General
specitically suggested the following : —
() The Asian Institute of Educational
Plaoning aod  Adminisiration,
New Dcihi, may be given an
aulonomous stalus.

(ii) The existing agreement under
which the Government of Indla
pays fer the rent of Unesco's
Regional Centre for Science and
Technology for South Asla in New
Delhi may be continued until such
time as Govcrnment is able to
provide oftice accommodaion for
the Centie. The Deputy Director-
General also requested that the
Government may raise their grant
for this purpose from the existing
figure of Rs. 30.000/- to Rs. 54,000/~
per annum, being the increased
rent for the pew premises of the
Centre,

(c) The suggestions are being examined
by the Government.

Contract with West German Hotellery
to Start Modern Hotels in lndja

3101, SHRI MANGALA
THUMADAM :

SHRI B. K. DAS
CHOWDHUYY :

SHRI CHENGALRARA
NAIDU :

SHRI N. R. LASKER :

SHRI D. N. PATODIA :

SHRIMATI SUSEELA
GOPALAN :

SHRI! K. ANIRUDHAN :

SHRI K. RAMANI :

SHRI BHAGABAN DAS :

SHRI JYOTIRMOY BASU :

Will the Mioister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether any pew contract was
signed with some West German Holeliors
to start some modern Holcls in the
counlry ?

(b) the steps tasken so far to start an

International Tourlst Hotel at Kovalam
(Kerala) ; and
(¢) whether the Coutrul Guvernmpgut
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propose to have the German collaboration
project to start in Kovalam ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) The India Tourism Development
Corporation has plans to construct a
complex of tourist cottages for interpational
tourists at Kovalam.

(c) No, Sir.
Development of Bombay Port

SHRI! D. N. PATODIA :
SHRI SITARAM KESRI ;

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the
Master Plan programme for the develop-
ment of Bombay Port bas not been finalised
yet ;

(b) if so, the time by which the plan
is likely to be finalised ; and

(c) the main features of the develope
ment projects that are being cnvisaged for
inclusion in the Master Plan ?

3102

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSFORT (SARDAR
IQBAL SINGH) :  (a) Yes, Sir.

(b) By the end of June 1969.

(¢) It is premature to furnish this
information.

A R C Study Team's Report on Unlon
Territories

31103. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Study
Team of the Administrative Reforms
Commission on  Union Territories has
recommended the setting up of a separate
Service Board for Himachal Pradesh and
Delhi for Class Il and posts below it as
well as the setling up of a tpecial Finance
Cemmission for the Ubion Territorles ;
and

(k) if so, the reactivn of Governm ent
ty these propusals ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.
(b) The reportis being examined by
the Government.

Amendment of Union Territorles Act, 1963

3104. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether it is a fact that the Study
Team of the Administrative Reforms Com-
mission on Unicn Territorles has suggested
the amendment of the Union Territories
Act, 1963 ;

(b) if so, whether the suggestion has
been copsidered by Government ; and

(¢} whether Government propose to
amend the said Act in the light of their
suggestion 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (c). The report is
examined by the Government.

being

Change-over of Medium of Instruction to
Reglonal Language in Orlissa

305, SHRT CHINTAMANI PANI-
GRAHI :  Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether any proposal has been
received by now from the Orissa Govern-
ment for facilitating the change-over in the

medium of instruction to reglonal
language ;
(b) if so, when this proposal was

received ; and

{c) the amount of money glven to
Orissa for the production of U oiversity-
level books in regisonal language ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (1) to {c). The proposal
was reccived on 11th Pcbruary, 1969. The
maiter Is under furiber coriespondence
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with Orissa Government for revision of
their proposal.

Development of Paradeep Port

3106. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the second stage develop-
ment of the Paradeep Port has been finally
considered by now ; and

(b) if so, what is the estimated expendi-
ture therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
TQBAL SINGH): (4) and (b). [In the
first stage development programme of
Paradip Port, and iron ore berth with
ancillary facilities was provided. Further
development of the port is being considered
as part of the Fourth Five Year Plan
programme which is being formulated in
consultation with the Planning Commission.
Pending this, certain improvement works
such as caplital dredging to enable the port
to handle ships of upto 60,000 DWT and
construction of additional residential build-
ings have been sanctioned at an estimated
cost of about Rs. 230 lakhs.
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Lotteries Run by State Governments

134

3108. SHRI K. SURYANARAYANA :
Will the Minister of HOME AFFAIRS be
pleased 1o state :

(a) the States which are running
lotteries since the last four years upto 30th
December, 1968 and the profits earned by
the State Governments and the Income-tax
or any other taxes paid by them to the
Central Government ; and

(b) the States which are contempiating
to start lottery schemes in their States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
The Governments of Haryana, Kerala,
Tamil Nadu, Punjab, Rajasthan U. P. and
West Bengal organised State lotteries during
the period in question. Although the
Governments of U.P. and West Bengal
organised lotterles in December, 1968, the
first draw of their lotteries was held in
1969.

As regards the profits earped by the
Governments of Kerala, Tamil Nadu and
Ra jl.Ilhm'I and the taxes paid by them the

d information is awaited from the
Stale Governments concerned and will be
laid on the Table of the House on
receipt.

As reported by them, the profits earned

by the Governments of Haryana and Punjab
are as follows :

Haryana — Rs. 7.61 lakhs
Punjab == Rs. 17.23 lakhs
The Governments of Haryana and
Punjab have mot paid any taxes to the

Central Government in this behall,
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(b) The Governments of Assam and
Maharashtra have decided to organise
State lotteries.
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w3 & 5 3 2 Y wfwsw ada= wifus
feafiy oft eqra & w7

foen qar quw gar R (rodiodo
wree dto ww) : (%) arar afafr 0
fawifaal €Y giw famafagag ggam
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() wot famfes v qag afafr
arT, 2 ¥ wifusw fegfiy o ot gafes
aeal g faame fFg 9@ 7 daraar

Rural Commanications in Mysore

3110. SHRI S. B. PATIL : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) the central assistance given to the
Mysore State for the construction of rural
communications during the years 1967.68
and 1968-69 ; and

(b) the allocation proposed to be made
for rural communications during the mnext
year of the Fourth Plan (State-wise) ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) A sum of Rs. 19.27
lakhs is provided for the Central share of
the expenditure incurred/to be incurred by
Government of Mysore on the construction
of Rural Roads during the years 1967-68
and 1968-69.

(b) Afier the fipalisation of the Fourth
Plan, the allocutions for the Central share
of the expenditure for Rural Roads will be
determined.

Clothing Allowance to Constables and
Head Constables

3111. SHRI SHARDANAND : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply glven to
Unstarred Question No. 5270 on the 20th
December, 1968 and state !

{2) the year and date of the order
according to which Constables and Head
Constables are being paid the clothing
allowance in the Intelligence Bureau ;

{(b) whéther it is a fact that the Cons-
tables and Head Constables working in
the States in such branches are given the
clothing allowance ; and

(c) if so, the reasons for non-payment
of such allow.nce in the Intelligence Bureau
so far 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARN SHUKLA) : (a) to
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(c). In accordance with rationalised terms
deputation laid down; by the Government
on 18.2.1961, the deputationist Head
Constables and Constables in the Intell-
gence Bureau are entitled and paid a
uniform allowance of Rs. 30/- and Rs. 40/
per anoum respectively w.e.f. 1st March,
1961 provided they furnish a certificate that
necessary uniform has been maiotained
throughout the period for which the uni-
form allowance has been claimed.

The State Governments provide free
uniform and/or give clothing allowances as
per the regulations in force in the Srute.

Emergency Rellf Organisation Scheme

3112. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased to
state 1

(a) whether it is a fact that Govern-
ment have written to the State Govern-
ments requesting them to furnish informa-
tion about the factual position on the
setting up of machinery envisaged in the
Emergency Relief Organisation Scheme ;
and

(b) if 8o, the State-wise position of the
Scheme and the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY : (a) Yes, Sir.

(b) Information about the details of
the Emergency Relief Organisation set up
by the Status/Union Territories, as supplied
by them, is shown in the statement laid on
the Table of the House. [Placed in Library.
See No. LT—147/69].

Financlal Assistance for Development of
Tourism In Mysore
3113. SHRI K. LAKKAPPA :
SHRI SURENDRANATH
DWIVEDY :
SHRI SRINIBAS MISRA :
SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have received
any request from the Misore Goveroment
for substantial financial assistapee for the
development of Tourist activity in the
State ;
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(b) whether any new hotels are being
constructed in the Mysore State in the
Fourth Five Year Plan ; and

{c) if so, the details thereof ?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.
(b) and (c). The Indian Tourism

Development Corporation, a public sector
undertaking, has started coostruction of
a five-star clnss hotel in Banpalore. The
hotel will have a capacity of 200 beds at an
estimated cost of Rs. 1 crore and s
expected to be completed in 1970,

wral Wz Wit geeEfe fawml w1 s

3144. st T Ty red
st tfa o :
T1o &t fay :
47 adza aqr wifie ILvEA AA
a7 IAIT FT FIT L F
(%) war warsft gg a5t § sacfedy
fagrs ¥am} & st ST awr wem
qeeifas - faarl &1 g@m aroew @
AN & FLATFAT E AT
(=) afz i, @t & wedg g
oyt 9T qifeq sqgEqmr X A E E ; WK
(m) afz agl, & wdg gk gusy
9T 39§ fag gfaumdi & sqaeqr §7@
¥ T sar FrgaEY ST AT @ 7

qizA a9T wafae IgegA Wl
(w0 wat fag) (¥) : argm 747 (wsay
Fz) famia w1 1969 & wa aw aifafrae
a1 & fau of @ areew @ ad &
arar &, oXg AT gard wpi A ¥
T IHFT qicaraT 1971 & fied R
N gearar 21 gowfrs famrAl &
it qry g F9F 7% AT ATy
AT &Y dwrFeT T8 &

(&) o () : Wrew w wqar W@
¥y dwr s 3z faardt & afcarem
Ay W ¥ a9y aw fasdy, aewd,
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RIR W Fwen & A sad iy gard
WA T, IR Wifga @ aF o A
zfe §, favrg #@ F 97 A = Fo
Ao o TEM §T WEqHAT § OF I
wqy afafy gro aiw 1 ady ) afefy
w1 sfam R o faadt @, 9wy
afafy &Y gafen famfal & g1z gz
FIF! FHNA FEAT TA7T IAF AT JF
go faelta siawdl 1§19 foar s 970
2, 08 HAET T ewy grad N g9-
adffg fFar F 783 F 929 A 39w
faer sqaeqr 1 A1 IF 20

Fire Fightieg Equipment at Airports

3115. SHRI B K. MODAK :

SHRI P. RAMAMUTRI ;

SHR] SATYA NARAIN
SINGH :

SHRI K. RAMANI :

SHRI BIBHUTI MISHRA ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there are a number of
aerodromes in the country where there
are no standard fire flghting equipments ;

(b) if so, which are those aerodromes ;
and

(c) the reasons for mnot providing the
required equipments 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) to (c) : All aerodromes have
been provided with fire-fighting equipment.
but at 39 aerodromes, as as per list state-
ment laid on the Table of the House,
| Placed in Library, See No. LT—348/69]
the equipment has proved to be below the
requirement in accordance with the guide-
lines laid down by the International Civil
Aviatlon Organisation because of the rapid
{otroduction of bigger and more sophistica-
ted aircraft which tend to make existing
fire-fighting equipment obsolete by ICAO
standards. As suitable Indigenous crash
fire tenders are pot yet available in
adequate numbers, and in the context of
the present difficult foreign exchange
position, it has not been possidle to meet
the requirements af the agrodromes (o the
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fullest extent. An order for 25 crash fire
tenders is expected to be placed soon and
more will be acquired during the Fourth
Five-Year Plan with a view to cover the
deficiency as far as possible.

Multi-Language Typewriter
3116. SHRI SRINIBAS MISRA :
SHRI SURENDRANATH

DWIVEDY :
SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :

Will the M!nister of EDUCATION
AND YOUTH SERVICES be pleased to
state &

(a) whether it is a fact that a muli-
language typewriter which can type
English as well as regional language has
been invented in India ;

(b) if so, whetaer Government have
taken a note of this invention ; and

(c) whether Government have consi-
dered the use of this typewriter for the
purposes of national integration ?

THE MINISTER OF STATE IN THE
M|INISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No such Invention has
so far come to the w@motice of the
Ministry.

(b) and (c) : Do not arise.

Fire Fighting Equipment at Nagpur
Alrport

3117. SHRI 5. KUNDU :

SHRI SRADHAKAR
SUPAKAR :

SHRI SRINIBAS MISRA :

SHRI SURENDRANATA
DWIVEDY :

SHRI K. LAKKAPPA :

SHRI S. M. KRISHNA :

SHRI D. N. PATODIA :

SHRI SITARAM KESRI :

Will the Minpister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there Is no
provision of fire fighting equipments at
Nagpur Airport ;

(b) whether it is also 'a fact that this
had adverse eficct on the running of the
pight-air mai) service ; and
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(c) if so, arrangements proposed to be
made for providing adequate [ire-fighting
equipments 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir.

(b) Between 29.11.1968 and 24 1.69 the
standard Crash Fire Tender was out of
commission. But alternative arrungements
were made by providing a 30/34 gallon
foam extipguisher on trailer towed by
anothcr vehicle which kept the mnight
ailr mail service guing without interrup-
tioo.

The night air mail services was inter-
rupted and cancelled at Nagpur only on
the night of 21.1.1969 for mail planes from
Bombay, Calcutta, Madras as the alternative

arrangement  was inadequate, although
the Delhi-Nigpur liok operated on that
night too. This was the only case of
fnterruption

(¢) The unserviceable Crasa Tender bas
since been repaired and put into Commission
Auther Crash-Fire Tender has also been
added.

Notiog in Hindi In Central Secretariat
asod Delhi Administration

3118, SHRI LOBO PRABHU ; Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the percentage of files, if any, in
which the noting is done entirely in Hindi
in the Central Secretariat and the Delhi
Administration :

(b) at this rate, when is it expected
that work will be dome completely in
Hindl ; and

(c) the reasons why Government should
pot Investigate that by making Hindi the
official language, its development as a link
language has been prejudiced ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
collection of the required information by
referring to individual files will involve
much time and labour which may not be
commensurate with the results to be
achieved.
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(b) The Official Languages Act, as
amended, permits the use of the English
language in addition to Hindi for all the
official purposes of the Union without any
time limit.

(c) Government do not agree that
Hindi having become the official language
of the Union its development as the link
language has been prejudiced. The ques-
tion of any investigation does not arise.

Measures for Preveation of Corruption

3119. SHRI LOBO PRABHU ; Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) the reasons why prominent notice
boards announciog that forms for comp-
laints to the Vigilance Commissioner are
avallable with designated officers In almost
all offices, institutions including hospitals,
and public enterprises like Transport and
Eleetricity, and that the pame of the com-
lainant will oot be divulged, If so, desired,
are not displayed ;

(b) whether such forms will be printed
and kept readily available ;

(c) whether there are any arrangements
that the Vigilance Officer should study and
report on all oftices; institutions and eoter-
prises by a roster, in respect of the mathod
and men involved in corruption and, il oot;
what other preventive steps exist ; and

(d) the reasons why the State Govern-
ments are oot also addressed to conform
to the chaoges made by the Central Goverc
meanl ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ' (a)and
(b). No forms are prescribed for complaints
nor is it nccessary to prescribe any standard
forms for making complaints to the Central
Vigilance Commission, since it Is the sub-
stance and not the form of the complaints
that is important. The facts may also
vary from case to case.

{c) The Chief Vigilance Officers/Vigi-
lance Officers review procedures and methods
obtaining 10 their departments and steps
are taken to plug loop holes which afford
scope for vorruption. A Vigileove pro-
gramme of antl-corruption work in selected
departments and offices is drawn up every
year.
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(d) The State Governments have their
owh Vigilance organisations. The recom-
mendations of the Committee on Preven-
tion of Corruption were brought to the
notice of the State Government.

Unemployed Engineers, Graduates and
Licentiates

3120. SHRI LOBO PRABHU 1 Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the total number of engineers,
graduates and licentiates turped out last
year ;

{b) the total numher of unemployed
out of them ;

(¢) the reason why po plans and cal-
culations have been made to absorb them :
and

(d) the rcason why they should not be
put on tpecial duty to survey and cstimate
tbe missing links on cxisting roads and
rural communications and subscquently
cmployed as funds permit ?

THE DEPUTY MINISTER IN THL
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) It is cstimated
that approximatcly 17,000 graduatcs and
26,000 diploma holders passed out duriog
1968 ;

(b) It is not possible to state the num-
ber unemployed out of those who have
passed out.

(c) and (d). In May, 1968, Govcrnment
decided to adopt u series of measures of
creating cmployment opportunities for
epgineers. A statement contaioing the
measures to be adopted was laid on the
Table of the House in reply to Starred
Question No. 138 answered on 26th July,
1968. One of the meusures to be adopted
was the commencement of preparatory and
investigatory work in coonection with the
Fourth and Fifth Five Ycar Plan Projects.
As scope for such work exists mainly in
the case of irrigatlon and road projects
which fall within the Siate sector, the
Ministry of Trnsport and the Ministry of
Irrigation and Power have wrilten Lo the
Stale Governments urgiog that carly action
be taken in this matter.
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3121. SHRI LOBO PRABHU : Wil
the Minister of TOURISM 'AND CIVIL
AVIATION be pleased to state :

(a) the arrangements that are made for
the accommodation of teams of students on
tour to Delhi and other important places ;

(b) the reasons why hostel accommoda-
tion of schools and colleges is not made
available to such students during the
vacations ;

(¢) whether Government have any pro-
posal to publicise this and other attraction
of different places to students and, if not,
the reasons therefor ; and

(d) whether Government also propose
to consider the appointment of a Board for
such tourism consisting of representatives
of students. institutions and thc Ministries
of Tourism and Railways and, if not, the
reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government realise that accommoda-
tion at Delhi and at other places of tourist
interest for teams of studcnts on tour is
very inadequate, but on account of limited
resources thcy are not Im a position to do
much in the matter., It is, howecer. pro=
posed to help in the construction of Youth
Hostels at sclected places during the Fourth
Five Year Plan perlod.

(b) Delhi University allows use of its
hostels by visiting students during the
vacation period as and when approached
for the purpose. Regarding other places,
tbe information is not readily available but
the matter obviously resis within the dis-
cretion of the mapagement of the institu-
tions concerncd.

(c) Dctails about places of tourist
interest and diflcrent kinds of accommoda-
tioo available at each place are given in
the tourist literature issued by the Depart-
mcot.

(d) There
present.

is no such proposal at

Harassment of M.Ps on accouut of Trafiic
Restriction on Republic Day
3122, SHR1 BIBHUTI MISHRA
Will the Minister of HOME AFFA!RS be

pleased to state :
(a) whetber it 1s a fact that on the 26th
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and 27th January, 1969, the Members of
Parliament and the members of their
families, liviog on the Gurdwara Rakab-
ganj Road, New Delhi, were not allowed
to go home from the castern direction ;

(b) if so, whether it is also a fact that
the Police caused tbem lot of inconvenience
and put unnecessary harassing questions ;
and

(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA) : (a) No
such iocident has come to the motice of
Delhi Police.

(b) and (c). Do oot arise.

Grants to Asiatic Society, Calcutta

3123 . SHRT JYOTIRMOY BASU:
Wili the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total Goveroment aid and
grants given to the Asiatic society, Calcutta,
during the last threc year, year-wise ; and

(b) whether Government are cootem -
plating to increase the gnautum of aid and
grants to this Society ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V.RAQ): (a) The total aid givem by
the Minlstry of Education during the last
three years is Rs. 20,000/ and the ycar-
wlse up is given below :—

1966-67 "
:%T-os} il
1968-69 Rs. 20,0up/-
(b) The matter is under consideration.

Tourlst Lodge at Malda (West Bengal)

3124, SHRI JYOTIRMOY BASU:
Wil the Mipister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) the share of the Central Govern-
ment, if any, in the total expenditure incur-
red on the construction of the Tourist
Lodge in Malda (West Bengal) ;

(b) the total cost of construction of
the lodge ;

(¢) when the construction work was
completed ; and
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(d) how mapy tourists with all the
normal facilities cam stay there at a time ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
ta) Rs. 1.5 lakhs.

(b) Rs. 5 lakhs.

(¢} la December, 1968.

(d)  Sixteen.

House Rent Celling of 1 A. 5. Officers

3125, SHRI BADRUDDUJA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a)  whether Government have recen-
tly raised the house rent ceiling limit of the
1. A. S. officers ;

(b) if so the reasons thercof ;

(¢) to what cxtent the wveiling limit
has been raisen ;

(d) whether the house reni,sylfn;
limit for other categories of Goverament
cmployers particularly of the pon-gazifed
employees, will be semilarly ralsed ; and

(¢} if pot, the reasons therefor 7

THE NINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) to (¢). Do not arise.
Facilities at Tourists Lodges/Hotels

. at Digha in West Bengal

3126. SHRI BADURUDDUJA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the facilities, if any, provided by
the Central Government and West Bengal
Government for the general public who
intend to visit Digha, the sea-side rcsort
in West Bengal ; and

(b) whether Government have received
complaints from public that they cannot
avil of the tourist lodges and hotels built
by Government uas thecsc places always
remain occupied by the Government officl-
als 7

THE MINISTER OF TOURISM AND
CIVIL AYIATION (DR, KARAN SINGH) :
(a) ‘The West Bengal Gouvernment has
provided touist facilitics availablo to wem-
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bers of the public at Digha, Includiog
accommeodation for people of various tas-
tes and iocome groups, transport, water
supply, cloctricil_r and a canteen.

(b) No such complaint has becn recel-
ved by the Government of India.

Report of Hindl Salabkar Samiti

3027. SHRISITARAM KESRI:

SHRI RAGHUBIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the report of the Hindi Sala-
bkar, Sami: appoloted by Government has
been received ;

(b) if so, the details thereof ; aod

{c) the reaction of Government therc-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to {c).
The Hindi Salahkar Samiti is not rcquired
to submit any report to the Government.
Its functions are to advise the Government
on matters releting to the progressive use
of Hindi for Official purposes, Since its
reconstitution on 9-6 67 the Samiti has
made a number of recommendations. A
statement showing important recommenda-
tions made by the Samiti and action taken
thereon by Goveroment is laid on the
Table of the Home. [Pleced in Ltbrury. See
No. LT-349/69]

wtferae # qdewt & fQC fiza
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g et A NG gram WA AT AT o @y~

7§ gfaw fedr ara forrer T g TTHE W
T HrEY qar qAT gafg n€ Hofa

To o
1966 106 274 718412 6,96,816
1967 401 310 6,10,147 472,734
1968 641 498 18,88 54l 14,568,237
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qaq 92 T Faud sFa i F@ £
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geadoad aad wam ¥ & fanm
qefrz qafs, Zr€ Az darf, zifez
el ¥ TF-GeT g AWSE AL
o, Afgal sz aret & dgAr 7 oguix
ot g f5d =edt 71 afemma wafe
arfa 1

§g Frewt 9T g wAard @@ 2
gy A AIY A9l g ATA AT
egfFagt qar AT aifedt N [T N
AT 1

oiFl WY agz 7 A fza asy amg
Y § W1 FASREY qEdl 1 9FET AT
2 | &TT-AIT A AMA F AAIAT TOFT H
WRAT §IAEG q57 AME I o7 Ay
fam feelt gfgans srom & waf & @y
w1y § 97§ famre frar @ § Wi
faar TAwA HIT g & AT { IT 9T
gwzar warar xrar ¢ faar 2l gfaw
faqifeat grar aer smar Y wIwmE) W
qwT i g fag gur & |

W T 9t fefraaydy Ot qma
afufr Prafre 412 qx dow woh @ 2
faad feafs qe Aot @ e gt wraws
& agt 7Y IOX GWY 07 |

Kerala Land Reformg (Amendment) Bill

3132, SHRI C. JANARDHANAN :

SHRI E. K. NAYNAR :

SHRI B. K. DASCHOW-
DHURY :

SHRI VASUDEVAN NAIR :

Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) whether the Centre bas made it
known to the Kerala Government its views
on some of the provisions of ths Kerala
Land Reforms (Amendment) Bj|| now
before the State Legislature ;

(b) if so, the nature of views expressed ;
and

(c) whether there is any truth in the
press reports that the Centre has decided
to withhold concurrence to the Bill ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) ;: (a) to
(c). Approval of the Central Government
to the Bill as introduced in the State
Legislature has heen accorded subject to
some of its provisions being modified on
the lines indicated to the State Govern-
ment for safeguarding the inoterests of
defence Personnel, religious and charitable
institutions and plantations.

Dance Instituteg

3133. SHRI M. MEGHACHANDRA ;
Will the Minister of EDUCATION AND
YOUTH SERVICFS by pleased to state :

(a) the Dance institutes run directly by
the Sangeet Naltuk Akademi, New Delbi, in
India and their names ;

(b) the number of teachers employed
in these institutes and the details of fheir
respective pay-scales ; and

(c) the smoust of grapts to these
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institutes during the years 1967-68 and 1968-
69 institution-wise ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAO) : (a) At present there is only one
institution, viz., Jawaharlal Nehru Manipur
Dance Academy, Impbal which is being run
directly by the Sangeet Natak Akademi.
There is another institute named Kathak
Kendra, New Delhi, in respect of which
the Akademi took over full financial
responsibility with effect from st October,
1964. The responsibility for its manage-
ment, however, vests at present in the
Bharatiya Kala Kendra, New Delhi.

(b) (1) Jawaharlal Nehru Manipur Dance
Academy, Imphal

Two Dance Gurus - One in the socale
of pay of Rs. 165-15-475, and the other in
the scale of pay of Rs. 125-74.155-9-245-10-
275,

13 teachers — Six teachers in the scale
of pay of Rs.125.7} 155.9.245.10-275 and
seven teachers in the scale of pay of
Rs. 110-4-150-4-170-5-200.

(1) Kathak Kendra, New Delhi

Three Dance Gurus in
Rs. 500-30-800 ;

Oue Teacher {(Vocal) in the scale of pay
of Rs. 325-15-475-EB-20-575 ; and

Three Teachers (two instrumental and
one dance) in the scale of pay of Rs. 250-
25-500.

(c) The amount of expeaditure incurred

on grant given to these institutes of the
Sangeet Natak Akademi is as follows ;

the scale of
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1967-68  1968-69
Rs. Rs.
(i) Jawaharlal Nehru
Manipur Dance
Academy, Imphal 47,500 78,000

(i) Kathak Kendra,

New Delhi 1,82,000 2,00,000

Grapts to Private-alded Schools of Manipur

3134. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plei <ed to state :

{(a) whether the Manipur Government

144

follow the Tripura system of grant to the
Private aided schools of Manipur ;

(b) whether the same system of grant
is followed in the matier of grant to the
Private Elementary Schools upto class VI ;

(c) if the reply to part (b) above be in
the negative, whether the grant is found
sufficient to run the exigencies of such
Elementary Schools ; and

Written Answers

(dy il the grant is found insufficient
whether Government propose to consider
the extension of the same system of grant
to these Elementary Schools upto class
Vi ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No Sir, Manipur follows
a different system of grant.

(b} No, Sir. Different systems of grant
to elementary schools and Secondary
Schools are followed in Manipur.

(c) Yes, Sir ; the grant is considered to
be sufficient.

{d) Does not arise.

Crimes In Manipur

3135. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the incide-
nce of armed robbery has suddenly grown
in the town of Imphal during the last six
months ;

(b) if 80, Government’s assessment of
the situation and the clements involved fn
such cases ; and

(c) the steps takem to check the

recurrence of such incidents 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
4 casses of armed robbery were reported
in the town of Imphal during the last 6
months. These iocidents are coosidered
to be isolated ones and do npot indicate
any specific trend in the crime situation.
The cases registered in this connection are
under investigation.

(c) Police patrols in the town have
been intensified,
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Confirmation of Government Employees
in Manipur Pablic Works Department

3136. SHRI M. MEGHACHANDRA :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply 1o
Unstarred Question No. 4474 of the 13th
December, 1968 and stute ;

(a) the number of employees under
the Public Work Department of the
Goveroment of Manipur declared quasi-
permanent or permanrnt till date ;

(b) whether in accordance with the
direction of the Government of Manipnr
to the Principal Engineer, Manipur as
referred to in the reply aforesaid, it is
expecied to complete this work by 3lst
March, 1969 :

(¢) whether the work-charged emplo-
yees are also included in 1the above
categories of employees who are goinz? to
be declared quasi-permancnt or permanent ;
aod

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) and (b).
The Government of Manipur have declared
140 employees as quasi-permanent and 77
employees as permanent under the Public
Works Department. It is expected that sll
eligible employees will be declared quasi-
permanent/permanent by the 3ist March,
1969.

(¢) No, Sir.

(d) The terms and coanditions of work-
charged establishment in Manipur Public
Works Department, recruitment rules etc.
have not yet been finalised. The setting
up of an ad hoc commiitee to scrutinise the
service records of this category of emplo-
yees is also being conmsidered by the
Manipur Govcromeat.

Work Pendiog in High Courts

3137.  SHRI NITIRAJ  SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number for First and Second
Appeals and Writs now pending in High
Courts, separately, for each High Court ;
and

{b) the number of other matters arising
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out of the above cases pendiog in cach
High Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(k). A Statement giving the required in-
formation in respect of each High Court
as on I1st February, 1969, is laid on the
Table of the House. [Placed in Library. See
No. LT—350/69].

Unfair Praclices Indulged in by Air-India

3138. SHRI INDRAJIT GUPTA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to slate ;

{a) whether the Air-India has been
churged with engagiog in unfair and decep-
tive practices in foreign air servives ;

(b) whether an amount of 25,000 dollars
had 10 be paid to the U. 8. Civil Aeronau-
tics Board as a compromise for settling the
charges ; and

(c) the nature of the malpractices con-
cerned and who who was respomsible for
indulging in them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to {¢). A statement giving the requisite
information is given in the statement lald
un the Table of the House. [Placed in
Libraray. Ste No. LT— 35”’69}.

Dredging of Calcutta Port

3139. SHRI INDRAJIT GUPTA ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(1) the considerations on which
Government have decided to bear 50 per
cent of the expenses incurred anoually for
the dredging at Calcutta Port ;

(b) the amount required to meet this
commitment ; and

(c) whether any direction has been
given to the Calcutta Port authorities
regarding the savings which will accure in
their budget as a result thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY. OF
SHIPPING AND TRANSPORT, (SHRI
IQBAL SINGH) ; (a) The traffic of the
Calcutta Port which stood at 11 milliog
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tonnes during 1964-65 has gone down and
is expected to be about 8 million tonnes
this year. The deteriorating river condi-
tions in the Hooghly have affected the
drafts of ships and there bas been no scope
for increases in bulk traffic as at other
ports. In spite of npumerous upward
rivision of port charges during the last
many years the Port has been incurring
deficits continuously for the last few years
and the reserves have been depleted
considerably. The overail cost of dredging
«nd maipnicnance has gone up from Rs. 74
lakhs in 194748 to over Rs. T4 crores
now aod the Debt Charges of the Port
have also risen steeply. The finances of
the Port of Calcutta were the subject of
an enquiry entrusted to the late Shri P. C,
Bhattacharyya in 1967. In the report
which he submitted in July, 1968, he
observed that unlike the position in any
other Port in India, the Ilocatian of
Calcutta Port far away from the sea and
the deleriorating river conditions had
placed on the Port Commissioners a heavy
financial burden, and recommended that
the Port Commissioners were entitled to
relief in this regard. After further consl-
deration of the entire problem. the Govern-
ment of India came 1o the conclusion that
the Port Commissioners should be given
a great equivalent to 50 per cent of the
expenditure on river dredging and river
maintenance for a period of four years
from 1968-69 to 1971-72,

(b) The Government of India grant to
meet this commitment would amount
to about Rs. 2'60 crores.

(c) Even after taking into accouat the
Government of India, the revenue position
of the Port is not expected to show any
surplus during the current year or in the
pext year, viz., 1969-70. According to the
revised Budget Estimates the financial year
1968.69 is expected to close with a deficit
of Rs. one crore and the year 1969-70 is
expected to close with a deficit of Rs. 1'5
crores, after takiog into account the grants
from ihe Goverament of India.

Resettlement of Refugees in Kashmir

~ 3140. SHR1 P, C. ADICHAN : Will
the Ministet of HOME "AFFAIRS be
pleased 1o state :

{a) whether it is a fact that the
Kashmir Chief Minister bad sought finan-
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cial assistance from Goverement during
his visit to New Delhi in January last, for
the resettlement of refugees from the
Pakistan-occupied parts of Kashmir ;

(b) if so, the precise nature and extest
of the problem as presented by the
Kashmir Chief Minister and the demand
made ; and .
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\¢) Goveroment's reaction theroto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (e).
Yes, Sir, the Chief Minister of Jammu and
Kashmir has sought financial assistance
from the Government of India for the
rehabilitation of 12,000 to 15000 families.
The rehabilitation cost is estimated by the
Chief Minister about one crore of rupees.
Government are examiniug the proposal in
all its implications.

wea@easl aq1 fag? ant & sfafafaa
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deqw) w1 grafawar 33 F fag e
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Teaching of Agriculture in Secondary

Schools

3142, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether there is any scheme in the
Fourth Five Year Plan (o encourage the
State to introduce the Teaching of Agri-
culture as a subject in the Sccondary
Schools ; and

(b) if so, the total expenditure involved
in the scheme ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) ! (a) and (b). The Ministry
of Education has oo scheme in the ceotral
sector for teachiog agriculiure in secondary
schools. Information  regarding the
position in the States is belog collecied
and will be laid on the table of the House.

Reservation for Backward Ciasses in
Government Scrvices
3143, SHRI P. C. ADICHAN : Will
the Minister of HOME AFFAIRS be
pleased to state :
(a) whether Government are cobsides-
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ing a proposal to raise the percentage of
reservation for the Backward Classes in
Goverament services ;

(b) whether the State Governments
have been consulted in the matter ; and

(c) if so, their reactions in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 K. S. RAMASWAMY): (a) 1o
(c). There is no reservation in services/
posts under the Central Goveroment for
ary backward Classes other than Scheduled
Casts/Scheduled Tribes. The Question of
raising the percentage of reservation for
other Backward classes in Government
services therefore does not arise.

weoaeasl & wfuwd & ae ¥ Te
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U. G. C. Team for Closure of Parapsychology
Units in Rajasthan University

SHRI D. N. PATODIA :
SHR1 ONKAR LAL BERWA i
SHRI N. R. LASKAR :
SHRI CHENGALRAYA

NAIDU :

Will the Mipister of EDUCATION
AND YOUTH SERVICES be pleased to
slate !

(a) whether it is a fact that a three-
member team of the University Graots
Commission recently visited the Rajasthan
University and passed strictures agalnst the
contiouance of the Para.-Isychology wolits
of the Uulversity ;

(b) what Is the assistance that the
University Grants Commission glves to the
University for these units ; and

(¢) whether the TUniversity Grants
Commission team bhas also suggested
closure of these unlts and, If so, on what
grounds ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR .V. K.R. V.
RAQ) : (a) The Commitiee appoioted by
the University Grunis Commission visted

3147,

the Re]ssthun University un the 1%th and

2th April, 1968. The Committee in ity
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report has made certain obServations on
the functioning of the Para-Psychology
unit,

(b) So far the University graots
Ccmmission bas paid a sum of Rs, 45,000
to the Unlversity for the Unit.

(c) The Committee was of the opinion
that there will be no advantage in continu-
ing the Para Psychology Unit in its present
form, as it will result in waste of resources
and in alicnating the sympathics of the
academic community io India and abroad
from Para-Psychology and also under-
mioiog its claim to being a scientific discip-
live.

Promotion of Cultural Tourlsm in India
3148. SHRI D.N. PATODIA :

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment have sought the assistance of an
U. N, expert to aid and advise in promot-
ing cultural tourlsm ;

(b) if so, the details of the plans
drawn up for which the U. N. assistance
has been sought ; and

(c) whether Rajasthan has been inclu-
ded in the said plan ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The U. N. Expert on
Cultural Tourism, Dr. F. R. Allchin,
Is at present  visiting major centres
of archaeological and cultural interest
in  the country. He has  already

visited Jaipur, Udaipur and Ranakpur in
Rajasthen. Afier completing his visits he
will advise the Department how best to
eosure their preservation and promote
them as tourist attractions.

Cenlral Government Permission to run
Lotteries in Stateg

3149. SHRI D. N. PATODIA : Wil
the Minister of HOME AFFAIRS be
pleased to slate :

(a) whether befure starting  State
lotteries, the State Goveroments are

tequired to seek the permission of the
L eutiol Geverroent ; und
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(b) if so, the States which have sought
such permission and in respect of which
the permission has been given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Government of India have
permitted all states wishing to conduct
State lotterles to do so subject to the
condition that the tickets of such a lottery
will pot be sold in another State without
the express consent of the Goveroment of
that State.

Inabllity of Indian Ports to handle bigger
Ships

1150. SHRI D. N. PATODIA : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that for want
of adequate facilities, the Indian Ports are
uoable to handle bigger ships and are
deprived of the benefit available to other
countries of the world ;

(b) whether it is also a fact that for
want of many other adequate facilities at
Lthe Indian ports the incidence of freight
charges oo merchandise handled by Indian
Ports is nearly the highest in the world for
comparable distance ;

(¢c) if so, the extent of loss incurred by
Indian Ports due to high incideoce of
freight : and

(d) the steps that have been taken and
improvements made in 1968 to remove
the difficulties of the Indian ports and
whether these facilities have been able to
reduce the incidence of freight charges
incurred on Indian merchandise ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Since Independence,
uvnder the successive Five Year Plans,
several improvements bave been wade at
the Indian major ports so as to enable
them to handle bigger ships end, in con-
structing new Ports, the aim has always
been to provide Increased drafts and im-
proved facilities to the maximum extent
possiblc.  Shipping technology has been
undergoing rapid changes In recent ycars
and facilitles at porls in several parts of
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the world are being provided to meet
these new requirements. This has brought
about a need for further improvement of
drafts at our Ports, particularly for hand-
ling bulk commodities such as oil, iron ore,
foodgrains, fertilisers ctc. In designing new
facilities at existing ports and also in
building new harbours, these requirements
are kept in view.

(b) and (c). Indidence of freight charges
on the commodities shipped to and from
ports is dependent on many factors be-
sides the facilities available at ports. There-
fore, it is difficult to iIndicate to what
extent the freight rates are kept high solely
as a result of the state of port facilities at
a8 given time. The higher iocidence of
freight does not cause anmy loss to Indian
ports as the freight is a charge on the
shipper and not on the porst.

——

(d) The developmziat of facilities at
ports to meet the changing requirements
of shipping is a contiouous effort. More-
over, the programme for development of
port facilities generally Involve loog lead
periods for implementation. So far as the
year 1968 was concerned progress was made
on major improvement schemes such as
the Bombay Dock Expansion Scheme, the
Haldis Dock project, the Madras Qil
Dock, an additional berth at Cochin etc.
Approval has also been given to a number
of new projects including the Visakha-
patpam outer Harbour project designed to
further improve the tura round of ships.
In order to improve the turn round of
ships and quicker handling of cargo, addi-
tions were also made to port floating craft,
cranes, navigational aids, fork lifts, trucks
etc. during 1968. As already stated, freight
charges are fixed keeping various factors
including port conditions in view. The
Directorate General of Shipping has been
keeping a watch on the freight rates in our
export trade. As a result, certain addi-
tional charges levied by the Conference
Lines have been abolished. The general
question of securing reduction in freight
rates on the basis of the improvements in
port facilitles is part of a continuous
ioternational effort by all the developicg
countries.

Abrogation of Article 370

SHRI YALMIKI

3151,
CHOUDHARY |
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SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether io deference to the con-
sensus of the Lok Sabha as expressed dur-
ing discussions on the  Constitution
Amendment Bill spoasored by Shri
Prakash Vir Shastri purporiing to abro-
gate Article 370 of the Constitution to
bring the state of Jammu and Kashmir at
par with other States of ths Uaioas,
Governmant propose to take any further
steps for greater integration of that State
with the Uaion ;

(b) if so, the details of such steps ;
and

(c) if no steps have been taken, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIT
VIDYA CHARAN SHUKLA): (a) In
those discussions, there was general agree-
ment with the Government's stand that
further provisions of the Constitution
should be gradually applied to the State of
Jammu and Kashmir.

(b) and (¢). During 1966, articles 8i,
325, 326, 327 and 329 of the Constitution
were applied to the State of Jammu and
Kashmir, with suitable modifications :
eoabling direct elections to the House of
the People from that State as in the rest of
the country.

During 1967, the Constitution (Nine-
teenth Amendment) Act, 1966, which
amended article 324 of the Coanstitution,
and the Copstitution (Twenty-first Amend-
ment) Act, 1967, and entries 16, 18 and
19 of the Coocurrent List were applied
to that State.

During 1968, entry 72 of the Union
List was applied to that State, in a modi-
flsd form, in relation to appeals to the
Supreme Court from the decisions of the
State High Court in election petitions.

During the current year, article 248
and entry 97 of the Ualon List have been
applied to that State, in a modified manoer
in relation to residuary powers of legis-

Mon.
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Kushl Vidyapeeth, Varapasi

3153, SHRI GEORGE FERNANDES :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the dispule between the
Management and the employees of the

Kashi Vidyapeeth, Varapasi has been
tinally settled ; and
tb) if so, the terms of the seltle-

ment 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). The employees of
the Vidyapeeth went on stnike on January
10, 1969, One of their main demands was
payment of salaries for three months
which had fallen due. All arrears of salary
were cleared on February 17, 1969 and the
strike was withdrawn. The Vidyapeeth
authorities are looking into the other
demands of the cmployees.

Ban op Recruliment to Class 1V Posts

3154. SHRI VALMIKI

CHOUDHARY ;
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SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that Govern-
ment have lately decided to ban recruit-
ment of class IV Staff for one year and
also to restrict recruitment to class 111
posts ;

(b) if so, the reasons therefor ;

(c) the extent of economy to be effect-
ed thereby ; and

(d) the number of class 11 and 1 posts
proposed 1o be filled during the year, the
additional expenditure to be incurred there-
by and the economy to be effected by
resiricting recruitment to these posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to {c).
In view of the impcrative need for eco-
nomy, Government have decided that,
except in certain essential services, for a
period of one year with effect from
7-3-1969, direct recruitment should be re-
stricted to 50%, (and in special cases to
60%,) of the vacancies in class TII and
certain categories of class IV posts. In
other class 1V posts, like those of peons,
jomadars etc, there would be no direct
recruitment at all during this period. As
orders have been issued recemily, it s
not possible to indicate at this stage the
extent of econmomy to be effecied as a
result of the aforesaid decision.

{d) As would be secn from the above,
no restriction has been placed in the
malter of recruitment to class [ and Il
posts. As such, the question of economy
to be effected by restricting recruitment to
these Classes of posts does not arise. No
information is available as to the number
of Class 1 and 11 posts proposed to be
filled by Ministries/Departments etc., dur-
ing the year and the additional expenditare
to be incurred thereon.

Development of Indlan Ship-Ballding
Tndustry

3155. SHRI K. P. SINGH DEO1
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is u fact that due to the
financial assistance available from U.S.S.R.,
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West Germany, Japan and Yugoslavia,
orders for cargo ships are being placed
abroad iostead of developing the Indian
ship-builldiog industry in the country.

(b) if so, the financial assistance recei-
ved by Government from the said countries
for the purchase of cargo ships during the
last three years ;

(c) the country-wise number of cargo
ships purchased by Government during
this period ;

(d) the estimated amount proposed to
be iovested hy Government for the pur-
chase of such ships during the Fourth Plan
period ; and

(e) the percentage of purchases pro-
posed to be made by Government from
the Indian Ship-building Industry in the
country ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(8) No orders for the acquisition of ships
have been placed in USSR, at any time
and in Japan after the expiry of the Third
Plan period. However, such orders
have been placed in wvarious other
countries including West Germany and
Yugoslavia. The Indian  ship-building
industry is already being developed to the
extent feasible, but even when all the
existing development plans materialise it
will be necessary for quite some time to
continue acquiring ships from abroad.

(b) and (c). During the three Yyears
1966-67, 1967-68 and 1968-69, the credit
facilities available from West Germany and
Yugoslavia have enabled the following
orders to be placed for construction of
ships in these countries : —

West Germany 2 ships of about 26,650
GRT costing Rs. 6.10
crores.

8 ships of about 329,000
GRT costing Rs. 43 60
crores.

(d) Government do oot make any
direct investment on the purchase of ships.
However, they provide funds to the Ship-
ping Development Fund Committee for
granting loams to Indien shippiog com-
pasies for acquisition of ships. The provi-
sion to be made for this purpose in the
Fourth Plan camoot be iodicated st this

Yugosiavia
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stage as the Fourth Plan has yet to be
finalised.

(e) No particular percentage of the
total acquisition is ear-marked for Indian
shipyards but the indigenous ship-building
capacity, both present and anoticipated, for
the type of ships required is fully taken
into account before ordering ships
abroad.

Overseas Trade carried In Indian Ships

SHRI K. P. SINGH DEO :

SHRI S. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI MAHARAIJ SINGH
BHARATI :

Will tbe Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the present percentage of overseas
trade of the country carried in Indian
ships ;

(b) the estimated rise in the percent-
age of Indian trade by the end of Fourth
Plan period :

(c) whether Government propose to
explore the possibilities of opening new
routes ; and . .

(d) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) About 15.5%; during 1967-t8.

(b) It is not possible to estimate the
rise until the Fourth Plan is finalised.

(¢c) and (d) The National Shipping
Board has set up & sub-commitiee to con-
sider the question of iotroduciog shipping
services in oew routes, particularly those
covering developing countries. The report
of the Committee is awaited.

3156.

Raising of Faapds by States by Ruscaing
Lotteries

SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA ;
SHRI B. K. DAS-
CHOWDHURY :
SHRI Q. C. DIXIT :

Will the Minister of HOME AFFAI“
be pleased Lo staie :

. () whetber Government’s attention
has been drawn to the incressisg tendeacy

3157,



I

th Written Answers

on the pact of the State Governments to
raise funds by Issuing more and more
series of lotteries ;

(b) whether Government have reviewed
the question of desirability of collecting
funds by way of lotteries in so far as this
increases tendency of speculation ; and

{c) if so, Government's revised policy
in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Some
State Governments have taken steps to
raise funds by floating lotteries.

(b) and (c). After taking all aspects of
the matter into consideration, the Govern-
ment of India have permitted all States
wishing to conduct lotteries, to do so,
subject to the condition that tickets of
such a lottery will not be sold in other
States without the express consent of that
State Government.

Sardar Vallabhbhal Reglonal College of
/Ecgllurlag and Technology Surat

—/3158. SHRI GEORGE FERNANDES:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state 1

(a) whelher Government have received
apy representation/complaint against the
authorities of the Sardar Vallabhbhai
Regional College of Engineering and Tech-
pology, Surat, Gujarat :

(b) if so, the details thereof ;

fc) whether Government
any action in the matter ;

(d) the total amount of money so
jovested by Government in this institution ;
and

{e) whether Government would consi-
der appointing a committes to enquire
into the allegations made against the
Directors of the College 7

have taken

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) A charter of demands sub-
mitted by the Sardar Vallabhbbai Regional
Engineering College Employees' Uhbion,
Surat to the Board of Governors of the
college bas been rececived.

(b) The main demands of the Union
~.9clude comstruction of adequate housing
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for Class III and Class IV employees,
increasing the strength of Class IV emplo-
yees, regular duty hours, promotion
oppectunities, supply of woollen uniforms,
umbrellas, rain costs etc., overtime allow-
ance special allowances for additional work
enhancement of C P F contribution and
gratuity rules, parity of payscales and
allowances with Government ‘employees,
and educational allowance to chillren.

(c) Since the College is functioning as
an autonomous body, the demands would
first have to be considered by the Bourd of
Goverpors of the College.

(d) The Central Goveroment has pro-
vided the following funds to the College 3

(i) Non-recurring grant Rs. 65,95,000
(i} Recurring grant Rs. 19,61,500
(iii) Loans Rs. 19,07,000

(e) The demands are under the consi-
deration of the Board of Governors and,
therefore, the yuestion of appointing an
enquiry committee does not arise.

Regional Research Institates

3159. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Migister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether attempts to pool resources
and staff of specialised regional research
institutes have been made ;

(b) if so, in what fields and with what
result ; and

(c) if not, the reasons therefor 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAOQ) : (a) There are two types of research
instilutes under the Council of Scientific
and lpdustrial Research :

(i) Institutes devoted to specialised
arcas of work such as food, leather
drugs, glass and ceramics, chemi-
cals, mining, metallurgy, roads,
buildings and the like ; and

(ii) Regional Research Laboratoties
which are multi-purpose aimed at
the utilisation of raw-materials
and assistance to industrial deve-
lopment of a region. The Regional
Research Laboratories in Hydera-
bad, Bhubaneswar, Jammu and
Jorbat come under this category,
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Measures taken to utilise the resources
of these Laboratories in a coordinated
manoer are :

(1) Directors of the laboratories meet
in periodic conferences to discuss
common problems.

(2) When the scientists visit labora-
tories, they discuss with their
colleagues their problems.

(3) Group meetings of allied labora-
torles, are proposed to be held to
discuss this matter in depth.

(4) Mestings are held to discuss over-
lapping areas.

(b) The broad aieas where co-ordination
has been attempted are coals, minerals,
medicinal plants, pharmaceuticals and drugs
and chemicals leading to betler understand-
ing of inter-laboratory problems.

(c) Does not arise.
sitaar (vaead) § guid
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Establishment of Tourist Centre at Marvanthe

3162. SHRI LOBO PRABHU : Will
the Minister ¢/ TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
Marvaothe temple possesses the unique
feature of being on a road which flows for
two miles between the wide Koolur river
and the sea ; and

(b) the reasons for delay in the
establishment of a Tourist centre at Mar-
vanthe for which land was acquired after
sanction in 1961 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Previously, the development of
Karwar— Shravasthi—Marvaothe arcas as
a tourlst centre was included in the Plan
schemes of the Department of Tourism but
with a severe curtailment in the Plan outlay
it will not be possible to take up this work
from Central resources. The Mysore
State Government have, however, plans for
developing this arca.

MARCH 14, 1969

1¥s

Pritten Answers

Sigoning of A. R. C. Reports

3163. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the number of reports the Adminis-
trative Reforms Commission has so far
submitled and if tbese include report
regarding the State Administration ;

{b) whether the report on State Admini-
stration was not signed by two members
(Shri V. P, Naik, Chief Minister, Mahara-
shtra and Shri D. P. Mishra, ex-Chief
Minister, Madhya Pradesh), yet it purports
to bave been sigoed by them ;

(¢) il so, the steps Goveroment are
taking or bhave taken to get the error
corrected ; and

(d) whether Government would also
send for originals of all the reports of
A. R. C. so far submitted and check il they
were really signed by members who are
shown to have sigoned them, and lay a
statement of their indings on the Table of
the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Administrative Reforms Commission has
s0 far submitted ten reports to Government.
These do not include a report on State
Level Administration.

(b) and (<). The member is presumably
referring to the report of the Study Team
on “State Level Administration" appointed
by the Administrative Reforms Commission.
This report was submitted to the Commis-
sion, not to Government. Among others,
Sarvashri V. P. Naik and D. P. Mishra
were members of this Study Team. The
Commission states that Shri Naik did not
sign the report, but semt his commenta
separately to the Commission, It also states
that Shri Mishra could not find time to
take part in all the deliberations of the
Team and did not sign the report.

(d) The reports of the Administrative
Reforms Commission are submitted to
Government in original. All the reports of
the Commission so far submitted to Govern-
ment exccpt that on “Problems of Redress
of Cltizens® Grievances” have been signed
by all the members of the Commission. The
report on “'Problems of Redress of Citizens
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“Grievances” was not signed by two mem-
bers who were then abroad. Their con-
currence to the report was however obtained
by the Commission.
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Sales Tax Collections in Delhi and New Delhi

3168. SHRI VALMIKI CHOWD-
HARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total amount of Sales Tax
collections in Delhi and New Delhi during
1966 67, 1967-68 and 1968-69 by the end of
December, 1968 ;

(b) the total estimated amount of the
Sales Tax that was mnot collected during
each period ; and

(c) the steps taken to ensure full collec-
tion of this tax ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) Separats
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accounts are not maintained for the collec-
tlon of sales tax in Delhi and New Delhi.
However, the total collection of sales tax
in Union Territory of Delhi is as follows :

1966-67 Rs. 1557.80 lakhs
1967-68 Rs. 1804.06 lakhs
1968-69 Rs. 1511.67 lakhs

(upto December 1968)

(b) The arrears of Sales Tax as on first
April each year is as follows :

1966-67 Re. 112,03 lakhs
1967-68 Rs, 149.56 lakhs
1968-69 Rs. 236.98 lakhs

(c) The following steps are being taken
to realise the arrears expeditiously :

(1) Certificates are issued to the
Collector for recovery of overdue
amounts as arrears of Land
Revenue.

(2) Penal action as provided in the
Act Is taken in cases of default,

(3) Provision of demanding security is
invoked in all cases where the
financial position of the dealer is
cither unsound or he is reported
to be indulging in tax evading
activities,

(4) Action for cancellation of the
Registration Certificate is taken in
case of dealers reported to be
withholding payment of tax.

(5) ‘Joint Recovery Drives' are con-
ducted twice in a financial year.
During this period the Sales Tax
Inspectors and Assistant Collector
(Sales-Tax) jointly move together
to contact defaulters of heavy
amounts.

(6) The Assessing Authorities are
asked to study their Demand and
Collection Registers weekly and
discuss with their field staff the
action to be taken for recovery of
Arrears.

(7) With a view to facilltate disposal
of pending collection cases, an
Assistant Sales Tax Officer has
been invited with the power of
Assistant Collector and 15 bailiffs
bave been appointed to effect
regoyerips,
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Explosion In Cartridge Factory in Bbogal

3169. SHRI RAJDEO SINGH : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that there was
an ecxplosion in a Cartridge Factory at
Bhogal, Delhi on the 12th December 1968;

(b) if so, the steps taken in the matter ;

(c) whether the factory is still working
in this residential area ; and

(d) the compensation, if any, paid to
the victims 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The local police have registered a
case under Section 286 1.P.C. in this con-
nection which is under investigation.

{¢) The factory is still working in the
same premises.

{d) A sum of Rs. 3400.00 was paid to
the widow of the person who lost bis life.

Study of Theory and Workiog of Coalitions

3171. SHRI D. C. SHARMA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Union Government's
Political Wing has ipiliated studies in the
theory and working of coalitions ;

(b} if so, the object thereof ; and

(c) whether a report will be laid on the
Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Research apd Policy Division of
the Ministry of Home Affairs had made a
rapid review of the nature and function-
ing of coalitions in India and other democ-
racies. The object was to make for internal
use a comparative survey and amalysis of a
major phenomenon in the sphere of govern-
ment .

(¢) No, Sir.
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Iorernational Currency Racket

3172. SHRI D. C. SHARMA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Bureau of
Iavestigation unearthed an international
currency racket involving Rs. 50 lakhs in
Bombay in January, 1969 ;

(b) which two alleged members of the

gang both Indians, were arrested and
remended ; and
(c) the details of the investigations

made in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Central Bureau of Investigation are
investigating into cases registered in
Bombay in connection with the alleged
remittances of foreign exchange abroad
against forged import licences etc. The
following three persons bave been arrested
in this conpection so far:

1. Shri Ramiah Rajan

2. Sbri Krishan Jindal

3. ShriR. K. Jain.

The cases are under investigation.

Master Plan for Development of
Bombay Port

3173. SHRI R. R. SINGH DEO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the Master
Plan for the development of Bombay
Port has not yet been finalised ; and

(b) if so, the time by which it Is
likely to be finalised ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) By the end of Jupe, 1969."
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Appointment of Mcessrs Steigenbergers
as Hotel Consuliants

3175. SHRI N. K. SOMANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to siate :

{a) whether it is a fact that the India
Tourism Development  Corporation is
considering to appoint Messrs  Steigen-
bergers as Consultants for designing,
planning and management of the public
sector hotels ;

(b) if so, the terms und conditions
under which the proposed consultants are
being appointed ; and

(c) the reasons for appointing them
when a number of competent and talented
Archilects and Designers are available in
the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a)to (c). The whole question
is stlil under examination and nothing has
been settled, but in principle the India
Tourism Development  Corporation is
considering the appointment of consul.
tunts  This is necessary because the hotel
industry is a major industry which has
still not received adequate broad-based
techgical development comparable to
international management standards and it
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is considered that this is essential. Tt will
in no way affect the employment of com-
petent talented Indian architects.
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Coamgtal Highways

3177. SHRI MANUBHAI PATEL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total length of Coastal high-
ways to be completed during the Fourth
Five Year Plan ;

(b) the total length of Coastal high-
ways in Gujarat : and

(c) the provision to construct highway
in Gujarat duriog the Fourth Five Year
Plan 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) The projects to be
taken up and completed under the Fourth
Five Year Plan can be indicated only after
the Fourth Plan Allocations have been
finalised.
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Work hRowever is in progress on the
development of 761 miles long West Coast
Road from Panvel on National Highway
No. 4 in Maharashtra to Chalisseri on
National Highway No. 47A in Kerala
passing through Muharashira, Goa, Mysore
and Kerula States. It is a continuing
Centrally aided project already in progress
and the Central liability is limited 1o its
development as an all-weather, single-lane,
black-topped road.

In addition, the Government of India
have approved the following works on the
Fast Coast Road in the Mad:ias State :

Name of work Source of funds

(1) Constructionof A Central grant-

the missing link  in-aid of Rs. 16
between Moha- lakhs was appro-
balipuram and ved in 1966 to

Markanam (25
miles).

meet 509, of the
cost of this work
the balance being
met by the State
s Government from
their own resour-
ces.

This  work was
approved in Janu-
ary 1967 for being
financed from
State Government's
Central Road Fund
Allocations Acco-
upl at an estimated
cost of Rs. 25.00
lakhs.

(2) Construction of
a bridge across
the creck near
Kovalam.

Subject to the availability of resources, all
these works are expected to be completed
during the Fourth Plan.

(b) and (c). The Government  of
Gujarat have been pressing for Central
financial assistance for the development of
a Coastal Highway connecting Baroda to
Maliya along the Baroda-Cambay-Bhavna-
gar-Veraval-Porbandar-Okha-Maliya route.
The total length of this road is 588 miles.
A decision on the State Government's
request can be taken only after the Fourth
Plan has been finalised. Meanwhile, the
Government of India have approved in
May 1968 the proposal of the State
Government for the construction of a
section of the Barods-Bhavnagar road, 22
miles long, between Bavalisri and
Bhavnagar and of the debit of the expeadi-
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ture estimated at Rs. 47.23 lakhs to the
allocations made 1o the State Government
from the Central Road Fund.

Research Institutes in Textile Fleld

3178. SHRI MANUBHAI PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a) how many Research Institutes are
working in the Textile field in India ;

(b) what is the palure of assistance
given to these ip-titutions ; and

(c) whether the Textile and Allied
Industries Research Organisaticn of Baroda
is given any assistunce 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO): (a) There we six’ Industrial
Rescarch Associalions and one Research
Institute doing research in textile and
allied fields. The statement giving the
names is luid on the Table of the House.
[Preaced in Library. Sce No. LT—353/69.]

(b) Finaocial assistance (o the extent
of 50%, of expenditure is being provided
to »ix Industriul Research Associations,
while the Research Institute hus been given
grants for specific schemes by the Council
of Sciemific and Iodusirial Research
(C. S§. 1. R.).

ic) C. 8. I. R, has given the following
grant to the Textile and Allied Industries
Research Organisation, Baroda :

operation

1. TAIRO Auto- from 1-7-64 Rs. 21,060.00
matic Silver 1o 28-2-66.
Evener,
2. TAIRO Cot- From Feb- Rs. 57,840.00
ton  Trash ruary, 1966
Anpalyser, to 31-7-1968.

. ————— e

Remodelling of Palam Ajrport

317. DR. RANEN SEN : WIill the
Minister of TOURISM AND CIV'L
AVIATION be pleased to state :

(a) whether it is a fact that In the
course of remodelling the Palam Airport,
the Indlan Airlines Corporation s execu-
ting some works in the terminal building
at Palam ; and
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(b) if so, the details of the works and
whether open tender was called for the
works and the total estimated cost for the
same 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. * KARAN
SINGH) : (a) and (b). Yes, Sir. Though
the remodelling of the existing terminal
building has been carried out by the
Civil Aviation Departmenr, Indian Airlines
have undertaken the interior decoration
and air-conditioning of the Domestic
Lounge at their cost. The work relating
to interior decoration was entrusted to the
Handicrafts and Handlooms Exports
Corporation, a public sector organisation,
while that relaling to air-conditioning
was awarded to Messrs. Voltas on the
basis of limited tender invited by Indian
Airlines. The likely estimate of cost to
the Indian Airlines for the works is Rs.
16°15 lakhs.

Construction of National Highway in
Orlssa

3180. SHRI1 S. KUNDU : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Orissa Public Works
Department worked as an agent of the
Central Government for construction of
National Highway from Baripada to
Bhubapeswar in Orissa ;

{b) whether it is a fact that the contrac-
tors who worked on this projest and have
completed the work have not been paid
their bills since the Centre has stopped
paying the balance amount to the Orissa
Government charged on further improve-
ment of this portion of the road ;

(c) whether wages of some labourers
have not been paid as a result thereof ;

(d) If so, the reasons for non-payment
of the bills ; and

(e) the steps that Government are
taking to resolve the matter at an early
date ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.
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(b) to (e). The requisite information
has been called for from the State Govern-
ment and will be placed on the Table of
the Sabha in due course.

Renaming of Lohna Road Station

3181. SHRI SHIVA CHANDRA JHA ;
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry has received
any proposal from the Railway Ministry
in connection with changing the name of
the Lohna Road Station to Bideshwar-
dham on the North Eastern Railway ;

(b) whether his Ministiry has responded
to it ; and

(c) if so, when
reasons therefor ?

and, if not, the

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI

K. S. RAMASWAMY) : No Sir.
(b) and (c). Do not arise.

Development of Maithill Language

3182, SHRI SHIVA CHANDRA
JHA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether Government have any
specific plans for the development of the
Maithili language ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (c¢). Under the
scheme of “Assistance to Voluntary

Organisations for the promotion of Indian
Languages' all recognised Indian languages
including Maithili are eligible to receive
financia! assistance for their development.

Financial assistance has so far been
given for (i) Publication of Maithili
dictionary, (ii) Publication of Maithili-
English-Hindi dictionary, (iii)} Publication
of Maithill bibliography, (iv) Holding of
All India Maithili Writers' Conference and
publication of certain research papers read
in that Conference.
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Tourlsm doring Fourth Five Year Plan

3183. SHRI SHIVA CHANDRA
JHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state ;

(a) whether Government have finalised
the total amount to be spent on lourism
during the Fourth Plan period ;

(b) if so, the details thereof and how
much of this amount would ke spent on
modernizing the old tourist centres and
bhow much on the new ones ; and

(c) the specific amount and the places

of touwism in Bihar on which money
would be spent during the Fourth Plan
period 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The Plan outlay on
Tourism is still to be finalised.

Correspondence Courses for Post-Graduate
Degrees in Indisn Universities

3184, SHRI SHIVA CHANDRA
JHA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased 10
state :

(a) whether itis a fact that Govern-
ment propose to introduce correspondence
courses for the post-graduate Degrees in
Indlan Universities ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (c). The University
Grants Commission bas accepted the
proposal of Delhi University to start
Correspondence Courses at Post-Graduate
level in a few selected subjects. The
details of the scheme are being worked out
by the University in consultation with the
Commission.

A similar proposal was made by the
Kurukshetra University, but the same has
not been accepted by the Commission.

Government have at present no other
proposal to start correspondence eourses
for Post-graduate degrees under considera-

tjon.
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Employment to Kerala People in Mysors
State

3185. SHRI E. K. NAYANAR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
the Mysore Government have given ins-
tructions that the Kerala people should
not be given any job in any factory or any
public sector imstitution in the Mysore
State without makiog en enquiry about the
character and the past history of the
persons concerned . and

(b) if so, the attitude of the Govern-
ment of India towards this step of the
Mysore Goveroment against the Kerala
people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

The matter is primarily the concern of
the Sitate Government.

(b) Does not arise.
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House-Breaking Incldent in Defence
Colony

3187. SHRI R. K. AMIN : Will the
Minister of HOME AFFAIRS be pleased
to state .

(a) whether it is a fact that thefts and
house-breaking are on the increase in the
Defence Colony, New Delhi ;

(b) whether the process of investigation
is very slow with little or no result ; and

(c) the cases registered at Kotla
Mubarakpur Police Station in this regard
during the last one year and with what
results ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 454
casts of theft and burglary were reported

14, 1969

at the Defence Colony Police Station
(previously known as Kotla Mubarakpur
Police Station) during the period 1.3.68 to
28.2 69 as against 565 cases reported during
the preceding year.

(b) and (c) : A statement is laid om
the Table of the House. [Placed in Library,
See No. LT—354]I'59].
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Service Conditions of Universities' Staff

3188. SHRI G. Y KRISHNAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the service conditions of
the stafl working in Government Organisa-
tions and Central Universities are one and
the same ; and

(b) if not, how are Universities
difTerent from the Government when they
are run through the funds of Government
and the sularies of the staff are regulated
by Government 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir. the Govern-
ment Organizations and the Universities
have their own salary structures.

(b) The Universities are governed by
their Acts of incorporation and the statutes,
ordinances, regulations, etc, farmed there-
under. As such, the service conditions,
including salary scales of the staff working
in the Universities, are determined by the
concerned authority of the University and
not by the Government.

Indian Economic Service and Indian
Engineering Service

3189. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the service conditions of
the Indlan Economic Service and Indian
Engineering Service are the same as that
of LA S ;

(b) if not, the details thereof ;

(c) whether the salaries of the personncl
employed In these Services are protected
with the consideration to their previous
professional experience and age in the case
of the first two batches whose age limit is
relaxed upto 35 years ; and

(d) whether the merger of the Orade
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IV with Grade 11 and Grade 111 and Grade IT
with Grade | has been finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir. The Indian Service of Engineers is
yet to be coositituted.

(b} The Indian Economic Service is a
Central Civil Service, Class 1 and comprises
the following grades :

Grade I— Direclor—
Rs. 1300-60-1600-100-1800.
Grade IT — Joiot Ditector—
Rs. 1100-50-1400
Grade 111—Deputy Director—
Rs. 700-40.1100-50/2-1250.
Grade 1V—Aussistant Director—
Rs. 400-400-450-30-600-35 670-
EB-35-950.

The Service was consliluted with effect
from 1.11.1961.

The authorised strength of the Scrvice
as on 15.6.1968 was as under :

Grade | — 18
Grade 11 — 23
Grade 111 — 116
Grade 1V — 348

Total 505

Recruitment and Promotion

Grade J—Not less than 75" of the vacan-
cies in the Grade shall be Hhiled
by promotion on the basis of
merit with dJue i1egard to
seniorily from amongst Grade
1l cfficers wilh & minimum of
3 years® service in that Grade.
Not more than 25% of the
vacancies in the Grade shall be
tlled by direct recruitment
through the Union Public
Service Commission.

Grade 11—Not less than 507, of the
vacancies io the Grade shall be
filled by promotion on the basls
of merit with due regard to
senlority from amongst Grade
11 officers with a minimum of
6 years of service 1o that
Grade. Not more than 50,
of the vacancies in the Grade
sball be filled by direct r1ecruit-
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ment through the Union Public
Service Commistion,

Grude IfT—Not less than 75% of the
vacancics In the Grade shall be
filled by promction on the
basis of merit with due regard
to seviority from amongst Grade
IV ofticers with 8 miolmum of
4 years' service io that Grade
shall be filled by direct recruit-
ment through the Unlon Public
Serviye Commission.

Grade IV—Not more than 25% of the
vacancics in the Grade shall be
filled by selection of officers
with 4 minimum of 4 years
service scrving under Govern-
ment in Economic po:ts recogni-
sed for the purpose by the
Controlling Authonty in con-
sultation with the Unlon Public
Seivice Commlission,

Not less than 750/ of the
viacancies in the Grade shall be
filled by direct recruitment
through an open Competctive
Examination held by the Unlon
Public Service Commission.

Probation : A person appoioied to the
Service remains on probation for a perlod
of two years, at the end of which he fs
confirmed if considered fit for permanent
appoiotment subject to the avallability of
substantive vacancies and permanent posts,
The Government has the power to extend
the period of probation as also of counting
aoy period of scrvice in posts carrylng
cquivalent or higher responsibilities, or, in
the case of promotces to any grade, any
period of officialing service in that grade,
for counting the probativnery perlod of
Iwo years.

The other conditions of service in
respect of matlers for which no provision
is made io the Service Rules are the same
as are applicabie from time to time to
officers of Central Civil Services, Class I.

The proposed conditions of service for
the mcembers of the Indian Service of
Engineers are conlained in the Memoran-
dum aoncxed (o the answer glven (o the
Unstarred Quettion No. 1751 in the Lok
Sabha on 22.11.68. Thesc arc wctlo be
finalized in consullation with the Hlalp
Government and the U.P. 8, C.

Writien Answers
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(c) This does not arise as yet insofar
as the Indian Service of Engineers is
connected.

As for the Indian Economic Service,
the upper ape limit prescribed for candi-
dates to the first two competitive examina-
tions for recruitment to Grade IV of the
Services fs upto 35 vears as against the
normal upper age limit of 26 years.
Government have pot passed any orders
for the protection of previous pay drawn
by persons recruited to Grade IV of the
Service through competitive examinations
in the first two batches; however, the
provious pay of Goverment servants wili be
protected to the extent provided for in the
relevant rules.

(d) No such proposal Is under consi-
deration.

Uniform for Police

3193. SHRI G. Y. KRISHNAN
Wili the Miniiter of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the pattern
of the Upiforms of the Delhi Police is
being changed ;

(b) if so, the reasons therefor ; and

(c) the reascns for not implementing
the same patlern throughuul lodia as a
wmeasure of unanmity and integrity ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAMN SHUKLA): (a) and
(b). 1n accordance with the decision taken
by Government on the recommendation of
the Deihi Police Commission, a Committee
has been set up to review the pattern and
scale of uniform of various ranks of Delhi
Police. The rteport/recommendations of
this Committee are awaited,

{c) Does not arise.

Revepue Records in Chandigarh

3191. SHRIMATI NIRLEP KAUR :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether it is a fact thut Revenue
entiics/records have recently - been started
v be written in Urdu inutead of Punjabl
which was Lelog used till few months back
in the sreas uf Hindi and Punjubi regions
of the Joiot Punjab and npow forming pait
of the Unlon Territosy of Chandigurh ;
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(b) if so. the rasons for this change ;

{c) whether the effected change has the
approval of the Minlstry . of Home Affairs
since it represents a major chaoge in
policy ; and

(d) if not, the reasons therefor and

whether the sratus quo is proposed to be
maintiined ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS

(SHRI VIDYA CHARAN SHUKLA) :
(a) No, Sir.
(b) and (c). Do unot arise.

(d) Status quo is being maintained.

College Students Hostel at Balasore,
Orissa

.fl?:. SHRI S. KUNDU : WIill the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(4) whether the Orissa Government
have recommended a scheme to the
University Grants Commission for building
a 500 bed College student Hostel at Bala-
sore, Orissa ;

(b) if so, whether the U. G.C. has
sanctioned the scheme ; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No, Sir.

(b} and (c). Do not arise.

Impl mentation of lelangana Safeguards

3193, SHRI M. N. REDDY: Wil
the Minister of HOME AFFAIRS be
pleased lo state @

(a) the circumstances under which the
“All Party Accord” was reached on the
19th Januvary, 1969 with respect to Telan-
gana Szfcguards in Hyderabad ; and

(b) the terms of the above “Accord”
and the reacticn of the Central Govern-
ment thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) aod
(b). According jo the information received
from the State Government in the wake of
the agitutlon in the Telangama area for
proper implementution of the safeguards,
the Chiel Ministcr convened 8 meeting of



197 Written Answers

leaders of all political parties of the State
Legislature on 19th Jamuary, 1969 to consider
the measures for ensuriog effective imple-
mentation of the Telangana safeguards.
The leaders unanimously agreed on various
measures to be taken to redress the
grievances voiced in the Telangana area.
The measures in this regard are to reserve
certain categories of posts in Telangana
areas for persons having & domicile in that
area and to utilise Telangana surpluses for
the development of that region. They
also resolved to bend all their energies to
achieve fuller integration of the State and
vehemently and umequivocally condemend
the slogan that was beiog raised in certain
quarters for the creation of a4 separate
Telangana State.

Andbra Pradesh Teclangana) Regional
Committee

1194, SHRI M. N. REDDY: Wil
the Minister of HOME AFFAIRS be
pleased to stat: :

(a) the circumstances and authority
uvoder which the Andhra Pradesh(Telangana)
Regiopal Commiltee was constituted and
the neture of functions of this Committee ;

(b) the circumstances under which t he
proceedings of the above Commitice are
regarded &nd treated as private and confi-
dential ; and

(¢) whether the Central Government
had examined the reports made by this
Committe in the past ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Opne of
the terms of agreement reached between
the leaders of Telangana and Andhra for
safeguarding the legitimate interests of
Telangana during the transitional phase was
the constitution of a Regional Committee
for the Telangana area. Provision for the
constitution of a Regional Committee, was
therefore, made in article 371(1) of the
Constitution, as amended by the Coansti-
tution (Seventh Amendment) Act. In
pursuance of this provision of the Constitu-
tion, the Andhra Pradesh Regional
Committee Order, 1958 was issued on the
1st February, 1958, by virtue of which the
Andhra Pradesh Regional Committee came
jnto existence on that day.

(d) Under bye-law 32 of the bye-vjws
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framed by the Apdhra Pradesh Regional
Committee in pursuance of Rule 164—0 of
the Rules of Procedure and Conduct of
Business in the Andhra Pradesh Legislative
Assembly and as adopted by the Regional
Committee, the proceedings of the Regional
Committee are treated as private and
confidential,

(¢) Under the Andhra Pradesh Legis-
lative Assembly Rules the reports of the
Regional Commitiee on rcgional Bills have
to be presented 10 the Andhra Pradesh
Legislative Assembly and, therefore, it is
for the Stite legislature to eonsider the
repoits. The question of examination of
the reports of the Regional Committee by
the Central Government, therefor, does not
arise.

Renaming of Andaman and Nicobar
Islands

3095,
the Minister of HOME
pleased to state :

(a) whether a proposal to change the
name of Andaman and Nicobar Isiands has
been received from the Administrator of the
Islands ;

(b) whether the Member of Parliament
from that area has also represented to the
Prime Minister in this regard ; and

(c) if so, fhe reaction of Goveroment
in the matter 7

SHRI YASHPAL SINGH : Will
AFFAIRS be

THE MINISTER OF STATE IN THE
MINISTERY OE HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

{(b) No written representation in this
regard seems to have been made to the
Prime Minister by the Member of Parlia-
ment from the Andaman and Nicobar
Islands.

(c) Does not arise,
wiferst & sAn a¢ sfawy

3198, sft wo fxo wqwT : av formr
A qEE g6 TR T AIX S gy
s fe:

(%) war 7g "x ¥ fr wfeaY & o
¥ o frafedt o qay 23 ¥ T



199 Written Answers

Oy o ¥ AR # framr s
2
C (@) ¥ g N W § fE s
fafigs IQwmd N aneq 7 FHFA
& fam 77 FIS agr asAE) SeqA
&Y & a2 # fgafwar o &) olw

() afz zt, A sar =A@ a3z faz
g 2 R am & e & s\ W oqrang
g?

fenr aar azw aan w4t (wo o
®o WITo Hlo W) : (F) 7 (7). faawm
-9 9 AT qAT{ | [geasrq §
T nan @y qean 11— 355/09]

Calicut Afrport

3197, SHRI E. K. NAYANAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Central
Goverhment's Civil Aviation Department
bas directed the Kerala Government that
the land acquistion work for the Calicut
Airport should be stopped ;

(b) if so, the reasons therefor ;

(c) if not, when the work at Calicut
Airport will be completed ?

THE MINISTER OF TOURISM CIVIL
AVIATION (DR. KARAN SINGH) : (a)
No, Sir. On the contrary the State
Goveroment have been advised and they
have intiated that they are initiating land
acquistion proceediogs with a view to
expedite the construction of a new aero-
drame at Calicut. The State Government
will be paid the cost of acquistion after
to estimates for the project are formally
aproved.

(b) Does not arise.

(¢) The work will be completed in
about two years from the date of commen-
cement. '

Medium of Ipstruction in-Cental Schools
In Kerala

3198, SHRI E, K. NAYANAR : Will
the Minlster of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have -intro-
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duced Hindi as the medium of instruction
in the Central Sehools in Kerala ;

(b) whether Government propose to
introduce English and Malayalam languages
as the medium of instruction in the Central
schools : and

(c) if not, the reasons therefore 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a4) The medium of instruce
tion in Central Schools in the entire
country, inctuding Kerala is Hindi and
English. Hindi has been introduced in
1967-68 as medium of instruction for the
teaching of Socia! Studies in all the schools
including those in Kerala.

(b) The guestion of introducing English
as the medium of instruction does not
arise ; because as stuied above, the medium
of instruction is already English and
Hindi. It is not proposed to include
regional languoges including Malayalam as
the medium of instruction in the Central
Schools.

(c) Central Schools are primarily meant
for the children of traosferable Central
Government employees, including Defence
personnel, and other floaliog population.
Therefore the syllabi text.-books, scheme

of examination and the medium of
instruction have been kept wuniform
in all the Central Schools through-

out the country. It any regional language
is used as medium of instroctions in
Central Schools in Kerala or in any other
pait of the country, the transferability of

studenti from these Central Schools to
Central  Schools in  other parts of the
country will oot be possible.

Payment of Salaries and Pensjons to
Manipur Government Emloyees

3199 SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

{a) whether it is a fact that a large
number of Gover t employ and
ofticers in Munipur are not getting their
pay for months together after their confir-
mation and many retired employees
including teachers are not able to get their
pension for years ;
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(b) if so, the reasons for the delay in
the payment of their pay and pension ;
and

{c) the steps taken to improve the
situation and expedite the payments of pay
and pension ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) There
is no case of any Government employee
who is pot getting his pay after confirma-
tion. There are however 113 retired
persons whose pension cases have not been
finalised after their retirement.

(b) There is no case of delay in the
payment of pay to the confirmed personnel.
As regards payment of pension in 113
cases, 74 cases are lying with the Accoun-
tant General Assam aud Nagaland, Shillong
and the remainiug 39 cases are under pre-
paration in different departments of the
Government of Manipur.

(c) The Government of Manipur are
watching the progress of finalisation of all
pension cases by calling periodical returns.
Instructions ure issued by that Government
to the heads of departments from time to
time to pursue the cases with the Accountant
General Assam and Nagaland for their
expeditious finalisation.

Scheduled Caste aod Scheduled Tribe
Employees in Civil Aviation
Department

3200. SHRI BISWANARAYAN
SHASTRI : Will the Minister of TORISM
AND CIVIL AVIATION be pleased to
state :

(a) the number of Scheduled Caste and
Scheduled Tribe emplovees in the Clivil
Aviation Department, category-wise ;

(b) the percentage of quota reserved, if
any, for them in this Department ; and

(c) whether that quota has been filled
up ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). The information is
being collected and will be laid on the
Table of the Houss.
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3201, SHRI BISWANARAYA N

SHASTRI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that one
Gauhati bound I,A.C. aircraft was forced
to come back to Dum Dum in the first
week of February, 1969 because all its four
engines stopped functioning and it was
about to crash ;

(b) if so, whether it was due to non-
performance of checking of the engine
before commencement of the flight ; and

(c) il not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) This is partly correct. All the four
engines stopped in succession, but the pilot
was able to relight them after he had ‘'lost
some height. He then decided io return
to Dum Dum where he landed safely.

(b} No, Sir.

(c) The matter is under investigation.

Maintenance of Siogle Track National

Highways
3203. SHRI NITIRA]T SINGH
CHAUDHARY : Will the Minister of

SHIPPING AND TRANSPORT be pleased
to statg :

(a) the amount paid on an average
during the last three years to each State
per Kilometre for apnual mainteoance of
single track National Highways ; and

(b) the reasons for discrimination in the
above maintenance grant ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) 1 (1) A statement giviug
the required information is laid on the
Table of the House. [Placed in Library. Sce
No. LT-356/69]

(b) There is no discrimination. The
amount of the grant for maintenance of
National Highways given to Staies in any
year depends on the actual conditioa of
the stretches of the National Highway,
which if affected by various factors }like
sojl, climate, raipfall, intengity of traffic
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and natural calamities like high floods,
some of which vary from year to year and
from place to place.

Natlonal Highway No, 12

3203. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
SHIPPING AND TARNSPORT be pleased
to state :

(a) the programme, if any, fixed for
completing National Highway No. 12 ; and

(b) the time by which the said Highway
is likely to be completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TARNSPORT (SHRI
1QBAL SINGH): (a) and (b). Survey and
preparation of estimates for remaining
works are nearing completion. The pro-
gramme for completion will depend on
allocations which will be decided upen
when the 4th Plan is finalised.

Schedoled Cagte and Schedaled Tribes
Officers

3204. SHRI P. R. THAKUR: Will
the Minister of HOME AFFAIRS be
pleased to state the names of all the
1.C.S./1.LA.S. and L. P.[/L. P. 8. officers
belonging to the Scheduled Casies and
Scheduled Tribes who are in service at
present, with full particulars about the date
of initial appoiotment to the service con-
cerned, the date of confirmation in that
service, the preseaot post held, the State
of domicile, in the case of ecach of these
officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The
statements giving the requisite information
are laid oo the Table of the House,
[Plaeed tn Librarv. See No. LT-357/69]

Botanical Garden Around Qatab Minar
in New Delbl

3205. SHRI BENI SHANKER

. SHARMA : Will the Minister of EDUCA-

TION AND YOUTH SERIVCES be pleased
to state :

(a) whether it §s a fact that thereis a

MARCH 14, 1969

Written Answers 204

proposal toset up a 17007acre Botanical
Garden around the Qutab Minar in New
Delhi ;

(b) if so, the progress made in this
regard :

(c) the time when the same is expected
{o blossom ; and

(d) the estimated
garden 7

cost of such a

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) The
present proposal is to develop a Botanical
Garden in a 100-acre-plot in the area
earmarked as ‘green belt’ near Qutab Minar
in the Master Plan of Delhi.

(b) to (d). Provision has been made
for the scheme in the Fourth Plan., As
soon as necessary funds are available, the
land will be acquired and work will start
on developing it into a Botanical Garden.

Detailed estimates have yet to be fully
worked, but the land alone is expected to
cost Rs. 25.0 lakhs.

Jawaharlal Nehru University

3206. SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be plsased
to state :

(a) whether it is a fact that the proposed
Jawaharlal Nehru University in Delhi will
have an area of about 930 acres ;

(b) whether other Institutes like the
Indian Agricultural Research Institute, the
School of International Studies, the All
India Institute of Medical Sciences and the
Indian Institute of Techaology will also be
associated with the sbove-mentioned new
University ;

(c) the exact location and area where
the proposed University would be set up
in Delbi ; and

~ (d) the expected time when the new
University would be completed and start

functioning ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K. R. V.
RAO): (a) and (c). An area of about
1000 acres of land pear village Mupirka in
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South Delhi bas been earmarked for the
University.
(b) The matter is under consideration.

(d) While no date can be indicated at
this stage, efforts are beipg made to esta-
blish the University as soon as possible.

Part-Time B. Tech. Course in Delbi
College of Engineering

3207, SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
to state :

(a) whether it is a fact that the part-
time B. Tech. Course in the Delbi College
of Engineering has been discontinued since
1967 with the consent of the Education
Ministry without keeping in view the future
prospects and further studies of students who
hava passed Diploma Course from poly-
technics of Dclhi :

{b) whether it is also a fact that a
similar course of M. E. is contiouiog io
the Delhi College of Engineering ;

(c) whether the part-time Course of
B. Tech. is running in otber important
cities ;

(d) If so, the names of such cities ;

(e) the reasons for discontinuing the
said course in Dclhi and the steps taken by
Government to avoid further (disturbances
by the suffering students secking further
studies by way of joining part-time classes
In B. Tech. Couse ; and

(f) the time when this course is expec-
ted to restart in Delhi ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) The part-time B. Tech.
degree course at the Delhi College of
Epgineering was discontinued from 1967 on
the recommendation of Delhi University,
and po fresh admissions bave since been
made. For the students already admitted
in prevjous years, the College is conducting
the course.

(b) No part-time Master’s degree course
in engipeering is being conducted at the
Delbi College.

(¢) and (d). Pari-time degree courses
fn epgineering are being conducted at
Aligarh, Bombay, Calcutta, lndore and
Jabalpur,
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(ei An assessment committee of the
University recommended that, in view of
lack of full-time staff and other deficlencies
in the teaching facilities, the part-time
degree course should be discontinued and
diploma holders may be provided with
opportunity for advancement through the
Auspciate Membership Examination of the
lostitution of Engineers.

Pristen Angwers

(f) It is not proposed to re-start the
part-time degree course, but the question of
conductiog classes for AMIE Examination
is under the consideration of the College.

Statues of Leaders in Delhl

SHRI ONKAR LAL BERWA :
SHRI RAM SWARUP VIDYA-
RATHI :
SHRI HM PRAKASH TYAGI :
SHRI KANWAR LAL

GUPTA :
SHRI P. N. SOLANKI :
SHRI DEVEN SEN !
SHRI KIKAR SINGH:1 !
SHRI D. R. PARMAR 1

Will the Minister of HOME AFFAIRS
be pleased to state :

3208.

(a) whether any decision has been
taken regarding installation of statues of
Muhatma Gandhl, Jawaharlal Nehro, Dr.
Rajendra Prasad, Lala Lajpat Ral, Chhatra-
pati Shivaji and Swami Shradhanand and
others in Delhi ;

(b) if so, the detalls of the decision
taken ; and

(d) the time by which and the places
wherc the statues will be Installed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (¢c). The
committee set up to advise the Govern-
ment on all aspecls of installation of
statues of natlonal leaders ifcluding sites
for the statues in Delhi bad recommended
certain sites for installation of statues of
some of the natiooal leaders referred to in
the ‘question. A decision has been taken
to install a statue of Mabhatma Gandhi at
the India Galo and no final decision has
been takén on other recommendativns
made by the Committee,
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Independent Public Schools
3209. SHRI1 P. N. SOLANKI :
SHR1 ONKAR LAL BERWA :
SHRI KIKAR SINGH :
SHRI D. R. PARMAR
LHRI DEVEN SEN :

Wil the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

_ (a) the number of Independent public
schools, including these which may not be
members of the Headmasters’ Conference
but are run oo the pattern of the public
schools system existing throughout the
country at the beginniog of 1950 and at
present ;

(b) the Stute-wise break-up of such
schools at present ;

{c) the number of State-run schools
providing the public school paticrn of
education under the administrative control
of Mibistries like Dcfence, Education etc.
with the pames of each category of such
schools ; and

(d) the total pumber of students
separately: on rolls of the indipendent
public schools and the State-run public
schools in the country at present ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (d). The required
information is not available with the
Minlstry of Education.

New System of Education in M. P.

3210. SHRI LAKHAN LAL GUPTA:
SHRI M. G. UIKEY ;
SHRI BABUNATH SINGH :
SHRI NITIRAJ SINGH
CHAUDARY :

Wwill the Minister of EDUCATION
AND YOUTH SERVICES be pleased t0
state :

(a) whether Madhya Pradesh Govern-
ment had taken approval of the Central
Government before introducing the new
system of education In which a provision
has been made reduce the period of first
degree course from three years to two
years ;

) whether the sald provisivn is egainst
t4s ‘tationel education policy of the Central
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Government and the recommendations of
the Kotharl Commission ;

(c) if so, whether Central Government
propose to take suitable action in this
regard ; and

(d) if not the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. ¥. RAO) : (a) No, Sir.

(b) The decision of the State Govern-
ment does pot appear to be in conformity
with the pattern proposed both io the
National Policy on Education (1968) and
that recommended by the Education
Commissivn (1964.66),

(c) and (d). Ib this matter, which falls
within the autbority of the State Govern-
ment the Government of India can only
advisc tbe Siate Government to implement
the national policy on education.

UNESCO Rcport on Braio-Drain
3211, SHRI D. R. PARMAR 1
SHRI P. N. SOLANKI :
SHRI ONKAR LAL BERWA :
SHRI KIKAR SINGH :
SHRI DEVEN SEN :

Will thc Minister of EDUCATION

AND YOUTH SERVICES be pleased to
slate :

(a) whether Goverpment are uaware
that as per report of the United Nations
Educational Scientific and Cultural Organi-
sation, India has undergone a loss of more
than rupees four crores due to expenses
incurred on education elc. in the post-war
period on account of brain-drain ;

(b) whetber it is a fact that 6121 and
3180 persons after taking education in
technical and medical sciences have mig-
raled to America and Canada respectively
and even now persons of the above men-
tioned categories are migrating to other
countries from Iodia ; and

(c) if so, what arrangements are being
made to check the exodus of such speciali-
sed persons in the interest of India ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO; : (a) The Government has scen the
repoit,

(b) Tbeie ls some migration of techpl



29  FPritren dhswers

cal and medical personnel from India. As
regards figures we have no precise infor-
mation. This is a phenomenon not pecu-
liar to India but is happening all over the
world.

(¢) It is not possible to stop persons
from going abroad, but a number of steps
have been 1aken to to facilitate return of
Indlan scientists to India. A Statement
regarding these is attached :

STATEMENT

The following steps have been taken to
facilitate return of scientific and techni-
cal personnel to India :

(i) Creation of a Scientists' Pool to
provide for temporary placement
of well-qualified Indian scientists
and technologists returning from
abroad.

(ii}  Creation of supernumeraty posts
in approved scientlfic institutions
to which temporary appointments
can be made quickly from among
the sclentists working and study-
ing abroad.

The Union Public Service Com-
mission and most of the State
Public Service Commissions have
agreed to treat Indian scientists
and technologists whose parti-
culars appear in National Regis-
ter as ‘Personal Contact’ candi-
dates for all posts advertised by
them. The Union Public Service
Commission has also made arran-
gements for interviewing Indlan
scientists and technologists abroad
for posts in India.

Maintenance of a Special Section
of the National Register of Scien-
tific and Technical Personnel for
enrolment of Indian scientists and
technologists abroad and for the
circulation of their names to all

(iii)

(iv)

Ministries, Departments of the
Government of India, State
Goveroments, Upion and Siate

Public Service Commissions, Uni-
versities, Public Sector Industries
and large private sector establish-
ments. The names of such person-
pel are published in the monthly
Technical Manpower Bulletin

{C. 8. 1. R.) which is distributed
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free to about 3000 orgamisations
all over India.

(v) Provision for payment of travel
grant 1o scientists, who, on their
selection for appointment in re-
search. institutions in India, under-
take 10 serve those institutions
for a minimum period of three
years.

Bajurghat Aerodrome West Bengal

3212. SHRI C. K. BHATTACHA-
RYYA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether there is a well-equipped
aerodrome at Balurghat, West Bengal,
lyiog unused ;

(b} whether qualified personnel and
Radio NMavigational facilities are available
at this aerodrome ;

(c) whether representations have been
recelved from local representatives for in-
troducing an air service to link the town
with Calcutta, similar to the two services
linking Calcutta with Gauhati and other
places and with Agartala and other places ;
and

(d) whether it is proposed to meet the
requirements of the pcople 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). An aerodrome is maintained
at Balurghat for emergensy use. Qulified
aerodrome and communication staff are
posted to the aerodrome, and Radio
Navigational facilities are available on a
linited scale.

(c) Yeas, Sir.

(d) Indian Airlines do not propose to
air-link Balurghat with Calcutta presently,
as the traffic potential on this sector will
not justify economic operation.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Visit of Soviet Defence Minister

SHRI S. KUNDU (Balasore) ; I call
the attention of the Minister of Defence to
the following matter of urgent public impor-
tance and I request that he may make a
statemnent thereon :—

“The recent visit of the Soviet Defence
Minister to India and his talks with the
Government of India™.

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Mr. Speaker, Sir, the
Minister of Defence of USSR, Marshal A.A.
Grechko, along with senior Service Officers
and a representative of the USSR Foreign
Office, visited India from 2nd to 9th March
1969. The visit was at my invitation and in
reciprocation of my visit to the USSR in
Oclober 1968, along with senior Service and
Defence Ministry officers.

The visit was in the nature of a goodwill
visit, in the course of which opportunities
were provided to Marshal Grechko and his
party to see something of the life and culture
of India. The visit of Marshal Grechko to
some Defencc Establishments and the contacts
made between senior officers of the Armed
Forces of the two countries, have helped in
developing the mutal regard of the Armed
Forces of one country for the other. The
talks at the Delegation level and at Service
Officers” levels, apart from being concerned
with normal courtesies provided an opport-
unity for exchange of views on some aspects
of the Defence problems of the two countries.
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SHRI SURENDRANATH DWIVEDY
(Kendrapura) : Did they come to see
Manipuri dances ?
SHRI NATH PAI (Rajapur) : Kathak
and Bharat Natyam.
AN HON. MEMBER : Bhangra.

SHRI S. KUNDU : This isa matter
with which the nation and the House have
been concerned for a long time. We have
expressed our anger and anguish on this
matter. But it is disappointing to find that
the hon. Minister has dismissed such a
serious matter in a few lines and has treated
the subject in such a cavalier fashion, as has
been suggested by Shri Dwivedy. When
serious political and military implications
are involved, he says they were introduced
to the cultural life of India, /... Manipuri
dances, Odissi dances etc. But not a single
word has been mentioned whether vis-a-vis
Pakistan, military and political relations were
discussed and whether the new confrontation
of the Chinese Government with Soviet
Russia and its implications to India were also
discussed. MNothing of this sort has been
disclosed, though the call attention notice has
pointedly directed attention to that.

MR. SPEAKER : Now let him ask
‘may I know'...
SHRI S. KUNDU: We have been

repeatedly demanding that the hon. Minister
must come out openly and say openly what
exactly their stand is...

SHRI A. K. SEN (Calcutta North-West):
On a point of order. What is the question ?

SHRI S. KUNDU : They must state
their stand so for as the questions of arms
aid by Soviet Russia to Pakistan is concerned.
Various problems arising out of this.

MR. SPEAKER : The Defence
Demands are coming up for discussion. All
these things could appropriately be discussed
then. Now let him ask a guestion.

SHRI S. KUNDU : The most impor-
tant thing is this. It has appeared in the
press that recently 40—50 tanks have been
given to Pakistan. It has also been reported
that the Soviet Defence Minister has stated
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there is no danger from Pakistan to India
as regards invasion. May I point out that
recently the Air Marshal of Pakistan said
that Agra, Kanpur and Punjab are parts of
pakistan.

AN HON. MEMBER : Delhi also.

SHRI S. KUNDU : Bhutto has also
said that Assam belongs to Pakistan.

A pew political development is taking
place. In view of this, what is the
Minister’s stand in the context of the Soviet
Defence Minister's statement that there is
no danger of invasion to India from
Pakistan ?

My second question is this. In the last
two or three months, some important military
equipment, electronic equipment, anti-tank
missiles etc.., has been made over to Pakistan.
Here I would quote an extract of what
appeared in the Aero Club Magazine. Flight
of London. In an article in Fught, the
official publication of the Royal Aero Club,
London, Mr. Fricker says :

*“...the Pakistan Air Force now being
modernised will be in a unique position
in the world when the Soviet-supplied
Mig-31S and Sukhoi SU-7S join it".

In view of this situation and when the
Air Marshal of Pakistan goes to the US and
also gets arms aid in addition to such aid
from China, I would like to ask this
question.

MR. SPEAKER : You can raise all
this at the time of the defence debate,

SHRI. S. KUNDU : For the tanks
which Pakistan got from China, the spare-
parts have been supplied by Soviet Russia
and the people of Soviet Russia have stated
that by such supplies the military balance
has not tilted in favour of Pakistan. May I
know how far this aspect was discussed and
how far this fear was conveyed to the
Defence Minister 7 There are also press
reports—

MR. SPEAKER : Order, order. You
will have to sit down now. Iam on my
legs.

SHRI. S‘. KUNDU :
last question.

I am putting my
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MR. SPEAKER : Order, order. I have
been requesting you and requesting you.
But you have been making a speech. The
defence demand is coming and you can then
certainly make a speech. My requests to
you have absolutely fallen on deafl ears.
1 do not know what to do.

318

SHRI1 SURENDRANATH DWIVEDY :
Now he can frame his questions.

MR. SPEAKER Yes. Put

question.

your

SHRI S. KUNDU : There has been a
report now that when the Minister met the
Defence Minister of the Soviet Union, they
did not discuss the problem of Pakistan.
This is one question. My second question
is this ; whether they talked among them-
selves that in case there is any aggression
from China on India, both of them will
retaliate against China. The third question
is this : whether the hon, Minister discussed
with him and tried to find out what is the
nature of the equipment, what is the nature
of the military hardware that was given by
China.  (In’ rruption) This is my last
question : whether the Minister of Defence
has told Soviet Russia that their intention
is hypocritical when they say that their
friendship with us will remain and, at tie
same time, they could help our aggressor,
Pakistan. May I know if the Minister will
understand this stand of the Soviet Union
as hypocritical ?

SHRI SWARAN SINGH : Mr. Speaker,
Sir, it is not easy to answer this because that
will mean another speech, and during a Call
Attention Notice, I cannot make a speech.
1 bave only to confine mysell to certain
specific questions. 1 can understand the
anxiety of the House with respect to the
supply by the Soviet Union of arms to
Pakistan.

AN HON. MEMBER Tanks.
(Inte ruption)
SHRI1 SWARAN SINGH : [ have also

seen the report to the effect that some
equipment has already arrived in Pakistan.
It is wrong to suggest that this matter was
not discussed. This matter did come up in
the course of my talks with the Defence
Minister of the Soviet Union. The Soviet
Union's intention of supplying arms had been

MARCH 14, 199

Defence Minister (C A.) 216

communicated to us quite some months ago.
and there has been a statement made to this
cffect by the Prime Minister, and therec was
some discussion and some debate also on
that point. The present supplies are really
an implementatior of what had then been
indicated by the Soviet Union, namely, their
decision to supply some arms to Pakistan.
We have to take itas a decision by their
Government. So far as we are concerned,
we have left the Soviet Union in no doubt
about our grave concern in this respect,
because we feel that any accrual to the armed
strength of Pakistan is a direct threat to us.
And this is so particularly in view of the faet
that Pakistan itsell does not say that they
have got any particular enemies. But it is
a cecision by USSR Government. We have
again repeated that it is a matter of concern
for us. But this may be substantially correct:
that some equipment has already arrived in
Pakistan, may be tanks, may be some other

equipment. 1 have not got the details. This
is what happens in another country.
Interruption)

SHRI S. KUNDU : You ask for
details.

SHRI SWARAN SINGH : If you do

not hear. what can I do ? No details were
given by them and no details are expected
to be given,--let us be quite clear—just as
no details about arms supplied to us are

given by Soviet Union to any other
country—
AN HON. MEMBER : What about

Tashkent agreement ? « fnrerruprion)

MR. SPEAKER : Do not answer the
interruptions. Only the points raised by
Mr. Kundu should be answered. No
interruptions need be answered. Once you
start replying to interruptions, there will be
no end to it.

SHRI SWARAN SINGH : [ am
thankful to you, but I hope it will fall on
their ears also and they will not interrupt.
Some supplies of equipment have taken place.
I cannot given details. The Soviet Union
will not give us the details of the arms they
supplied to Pakistan, just as they are
expected not to give details of the arms that
they supply to India. That is the hard
reality and we should accept that position.
This really answer all the questions. There
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SHRI S. KUNDU : The newspaper
report is that the Soviet Defence Minister
said that there is no danger from Pakistan
to India. What is the assessment of the
hon. Minister ? Did he protest about the
new developments taking place in Pakistan?

SHRI SWARAN SINGH : The Defence
Minister of Soviet Union never said that we
have no danger from Pakistan. Whatever may
be his assessment, his assessment is not the
assessment we take. We have got our own
method of assessing the danger that we face.
It is nobody's busincss—whosoever he may
be— to make any comment upon that. You
cannot ask me what his assessment is.
Whatever may be his assessment, he never
mentioned it to me. I do not take the
assessment from any outside quarter.

SHRI BAL RAJ MADHOK (South
Delhi) : It is a well-known truth that
defence and foregin policies are very inti-
mately connected. It was, therefore, right
on the part of the Soviet Defence Minister
that he brought a Foreign Affairs expert also
with him. His visit took place at a time
when certain developments were taking place,
which have great immportance and impact on
India from the military point of view, viz.,
the confrontation between Russia and China,
the developments in Tibet, the dcvelopments
in Pakistan. They all have an impact not
only on Russian defence, but on Indian
defence also. Certain developments that
have taken place must have been known to
the Defence Minister also. In Tibet, Liu
Shao-chi. the deposed of Head of the State
in China, is reported to have said...

MR. SPEAKER :
Russian aid to Pakistan.

We are talking about

SHRI BAL RAJ MADHOK :
very relevent, Sir.

“The radio quoted an editorial in the
official newspaper ‘Tibet Daily’ which
said :

“Chon Jen-shan and Wang Chi-meo,
the agents of the traitor, rencgade and
scab Liu Shao-chi, have been expelled.
But not all their followers in Tibet have
been eliminated. These elements are
promoting factionalism, creating dissen-

This is

PHALGUNA 23, 1890 (SAKA) Defence Minister (C.A) 218

sion among the ranks of proletarion
revolutionaries and inciting clashes bet-
ween the proletarial revolutionary groups
of Tibet. What they aim at is to
establish an ‘independent kingdom' in
Tibet.  Their sinister plan has made
some headway"’,

That means, a move is going forward to
establish an indepandent kingdom of Tibet by
Lao Liu Shao-chi, the ex-Head of State of
China. Then there is the fighting that has
almost broken out between Russia and China.
The developments in the ecastern wing of
Pakistan are clear. There are the increased
activities of the Chinese in Pakistan and the

increased supply of arms by Russia to
Pakistan. In the light of these geo-political
development in the fields of defence and

foreign affairs. I want to put three specific
questions. May I know whether the question
of Tibet, in the context of Sino-Soviet
confrontation also camc up and whether
USSR is now inclined to support the cause
of Tibetan independence and its restoration
to the status of a buffer State, which may
act as a cushion in Central Asia and also in
establishing peace in the area 7 May I know
whether the question of stepped-up military
aid to Pakistan was also considered and
whether his attention was drawn to ihe
growing influence of China and Chinese
agents in Pakistan, particularly in its eastern
wing ? May I know whether the Soviet
Defence Minister's attention was drawn to
the rising tempo of anti-India hysteria that
is sought to be worked up in Pakistan, as in
clear from the recent statements of Mr.
Bhuttoo and Maj. Gen. Akhbar Khan, who
led the Pakistan Army into Kashmir in 1947
who is reported to have said that not only
Kashmir, but Agra and Delhi will be occupied
by Pakitan ? May I know whether the
Soviet Defence Minister was convinced about
the inadvisability of arming Pakistan 7 What
was his response to the anti-India hyseria
worked up by Mr. Bhutto and others 7 May
I know whether these things were brought to
the notice of the Soviet Defence Minister
and what was his reaction ? Can we expect
that in view of these developments, Soviet
Russia will stop supporting Pakistan and
develop some kind of linison with India in
respect of the defence needs not only of India
but the whole Central Asian region, parti-
cularly Tibet ?

SHRI S. M. BANERIJEE (Kanpur) :
We want,a written answer to this,
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SHRI SWARAN SINGH i Sir, the
political status of Tibct or the happenings
inside Tibet was not a matter which came up
for discusssion and it is nota matter in
which I was concerned (Inr rruptoon;. The
assessment that hon. Member has made of
the situation in Tibet or what the ex-chief
of Statc of China is planning about Tibet
are matters which cannot be taken up by us
with any seriousness. We should not really
go by these views which are aired by people
who are not in authority. There was nothing
s0 be discussed about the political question
relating to Tibet.

His second question was about USSR’s
military aid to Pakistan. This I have
already attemped to reply and I have nothing
more to add. [ would only like to say that
this matter was also pointed out that
Pakistan is getting military aid from China
and they also at one time got very massive
military aid from USA and several other
West European countries. Knowing all that,
it appears. that the decision of the Soviet
Union does stand that they will supply some
arms. What is the quantity I cannot say.
but they are generally at pains to point out
that it is much less than what is given to
India.

His third point was about anti-India
hytseria that is being whipped us by certain
politicians in Pakistan which is a well known
fact. The internal situation in Pakistan so
far as it relates to a military, threat, isa
matter which is constantly under considera-
tion by us. It is not clear to me as to what
is gained by pointing this out to a visiting
dignitary, what the politicians there are
saying to each other. But it isa matter
which concerns us and the defence impli-
cations of the happenings in Pakistan is a
matter which is always under consideration
by us and we go by our assessment of the
happenings in Pakistan, the danger that we
face from Pakistan and also on account of
the collusion between Pakistan and China.

As the hon. Member said, defence policy
and foreign policy are connected very much.
Therefore, we are constantly in touch with
the foreign office and we exchange views,
We assess the situation, the political
happenings and their implications. That is
a process which goes on continuously within
our Government. '
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SHRI RANJIT SINGH (Khalilabad) :
Sir, over the past one year there has been
a great inflow of Soviet leaders into India.
A few delegations did go from here also
including our President and the Prime
Minister. Our present Minister of External
Affairs, who was then the Minister of
Commerce, our then State Minister of Exter-
nal Affairs and so many others topped by
the Presidents visit to that country. In
January, 1965, as you will remember, Mr.
Kosygin visited India. He was present here
on the 26th of January.

Then he made a very significant state-
ment, which has a bearing on all his visits
and whatever outcome there may be of the
talks held with him recently and with his
Defence Minister. ‘That statement was only
a small paragraph of only four or five
lines :

“The present situation persistently
demands from all who cherish peace and
security of people to take united action
aimed at curbing aggressive forces of
imperialism and colonialism."

Then he says :

“It goes without saying that further
implementation of such a foreign polciy,
therefore, will contribute to the develop-
ment of fruitful cooperation between the
Soviet Union and India in  all spheres.”

In plain words it means—if you do not
support us in all our foreign policy, we will
not support you in regard to arms aid or any
of your policy. From then on there has
bzen a change of course of their policy—-
aid to Pakistan, military aid to Pakistan, and
the Soviet representative saying that a plebes-
cite in Kasmir would be justified. From
then on. the entire course, the entire stand
vis-u vts Indo-Soviet relations changed. Then
came a very important factor concerning
India’s defence and foreign policy, and that
was the nuclear non-proliferation treaty
which we said we would not sign. Even
tthen all of us have said that the Soviet Union
would pressurize us, the big powers would
pressurise us. Then came the events of
Czechoslovakia which were not to our liking.
We were against their policy and yet we
wanted arms aid from them. Now, aising
out of all these things, during the last visit
of their Defence Minister, certain pertinent
questions should have been asked and certain
defence problems posed and discussed. I
do not want from the Defence Minister an
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answer as to what was the outcome of the
discussion, but T would like to know, and I
am sure everybody is concerned with it,
whether discussion on the followong points
took place. Firstly in view of the present
Sino-Soviete rlations, did we at all dicuss the
grand strategy of containing China 7 Secon-
dly, in view of the strained relations between
China and Soviet Russia, and in view of that
alon, did we discuss aid jointly to oppressed
nations, nations bordering China which are
at the moment being aided or heing helped
by the Soviet Union, like we ourselves ?
The Defence Minister says that certain of
these things were beyond the purview of
defence. 1 would like to remind him that
the Foreign Secretary was present through-
out these discussions. WNaturally, he was
present to give some dala on points  rela-
ting to external affairs. Lastly, during those
discussi was any [ e brought on us
again to sign the nuclear non-proliferation
treaty ? Then, did we discuss with the Soviet
Defence Chief the question of ammunition
for the equipments, tanks and guns that have
been supplied to us, with which they do not
have the capability of war because thev do
not have the ammunition here ? We do not
manufacture them here, because we are not
permitted to manufacture them here, Were
these things discussed or not ?

SHRI NAMBIAR (Tiruchurappalli) :
Is it the policy of the Governmet of India to
contain China 7

SHRI | VENKATASUBBAIAH
(Noudyal): Contain Nambiar.

st o gaw (Frw) - afeem
%1 AY sl ¥ srd geed fro § 97
& garfrar A+ wghaw aqedy ?

MR. SPCAKER : My duty is to con-
tain you all ; not China.

SHRI SWARAN SINGH Without
going into the merits of the long perambula-
tory opening part of the question, statement
or comment, I would confine mysell wvery
briefly to three or four points that came at
the end of his rather long speech. In view
of the Sino-Soviet confiict he asked whether
the question of cootainiy China was
discussed,
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SHRI SHASHI BHUSAN : Grand
strategy.
SHRI SWARAN SINGH : Yes, grand

strategy or something, We are not thinking
in terms of such a grand stratagy.

AN HON. MEMBER : Why not ?
SHRI SWARAN SINGH : There is
no question of containing China. We have

our own problems in ralation to China. We
are not thinking in terms to, any such grand
strategy of containing China. Therefore,
naturally, this was not discussed. It is
not our policy.

The second question was whether there
should be joint aid by USSR and India to
certain countries in South-east Asia. This
was not discussed because there is no  ques-
tion of our jointng the Soviet Union or any
other country in giving joint aid to any
country in the South-east Asia region. We
have our own bilateral relations with several
South-cast Asian countries and this policy
countinues that we deal with those countries
on a bilateral basis. We donot want to
join any other power in a joint effort to aid
these countries in the South -.east Asian
region ...... (Inte rup8i on).

Then, there was the third question as to
whether the question of the treaty about non-
proliferation of atomic weapons was dis-
cussed. This was not discussed. There is
no question of any pressure being mounted
against us to sign ths treaty. Some of the
frinds in the Opposition do not know that
country can pressurise us today on any
matter and there is no question of our being
pressurised to sign or not to sign anything.

The foutth question was whether the
question of ammunition etc was discussed.
I would appeal to hon. Memders not to
rcpeat that we have not got ammunition. The
hon. Member is not informed on that fssue
and he should not raise something on which
his information is incorrect. This is absolutely
wrong. This is bad for ws and for our armed
forces, if a feeling is created that w: have
not got enough of ammunition to meet our
defence requirements.

SHR1 RANJIT SINGH: I never said
that......(Inzerruptions)
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SHRI SWARAN SINGH : We have got
enough of ammunition and there is no ques-
tion of any bar on our manusacturing any-
thing. We are free to manufacture anything
that we like. The premise of this question
is absolutely incorrect and there is nothing
for me to reply......... (paterruptiop).

13.12 hars.

PAPERS LAID ON THE TABLE

Annual Report of University Grrnts
Commission for 1967-68 and Uttar
Pradesh Universities /Amend-
ment) Act, 1969

THE DEPUTY MINISTER IM THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : Sir, on behalf
of Dr. V. K. R. V. Rao, | beg to lay on the

Table—-

(1) A copy of the Annual Report
(Hindi and English versions) of the
University Grants Commission for
the year 1967-08 under section 18 of
the University Grants Commission
Act, 1956. [Pilace in Library See
No. LT-329/69]

(2) A copy of the Uttar Pradesh Uni-
versities (Amendment) Ast, 1969
(Hindi and English versions) (Presi-
dent’s Act No. 7 of 1968) published
in Gazette of India dated the [3th
January, 1969 under sub-section (3)
of section 3 of the Uttar Predesh
State Legislature (Delegation of
Powers) Act, 1968. [Pluced in Lib-
rary see No. LT-330/69]

SHRI HEM BARUA (Maugaldhn) : Sir,
what happened to the chappal- throwing inci.
dent against the Bihar......... (Inrerruprion)

Notifications unde

All India Services Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir. 1
beg

(1) to reslay on the Table—

(8) A copy each of the following Noti-
fications undcr sub-section (2) of
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(iii)

(iv)

v

(vi)

(vii)

(viii)
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section 3 of the
Act, 1951 :—

The Indian Police Service (Pay)
Second Amendment Rules, 1968,
published Notification No. G.S.R.
2026 in Gazette of India dated
the 23rd November, 1968. [Flaced
in Llﬁrary See No. LT-ZSSTIGE]

The Indian Administrative Service
(Pay) Fourth Amendment Rules,
1968 published in  Notification
No. GSR 2027 in Gazette of India
dated the 23rd November, 1968.
[Placed in Library See No. LT-
2558/68]

The Indian Forest Service (Released
Emergency Commissioned and Short
Service Commissioned  Officers)
(Appointment by Competitive Exa-
mination) Amendment Regulations,
1968, published in Notification
No. G. 8. R. 2031 in Gazette of
India dated the 23rd November,
1968. [Placed In Library See No.
LT-2558/68.]

The Indian Administrative Service
(Pay) Fifth Amendment Rules,
1968, published in Notification
No. G. S. R. 2070 in Gazette of
India dated the 30th November,
1968. [Placed in Librury, See No.
LT-2676,68.]

The Indian Police Services (Pay)
Third Amenment Rules, 1968, publi-
shed in Notification No. G. S. R.
2071 in Gazette of India dated the
30th November, 1968, [Pluced in
Lipra-y See No. LT-Z&?G]’&S]

The All India Services (Provident
Fund Second Amendment Rules,
1968, published in Notification
No. G. S. R. 2135 in Gazette of
India dated the 7th December,
1968.

The Indian Civil Service Provident
Fund (Second Amendment) Rules,
1968, published in Notification
No. G. S. R. 2136 in Gazette of

All India Services

Indiad dated the 7th December,
1968.
The Indian Civil Service (Non

European Members Provident Fund
(Second Amendment) Rules, 1968,
published in Notification No. G. §.
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(ix)

(b)

2)

0]

(i)

(iii)

SHRI
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2137 in Gazette of India dated
the 7th December, 1968.

The Secretary of States’ Services
(Central Provident Fund) Second
Amendment Rules, 1968, published
in Notification No. G.S. R. 2138
in Gazette of India dated the 7th
December, 1968.
LPlaced in Library See
2676/68]

A copy of the Citizenship (Amend-
ment) Rules, 1968, published in
Notification No. G. S. R. 2029
(English version) and G. S. R. 2030
(Hindi version) in Gazette of India
dated the 23rd November, 1968,
under sub-section (4) of section 18
of the Citizenship Act, 1955.
[Pluced in Library See No. LT-2558
[68.)

to lay on the Table a copy each of
the following WMotifications under
sub-section (2) of section 3 of the
All India Services Act, 1951

The Seco..d Amendment of 1969 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S. R. 437 in
Gazette of India dated the 22nd
February, 1969,

The Indien Adminisirative Service
(Fixation of Cadre Strength) First
Amendment Regulations, 1969,
published in Notification No. G. S.
R. 457 in Gazette of India deted
the 1st March, 1969,

The Fisrt Amendment of 1969 to
the Indian Administrative Service
(Pay) Rules, 1954, published in
Notification No. G.S. R. 458 in
Gezette of India dated the Ist
March, 1969, [#laced in Library See,
No. LT-331/ 69]

No. LT-

ESTIMATES COMMITTEE

Sixty Niath Report

P. VEMNKATASUBBAIAH

(Nandyal): Sir, beg to present the Sixty-ninth
Report of the Estimates Committee on the
Ministry of Education— National Archieves
of India.

o ———
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND

TRANSPORT
AIAH):

(SHRI RAGHU RAM-

With your permission, sir, I rise to anno-
unce that Government Business during the
week commencing from monday, the 17th
March, 1969, will consisst of :—

(1

2

3)

4

(5

(6)

n

Consideration of any item of Go-
vernment Business carried over
from today's Order paper ;

Discussion and voting on:—

Supplementary Demands for Grants
(Railways) for 1968-69.

Demands for Excess Grants (Gene-
ral) for 1966-67, Supplementary
Demands for Grants (General) for
1968-69.

Discussion on the Resolution to be
moved by Shri Shri Chand Goyal
seeking disapproval of the Customs
(Amendment) Ordinance, 1969 and
consideration and passing of the
Customs (Amendment) Bill, 1969.
Consideration and passing of the
Delhi Motor Vohicles Taxation
(Amendment) Bill, 1969.

Discussion on the Resolution to be
moved by Shri Shri Chand Goyal
seeking disapproval of the payment
of Bonus (Amendment) Ordinance,
1969 and consideration and passing
of the payment of Bonus (Amend-
ment) Bill, 1969, as passed by
Rajya Sabha.

Discussion on the Resolution to be
moved by Shri Shri Chand Goyal
secking disapproval of the Public
Wakfs (Extension of Limitation)
Amendment Ordinance, 1968 and
consideration and passing of the
Public Wakfs (Extension of Limita-
tion) Amendment Bill, 1969, as
passed by Rajya Sabha.

Discussion on the Resolution to be
moved by Shri Shri Chand Goyal
secking disappraval of the Limita-
tion (Amendment) Ordinance, 1968
and consideration and passing of the
Limitation (Amendment) Bill, 1969,
as passed by Rajya Sabha.

—



m B.O.H.
SHRI S. M. BANERJEE (Kanpur) : You
remember, Sir, yesterday when the hon.
Minister, Shri V. C Shukla, made the state-
ment about the Central Government employe-
es who participated in the strike, myself,
Shri Madhu Limaye, Shri Nath Pai and
others wanted to have a discussion. but we
wanted to read that statement also. After
reading it we have found that it is not very
clear to us ; so, we would request you either
to allow a discussion or let Shri V.C. Shukla
or Shri Chavan, whosoever choose to make
a statcment, clarify that all the cases
pending will be with drawn and what will
happen to the temporary employees who are
there, We want certain clarifications. Fi-
ther they may make a statement about that
or you may kindly allow a one-hour discus-
sion,

ot wy famd : (779T) weas wEz
Hoad q ¥ eodlFwm wgAr g 1 I®
# Ay ardt w1 evedTEa grar wrfaa—
fafier fawmY & T a57e7 & ag A
=7 gzegrea ar Amfas @ 7 gE—
faa st #rgfraat N aegar v =0
% |}, g% ¥ w7 fEA T w1 wreaar y2T
FY aryafy ?

SHRI NATH PAIl (Rajapur): Sir,
yesterday, we had tried to seck your permis-
sion to raise these maliers. On the first
occasion when the Government was pleased
to relax some of the restrictions and penal-
ties imposed on the employees because of
their participation in the 19th September
strike, we found, aflter a very careful study
and scrutiny, that Government’s instructions
were totally viclated at the departmental
level. 1 got the original circular letter issued
by a particular Department saying, “If there
is the slightest evidence to prosecute, you go
ahead because the policy should be to deter
these people in future.” This was nothing
but a direct contradiction of the solemn
assurance the Home Minister had given that
ours is not the policy to be vindictive. This
is by a man whose status in the jargon of
the hierarchy is something like that of a
Joint Secretary to the Department. He says
that the slightest evidence is to be used so
that this can act as a deterrent in future.
We, therefore, want to have the clarification
of the new policy, the second instalment
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of relaxation, declared by the Home Minister.
As my two colleagues pointed out, unless the
clarification also issues at the Ministry level,
it is likely that the spirit behind the relaxa-
tion will not be implemented or upheld by
those who are called to implement it.

Secondly, there is a very important ques-
tion with regard to the recognition of the
unions. Of all the penalties imposed upon
the employees, perhaps. the most invidious
is the withholding of their recognition because
that cuts off the only channel which is pro-
vided to go to them and to hold negotiations
with them. 1 think, six months has been a
long period to withhold their recognition. No
relaxation policy works unless they are
allowed and authorised to speak to vou, to
come to you, through their choosen represen-
tatives. Tn the light of that, is the Home
Minister prepared to give any consideration
to the request for the restoration of recogni-
tion of the unions ?

B.O.H.

SHRI M. I.. SONDHI (New Delhi) : 1T
would like to support the suggestions made.
The minds of the employees in New Delhi
are full of thoughts of despair. Yesterday's
statement was understood by the House to
mean a reversal or a liberalisation of the
policy. But that conviction has not been
chared by the Government employees. 1
think with the laudable purpose of restoring
employer-employee relationship, it would be
very nceessarv to clarify these matters in
detail.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): In the
statement we had clarified that the new policy
we have announced will be applicable to
almost all the suspended and discharged
Government employees......

SHRI S. M. BANERIJEE :
temporary employees ?

What about

SHRI VIDYA CHARAN SHUKLA :
Even temporary employees. It will be
applicable to them. Although we do not
have reliable figures—we are working it out—
we expect that except a few dozen employees,
almost all of them who were suspended or
discharged in pursuance of thc action taken
after the illegal strike on 19th S:ptember will
be taken back in service after this policy iy
implemented,



7. Sta. unde?

MR. SPEAKER : That is all. Shri
Amin.

SHRI S. KUNDU (Balasore) : What
about break in service ?  (Juterruption)

MR. SPEAKER : 1 will not allow.

Don't go back now. I have called Shri Amin.

13.21 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND MINISTER
REPLY THERETO

SHRI R. K. AMIN (Dhandhuka) : Sir,
the Hon’ble Home Minister Shri Y. B.
Chavan, while replying to the half-an-hour
discussion regarding incidents at Indraprastha
Bhawan an 19th September in the Lok Sabha
on 18th December stated inrer alia “‘these
people were shown the statements before
they signed them. According to somebody
who took down, the stenos, they might have
said that. But these stalemcnst are also
statements which were signed by these very
people. What am I to do about these
matters 7 1 do not know which statement
is correct and is to be accepted. Continuing
he said: I do not want to make any
allegations that what they are saying is true
or untrue, but the Deputy Commissioner’s
conclusions are based on the statements made
before him and signed by those people. If
they want to improve on them it is for them
to do™.

I find that the statements were never
signed by the two journalists Shri Najmual
Hassan and Shri C. V. Krishnan. Not only
that these statements are not signed, they
have actually beecn materially changed by the
Deputy Commissioner who recorded the
statements and it is for this reason mainly
that the statements are not sigoed by the
journalists, amongst others. T have already
passed one document through the Speaker to
the Home Minister which gives an incontro-
vertible proof of the fact that these statements
were not got signed from the journalists.

This according to me is a very serious
matter and I hope that the Home Minister
will take action against the officers responsible
for tampering with the records. This fact,
I am sure, will also be noted by the enguiry
officer, Mr. Rao, who is presently investiga-

PHALGUNA 23, 189 (54K 4)

Direction 115 2%
ting all allegation against the police and
judicial officers who were on duty near
Indraprastha Bhawan on 19th September.

The Home Mibister must tell the House
while correcting his statement as to who
were responsible for misleading him and
through him the House.

THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN) : Sir, with your
permission I may be permitted to make a
correction in the record of proceeding held on
December 18, 1968. Referring to certain
to suggestion that the statement made by
two journalists, Shri C. V. Krishnan and
Shri Najmul Hasan, had not been signed by
them, T had stated, “My information is—if
somebody makes an allegation later onm, I
cannot say—these people were shown the
statements before they signed them™.

2. The position has been checked up
and it has been reported that Sarvashri
Najmul Hasan and C. V. Krishnan dictated
their memorandum of evidence to a steno-
grapher of the Deputy Commissioner on
September 22, 1968 but left before the trans-
cript was ready for their signatures. The
Depuly Commissioner submitted his rcport
on September 24, 1968 without the signature
of Sarvashri Najmul Hasan and C. V.
Krishnan on the memorandum dictated by

them. 1 regret that in this respect the in-
formation conveyed to the Housc was
inaccurate. I have, however, been informed

by the Deputy Commissioner that no change,
either by oversightor deliberately, was made
in the statement dictated by Shri Krishnan
and typed by the stenographer.

MR. SPEAKER :The next item is
General Discussion on the General Budget.
The Swatantra Party has got a few minutes,
Prof. Ranga will be speaking. Shri Kripalani
will also say a few words. Then the Finance
Minister will reply.

MNow we adjourn for Lunch and meet
at 2.30 P.M.
13.24 Hrs.

The Lok Sabha adlourned for Lunch till Thirty
Minutes past Fourtesn of the Clock.



1l Bills Introduced
The Lok Snbha reassembled after Lunch ar
Th =ty Minutes Pust Faurteen of the Ciock.

[Mr. Deputy-Speaker in the Chair]

UNLAWFUL ACTIVITIES (PREVENTION)
AMENDMENT BILL*

THE MINISTER. OF HOME AFFAIRS :
(SHRI Y. B. CHAVAN) : I beg to move for
leave to introduce a Bill to amend the
Unlawful Activities (Prevention) Act, 1967,

MR. DEPUTY-SPEAKER :
moved :
“That leave be granted tu introduce
a Bill to amend the Unlawful Activities
(Prevention) Act, 1967.”,

Motion

st vy fawg . (77): Sarera wgiaa,
% w9 faa &1 gafad faQw Far wgar
ifr wlwmagar sam g fd o
A FqF WA g, ar faw awa are
aY = § 77 fad fass alowang €
¥qifF wiw faw qmia § a7 @faw@m =
@A s F @R A Iy A
g g ETHE WIS Wiassz® s
Quem § w37 fpar g fF 7w faluw
#) gy granl F A F G & fF ag
dfaur & wgEa 2 41 A &1 A gAg
qz¥ AU WIAT 4g § R § 9w a1
qagT I FY A TG 9gA T IEHI
a1 79aq7 # 5 favas aamq qqq -
F1 KA FAGT AT §A & FIFAT -
FTT TART 3F g1g TE

SHRI K. NARAYAN RAO (Bobbili) :

On a point of order. Under what rule is
he raising the point of order ?

st wy faad © @ GOR AR
Al Y WIT 3 F1EY | A gWrA o 3
faaw 72 §...

SHRI K. NARAYANA RAO: Shri
Madhu Limaye has raised an objection

against the introduction of the Bill. I am rais-
ing a point of order under rule 72 itself. If a
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Bill is opposed, the scope of the discussicn
at this stage will have to be confined to a
mere statement of facts, but I find that he
is going into the merits of so many things...

MR. DFPUTY-SPEAKER : He has
mentioned that he is raising a constitutional
aspect.

SHRI K. NARAYANA RAO : 1t is not
a question of constitutional aspect. He has
no right to be permitted to go into the other
facts.

MR. DEPUTY-SPEAKER : So far as
the procedural aspect is concerned, he is
within his rights, and he has written to the
Chair already.

The hon. Member may kindly see rule
72 which reads thus :

“Provided that were a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
competence of the House, the Speaker
may permit a full discussion thereon.™.

The hon. Memiber has now got to prove
it. He has just begun, and let us see what
he has got to say.

Y Tie fag (Vgas) o sa s
T AAFY HaET G937 T qHG ¥ W@
& 7 a3 sz Agy g @g ?

ot fw T (300) : 77w W A
& SuTSger WM, W KT & @REATg AN
FIFE

ot 7 fowd : wT9 GEeT o ary
17 § | & feag are wrwfen Y qia 5%
w1 §

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : On a point of order. The
hon. Member has raised an objection on the
ground that the officials of the Law Ministry
had gone to a long sleep, Can -this be
raised an objection to the introduction on
the ground of legislative competence ?

MR. DEPUTY-SPEAKER : Does the
hon. Member want to suggest that this

*Published in the Gazette of India Extraordinary Part II, Section 2, dated 14-3-69,
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House should not look to the drafting of the
legislation ? That is the preliminary objec-
tion raised by Shri Madhu Limaye. That is
perfectly valid.

st Wy fowd ¥ TEET qT 98
ur 5 oo fadgs 1 sew@ 4 981 7
¥0if% fadaw aaa ar o @ &, agA
ETRFX 4g feaq e grefar @ §
T EHF! & & Tl 9gal |

o gET e 9 & 6w s wn
AEIET gAWT 9gi Fgd §, q@ AT F]A
T g g A & g f& (@a &
q%, @fsge ¥AT 9L AT Ao THo Mo
ar aifsfaes wrgfaee ardf 97 g
srer @t WA wWelen gwar #d E fE
gears} 9T qrasl S &7 W A
srar ) fand ¥ sug gwar aifgr ) &
it IT€Y g ¥ gales o aET AW
ag @y § fF s et feafa @ a1 9T
F geay A geard # 99 9T g wfa-
gy aA & fad 0z faw w9 &1
MR FaE A FA GG AW
a1 & fady w31 TgaAT g |

IS AT, A7 AT F2Ar a8
¢ fe el st @l wrarfzal o
wrwe & < & 1 ¥t grew & ag T
AT A FIAR W9T & fod arg w0
& o g faega wafas &

s & & woft wevew ¥ qEAT wigm
f& #q7 3% @ ATA A ¥ F g
TfFmm yqat & qeg AN T aw
% 31T Afa FA7 I WY /e @rEw
& A SN §G AT FATAT 911 AT
T Al A & dw T R A A
qeY TA7 ¥ FTHAT ¥ 99X I@ AW &Y
A A W EI AE T agaw
wer e @@ fadaw vy ag aow A
o g gamge  WEfadia e oar }
Iaw! arow ¥ amer a1 fofie w6 A
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Wit ¥ WI§ 9w EW SEE @rm
w1 o fex g7t am far ew @
LICUI

SHRI RANDHIR SINGH : He has only
brought in extranc.us matter,

SHRI K. NARAYANA RAO : What he
has raised falls outside the purview of this
rule.

SHRI RANDHIR SINGH : He has
criminally wasted. two minutes of the House.

SHRI MADHU LIMAYE : No. no.

SHRI Y. B. CHAVAN : I was just
waiting to hear some valid argument from
him supporting his opposition to the intro-
duction of the Bill... ..

MR. DFPUTY-SPEAKER : He has not
referred to any constitutional aspect,

SHRI Y. B. CHAVAN : He has not
raised any constitutional objection, but he
has gone into the merits of the Bill.

As far as the principle of the Bill is
concerned, the Housc bas already accepted
it. The only point that arises is this. At
the time¢ when we had this Bill passed, we
were advised that it would be applicable to
Jammu and Kashmir also. I must admit
onc thing which Shri Madhu Limaye has
said, namely that the Law Ministry did not
anticipate this difficulty at that time. But
human efforts are always imperfect. As long
as nobody stands to couceal the in.perfec-
tions, there should be no objection. We have
come forward before the House openly
pleading that we did not see this legal
difficulty then, and now we are advised
legally that in order to remedy this position
it is much better that the Act is amended
again.

We can consider the merits of the Bill
at the time of the consideration of the Bill.
Now, I move that leave be granted.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce a
Bill to amend the Unlawful Activitics (Pre-
vention) Act, 1967.".
The motion was adopted.

SHRI Y. B. CHAVAN : Sir, I introduce
the Bill.




bis

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATHA REDDY) : On behalf of Shri F. A,
Ahmed, 1 beg to move for leave to introduce
a Bill further to amend the Chartered
Accountants Act, 1949,

MR. DEPUTY-SPEAKER : The
tion is :
“That leave be granted to introduce
a Bill further to amend to Chartered
Accountants Act, 1949.",

ques-

Tha mation w °s adopted

SHRI RAGHUNATHA REDDY : Sir.
1 introduce the Bill.

14.39 Hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

MR. DEPUTY-SPEAKER : The House
will now resume the general discussion on
the General Budget for 1969-70.

SHRI J. B. KRIPALANI (Guna) : Mr.
Deputy-Speaker, Sir, [ have very great sym-
pathy with the Finance Minister. T wish he
had some sympathy for the poor tax-payers
and specially the lower middle class and the
salaricd class. I sympathise with him be-
cause he has a habit of taking out of fire
other people's chestnuts.

As an cxample, there was
Control Bill. 1 am sure the Prime Minister
then must have been associated with it. But
all the burden fell upon the Finance Minister,
and he did not say anything. On one
oocasion when the Third Five Year Plan
was being discussed, I said ‘Let us consoli-
date what we have already undertaken before
we introduce new gigantic plans, Let us cut
our coat according to our cloth’. At that
time, the Finance Minister said ‘If the cloth
is not sufficient, shall we cut our body'?
That was a very good repartee. 1 wish our
political, social and economic life could be
improved by such repartees which make the
Congress Members to laugh.

This is a wvery serious question. T am
sure he must have himself felt that before
we proceed further, we must consolidate
what we bave done. There is the fourth_stee

the Gold
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plant at Bokaro. I am sure he does not
approve of it, but he must support it. He
docs these things in order to defend his
leader, his party or his friends. Why can
he not act on his own and without trying
to defend other people confine himself to
his own defence ?

The great losses urc
plants which we have put up. It is said that
there is a loss of Rs. 35 crores. But all this
loss is in the gigantic plants ; in others
there is profit. That profit also is swallowed
up by these giant plants. They give no
interest.  Rs. 35 crores is just onc year's
loss.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : They are all giving interest.

SHRI J. B. KRIPALANI : What about
the losses that we have been suffering all
these years 7 This is a strange kind of
Government. [t does wrong itself and takes
its revenge upon the poor tax-payer.

Take, for instance, the tax that they
want to levy upon agricultural property.
They say that blackmarketeers and others
have purchased lands. First of all, why did
they allow blackmarket to exist 7 Having
not enforced the law, they now want to
penalise those who have purchased. Lands
honestly and not through blackmarket
money. The figure mentioned is Rs. 1 lakh.
But what is one lakh of rupees? In some
States, for onc lakh of rupecs, you could
get only 10 acres of land. That ten acres of
Jand might have been got by anybody by
fair means : but because Government have
allowed blackmarket money to circulate in
this manner, they now want to penalise even
the honcst people.

Then, they say that there are big estates.
But they had abolished zamindari. Where-
from did these big estates come ? May I
tell you the origin of these big estates ? First
of all, many Ministers began to create
thesc big estates. They could not, there-
fore, check the capitalists from having the
big farms. First, they allowed their infor-
mation and now they want to penalise them.
This is a strange way of doing things.

in the gigaotic

I need not go into the defects of these
giant plants that we have put up in the
public sector. T do mot know whether the
public have anything to_do with the public

e ——

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 14-3-69.
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sector ; they are only to pay the losses of
these big plants but they have no say in it.
They are tired of this public sector. I do not
know why my socialist friznds who are not
in the Congress—because in the Congress,
everybody is a socialist : he may be rajah
but he is a socialist—but who are in the
Opposition, the Socialist or Communist
Party support these admittedly in efficient
undertakings. They, the Governments
themselves say that there are defects in the
management, either bv  wav of over-
capitalisation or under-utilisation. or over-
staffing just as in the civil or military
administration and so on. In the Economic
Survey, Government themselves have men-
tioned all the defects and stated that the
management is not proper, that the staff is
too much, that when they have foreign
collaboration they are obliged to purchase
from one single market and they have no
choice in the matter, and so on. All these
defects are given there. I really do not
understand why the socialists and commu-
nists want to support the public sector
which is only a State sector and a mono-
polistic sector : they enjoy monopolr wvet
when they suffer losses, they do not pay
even a small amount by way of interest.

1 believe that the money that the Finance
Minisfer wants to raise can be very easily
raised through cconomy. What economyv can
be achieved ? Do Governmant get all the
taxes that they impose? Are there not
arrears with big business which they are un-
able to detect and collect 7 Why can they
not diminished the civil expenditure ? Even
the Ministers say that 35 per cent of the
personnel are useless. But they connot dis-
pense with them because there will be un-
employment, discontent in the administration
and so many other things. All right ; all
these things are admitted. But why do they
have new recruits 7 Why can they pot stop
recruitment for a couple of years so that
the superfluous staff may be absorbed ?
Every single man who is superfluous disturbs
the arrangement of the office, disturbs the
discipline of the office. Similarly, they can
have economy in the military. The military
is given so much money. MNobody objects to
it, but much of its money is misipent : there
is no rationalisation in the Army. Then,
there are some prestige posts. Why can they
not lower the emoluments and the upkeep
of these prestige posts ?

The bon. Minister has stated that the
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deficit financing that the Government will
induldge in this year will be Rs. 250 crores.
But | am afraid the Finance Minister has
not calculated that every State has a deficit
budget.

How are they going to help the States ?
All the States are demanding more and
more money. It will not be a deficit of 250
crores. It is not that they wlll have to print
notes only for 250 crores, it will be much
more, it will be double that or even more
than double because every State wants
money. Why cannot this Government tell
the States to exercise economy 7 Why do
thev give them such costly Governors 7 Why
do thev allow them to have an inflated staff ?
Why don't they tell them that they would
not give them more money unless they first
exercise economy 7 Why do they allow the
States to have second Char bers? They
serve no purpose. Even here the second
Chamder serves very little purpose. But
because we have a federal form of Govern-
ment, one can underston | that the second
Chamber may be nccessary here.  But there
is absolutely no necessity of a Second
Chamber in a State.

Sir, I think that is proper economy in
civil administration. in military adminis-
tration and in the States is exercised, there
will be no need lor any fresh taxation. I
remember this fresh taxation is not only for
this year, but it us been going on during
the last 21 years. This is the last
of those 21 year- und T do not know how
many increments .7 tax will come hereafter.
For 21 years you have been increasing the
taxes upon the people from year to year.
They have been indulging in inflation from
year to year so that they had to demonetise
the rupee. I do not know whether the rupee
will not be again deval.cd. [ submit that
this kind of indirect taxation—they call it
hy a respectable term-—deficit financing—is
really the worst kind of tax. Not only it
increases prices internally, but it also injures
our exports. When 1 am talking of exports.
I know that most of the exports we have to
subsidise. We say that we are selling so
much of steel. But we sell steel in the
foreign market at competitive world prices,
while we do not produce it at wor'd price.
In other respects also, we are doing like
that. i

There is one thing more about which I
want to speak and that is about natjona)
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[Shri J. B. Kripalani]
integration. 1 have heard of emotional inte-
gration and I did not want to interfere
with our lady Prime Minister when she was
speaking. I put it to you, sir, if at our age
and with our position in the country, we
get emotionally involved, what will happen
to us and to this country ? I submit that what
will happen in Bombay was an emotional up-
surge. If they had been reasonable, if there was
a reasonable approach to things, they could
have bycotted all the Southern restaurants
that were there. Supposing the lower Marathi
population was suffering economically on
account of Southern restaurants, they could
have simply bycotted them. That is what
we did before Independence. Before Inde-

pendence. Before Independence we said :
we do not want foreign cloth ; and .o boy-
cotted it and we did not purchase it. I am

sure if the Maharashtrian friends of ours
had boycotied the Southern restaurants,
they would get only small customs and they
will disappcar. Instead of that, we bring
our emotional ideas into this economic
matter. We do not rationally think about it.
Take this Telengana trouble. If we had not
acted emotionally, we would not have been
in this trauble, We created States on the
basis « ¥ language and because some people
became emotional a State which has the
same language is going to be divided. So,
I would submit to my Prime Minister and
to other people : Do not please talk of

emotional integration ; talk of rational
integration. Our trouble comes because
we do not behave rationally,. One word
more.

I do not know whether the railway
budget is finished or not. Perhaps it is
finished. Yet 1 would say that I have got a
letter from my constituency. My consti-
tuency happens to be in that trouble some
State of Madhya Pradesh. They say that I,
as a Member of Parliament. have done
nothing for them, and the example they give
is that T have not been able to induce the
Railway Minister to have some link between
my constituency, Guna, and the main line.
They want some shuttle train to run bet-
ween Cina and Guna. If the Railway
Miois!-- is kind upon me and if he wants
that I should not be abused, I hope he will
do something about it. I never talk of
rovincial matters because I think I belong
p the whole of India and I have been

ected on that undoerstanding that I shall
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work for the whole of India and not for a
particular Staze. But what can you do 7 My
constituency happens to be that and they
‘think that they have chosen me and I must
do something for them. So, I would request
the Railway Minister to do something about
it, if he is present ; otherwise it may be
repoited to him. Thank you.

SHRI RANGA (Shrikakulam) : Mr.
Deputy Speaker, my honourable friends
Shri Masani and Prof. Amin have dealt
with this budget from the scicntific, economic
and budgetary points of vlew and have
presented our views in regard to its proposals.
We have already expressed ourselves as being
opposed to the new taxation proposals that
my honourable friend has brought forward
before this country and this House.

Now, sir, I think the time has come
when a beginning should be made in a
constitutional and regular manner to give
effect to the provisions of the Constitution in
regard to the relations between the States
and the Union, in regard to financial re-
sources and allocation of these funds bet-
ween the Union and the States, This has
been long ueglected. This task is supposed
to have been relegated or shifted to the
National Development Council. It is not the
proper forum. The WMational Development
Council has accepted to do some work in
this regard. But it has yielded only bad
results.

15.00 hrs.

Therefore, if we want economy, as my
hon. friend, Acharya Kripalani, has been
suggesting, on this front as well as the States
front, if we want proper use made of the
funds that are being placed at the disposal
of all these Governments by the public as a
whole, then a concerted and co-operative
effort should be made by all the Finance
Ministers, the Prime Minister here and the
Chief Ministers there, and we should not
pursue the present position, The present
position is not honourable to the States them-
selves, nor is it convenient for the Finance
Minister here. The State Ministers are
turncd into petitioners and also into people
who go on mounting their pressures on the
Union Goveraoment. It is only too well
known to everybody that the States Ministers

and the Chief Ministers go on complaining
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that they are not being allotted sufficient
funds. Is it edifying ? It is as bad as the
other one.

At present, a new tendency has come in
for the Education Minister, the Food and
Agriculture Minister and other Ministers here
to go on complaining also in the same
manner that they are not being given proper
allocation and sufficient funds are not being
placed at their disposal and so on. If we
want to avoid this kind of thing, definite
steps should be taken in the direction I have
suggested.

Secondly, there is great need for economy.
We have been suggesting for a long time
about this ; we have been saying that even
at the time of formulating the demands
from the various Ministries, the Finance
Minister should be prepared with the help of
his experts to put an axe on them of at least
10 per cent. Finanee Minister after Finance
Minister had offered to do it. They had
even admitted the possibility of achieving if
not 10 per cent economy. at least 5 per cent
over-all economy. My hon. friend, Shri
Masani, was suggesting that he would be
content with at least 3 per cent. Even that
has not been affected. All that my hon.
friend, the Finance Minister, was able to
say in his statement is that a considerable
restraint has been placed on expenditure.
But it has not yielded any results, not even
a rat.

Therefore, 1 am led to feel that even
this Finance Minister, who has been really
kcen on restraining expenditure, has not
succeeded, cannot succeed under the present
circumstances. He cannot succeed here ; it
is impossible for him to succeed at the States
level. That is why I wants that a concerted
move should be made over the whole of
India in regard to this particular matter.

1s economy possible ? My hon. friend,
Shri Lobo Prabhu, has given some thought
to this matter in regard to how new posts
are being created, are going to be created in
a number of Ministries. 1 need not take
the House into all those details. If their
experts are willing to be educated, they can
meet my hon. friend, who has held positions
comparable to their own before he had retir-
ed, and he knows what he is talking about,
in regard to the position that obtains in the
Posts and Telegraphs, External Affairs, Food
and Agriculture and so on. Even the
Finance Ministry is in the same boat. Have
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there not been too many supernumerary jobs
there, posts which are not really needed ?
There can be economy, and that ecgnomy is
not being achieved. There can be axing,
but that axe is not being used.

1 would like my hon. friend, the Finance
Minister, to give another look into this
matter, and then begin to discuss with his
colleagues in the Cabinet to co-operate with
him in this direction. [If only they were to
do it, out of this Rs. 3000 odd crores of
expenditure this House is expected to place
at their disposal. it should be possible for
them to save Rs. 300 crores. If they were
to save Rs. 300 crores last year, the year
before and this year, we would have had with
us Rs. 1,000 crores. So much so that
Rs. 1000 crores need not have been taken
from the pockets of the people. Our people
are not wasters ; they certainly know the
value of their money and they can certainly
be expected to put that money to much
better use than these irresponsible depart-
ments and ministries.

And comittedly they have been wasting
and misusing. Even just now my hon.
friend, Shri Kripalani has referred to it.
Shri Sethi, a jumior Minister, himself has
stated in the other House that on the steel
plants they have lost and they are losing.
How much did he say ? Rs. 38 crores. He
mekes it an apology. 38 crores of rupees is
only 38 naye paise for them which we spend
for coffee in the Central Hall.

SHRI P. C. SETHI After deprecia-
tion and interest.

SHRI RANGA : He is talking about
depreciation. What about the rate of
interest 7 They have now made a free gift
of it to themselves. What did he say the
other day 7 He himself admitted that it
used to be 69,. It was 59,. Did he take
the permission of the House before doing
that ? Is it not an extrodinary and irrespons-
ble way of misusing public money ? They
have done it. All these Rs. 38 crores they
have been losing for years ago. My hon.
friend, the Finance Minister said in reply to
our criticisms, ‘After all the TATAS had
their own gestation period. Therefore you
must allow gestation period to Bokaro and
Rourkels.” How many years do you want
as gestation period ? For a human being
it is olny 18 years of minority,
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SHRI C. C. DESAI (Sabar Kantha):
It will take another four years now.

SHRI RANGA : Many more vears of
pestation period they want. My hon. friend
who ought to know much more than his own
adviseres says another 4 years, God alone
knows, where is the guarantee that it will
take another 4 years only. Where is the
guarantee that this strong Minister, the
Finance Minister is going to be there as
Finance Minister for the next 4 years.
Another Minister will come in. That Minister
...Yes, my dear friend, you are being laughed
at and shifted. 1 know. You are still keep-
ing your feet somehow or the other although
you are bending a little now and then, But
the others simply crumble to pieces. Then
there would be no economy at all. In that
way how much public money you have divert-
ed in wrong direction. Rs. 3300 odd crores.
This way you have been wasting national
resources.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : May I say one thing?
The hon. Member said that the interest
which was taken in the steel plant was reduc-
ed from 6 to 5 per cent. It has been raiscd
from 5 to 6 per cent.

SHRI RANGA : Is it not a fact that
it was reduced from 6 to 5. What did he
say 7 He said the other day. Did he say
from 51067 All right 5 to 6. There is
a book adjustment. Are you going to make
any payment 7 Whichever way you go, my
dear friend, you are a losing concern. You
are running this country on an insolvent
basis and you are helping our people to be
insolvents everywhere. What is it that my
hon. friend has none ? Shri Kripalani has
already told us...

SHRI J. B. KRIPALANI: It is not
38 crores. Profits from smaller plants are
also utilised. This is a deceit in accounting.

SHRI RANGA : They have a number
of rats. some bandicoots and small rats.
Small rats are being eaten up by the bandi-
coots. In 1961-62 they took away from the
people Rs. 1050 crores. Mow, Sir, how
much do they want ? Rs, 2587 crores of
rupess. Rs. 1580 odd crores more they have
takea in the last 10 years from our people.
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Year after year, more so for this year, it has
been growing. What have they done with all
this money ? The population growth has
been only 2%;. Therefore, it could not be
said that because the population has been
increasing and my hon. friend has been
obliged to cloth all these people and feed
them, all this money is needed.

But, surely this question will be asked—
has this money in any way helped them to
wear one more yard of cloth, to have one
more morsel of food, one more palmyra leafl
on their huts, one more square yard of ground
just in front of their fhompdis? My hon.
friend nods his head. What can I say to
him who is so very blind ? In his own city
here thousands and thousands of jhgmpdiwajas
are being driven away from their huts.
Hundreds and thousands of people are home-
less, living on the pavements in cities. One
day a lorry went over the pvvement in Bom-
bay and at that moment seven people were
killed on the spot. One lakh of them live
on the payements. One small incident, which
my hon. friend, Prof. Amin narrated, has
proved to the hilt that the conditions of the
masses, millions and crores of them, who are
living under sub-normal conditions, who are
suffering from inhumanity of all kinds—
malnutrition, lack of clothing, lack of shelter
and so on—have not improved. But condi-
tions of some others have improved.

In the place of old traditional monopolies
who were coming under the hammer of this
House as well as the other House, new
monopolies who are managing all these
State enterprises—these Ministers and all
those who are behind them—have come. Is
there any control on them ? Is there any
criticism about them ? Are there any com-
missions being appointed to see how public
money is being wasted in all these Govern-
ment-controlled, Government-managed and
Government-financed and also Government-
favoured enterprises ? No such thing at all!
Their henchmen and their favourite contrac-
tors are lining behind them. This is how
public money is being wasted. Under this
situation, what is my hon. friend to do 7 At
least, here and now, he should say “I made
a mistake"”,—as in olden days he must have
done it before his teachers—*‘and 1 am not
going to do it again. I am not going to levy
this 100 crores of additional taxatiom'.
Should he continue this deficit financing ?
Should he levy these horrible new taxation
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proposals 7 What is the position or what is
the reaction of the Members here on his
new taxation proposals ? Except for one or
two Messieurs and Mesdames, except for one
or two groups, all the other groups in this
House including some hon. friends of the
Congress Party...

Budget Gev,—

SHRI BAKAR ALI MIRZA (Secunder-
abad) : No, no.

SHRI RANGA have expressed
themselves against these new imposts, even
the additional imports on the 10,000—20,000
rupees income group of people. 1f I were
the Finance Minister of a National Govern-
ment, I am quite sure, 1 would give first
priority to them. Now, situated as wc are,
these people also deserve some consideration.
My hon, friend, Shri Hiren Mukherji also
wanted the Government {0 show some
consideration towards these people.

What about others, let us see. My hon.
friend wants us to believe that he is in
favour of the agriculiurists. My hon. friends
have written some wonderful things. My
mouth began 1o water when 1 was reading
it. T thought that these budget proposals
would do something for them. Here it is
said : It is thus of the utmost importance
that agricultural production programmes are
pursued with vigour. Fertilizer supply will
need to be expanded further, minor irrigation
extended, power supplies provided to energisc
pumps and the output and distribution of
new high yielding varieties of seeds further
extended. Agricultural prices will need to
be maintained at levels which secure adeguate
returns to the farmer and credit services have
to be widened alongside the application of
new inputs.”

Where is the credit ? You want to take
away the credit from the agriculturists, the
little that they have been able to save if at
all some of them have been able to save.
Where is any investment there on your part?
They have invested : they themselves have
given information here. I need not quote
from all that ; thousands and thousands of
pumps have been installed ; power-drills
have been taken in ; tube-wells have been
installed and epergised. All at the cost of
whom ? The peasants themselves : one and
a half million arces in one direction and
2} million acres in another direction have
subsequently converted from dry-land into
wetdand at the cost of not less than Rs.
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2,000 per acre. Who has invested all this?
Not this Government. It is those people
who have invested more than Rs. 600 crores.
What is it that you want to do 7 You want
to penalise tham.

You have turned green. I never thought
that my hon. friend is capable of turning
green against anybody ! But now he has
turned green, and why 7 Because he thinks
there is a green revolution on the horizon.
What is that green revolution ? There are
more than 96 or 97 million hectares of land
under foodcrops. Out of it, they want to
bring under tne influence of their new
varieties, 9 million odd hectares, that is,
one-tenth ; would they be able to find suffi-
cient quantities of fertilisers for that 7 My
hon. friend Shri Masani has already given
the reasons why they would not be able to
provide sufficient fertilisers. This Govern-
ment is suffering from some kind of disease
from which I am afraid nobody would be
able to save them. ([ngerruprion) Have
they been able to put in their mobile
fingers, active fingers, on anything construc-
tive ? They would not allow the Mithapur
project to come up, because of their ideology
and dogmas and troubles that beset them, and
they are afraid of their friends, their allies,
invisible allies and external allies also outside.
The result is that they would not develop
the production of fertilisers. Without
fertilisers, how would it be possible for them?

There is also one other danger. 1 wish
to sound a note of warning to my hon.
friend. It might not have been possible for
him to know that. If you introduce the new
varietics, they will receive, they will encour-
age new pests, and more and more of them
and these new pests, when they come, would
destroy not only the new areas, one acre out
of every 10 acres, but the rest of the land
also in that neighbourhood unless you provide
this new acre of land with sufficient quantities
of fertilishers, water, and pesticides -and
fumigate with all the other instruments that
are needed in order to destroy those pests.
They have not got those fertilisers toddy.
They have not got the pesticides ; they have
not got the insecticides or the necessary
equipment, not to speak of the administrative
equipment even for nine million hectares,
When would it be possible for this imbecile
Government to provide the necessary where-
withals, the necessary inputs and the
necessary equipment, what they call the
infra-structure in order to bhelp our
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[Shri Ranga]

peasants to bring in all their land under the
new varieties ? Therefore, there is no such
thing as the green revolution round the
corner. It is only in their dreams. They
want to wet our mouths ; they are only
druing up, as the tongues of our kisans,
millions of them, are drying up.

In Rajasthan, for a long time, we have
been asking for an all-India famine and flood
insurance fund with Rs. 100 crores from the
Centre and about a corresponding sum at the
State level in order to protect our kisans.
They have not been able to do it ; in only
one year we have had good crops.
(Inee ruption) Sir, I need just three or four
more minutes.

Yesterday, Mr. Naidu was asking the
Finance Minister and the Government as to
what they were doing when all our kisans
were losing their working capital. They
have lost all. For their maintenance they
were borrowing. What did you do? Ewven
for the new purchases they are ma#ing in
respect of the machinery, they are not doing
it with their money. They are borrowing the
money. Fhe money comes from the co-
operative banks, your own Reserve Bank,
your own State Bank. The State Bank which
never used to advance any money at all to
our kisans because their cerdit worthiness
was not supposed to be so good, had to
advance Rs. 50 crores last year, and the
Reserve Bank and the co-operative banks
also had to finance them. How are the
kisans using all this money ? Mot as the
Government has done, has been using it, in
a westeful manner. They have been using
it in purchasing all these things. What is
the contribution of my hon. friend, the
Finance Minister ?

Is it constructive 7 No, it is destructive
not progressive. It is retrogressive. How
much money do we have to collect by way
of taxes 7 And from whom is it due ? It
from some of the rich people who are in
towns from whom we have to collect money-
whether you consider their money to be
black money or white money I do not care.
1 want more and more money to come into our
lands, into our fields, into our villages and
into our agriculture. If you can't provide
that money and if some people are prepared
to provide that money, I wish to welcome them
from outside-all over the world. If I were the
Finance Minister, I would rather run to all
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the international institutions to advance not
one thousand crores of rupees but several
thousand crores of rupees over a five year
period in order to enable me to develop
projects like the Narmada River Project in
order to help our kisans. Do you expect the
kisans to purchase all these things in spite
of the wealth tax ? Are they Professors like
myself ? I.am of course a professor without
salary for the past 39 yearr, thanks to
Gandhiji's teachings. Here are the professors
who are very well-guarded and are sitting
in their air-conditioned rooms. They seem
to be foolish people. You, Sir, come from
the banks of the river Godavari wherefrom
water comes to 2 lot of catchment areas.
Instead of taking water from the river, they
are catching the rain water. 1If we were to
reach the kisans, we have to reach the rich
people who have got money. From them
have they been able to collect money ? 1Tt is
not possible to make any more levy. Your
direct taxation has already reached a stage
and it is not possible to go on taxing any
more. 1 am glad that the Prime Minister
is also here. MNow they must begin to think
about our international posture. Would it
be possible and would it be wise if you go
on spending more than Rs. 1,000 crores
every year on defence alone because we are
faced with the two enemies 7  So, my hon.
friend, the Prime Minister , on the new year
day said that we were going to achieve
something. It would not be possible
to have any kind of achievement to anybody’s
credit or to the credit of the country as long
as they carry on their partywise government.
You need a mother or a father but it so
happens that we have a mother here and she
performs the real function of a mother and
has qualified herself to become the head of a
real democratic caucus.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Mr. Deputy-Speaker,
Sir, 1 have been listening to the general
debate on the budget very carefully and
attentively. There has been criticism on
several scores and in some quarters, the
criticism is on the whole budget and of
course on the Government as such. It is
natural for every person to look at a budget
or any particular thing like that from the
viewpoint that he holds from the interests
that he has or the interests that he represents
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here. And itis not natural to expect that
many will take an objective view of the
whole thing. That also is responsible for
some of the criticism.

SHRI J. B. KRIPALANI :
got any national interests 7

Has nobody

SHRI MORARJI DESAI : 1 have not
said that nobody has any national interest.
I have said that only if you consider national
interest, you take an objective view of things.
That is all that I have said. I have not
arrogated to myself anything or arrogated to
anybody else anything. I am only trying to
sec how things look like. I do not know
whether I have accommodated anybody. It is
not a gquestion of accommodating anybody
but it is a question of realising the facts of
life. Of course my hon. friends may want
to make new facts of life. That I know. 1
have no objection to it. It isa creative
strength if they are able to do so. Let them
do so. Whether it is creative or destructive
it will be for other to see. Tt is not for me
to judge here.

The budget, as usual, can never be a
topic on which there can be no difference of
opinion and it will be no budget
if it is not crticised. On that score
also, there can be little doubt in the minds
of anybody. If I have to get a budget
prepared by Members Opposite, I do not
think they will agree even amongst them-
selves. They won't agree and ultimately, it
will be for somebody to prepare that budget.

AN HON. MEMBER :
agreement.

There will be

SHRI MORARIJI DESAI: T do mot
know about the agreement. ([nterruptions)

AN HON. What about

Congress Party ?

MEMBER :

SHR1I MORARIJI DESAI: Iam not
excluding the Congress Party. I do not
consider that the Congress takes a different
attitude than the other people. I won't say
thatt Who am I to say that? I am not
arrogating that to the Congress Party ; I am
speaking for those who do not look at
things politically as others do. 1 woh't say
that the Congress Party looks at things like
that. How can I say say that ? It would
‘be wrong on my part to say that.
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SHRI MANOHARAN (Madras North) :
It is a late realisation.

SHRI MORARJI DtSAI: 1 wish my
friends realise something more out of experi-
ence. They are new to power. If they
want to continue to look at a thing politically
only, they can do so and I have no objection
to that. I say that it is not possible for me
to do so and I do not want also to take that
position.

Sir, now I would like to explain the
budget further than what 1 have done in my
speech. Taking the criticism that has been
made here as the basis, 1 should explain it.
But, before I do that, I should like to speak
about some general matters which have been
said. It has been said that this budget is
not revoluttionary. 1 have necver claimed
that this is a revolutionary budget. It is
a continuing budget every budget should be a
continuing budget. It has also to grow.
It cannot be said that this budget is a static
budget. We have provided more than last
year even though the provision is not much.
Therefore, it cannot be said that this is not
a budget which provides for growth. It was
also said that this was a vindictive budget-a
budget of wvengeance. Those who think in
terms of vindictiveness and vengeance cannot
see anything else. To a jaundiced eye,
everything looks yellow ! Therefore, ] am
not at all perturbed by what they see. I
would only try to examine it in details.

Then, it was said that this was a declara-
tion of war against the States.

SHRI MANOHARAN : I still maintain’
it.

SHRI MORARIJI DESAI : [ do not
expect you to accept it. But, at any rate,
I must give my view just as I hear his views.
Therefore, when it is said that it is a war
against the states, how is it that it is war on
the states 7 Is it a war on the States because
there are some levies on fertilisers and on
agricultural wealth-Wealth Tax-and on clectric
pumps ? Is that why itis said thatis a
declaration of war against the States.

SHRI MANOHARAN : Then why
should you encroach upon the States ?
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SHRI MORARIJI DESAI: Iam not
encoraching upon the States. Why should
the hon. Member quarrel with me when this
is a levy on fertiliscr ? 1Is it because that it
is to be used in agriculture ? If because it
is used by the agriculturists, should the
Central Government not levy any excise ? In
that case you will say it isa very fair
budget. The Government has been levying
excise on many things used by agriculturists,
because this is not prevented. It is income
from agariculture which the Central Govern-
ment cannot tax. If wealth is to be taxed.
there is no provision in the State List. It
is not provided specifically also in the Central
List. But there is article 248 which says
that whatever is not provided in the State
or concurrent list, the Central Government
can levy tax on it. That has been specifically
provided. Therefore to argue like thit is
not right. I had consulted the former Attorney
General. Then it was said that Attorney
General is not there and there is a new
Attorney General. That is true. So, |
consulted the new Attorney General also
and he has confirmed the same view. There
is no difference of opinion [ have absolutely
no doubt in my mind about the legality of
this matter. 1 am only trying to point out
that there is no question of declaring war on
the States in this matter,

SHRI MANOHARAN : You are mis-
quoting him.

SHRI MORARJI DESAI : What is the
use of saying that ? If my hon. friend is not
even prepared to accept my word, without
knowing anything about it, who is talking in
the air will be judged by hon. members. |
donot want to say anything more. He can
g0 on muttering anything he likes ; 1 do
not bother. But this is not a proper attitude
for an hon. member who is responsible.  All
of us are responsible. Why do we not take
that attitude? Itis no use trying to say
something which is not correct at all. 1f
my hon. friend wants to see those opinions,
he can see that. They are not private, confi-
dential or secret. I will pot make a state-
ment trying to make use of somebody. 1
am not used to doing it. I can stand on
my own and if there is any penalty to be
paid, I am prepared to pay it. It is no
use taking this sort of attitude. That
detracts from the views of the hon. member.
If this is-how he is going to talk, it is impos-
sible to pay importamce to what he says.

Ml Gen.—
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There is absolutely no attack on the
States. As a matter of fact, the Govern-
ment of India shares with the States some
of its revenues. That is also decided by
the Finance Commission and not by the
Government of India itself. The Finance
Commission does it every five years or earlier
if necessary. The Planning Commission also
scts apart a certain amount of money for
help to the States from the resources which
the Government of India raises. It is not
that in sharing the revenues, the Govern-
ment of India is doing any obligation to
the States. When it is said that the States
are made to run to the Government of India,
it is a very wrong description of the whole
position, There is no question of the States
running to the Government of India. If
Government of India gives these moneys
to the States, it is not that the Government
of India is becoming a patron. Not at all.
This has been provided by the Constitution.

I think the Constitution has wvery wisely
provided for all these things. If my hon.
friends want to change the Conslitution and
if they can do so, who am [ to sland in
their way 7 But as long as the Constitution
is there, it is no use saying that the Govern-
ment of India is doing something wrong.
Let any item be shown where the Govern-
ment of India has gone outside the Consti-
tution or has done something which is dis-
criminatory. In that case, the Governmecnt
of India can be charged, challenged and
taken to task. It is the privilege and
authority of my hon. friends. It is their
right to take the Government of India to
task whereever it has gone wrong. They
can lake the Government to task even when
it has not gone wrong ; 1 cannot dispute
it, But if they do it rightly, the Govern-
ment of India is bound to accept it. If it
is not right and if the Gowvernment is not
convinced about it, the Covernment cannot
accept it. It is their right to go by their
honest opinion. | hope that wil! also be
granted. 1 do not think my hon. friend can
claim that they have a greater regard for
national interests than those who are in
this Government. I do not say we have
greater regard for national interests than my
hon. friends. But we have different views.
We have our own different ideals. We have
our own different attitudes. And, if our
views differ we should respect each other and
not try to run down each other. That is
the only way we can function together in
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democracy. This is how I am trying to
function.

I am not saying that my hon. friends
should accept whatever I say. 1 am only
trying to explain the manner and method in
which I nave tried to put this Budget before
this hon. House on behalf of the Govern-
ment of India. It is a budget which I have
placed before the House not as my budget,
but as Government's budget. That is how
it should be looked at. It is not a kind of
personal equation in this matter at all, and
that is how it is put, before the House.

There are no doubt difficulties between
the States and the Centre, What are the
difficulties ? The States are demanding
more and more resources. It is not for
Government of India to give more and more
resources unless the Constitution is changed.
The Government of India has larger liabilities,
larger duties to perform, Therefore, the
Government of India has been provided with
taxing powers...... (Interruprion)

AN HON. MEMBER: Reduce the waste-
ful expenditure.

SHRI MORARJI DESAI : If my hon.
friends will have some patience in this matter
1 will come to that. 1do want to touch on
all those points which are of general interest,
which are repeated from time to time. [
have replied also from time to time and yet
no notice has been taken of it. Thercfore,
1 have to go on repeating it in a different
manner in the hope that some time it will
be accepted, It is the hope with which I go
on doing it and T will go* on doing it even
now.

It is said that there are several ministries
here which should be sacked immediately. I
do not know how that is to be done.

AN HON. MEMBER : Why ?

SHRI MORARIJI DESAI : I am not so
stupid as to do it ; that also should be under-
stood. After all, Government of India
cannot say that it will not deal with agricul-
ture at all. Government of India will not
deal with day-to-day agriculture of the
peasants because that is the function of the
States, but to do common research for the
whele country, and to give the peasants help
in this matter is the fungtion of the nation
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itself ; it is a national concern and Govern-
ment of India must have their office for that.

SHRI MANOHARAN : Have a nucleus
of staff.

SHRI MORARJI DESAI: That is a
different matter. All these things can be
considered. But if you want to disrupt
Government of India we cannot consider
anything. Let us come to rcason. If we
come to reason we can certainly consider it.
In the matter of education also there must
be a national educational policy. That is
nol forced on any State but the Government
of India can put it before the States—what-
ever they accept they accept and whatever
they do not accept they do not accept. So
there also we have a separate body, the
University Grants Commission. The univer-
sities are in the States. There are a few
with the Centre. The Centre can deal with
them but the universities in the States belong
to the States and it is the States who have
the right to legislate for them and not the
Centre. But becausc larger resources have
been given to the Centre it is the
duty of the Centre also to help the States
in the matter of University education. There-
fore, the University Grants Commission has
been set up which deals with these grants. It
is not donc in anv Ministry of the Govern-
ment of India. In that body there are
representatives from universities to deal with
these things. Tlerefore, it cannot be said
that the Government of India is trying to
dictate to the States or trying to cripple them
by making them Municipalilies or Corpora-
tions. That would not be right at all. If it
is the idea that the Centre must be a momi-
nal Centre and the States must have all the
powers and the residual powers I cannot
agree. I have my own conception of this
and they have their own conception.

SHRI JYOTIRMOY BASU (Diamond
Horbour) : But they have to face the music.

SHRI MORARIJI DESAI : I know, I
am facing more music than what they face.
Let us all face the music. Why do you say
you face the music or we face the music.

SHRI VASUDEVAN NAIR (Peermade) ;
How do you i ke musig ?
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SHRI MORARIJI DESAI: Why does
my hon. friend think music is a bad thing,
Music is a good thing. It will do good to
our souls. Music is not a bad thing. It is
soothing if it is proper music. Otherwise,
it is not at all music ; it is just noise. Music
is all right ; Ido not understand why they
are grudging music.

AN HON. MEMBER : Let him speak
on the budget and not on music.

SHRI MORARIJI DESAI : I am speak-
ing on the budget ; I am not speaking out-
side.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : There is no provision for music in
the budget.

SHRI MORARJI DESAI : Every item
is not provided separately. There is an
academy for music and it is provided for.
Some items are not provided for because they
are with the States. The Government of
India is spending ; and the Government of
India must spend because 1t has got to help
the States.

After all, the Centre has got to be strong
and the States also have got to be strong. I
do not say that only the Centre should be
strong and the States should be weak. I
want the States to be strong and the Centre
to be strong. But unless the Centre is
strong this country will again go to picces.
‘That is the history of this country, Because
there was no Central Government in this
conaotry at any time, therefore, we were over-
whelmed by foreigners and we were domi-
nated by other countries for a few centuries.
If there had been a strong Central Govern-
ment, that would not have happened and,
therefore, this is very vital.

Even looking at the present pattern of
political life in this country, when there are
different parties governing in different States,
there are bound to be different views and
different policies. The Centre must coordi-
pate all of them. It must treat all of them
equally and must see that no body is able to
pull away one way or the othere way. That
also requires the Government of India to be
strong But the strenght of the Govern-
ment of India must be utilized to strengthen
the States and not to weaken them. The
Centre must not interfere in the spheres of
the States and where the Centre has to do

MARCH 14, 1969

Gen. Dis. 56

something it must consult the States. But,
ultimately it must exercise its own authority
and its view honestly, whatever it may be.
It cannot be dictated to in these matters by
any kind of threat that the Government of
India is not acting properly.

Of course, these are things which we
have to consider. I do not say that they
should not be considered. The same applies
to my hon. friends opposite. We have got
to hear their views very respectfully, very
attentively and wvery carefully. But after
hearing them, we have to come to our own
conclusions. If in those conclusions we
differ. we may be criticised, but we have got
to take that chance and do our duty by
following our own conscience, if that is
granted. Even if that is not granted, it is
there and cannot be taken away by them.
Therefore, this has got to be done.

From that point of view, if my hon.
friends examine the whole question, they
will find that there is no contradiction bet-
ween the States and the Centre and there is
no kind of pulls except that they want more
money. That is all right. If they want
more money and I have more money it will
certainly be put at their disposal. But if T
have no more money, what am [ o put at
their disposol ? This demand for having
more resources for the States also will one
day defeat its own purpose. Please consider
what will happen if more resources are
transferred to the States. That means that
the revenues of the Government of India
will be correspondingly less. That means
that the money that is given to the States by
the Centre will become less. The total
resonrces are not going to be increased by
this.

But another thing will happen. We have
different stages of development in this coun-
try between States, within States and in
several places. If we want to see that the
weaker units shold be helped it is
the Government of India that can
help them, because no State will
help another State. They say: let all
States he equal. But are they functioning
as equal partners 7 What happenes in the
matter of food 7 They do not accommodate
each other., What happens in many other
spheres 7 They are not able to settle their
border disputes among themselves. For that
reason also a strong Centre is required. We
do not want to settle disputes by means of
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violence or breaking each other’s head. We
must settle them in such a manner that we
are able to advance very peacefully and
progressively to our goal.

The goal is common for all ; the methods
may be different.

SHRI VASUDEVAN NAIR : What is
that goal ?

SHRI MORARIJI DESAI: The goal is
to make everybody happy in this country,
including my hon. friend.

SHRI RABI
monopolists,

RAY (Puri) : Including

SHRI UMANATH
Tatas and Birlas,

(Pudukkottdi) :

SHRI MORARJI DESAI : I hope, they
do not remember them so much, If they
remember God, they would be happy. I do
not want to take their names. You may take
their names. I do not want to have their
mala.

Therefore when you talk about equality,
the Ceatre is behaving equally with every-
body. Are the States doing so ? Let us do
s0. But this also is a matter of progress.

We are new to the whole thing. Twenty
years is not a large period. We have got to
develop because for centuries...(Inrerruption).

SHRI BAL RAJ MADHOK (South
Delhi) : There we do not agree with you.

SHRI MORARIJI DESAI : I do not say
that everybody will agree with what I say.
But am I not entitled to put my view before
you for your consideration ? If you do not
want to hear my view, there is no meaning.

SHRI VASUDEVAN NAIR : Some-
times your views are very absurd.

SHRI MORARJI DESAI : Maybe, but
more often you are. What am I do to do ?
Yet, I hear you ; I do not interrupt you.
Why do you not see that ? Where more
absurdity lies will be seen from this

experience.
SHRI JYOTIRMOY. .
Congress alive.

BASU : Keep
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SHRI K. LAKKAPPA (Tumkur) : You
should mnot talk about the utopian
philosophy.

SHRI MORARJI DESAI: I do not
believe in utopia ; I believe in earth and
being on earth. That is what I believe in.
I believe that one must not go into utopia
at all,

The criticism has been of a kind which is
usual and, therefore, 1 need not go much
further into it.

SHRI KANWAR LAL GUPTA : Wah |

SHRI MORARIJI DESAI : That does
not mean that I am not going to go into the
other things at all. I am only saying about
the general criticism. I have dealt with
some of it ; I cannot deal with
everything because the Budget is an occasion
when anything can be spoken up to the
skies. That has been the convention ;
therefore, I am not talking of everything.

SHRI 5. 5. KOTHARI (Mandsaur) :
The middle class is bitter about the taxes.

SHRI MORARJI DESAI : 1 am coming
to all that. If we do not hear each other
patiently, how are we, either you or I, going
to get any wisdom ? None of us can get it if
we get into confusion. Therefore we must
hear each other petiently and decide, ulti-
mately., If we have to decide, we have to
decide and if you have to decide, you have
to decide. We should help each other, That
is the spirit in which I am saying this and
am putting this before you.

Before I go to the taxes, I would first of
all like to refer to one criticism which was
more personal. Shri Sreckantan Nair had
said that the relief on cotton textiles which
was given was such that the changes were
only benefitting the mills of Msharashtra ann
Gujarat aud that the spinning mills in the
south would have no relief.

SHRI KANWAR LAL GUPTA : What
is personal in that ?

SARI MORBRIJI DESAI : It is personal
criticism. It is said because 1 come from
Gujarat ; otherwisz, it would not have been
mentioned. But it is not true. That is what
iy not seen, o
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AN HON. MEMBER : He has ineluded
Maharashtra also.

SHRI MORARJI DESAI : Maharashtra
is in the same western region. 1 belong to
Maoarashtra also but also belong to Tamil
Nadu. [ belong to every State and not only
to one State, But my hon. friends think.
beeause they belong only to one State, that
I also belong to one State. This is what
they think. When I make my Bubget I do
not think of any region ; I think of what is
to be done. When I uistribute mony, I
certainly think of regions because the region
which requires to be helped more has to be
helped more and the region which requires
to be helped less has to be helped less, but
not in terms of any particular region this
way or that way.

He has said that these changes will bene-
fit the mills of Maharashtra and Gujarat
whereas the splnning mills in the south will
have no relief. This seems to be based on
wrong premises as the duty reductions in the
hank yarn and the abolition of the sizing
duty will have greater impact on the fine and
superfine counts of yarn whose releases for
civil consumption from the mills of South
India are much more than of the rest of
Judia. Therefore they will benefit more in
that sense. These reductions, whether on
cotton fabrics or on Yarn, are not intended
as direct benefits to the producing mills ; the
reliefs are intended primarily to stimulate the
offtake of coarse and medium varieties of
fabrics from comosite mills and the fine and
superfine yarn by the decentralised sector
comprising of handlooms and powerlooms.
To the extent the demand from the
decentralised sector for fine and supenrfine
yarn improves, the mills of South India will
be benefited. In the case of cotton fabrics,
however, the duty burden has been increased
on printed varieties of fine and superfine
categrories by the the imposition of printing
surcharge which is higher on medium and
coarse varieties.

The surcharge will affect the mills of
Maharashtra and Gujarat more than
the mills of south India. Similarly, the
ad valorem duty of 15 per cent on suitings,
tapestry, toweling cloth and similar fabrics
will also affect the mills of Maharashtra and
Gujarat substantantially more than the mills
of south India. If, therefore, the extent of
higher levy on some of the fabrics is set off
against the reiicf given in the case of

MARCH 14, 1969

Gen. Dls. 260

medium and corrse varieties, the hon,
Member will find that the balance of
advantage is in not in favour of the mills of
Maharashtra and Gujarat. In this matter,
however, the regional c« ations

weigh with Government in giving relief lnd
the reductions porposed have been done
primarily with the object of stimulating the
off take of your by the decentralised sector
and of coarse and medium fabrics by the
consumers throughout the country. Yet they
misunderstand the whole thing and then
make the criticism. If there is any doubt,
and if 1 am asked about it, I will certainly
put the facts before them so that this kind of
wrong criticism does not come in and
allegations are not made. Of course.
allegations do not worry me because they do
not apply. But that creates a wrong
impression in the public mind. Some of my
hon. friends opposite seem to  believe in the
Goebbelesian theory and they are indulging
in it all the while, that is, if the same things
are repeated day to day howsoever wrong
they may be, they are believed. That is the
theory on which they go on. 1 cannot help
it. But I would, certainly, like to help
them because they cannot go on doing that
for ever and these things cannot be believed
for ever, Ultimately, that harms the cause
which they have at heart. I do not say they
have no cause. They have a cause which
they want to see prosper. But the best way
way to do is to rely on facts and make
correct criticisms rather than go into preju-
dices and make criticisms accordingly.

I should now like, before I deal with the
taxes, to say why this kind of Budget has
got to be made. We must realise through
what conditions we are passing. This also
I have said from time to time....

SHRI JYTIRMOY BASU : For the last
20 years.

SHBI MORARJI DESAI : During the
last 20 years or maybe even more, 21 years.
Therefore, we have got to consider it from
that point of wview. It is said that we are
in a bad condition. 1 have not said that we
are in a good condition in that sense, 1 have
only said that we are recovering and we are
now on the way to making further progress. 1
have not said that we have become all right.
I have only said that we are turning the
corner and going towarnds better conditions.
Now, if that is not accepted, 1 cannot tell
my hon, friends anything more which will
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make them wiser. But I must put before
them why I say this. Before I say that. we
must also realise through what conditions
we have passed. When it is said that
planning has failed and planning has done
no good, the facts are not taken into account
as they should be. Until the end of the
Second Five Year Plan, the targets had been
achieved. Even in food production, the
targets had been achieved. The target was
80 million tonnes and the actual became a
little more than that, not less than that.

SHRI N. DANDEKER (Jamnagar) :
Revised targets, not the original targets.

SHRI MGRARJI DESAI : Even revised
targets. That shows that the revision was
more calculated.  After all, when you make
the first estimate, it may not be as correct.
But if you have verised it before the Plan
ended, it would be a realistic target.

AN HON. MEMER ; Thanks to rain-
gods :

SHRI MORARJI DESAI : Everybody
will have to rely on rain-gods because we
are not independent of them. You may
have a power over me. But you will have
no power over rain-gods. That much is
certain. If you want to blame me even for
rain-gods, you can certainly do so. But that
will not benefit anybody but that is also
being done. Therefore, one has got to
consider that the target was reached.

AN HON. MEMBER : We are blaming
the tin-gods.

SHRI MORARJI DESAI : There are
those who are not tin-gods what about
them 7 At any rate, there are tin-gods. If
there is no tin and no god. what happens
then 7 After the end of the Second Five
Year Plan, the next three years were not
quite good, that is, we produced less food
than in the tast year of the Second Five
Year Plan.

Then one year was good. But after that,
two years were so bad that we had not seen
such bad years in the last hundred years ;
we lost 30 million tonnes of food in two
years. That put a great strain on our
economy and food prices went up, Prices
weat 80 high as they had not gone before in
15 years ; they went 80 high in three years.
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This is what happened, This put an
intolerable burden on all of us.

Then, before that, we had to meet two
attacks on our borders : one was by the
Chinese and the other, in 1965, by
Pakistan. ...

SHRI M. L. SONDHI (New Delhi);
Who betrayed Tibet 7

SHRI MORARIJI DESAI : Nobody
betrayed Tibet, That is all wrong. If my
hon. friend feels the guilt, he can accept it.

SHRI M, L, SONDHI : You read Sardar
Patel's book. 1Iam prepared to fight for
Tibet. You come with me.

SHRI MORARIJI DESAI: I will come.
If my hon. friend can take me to Tibet not
in his imagination but really, I will accom-
pany him.

Therefore, the cconomy came under
great strain. The result was that we got a
curious combination of recession and
inflation which has not happened anywhere
else,

SHRI KANWAR LAL GUPTA ; Is it
a serious offer ?

MR. DUPUTY-SPEAKER : Order,
Order.
SHRI MORARJI DESAI: Let him

make it seriously first of all. (/nrerruprions)

Then, what happened ? As 1 said we
came to a curious combination, which is
never seen, of inflation and depression. Why
did depression come at the same time as
inflation? It was because of bad seasons. The
revenues decreased all around. 50 per cent
of our national income is from agriculture.
If 20 per cent goes out of it, it means a great
fall in the total income of the country. That
affects the Government and Government
spending also gets lessened. As Government
spending got lessened, recession came immedia-
tely in the engineering industries because
Railways could not place their orders, which
they had to place and they depended more
on Railways than on anything else. All this
brought in recession which again caused
greater hardship to all of us, This was the
condition through which we were passing. 1n



[Shri Morarji Desai)
1967-68 we tried and we began to get out of
it as the reason improved and as the results of
agricultural improvements began to be reaped.
1t is no use saying that nothing has been
done for agriculture and that agriculture
has been neglected..... ... (Interruption)
IT you examine all the expenditures
made, on industries and on agriculture,
during the last 18 years, you will find that
about the same amount of money has been
spent on agriculture as on industries... ...

SOME HON. MEMBERS : No, no.

SHRI MORARJI DESAI : It is no use
saying ‘no’, I can give the facts and figures
to my hon friends. Let them take them...
(Inte ruptions). They are all published.
They could see them... (fnrerrupiions)

AN HON. MEMBER :
is much less.

The per capita

SHRI MORARIJI DESAI : It is not a
question of per capita. It is a question of
what can be done. After all, are the indus-
tries meant only for industrialists ? They are
meant for all the people they are not meant
only for one section. What comes from
industries is also for the benefit of the
whole country and not only for some people
or a few people. Therefore, all this is like
that ; it cannot be taken otherwise. IFf my
hon, friends want to have some other notion,
they are welcome to have it. I only give
my view.

SHRI RANGA : What we say is a fact.
You have neglected agriculture.

SHRI MORARJI DESAI :
accept this.

Ido not

SHRI BAL RAJ MADHOK : Why
should you distorts facts? You should speak
out facts. Is agriculture not neglected ?

SHRI MORARJI DESAI : If my hon.
fricnds get angry, I have no remedy for it,
But facts are facts.

SHRI KANWAR LAL GUPTA : Dr.
Lohia challenged Pandit Nehru when he was
wrong. New we are challenging you.
(dterruprions)
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SHRI MORARIJI DESAI :
call me a wrong person. But why don't you
hear me in silence ?1 Theard you all
when you said many wrong things... ... ...
(Interrupion«)

You may

SHRI RANGA : We cannot go on
hearing  all sorts of wrong things. How
dare you say that you have not discriminated
against agriculture ? How dare you say that?
You claim to be the Finance Minister. You
do not deserve to be the Finance Minister.

SHRI MORARJI DESAI : Not only 1 say
I am right but you are not right, I will say

that. Even if you tell me angrily, I am not
going to .. (Jarerruptions .
SHRI RANGA : Ican understand if

anybody else says this. But
Minister who is saying this.
done enough for agriculture.
Commission has admitted
but several times.

it is the Finance
You have not
The Planniog
this not once,

SHRI MORARIJI DESAI : 1 have
not seen that. But we have not done enough
for industry also. We are not doing enough
for any sector, Tt is no use trying to say
that we have done sufficiently for one sector.
but not for others. 1t is a question of capa-
city. The Member may say anything. Unless
T accept his view, he thinks that ] am wrong.
That does not matter......(] rerriptivns). 1
cannot go on like this,

16 hrs.

MR. DEPUTY-SPEAKER : If hon.
Members make interruptions, that will take
the time of the House. You had 21 hours
debate on this and all sorts of views were
listened to very patiently. This is not fair.
You have protested. You cannot carry on
like this on the floor of the House when
there is some decent way of doing it.

SHRI JYOTIRMOY BASU: He is
misleading the House.

MR, SPEAKER : This is not fair.

SHRI MORARJI DESAI. I cannot

help, if they exercise the privilege. But they
canpot take away my privilege to say what I
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think is true. After some time, I am
quite sure reason will prevail and this will

not happen in future. All of us will become
wiser and then we will begin to learn to hear
each other more patiently than we have been
doing. )

Now I continue. If you remember all
these things, then the last budget and this
budget are meant to see that the economy is
revived and we get further on’ the path to
progress in a realistic way. That is what we
are trying todo and therefore the Fourth
Five Year Plan is being made now. For three
years yearly plans were made. It is not right
to say that the Plan was given up or there
was no Plan. Of course there was no Five
Year Plan for three years. That is true.
Those were annual plans because we were
in difficult conditions and we could not
muster more resources. Therefore, it was
not possible to have Five Year Plan.

A gquestion was asked by my friend
Shri Vajpayee whether it can be taken for
granted that we have come to a stage when
the plans will be r esources-based. The plan
has always been resources-based and it has to
be resource-based.

SHRI BALRA) MADHOK : It is aid-
based.

SHRI MORARJI DESAL : If my hen.
friend just hears me explain, I will say that
there is basically no difference of opinion,
The difference of opinion lies in the matter
of assessment. A plan has to be resource-
based. I have no doubt about it. But that does
no mean that resources are only those just
before your cyes. Resources have also got
to be mobilised and mobilised with a view
to see that the resources get increased fur-
ther on and not get dried up. Therefore, a
realistic assessment hds got to be made. And
in this there may difference of opinion. I can-
not deny that. It is bound to be so and it is
so every-where and not here alone. Even in
one Party there is bound to be difference of
opinion. But ultimately itis the Finance
Minister and the Planning Commission who
have got to help each other in assessing these
resources and seeing what plans can be
made. That is what is sought to be done. We
made three yearly plans. We had the last
year's plan. This year's plan cannot be less
than ast year's plan. That goes withoat
saying and anybody will recognise that
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because if you make a lower plan there will
be no growth and at any rate, psychologically
they most of the people will feel that we are
going down and not going up. Therefore,
this year’s plan must be larger than last year's,
1 have no doubt in my mind on that,

SHRI P. K. DEO (Kalahandi) : Let
us psycho-analyse.
SHRI MORARJI DESAI : Yes, if my

hon. friend has any psychic powers, he can
certainly do that. 1 do not envy him.

Therefore, one has got to mobilise reso-
urces,what we want. The plan has also
got to be within the resources we can
mobilise. If I cannot do that, I have to
face the inevitable and make it less, if it is
necessary.

It was said that T am still having deficit
financing, even when I had said that I did
not want to do it. It is trne T am not in
favour of deficit financing generally.

AN HON. MEMBER : Why do it ?

SHRI MORARIJI DESAT : Because of
compulsion of circumstances, because of
compulsion of conditions in the country and
requirements based ona very realistic
assessment and realistic approach. One
cannot go by theories only in these
matters. One has to go by what is
required in & given situation. It is, there-
fore, that I have kept deficit financing at
a little lower level than what I had done last
year. Because I would like to get out of
it, but I can do so only when more resour-
ces can be mobilised without that. I am
Quite sure that time will come in the course of
future years. Today thatis not the case.
Therefore, I could not raise also deficit finan-
cing to a level where it would be absolutaly
harmful—there is no doubt about it. Hence, I
had to keep it at the level of Rs. 250 crores.
The rest of the money required must be
raised by taxation.

Then it is argued by some sections-not
by all-that the conceesions which have been
given to the industrial sector should not have
been given ; on the other hand, more money
should have been taken from them. We mre
trying to get out of recession-we are alowly
getting out of it. At this stage if you put
more burden on the industrial soctor, it will
be a suicidal act. Therefore, we have got to
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see that they revive. We want to see that
idle capacities work fully ; we want to see
that our exports go on enlarging further and
further. If we have to do that, we have got
to be realistic and see that concessions are
given to industries.

Some people objected to  the incentives
given to the capital market also. They
asked, why bother about it ? The capital
market is absolutely vital and essential in a
mixed economy. If it is not a mixed econo-
my, if it is a totalitarian economy like the
communist economy, it is a different propo-
sition altogether. We have notchosen it
yet-at any rate, I am not going to choose it
at any time.

SHRI VASUDEVAN NAIR : You say
socialist economy.

SHRI MORARJI DESAI : Communism
is not socialism, in my view. But I am not
going to get involved in that argument just
now as otherwise it will take more time. I
will take another occasion to talk about it.
1 have already done it once.

Therefore, the capital market also has
got to revive, Otherwise, members of the
public, specially in the rural sector, will not
be wishing to invest their savings in several
directions. It is, therefore, necessary that
incentives should be given to them. Hence 1
have raised the limit of dividend free from
income-tax from Rs. 500 to Rs. 1,000. It is
for the same reason that we have provided
several concessions to the jute industry, the
textile industry and some other things also.
This is the reason why concessions have been
given. This is the reason why additional
burdens could not be put on these industries.
Before 1 can take more from them, I must see
that they earn more. This is a process that
has always to go on.

Then it was asked: why havel
taken more from fertilisers, from agricul-
tural property by way of wealth tax and from
pump sets? These are the things which have
come under the greatest criticism. This
criticiam has been from all quarters-I do not
deny it. It is a substantial criticism. I can-
not say here and now that these criticisms
have this or that meaning, or have this or
that result or that I have come to a conclu-
sion on them.
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These are matters which have got to be
seriously considered by the Cabinet and the
Cabinet will certainly consider them. But
I cannot say that this will be done or that
will be done, But I must say this. When
this was done. it was done with the knowledge
that it wiil not cause an adverse effect on
agriculture or on the agricultural progress
that is being made to-day. Thera can be
difference of opinion. | am not doubting
the difference of opinion and bona fides of
those who are saying that this will be so.
At any rate there are arguments on both
sides which should be seen. There are peo-
ple arguing on both sides and it is no use
one side telling the other side *You are wrong
and 1 am only right’. We have to consider
both the sides and take a decision. When
it is said that fertilisers will be used less and
agricultural production will go down, it is
not true bacause the burden which is put on
fertilisers is only 8 to 10 9. It is not
3290, It wiil increase the cost oniy by 89
or 99%,. not more than that, ([nrerruptions).
Iam talking of 199, ad valorem duty and
some of it will get absorbed in the price
also.

16 10 hrs.
[Mr. Speaker n the Chatr.)

SHRI MANOHARAN : You cannot
effect a 39, economy in the Central Govern-
ment.

SHRI MORARJI DESAT : I will come
to that also. Not that T am not going to
speak about it. Therefore, to say that ferti-
lisers will not be used is not a correct
estimate of facts in the first place. There
are several people especially in the smaller
sector of agriculture who sell away the
fertilisers that they get ..

SEVERAL HON. MEMBERS : No, No.

SHRI MORARIJI DESAI : In the
black market. I am not saying that all of
themdo so. Even now ([/nrerruptions)

SHRI UMANATH : Export licences are
being sold in the black market. Why should
the Government issué export Llicences 7
(tarerruptions)
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MR. SPEAKER : Order, Order.

SHRI BAL RAJ MADHOK : Part of it
is used on liquor, but not sold in the black
market.

SHRI MORARIJ1 DESAI : My hon,
friends think that this is a mattcr where
there is some imputation being made against
somebody. That is not so. Take the ques-
tion of sugar. When it is distributed to
people on the ration card, they take it and sell
it elsewhere. They take wheat and sell
it elsewhere. These are natural things that
happen. ([nterrupttony) What 1 am saying is
that people take it from other people and
pay much higher prices.  Still they do it
and wuse it because they get profits out it
{Interruptions).

SHRI UMANATH : If his logic is to be
applied to export licences, why not stop the
export licences being sold ?  He allows it
even when it is sold in the black market.
Why come and touch upon sugar and ferti-
liser 7

SHR1I MORARIJI DESAI : I cannot
stop anything like that. We are trying to
stop the export licences being sold. We are
trying to do that. (laterrupi.ons)

MR. SPEAKER : Order please.

SHRI MORARIJI DESAI : There are
all kinds of people among all sections of the
people. Iam not saying that the bulk of
the farmers have done it. The bulk of the
farmers cannot do it. There are a few
people who do it.

SHRI BAL RAJ MADHOK : Why do
you then tell that all the farmers are doing
that?

ot g0 |10 FvEqTe (FATATT) ;A
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MR. SPEAKER : Order, order. We
may not agree cent per cent with him, but let
us hear.

< SHRI MORARJI DESAI : This only
phows that my hon, fricnds want that I must

PHALGUNA 23, 1890 (SAKA)

Gea. Dis. 210

accept everything that they tell me without
questioning it but they must not hear me
patiently when I tell them something with
which they do not agree. This isnota
correct thing at all.  This is my objection.
1 have no other objection.

I would come to another thing also. In
1967 we withdrew the subsidy on fertiliser
and that raised the price of fertiliser. And
yet, that year 379  more fertilisers
were used in this country and next year
589, more was used. Therefore, it is no use
saying that...

SHRI KANWAR LAL GUPTA : The
price is higher than anywhere in the world.

SHRI MORARIJI DESAI : Even at the
present price the fertiliser leaves a profit to
the agriculturists from which I am takiog
a little. I have taken the figures from some
agriculturists, who n-e good agriculturists, as
to how much comes< from a ~iven amount of
fertiliser and how much profit is made out
ofit. I found, T learnt from them—they
are responsible people—that from the ferti-
liser which gives Rs. 134 worth extra produc-
tion this levy will take away four rupees.
This is how this duty has been levied.

SHRI SONAVANE (Pandharpur) : Is
there any personal experience ?

SHRI MORARIJI DESAI : My hon.
friend ought to know that I am not an agri-
culturist now and | cannot have any personal
experience. How can I now have personal
experience? If I consult agriculturists who are
inconvenient to my hon. [riend, it is not my
fault. After all, the agriculturists also have
their own views. They have sometimes
different views. If I put them before my
hon. friends, I don't know why they are
excited. They do not like to know what
is the other view atall.  They want to go
only by one view. What can I do ?

Coming now to the Agricultural Wealth
Tax, it is said that that is unconstitutional. It
is not unconstitutional as I said before. I
have said that two Attorney Generals, one
after the other, have confirmed it.

SHRI C. C. DESAI : The Cabinet made
you rub your nose on the ground by compel-
ling you to read the amendment here,
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SHRI MORARIJI DESAI : I know that
this created a criticism. Because my collea-
gues could not come here in time, a paper
was passed on to me at that time. May I
say that the Budget is always considered,
before it is presented here, by the Cabinet.
The Cabinet was considering it. I told them
at that time that this is a thing where it is
my view that genuine agriculturists must not
be there and I am going to speak about it
here. They wanted to put it in writing
and that was why they were delayed. They
came here and passed on that slip.

SHRI C. C. DESAI : You were brought
to your senses by the Cabinet.

SHRI MORARJI DESAI : But the sense
came to me first. 1 suggested fist, not
somebody else. They have also equal sense.
1 don't deny that even you may have better
sense in some matters and in some, less.
What can I do ? This is always the case
with everybody.
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1 have said that genuine agriculturists
will not be affected by this. I don't want
that genuine agriculturists should be affected
by this. Therefore, I am trying to find out
different kinds of formulac which will see to
it that this object is achieved. I have deli-
berately kept it for a year. Nothing will be
done this year for recovering it. I want to
seo that no steps are taken in that direction.

SHRI S. KANDAPPAN (Mettur) : The
bon. Finance Minister said that he did not
know anything about the agriculturists,

SHRI MORARIJI DESAI : I have not
said that T did not know anything about the
agriculturists. I was an| agriculturist when I
was young, and therefore T know more about
it than my hon. friend.

SHRI S. KANDAPPAN : I am still an
#9r culturist.
|

SHRI MORARJI DESAI : I do ot
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know what kind of agriculturists are sitting
here. How should, I believe in your veracity?

Gen, Dis,

SHRI S. KANDAPPAN : You can rely

on me. (interruprian)

SHRI MORARJI DESAI : I said I am
not an agriculturist now. That is what I
said, and therefore, I cannot have any perso-
nal experience just now. That is what I
said.

SHRI S. KANDAPPAN : That is why
you are not able to differentiate.

SHRI MORARJI DESAL : I do not want
any agriculturist to be harassed at all. 1 do
not want anybody to be harassed. Therefore,
I would like to take a year over it to see
that if there are any corners they are wiped
out, And if I find that the corners are such
as cannot be removed, there certainly must
be a reconsideration of the whole thing,
That aspect is also in my mind. Therefore,
a year is put on it.

SHRI KANWAR LAL GUPTA : Other-
wise we will corner you.

SHRI MORARJI DESAI : That will not
affect me at all. Anyone of you can corner
or kill me but that does not affect me; you
may do what you like.

SHRI KANWAR LAL GUPTA : Sir,
that is a very uncharitable remark; I never
meant it.

MR. SPEAKER : Order, order. *Cor-
ner” also, he did not mean it.
SHRI MORARIJI DESAI: When my

hon. friend said *“we” I thought there are
others who may do the other thing ; not
only he. ([nrerruptin), Well, Sir, this duty,
is meant to be taken on electric pumps only,
not on the other pumps. That is being
clarified.

SHRI VASUDEVAN NAIR : Have you

got figures about the two types of pumps ?
(Interruption .

SHRI MORARIJI DESAI : Now, what
has happened ? It is only in the areas in
which electricity is there that electric pumps
can be ysed.  All others have to usg dieso]
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engines. And the diesel people pay three
times the cost of the electric motor and
pump. (/mrerruption’), How am I to reduce
the price of diesel engines 7 I am not selling
diesel engines. After all, diesel engines cost
more. This costs less. It is therefore, to
equalise the opportunities that I levy it on
these pumps. This is the whole philosophy
behind it, and the benefit that they are going
to get out of this is that they have to pay
only once every year. That is why it has
been levied.

SHRI BAL RAJ MADHOK : Because
of your failure to provide electricity to all
people, you want to penalise those who have
electricity.

SHRI MORARJI DESAI : If my hon.
friend wants to look at it only like that I
cannot help it. 1 wish him well. But I say
he only will suffer, not 1. It is no use look-
ing at it in such a manner, when you do not
take all the facts into consideration. There
can be difference of opinion, but what is the
use of saying everytime that everything is
being taxed and only luxuries are being help-
ed 7 What is the use of saying that ? I do
not think that that is the way this Govern-
ment functions or any other Government
would function. I would not say no mistakes
are made by the Government ; nobody has
ever claimed that. But my hon. friends are
also not paragons of virtue or perfection.
Everybody has got to see that. What is the
use of taking this kind of attitude where you
say that this Government only can do like
this and in this manner. Of course, they can
do so, but after all, it does not benefit
anybody.

Now, I come to the question of economy.
‘What economy can be effected, after all, has
also got to be seen. It is no use merely
saying, as my hon. friend Shri Masani said,
“Cut out here ; cut out there; cut this, cut
that, and then you get Rs. 600 crores ; and
everything would be all right.”” We ought
to see what is possible and what is not
possible, Otherwise it cannot be done. May
1 say that there is scope for economy. I can-
not say there is no scope for effecting econo-
my. Economy is being done from time to
time.

AN HON. MEMBER : How much ?

SHRI MORARJI DESAI : “How
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much” is also a matter which has got to be
considered. If I want to have large-scale
economy and do away with the staff, can I
retrench them ? Will my hon. friends allow
it ? They would not allow it.

AN HON. MEMBER : Ministers.

SHRI MORARJI DESAI : How many
Ministers does the United Front Government
have ? Why don't you look at that ? Why
are you saying this ? ([aterruption)

AN HON. MEMBER : Salaries.

SHRI MORARIJI DESAI : The salaries
have to be real and not fake. That also
must be realised. It is no use giving salary
which will leave...(Interruptions)

MR. SPEAKER : Order, order,

SHRI MORARJI DESAI At any
rate, the salaries here are far less than those
obtaining in Russia. That is all I can say
to my honourable friend.

SHRI JYOTIRMOY BASU : Why talk
about Russia ? Talk about West Bengal
and Delhi.

SHRI MORARIJI DESAI : Now if we
look into the budget, it is said that in the
Civil Administration...

SHRI J. B. KRIPALANI : There may
be parties who may be concerned with their
own party. If they are very wrong, that is
no justification.

SHRI MORARIJI DESAI :
agree with you.

T entirely

SHRI J. B. KRIPALANI: Then, you
must try to curtail the number of Ministers.
We are not concerned whether the D. M. K.
Government have many ministers or not !
May be, they are wrong, but why should you
say that because they are wrong, therefore,

“we are also going wrong 7" This is a very
good argument !
SHRI MORARJI DESAI : I agree. But

this is a matter to be decided by the Prime
Minister and nobody else. (/arerruptions), I
think that it is the right of the Prime Minis-

ter to decide and nobodyeluhﬂthllrhht.
(!ﬂcmlr!lon.l)
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{Shri Morarji Desai]

Now, if you take the Civil Administration,
there are two sides—one is the Defence and
the other is Civil. In Defence, you say that
economy to the extent of Rs. 100 crores can
be effected, we did effect some economy last
year. But, that has been used up by extra
expenditure for making the equipments
better and giving allowances. We must
realise that in our defence expenditure, we
have got to spend because we have too many
replacements. Otherwise it will not be a
proper equipment at all.

The Finance Ministry is going ioto it
very thoroughly and we are trying to see
that all these things are looked at from the
proper point of view. Therefore, in Defence
when they want to do a certain thing there
can be different views and if there are diffe-
rent views, the views of the Defence Minister
will have to prevail. If we want to have
proper defence for this country, T cannot
tell the Defence Minister that this is what
you should do or what you should not do.
It is not possible to do that. Therefore, I
discuss with him and ultimately, T am guided
by his opinion and he is also to go by the
opinions of the Chiefs of Staff in certain
matters. If they say that this should be done,
that has got to be recognised. Otherwise
Defence cannot be run properly. And there-
fore to say that Rs. 100 crores can be cut
out from the Defence expenditure is not at
all realistic. Even if it is cut, they would
require it for other purposes and 1 have no
doubt about it. This is how weare trying
to see that defence expenditure is met.

1f you look to the Civil Expenditure
other than developmental expenditure, it is
Rs. 1,594 croreés as against Rs. 1,466 crores,
for the current year, Of this amount of
Rs. 1,594 crores, Rs, 596 crores accounted
for by assistancc to States and Union
Territories both for Plan and non-plan pur-
poses. Now, do my hon. friends expect me
to make any cconomy where they are
wanting more and not less? Then that
leaves only Rs. 998 crores on Central Govern-
ment's own Civil Administration. Outof
this expenditure on Ceatral Civil Adminis-
tration of Rs. 998 crores. Rs. 580 crores are
accounted for by interést charges including
the service charges on the drawals from the
International Monetary Fund thus leaving
Rs. 418 ctores for other expenditure as against
Rs. 390 crores this year. That means it is
Rs. 28 croges more.  Even—this amount of
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Rs. 418 crores includes Rs. 75 crores on
police. It is not possible to lesserd the
expenditure ou police, unless my hon. friends
cooperate and become more reasonable.

SHRI NAMBIAR : C.R.P. can be
scrapped.

SHRI MORARJI DESAI: Unless you
become reasonable, it is mot possible. We
will have to increase it. Then Rs. 36 crores
on account of Currency, Mint, Opium and
Security Press Charges. This cannot be
lessened. Rs. 65 crores on account of trans-
fers of ear-marked revenues and other account
ing adjustments. This cannot be lessened.
Rs. 28 crores aid to other neighbouring
countries and Rs. 13 crores on account of
displaced persons, which includes Rs. 10
crores of loans given in earlier years to be
written off, thus making a total of Rs. 217
crores. | cannot lessen anything out of
these. This leaves Rs. 201 crores. Out of
this, how much can I lessen ? How can I
lessen Rs. 100 or 200 or 300 crores out of
Rs. 201 crores ? My hon. friends would not
take note of it. Out of this, Rs. 39.3 crores
are accounted for by tax collection charges.
Tax collection has got to be strengthened
more, as more work is there. I have been
asked by many hon. members to increase the
staff. so that the work is done more quickly.
There is no question of lessening this. Then
Rs. 21 crores for External Affairs ; Rs. 20
crores for Audit. I cannot lessen any expendi-
ture on audit. Rs. 20 crores for food subsidies.
This also goes on. Rs. 13 crores for civil pen
sion charges. Can [ lessen that ? You want to
increase that. This leaves nearly Rs. 28
crores for general administration. How much
can I reduce from that ? If I reduce it, it
only means I have to rétrench people.

ot Wing wEx (aigeri) o fae o
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SHRI MORARJI DESAI : That accounts
only for Rs. 4.8 crores, not more. Therefore,
all these have got to be seen in their proper
perspective. It will be seen that it is not
possible to talk of percentage reduction at all.
In plans also, now we have Introduced
methods for new projects so that less expendi-
ture can be made with more efficiency. This

is how economies are sought to be effected.
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My hon. friends will appreciate that it is not
possible for me to do what they ask me to
do. Yet, as I said, there is always scope for

economy.

It was said, in my own ministry, I have
not done anything. When I first took charge
of this ministry, there were five Secretaries,
I reduced them to two. Afterwards one had
to be added and now there are three. It is
not as if this is not being taken into account.
I have also reduced a lot of other staff. In
the excise department where we are having
this self-assessment method, and so much
staff will not be required, it is not possible
to put out all the stafl on the street. They
are being absorbed elsewhere. But it is not
possible to absorb them in any and every
department. Redundant staff can be absorbed
only to a limited extent. To say that nobody
should be recruited in future for some time
is mot a realistic proposition. 1f a scientist
is required, how can 1 take a lay man into
that post ?7 A scientist will have to be
taken. If an accountant is required, I can-
not take an excise man there. There are
occasions and purposes for which new staff
has got to be taken. But we are not allow-
ing anybody to do it easily. We are trying
to sec cven in regard to leave vacancies,
whether they may be kept vacant. These are
the methods which we are adopting. We
will try to adopt other methods also. It my
hon. friends give me some more realistic
suggestions, I will certainly thank them and
assure them that full importance and atten-
tion will be given to them. I shall be obliged
to them if they do so, instead of making
such vague suggestions to me.

S

16.35 hrs.

DEMANDS* FOR GRANTS ON
ACCOUNT, 1969-70

MR. SPEAKER : The question is :

“That the respective sums not exceed-
ing the amounts shown in the third
column of the arder paper, be granted to
the President, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1970,
in respect of the hoads of demands
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entered in the second column thereof
against Demands Nos. 1 to 135."

The motion was adopted.

[The motions for Dufnud Jor Grants (on
Account), 1967-70, whch were adupted
by the Lok Sabha, are repraduced below—Ed,)

Demand No. 1--Ministry of Defence.

“That a sum not  exceeding
Rs. 29.51,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on 31st
day of March, 1970, in respect of
‘Ministry of Defence.

Demand No. 2—Defence Services, Efective—
Army.

“That a sum not  exceeding
Rs. 1,29,09,11,000 be granted to the Presi-
dent, on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respcet of
‘Defence Services, Effective—Army"."”

Demand No. 3--Defence Services, Effective—
Navy.

“That a sum not exceeding

Rs. 7,81,96,000 be granted to the Presi-

dent, on account, for or toward defraying

the charges during the year ending on the

31st day of March 1970, in respect of

Xy

‘Defence Services Effective—Navy’,

Demand No. 4 —Defence Services, Effective —
Air Force.

“That a sum  not exceeding
Rs. 32,95,27,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Defence Services, Effective—Air

Force'."

Demand No. 5—Defence Services, Non-
effective.
“That a sum not excesding

Rs. 5,46,67,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect of
‘Defence Services, Non-effective”.””

_ +*Maved with the recommendation of the

President.
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Demand No. 6—Ministry of Education and
Youth Services.

“That a sum not exceeding
Rs. 20,74,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970 in respect of
‘Ministry of Education and Youth

Demand No. 7—Education.

““That a sum not exceeding Rs. 10,04,39,000
be granted to the President, on account,
for or towards defraying the charges
during the year ending on the 31st day of
March, 1970, in respect of ‘Education’,”

Demand No. 8—Archaeology.

“That a sum not exceeding Rs. 26,93,000
be granted to the President, on account,
for or towards defraying the ° ges
during the year ending on the 31st day of

(R

March, 1970, in respect of ‘Archaeology’.
Demand No. 9—Survey of India.

“That a sum not exceeding
Rs. 95,25,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of

Y

‘Survey of India’.

Demand No. 10— Grants to Council ef
Scientific and Industrial Research.

“That a sum not exceeding
Rs. 3,24,75,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Grants to Council of Scientific
and Industrial Research’.”

Demand No. 11--Other Revenue Expenditure
of the Ministry of Education and Youth
Services.

“That a sum not exceeding
Rs. 67,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Education and Youth
Services'.”
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Demand No. 12—External Affairs.

“That a sum not exceeding
Rs. 3,90,95,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘External Affairs’." .
Demand No. 13—Other Revenue Expenditure
of the Ministry of External Affairs.

“That a sum not  exceeding
Rs. 4,17,21,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
31st day of March, 1970, in respect of
‘Other Revenue Expenditure of the Minis-

R

try of External Affairs’.

Demand No. 14 —Ministry of Finance.

“That a sum mnot exceeding
Rs. 51,66,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect

"o

of ‘Ministry of Finance'.

Demand No. 15— Customs.

“That a sum not exceeding
Rs. 1,38,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Customs”.”

Demand No. 16 -Union Excisc Duties.

“That a sum not exceeding
Rs. 2,69,69,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Union Excise Duties’.”

Demand No. 17—Taxes on Income inclod-
ing Corporation Tax etc.

“That a sum mnot exceeding
Rs. 2,75,38,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Taxes on Income including Corpora-
tion tax, etc'."”

Demand No. 18—Stamps.
“That a sum not exceeding
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Rs. 88,868,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1979, in respect
of *Stamps’.”

Demand No. 19— Audit.

“That a sum not exceeding
Rs. 4,24,26,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Audit’.”

Demand No. 20—Currency and Coinage.

“That a sum not  exceeding
Rs. 2,92,10,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of “Currency and Coinage’."”

Demand No. 21—Mint.

“That a sum not exceeding
Rs. 55,06,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Mint"."”

Demand No. 22—Kolar Gold Mines.
“That a sum mnot exceeding
Rs. 1,12,65,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Kolar Gold Mines".”

Demand No. 23—Pensions and other Retire-
ment Benefits.

“That & sum not exceeding

Rs. 1,96,03,000 be granted to the Presi-

dent, on account, for or towards defray-

ing the charges during the year ending on

the 31st day of March, 1970, i1 respect

of ‘Pension and other Retirement Bene-
ﬁts.-"

Demand No. 24—Oplam.

“That & sum not exceeding
Rs. 3,55,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Opium".”
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Demand No. 25—Other Revemue Expenditure
of the Ministry of Finance.

“That a sum not exceeding
Rs. 6,41,37,000 be granted to the Presi-
dent, on account, for or towards defray.
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the

Ministry of Finance'.

Demand No. 26—Grants in-aid to State
and Union Territory Governmeats.
“That a sum not  exceeding

Rs. 69,53,86,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 3lst day of March, 1970, in respect
of ‘Grants-in-aid to State and Union
Territory Governments’.”

Demand No. 27—Miscellancons Adjustments
between the Central and State and
Unlon Teritory Governments.

~That 2 sum not ezceeding
Rs. 6,48,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Miscellaneous Adjustments between the
Central and State and Union Territory
Governments"."

Demand No. 28—Pre-partition payments.

“That a sum not exceeding
Rs. 30,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Pre-partition payments'."

Demand No. 29—Ministry of Food, Agricul-
ture, Community Development and
Cooperation.

“That a sum not exceeding
Rs. 31,65,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Food, Agriculture, Commu-
nity Development and Cooperation®.”

Demand No. 30— Agriculture.

“That a sum not exceeding
Rs. 1,77,00,000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of *Agriculture’.”

Demaad No. 31—Payment te Indian Council

of AgricoMural Research.

“That a sum not exceeding
Rs. 2,58,34,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in
respect of ‘Payments to Indian Council
of Agricultural Research’.”

Demand No. 32— Forest .

“That a sum not exceeding
Rs. 29,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Forest™.”

Demand No. 33— Other Revenuc Expenditure

of the Miinistry of Feed, Agricelture
Commumity Development and Co-
operation.

“That a sum not exceeding
Rs. 7,60,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of “Other Revenue Expenditure of
the Ministry of Food, Agricalture, Cam-
munity Development and Co-opera-
tion"."

Demwnd No. 34--Ministry of Foreign Trade

and Supply.

“That .a sum not exceeding
Rs. 23,33,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
onthe 31st day of March, 1970, in
respect of ‘Ministry of Foreign Trade
-and Swupply”.”

‘pemund No. 35—Supply and Disposals.

"'nnt A sum pot .exceeding

Rs. 71,08,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
. om $he 31st.day -of March,: 1970, in res-
ipeat of ‘Supplics-and dispasals’.”
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Demand No. 36—Foreign Trade.

“That a sum not exceeding
Rs. 15.47,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Foreign Trade’.”

Demand No. 37—Other Revennes Expendi-

ture of the Ministry of Foreign Trade
and Sapply.

“That a sum not  exceeding
Rs. 1,24,80,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Foreign Trade and
Supply”.”

Demand No. 3—Ministry of Health and

Family Planning and Works, Housing
and Urban Development.

“That a sum not exceeding
Rs. 12,05,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Ministry of Health and Family

Planning and Works, Housing Urban
Development”.”

Demand No. 39—Medical asd Public
Health.

“That a sum not exceeding
Rs. 3,99,94,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Medical and Public Health'."

Demand No. 40—Public Works.

“That a sum not exceeding
Rs. 6,77,92,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Public Works"."

‘Demand No. 41 —Stationery and Printing.

“That & sum mot exopeding
Rs. 2,37,01,000 be granted to the Presi-
dent, on,aocount, for or towands ,defray-
ing the charges during the year ending
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on ths 31st day of March, 1970, in res-
pect of ‘Stationery and Printing”.”

Demsnd No. 42—Other Revenue Expendi-
ture of the Ministry of Health and
Family Planning and Works, Housing
and Urban Development.

“That a sum not exceeding
Rs. 43,20,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Ministry of Health and Family
Planning and Works, Housing and Urban
Development’.™

Demand No. 43—Ministry of Home Affairs.

*That a sum not exceeding
Rs. 29,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-

v

pect of of ‘Ministry of Home Affairs’.

Demand No. 44—Cabinet.

“That a sum not exceeding
Rs. 11,11,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of *Cabinet’.”

Demand No. 45—Administration of Justice.

“That a sum not exceeding
Rs. 41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respeet of
‘Administration of Justice',”

Demand No. 46—Police.

“That a sum not  exeeeding
Rs. 9,66,02,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Police”.”

Demand No. 47—Census.
“That a sum not exceeding
Rs. 26,31,000 be granted to the Presi-
dent, on account, for or towards del’r,y-
ing the charges during the year ending
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on the 31st day of March, 1970, in res-
pect of ‘Census’.””

Demand No. 48—Statistics.

“That a sum not exceeding
Rs. 62,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of "Statistics'.”

Demand No. 49—Privy Purses and Allowances
of Indian Rulers.

“That a sum not exceeding
Rs. 45,000 be granted to the President,
on account, for or toward defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Privy Purses and Allowances of Indian
Rulers™.™

Demand No. S0 Terrltovial and Political
Pensions.

“That a sum not exceeding
Rs. 3,16,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
“Territorial and Political Pensions’.”

Demand No. 51—Delhi.

“That a sum not exceeding
Rs. 7,21,65,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of Delhi’.”

Demand No. 52—Chandigarh.

“That a sum not exceeding
Rs. 98,14,000 be granted to the President,
on account, for or towards defraying the
changes during the year ending on the
3ist day of March, 1970, in respect of
“Chandigarh'.”

Demand No 53—Andaman and Nicobar
Islands
“That a sum not

Rs. 1,30,71,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res.
pect of ‘Andaman and Nicobar Islands’,”
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Demand No. 54—Tribal Areas.
“That & sum not exceeding

Rs. 4,24,07,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in
respect of ‘Tribal Areas".”

Demand No. 55—Dadra and Nagar Haveli

Area.

“That sum not exceeding
Rs. 1071000 be granted to the President,
on account, for or towards defraying thc
charges during the year ending on the 3lst
day of March, 1970, in respect of ‘Dadra
and Nagar Haveli Area’."

Demand No. 56—Laccadive, Minicoy and

Amindivi Islands.

“That a sum not excesding
Rs. 20,16 ,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Laccadive, Minicoy and Amindivi
Islands’.”

Demand No, 57 —Other Revenue Expenditure

of the Ministry of Home Affairs.

“That & sum not  exceeding
Rs. 1,86,73,000 be granted to the Presi
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Othe Revenue Expenditure of the

LRl

Ministry of Home Affairs’.

Demand No. S8—Ministry of Industrial De-

velopment, Internal Trade and Company
Affairs.

“That a sum not exceeding
Rs. 14,49,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Industrial Development,
Internal Trade and Company Affairs”."

Demand No. 59—Industries.

“That a sum net exceeding
Rs. 81,19,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
.hdutti’._-"
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Demand No. 60—Salt.

“That a sum not exceeding
Rs. 10,72,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st day of March, 1970, in respect of
‘Salt”.”

Demand No. 61—Other Revenue Expenditui e

of the Ministry of Industrial Develop-
ment, Internal Trade and Company
Affairs.

“That a sum not exceeding
Rs, 2,48,26,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Ministry of Industrial Development, In-
ternal Trade and Company Affairs’,”

Demand No. 62—Ministry of Information and

Broadcasting.

“That a rum not  exceeding
Rs. 397,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Information and Broad-
casting’.”™

Demand No. 63—Broadcasting.

“That a sum mnot  exceeding
Rs. 1,98,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in
respect of ‘Broadcasting’.”

Demand No. 64 —Other Revenue Expenditure

of the Ministry of Information and
Broadcasting.

“That a sum not exceeding
Rs, 1,07,96,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Ministry of Information and Broadcast-
iﬂ,l'."

Demand No. 65—Ministry of Irrigation and

Power.
*That a sum not exceeding Rs. 6,52,000
be granted to the President, on account,
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for or towards dcfraying the charges Rs. 3,10,68,000 be granted to the Presi-
during the ycar ending on the 31st day of dent, on account, for or towards defray-
March, 1970, in respect of ‘Ministry of ing the charges during the year ending on
Irrigatlon and Power™.” the 31st day of March, 1970, in respec

of ‘Expenditure on Displaced Persons’."” t
Demand No. 66— Multi-purjosec River

Sche mes. Dcemaud No. 72—Other Revenue  Expenditure
T 2 m o oooing oMo Libe, Empeymen
Rs. 36,24,000 :bc granted to the Presi-
dent, on account, for or towards -defray- “That a sum not cxceeding Rs. 1,44,000 .
ing the charges during the vear cnding on - be granted to the President, on- account,-
the 31st day of March, 1970, in respect for or towards defraying the charges dur-

T

ing the year ending on the 3lst day of
March, 1970, in respect of ‘Other Reve-

of ‘Multi-purpose River Schemes®.

Demand No. 67—Other Revenue  Expenditure nuo Expenditure of the Midistry of
of the Ministry of Irrigation and Powcr. lLabour, Employment and  Rchabitita- .
“That a sum not cxveeding tion’.”

Rs. 1,57,30,000 be granted to the Presi- e
dent, on account, for or towards defray-  Demand No. 73—Ministry of Law.
ing the charges during the year ending on N
the 31st day of Margh, 1970, in respect
of *‘Other Revenue Expenditure of the
Ministry ol Irrigation and Power™,”

“That "a * sum ‘not " ’exceéding
Rs. 1442000 be granted to the Presi-
dent, on account; for or towards deffay-""
ing the charges during the ycar ending on
the 31st day of March, 1970, in  respect

Demand No. 68— Ministry of Labour, Lw-
of *Ministry of Law".”

ployment and Rehabilitation.

“That a  sum  not exceeding
Rs. 14,12,000 be grantcd to the President,  Demand No. 74— Other Revenue Exmuiillre

on account, for or towards defraying the of the Ministry of Luw.

charges during the ycar ending on the " "
3ist day of March, 1970, in ls'c;pcc! of That = sum not  exceediog
*‘Ministry of Labour, Lmployment  and Rs. 33,71.000 be granied to the Pﬂ:s'-.
Rchabilitation™.” l_Icnt, on account, I‘gr or towards ‘f?ertgy-
ing the charges during the ycar cnding on
) . . the 31st day of March, 1970, in respect of
Demand No. 69—Dircclor General, Mines ‘Other Revenue  Expenditure - of the

Safety. Ministry of Law™."

“Thal a sum not exceeding Rs. 9,71,000 _
be granted to the President, on account,  pDemand No. 75—Ministry of Petroleosm and

for or towards defraying  the charges Chemicals and Mioes and Metals.
during the year ending on the 31st day of

March, 1970, in 1espect  of  *Direclor “Thal a sum not cxceeding Rs. 8,74,000
General, Mines Safety’.” be granted to the President, -on  accoum,

for or towards defraying thc charges
Demand No. 70--Labour and Employment. during the ycar ending on the 31st day of
Y wThe not cedli March, 1970, in respect of “Ministry of
Rs ‘21';:10, ‘:]} b:“;anlcdu o t::-c;n::f Petroleum and Chemicals and Mlacy wd_
der:l. lon'ac‘cuunt, for or towards defray- Mectals's
ing the charges during the year ending vn
the 3ist day of March, 1970, in respcct Demand No. 76 —Gceological Survey.

of Expenditurc on ‘Labour and Employ- “That & ﬂ;m not  oxceoding

R

ment’. Rs: 1,68,56,000 be granted to the Presi-
Demand No. 71—-Expenditure on Displaced dent, on account, for or towards, defray-
l:ﬁw;. e ’ ing the charges during. the yar epding on

the 3ist day of March, 1970, in respect
“That & s ovt  ciceeding of ‘Geological Survey'."
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Dc-né No. 77— Other Revempe Expenditure
of the Miunistry of Petroloum and
Chemicals sad Mines and Melals.

“That a sum not exceeding Rs. 2,65,33,000

be granted to the President, on account,
for or towards defraying the charges
during lhemr ending on the 3lst day
of March, 1970, in respect of ‘Other
Revenue Expenditure of the Ministry of
Potroleum and Chemicals and Mines and

Metals™.”
Demand No 78=Ministry of Shipping. and
Trapsport.
“That a sum dot excebding’

Rs. 2344000 be granted to the Presi-
dent, on account, for or towards défray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Ministry of Shipping and Transport’."”

Demand No. 79—Roads.

“That a sum not exceeding
Rs. 3,33,63,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Roads’.”

Demand No 80—Mercantile Marine.
“That a sum not  exceading
Rs. 49,61,000 be granted to the President,
an account, for or wwards defraying the
charges during the year ending on the
31st day of -March, 1970, in respect of
*‘Mercantile Marine'.”

Demand No. 81—Lighthouses and Lightships.

“That a sum npot exceeding
Rs. 24,00,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charger during the year cnding on
the 3lst day of March, 1970, in respect

of ‘Lighthouses and Lightships'.”

Demand No. 82—Other Revenue Expenditure
of the Ministry of Shippieg and Trans-

“That & sum not excecding
Rs. 51,59,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar cnding on the
31st day of March, 1970, in respect of
‘Other  Revenue  Expenditure  of  the
Ministry of Shipping and Transport".”
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Demapd No. 83—Ministry of Steel and
Heavy Engineering.

“That a sum not  exceeding
Rs. 3,80,000 be granted to the President,
on account, for or towards dd‘mmg the
charges during the year ending om the
31st day of March, 1970, in respect of
*Ministry of Stee]l and Heavy Epgineer-
ing’."

Demand No 84—Other Revenue Expenditure
of the Ministry of Steel and Heavy
Engineering.

“That a sum ot exceeding

Rs. 26,74 ,000 be granted fo the President,
on account, for or towards ddm}rlng the
charges during the year mdmg on the
3ist day of March, 1970, in Tespect of
‘Other Revenuc  Expenditure of the
Ministry of Steel and Heavy Epgineer-
ing".””

Demgnd No. 85—Ministry of Tourism and
Civil Aviation.

“That a sum not exceeding
Rs. 3,93,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Ministry of Tourism and Civil Avia-
tion",”

Demand No. 86—Meteorology.

“That a sum not exceeding
Rs. 78,33,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3st

of March, 1970, in respect of
‘Meteorology'.”
Demand No. 87—Aviation.
“That a sum not  exceeding

Rs. 2,71,24,000 be granted io the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Aviation’."”

Demand No. 88— Other Revenue Expenditure
of the Ministry of Tourism and Civil
Aviation.

“That & sum not excecding
Rs. 46,01,000 be granted to the President,
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on account, for or towards defraying the
charges during the year ending of the
31st day of March, 1970, in respect of
‘Other Revenue Fxpenditure of the
Ministry of Tourism and Civil Avia-
tion".”

Demand No. 89- Depattment of Atomic

Energy.

“That a sum not exceeding
Rs. 7,01,000 be granted to the President,
on account, for or towards defraying the
charges during the Year ending on the
31st day of March, 1970, in respect of
‘Department of Atom‘c Energy"."”

Demand No. 90- Other Revenue Fxpenditure

of the Department of Atomic Energy.

“That a sum mnot  excecding
Rs. 3,42,12,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the chargss during the year ending
on the st day of March, 1970, in res-
pect of ‘Other Revenue Expenditure of
the Department of Atomic Fnergy"."

Demand No. 91— Department of Communi-

cations.

“That a sum not exceeding
Rs. 3,17,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Department of Communications.”™

Demand No. 92-—Overseas Communications

Service.

“That a sum not cxceeding
Rs. 47,51,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st day of March, 1970, in respect of
**Overscas Comihunications Services'.’

Demand No. 93—Posts and Telegraphs
(Working Expanies’.

“That @& suih not  excébding
Rs. 36,13,84,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges durihg the Vear ending
on the 31st day of March, 19%0. in res-
pect of ‘Posts and Telegraphs (Working

Fxphasts).”
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Demand No. 94—Posts and Telegraphs—

Dividend to General Revefiues. Appro-
ptlation of Reserve Fupds and Repay-
ments of Loans from Génciid Revenued.

“That a sum not exceeding
Rs. 5,66,25000 be granted to the Presi-
dent, on account, for of towafds defrays
ing the charges during the year ending
on the 3Ist day of March, 1970. in res.
pect of ‘Posts and Telegraph—Dividend
to General Revenues, Appropriation of
Reserve Funds and Repayments of Loans
from General Revenues'."

Demand No. 95—Other Revenue Expenditure

of the Department of Cummunications.

“That a sum not exceeding
Rs. 6,27,000 be granted to the President,
on account, for or towatds defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Revenue Expenditure of the
Department of Communications'.”

Demand No. 96—Department of Parliamen-

tary Affairs.

“That a sum not exceeding
Rs. 1,52,000 be granted to the President,
on account, for or towards defrayihg the
charges during the year ending on the
st day of March, 1970, in respect of
‘Department of Parliamentary Affairs’.”

Demand No. 97-—Depaitinent of Soﬂﬂ Wel-

fare.

“That a sum not exceeding
Rs. 2,30,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Department of Social Welfare'.”

Demand No. 98—Other Revenue EXpénditure

of the Department of Social Welfare.

“:i'i'lql a sum not exceéding
Rs. 75,66,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1970, in respect of
‘Other Revenue Fxpendllure of the
Depatiinént of Sociai Welfate'.'

Demand No. ”—Plullng Commission.

“That sifh  hot  excéeding
Rs. 26,32,!!)0 be granted to the Président,
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on account, for or towards defraying
the charges during the year ending on
the 21st day of March, 1970, in respect
of ‘Planning Commission’.”

Ilemuuj'Nn. 100—1.0k Sabha.

. “That a sum  not exceeding
Rs. 31,135,000 be granted 1o the President,
on account, for or towards defraying
the. charges during the year ending on
the 3ist day of March, 1970, in respect
of ‘Lok Sabha’."

Demand No. 101—Rajya Sabha.

“That a sum not excceding
Rs. 1294000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Rajya Sabha'."

Demand No. 102 —Secrctariat of the Vice-

President.
“That a sum not cxceeding
Rs. 50,000 be granted to the President,

on account, for or towards defraying
the “charges during the year ending on
the 31st day of March, 1970, in respect
uf ‘Socrehnat of the Vice-President’."

Deuald Nn‘ 101—~Defence Capital Outlay.

“That @& sum not exceeding

. Rs; 21.83,67,000 be granted to the Presi-

" dent, on account, for or towards defray-

ing the charges during the year ending

on the 3st day of March, 1970, in res-
pect of *‘Defence Capital Outlay'."”

Demand No. 104—Capital Outlay of the
Ministry of Fducation and Ynuth Ser-
" vices. .
“That a sum not  exceeding

Rs. 1,21.09,000 be granted to the Presi-

dent, on account, for or towards defray-
* ing the charges during the year ending on

the 31st day of March, 1970, in respect

of ‘Capital Outlay of the Ministry of
" 'Education and Youth Services'.”

 Demand No. 105—Capltal Outlay on the
India Sccurity Press.’

;.'Tl_m & sum not exceeding
Rs. 11,095,000 be granted to the Presi-

. dent. on account, for or towards defray-
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ing the charges during the year ending on
the 31st day of March, 1970, in respect
of *Capital Outlay on the India Security
Press’.”

Demand No. 106 Capital Qutlay on Cur-
rency and Coinage.

“That a sum not  exceeding
Rs. 2,59,37,000 be granted on the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1970, in respect

of ‘(‘apml ﬂul.hy on  Currency and
Coinage™.™

Demand No. 107—Capital Outlay on Mints.

“That a  sum not  exceeding
Rs. 838,000 be granted 1o the President,
on account, for or towards defrayipg the
charges during the vear ending the 31st
day of March, 1970, in respect of
‘Capital Outlay on Mints".™

Demand No. 108—Capital Outlay on Kolar
Gold Mines.

“That a sum not  exceeding
Rs. 20,98,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1970, in respect of
‘Capital Outlay on Kolar Gold Mines'.”

Demand "No. 109 - Commuted Value of Pen-
sions.
“That a sum not exceeding
Rs. 1,00,47,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 31st day of March, 1970, in res-
pect of *Commuted Value of Pensions™."

Demand No. 110--Other Capital Outlay of
the Ministry of Finance.

“That a - sum not  exceeding

Rs. 32,00,000 be granted to the Presi-

dent, on account. for or towards defray-

ing the charges during the year ending

on the 31st day of March, 1970, in res-

pect of ‘Other Capitai Outlay of the
Ministry of Finance™.”

Demand No. 111 -Capital Outlay on Grants

“to State Governments for Develop-
ment.
“That a sum not exceeding

Rs. 5,83,01.000 be granted to the Presi-
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dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Grants to

KT

State Governments for Developments’.

Demand No. 112—Loans and Advances by

the Central Government.

“That a sum not exceeding
Rs. 90,62,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year ending on the
115t day of the March, 1970, in respect of
‘Loans and Advances by the Central
Government®.”

Demand No. 113—Purchase of Foodgrains

and Fertilisers.

“That a sum not  evceeding
Rs. 67,20,30,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970 in res-
pect of ‘Purchase of Foodgrains and
Fertilisers'."”

Demand No. 114—Other Capital Outlay of

the Ministry of Food. Agriculture,
Community Development and Co-opera-
tion.

“That a sum nol exceeding
Rs. 9,40,01,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the
Ministry of Food, Agriculture, Commu-
nity Development and Co-operation’.”

Demand No. 115—Capital Outlay of the

Ministry of Foreign Trade and Sup-
ply.

“That a sum not exceeding
34,77,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year ending on the
3lst day of March, 1970, in respect of
‘Capital Outlay of the Ministry of
Foreign Trade and Supply”.”

Demand No, 116—Delhi Capital Outlay.

“That a sum not exceeding
Rs. 1,17,29000 be granied to the Presi-
dent, on account, for or towards defray-
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ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Delhi Capital Outlay'."”

Demand No. 117~ Capital Dutlay on Publie

Works.

“That a sum not exceeding
Rs. 1,50,49,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in res-
pect of *Capital Outlay on Public
Works'."

Demand No. 118~Other Capital Outlay of

the Ministry of Health and Famlily
Planning and Works, Housing and
Urban Development.

“That a sum not exceeding
Rs. 3,31,63,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res.
pect of ‘Other Capital Outlay of the
Ministry of Health and Family Planning
and Works, Housing and Urban Deve-

e

lopment”.

Demand No. 119—Capital Outlay in Union

Territories and Tribal Areas.

“That a sum not exceeding
Rs. 4,14,37,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1970, in res-
pect of *Capital Outlay in Union Terri-
tories and Tribal Areas’."

Demand No. 120—Other Capltal Outlay of

the Ministry of Home Affalrs.

“That a sum not exceeding
Rs. 8,00,000 be granted to the President,
on accoun!, for or towards defraying
the charges during the year ending on
the 31st day of March, 1970, in respect
of ‘Other Capital Outlay of the Ministry

(R

of Home Affairs’.

Demand No. 121—Capital Outlay of the

Ministry of Industrial Development,
Internal Trade and Company Affairs.
““That & sum not exceeding
Rs. 77,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the yesr ending
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on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Industrial Development, Internal
Trade and Company Affairs'.”

Demand No. 122—Capital Outlay of the

Ministry of Tnformation and Broad-
casting.

“That a sum not exceeding
Rs. 86,34,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the' charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Information and Broadcasting™.”

Demand No. 123= Capital Outlay on Multi-

purpose River Schemes.

“That a sum not exceeding
Rs. 3,41,76,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on  Multipurpose
River Schemes’.”

Demand No. 124—Other Capital Outlay of

the Ministry of Irrigation and Power.

“That a sum not exceeding
Rs. 4,02,31,000 be granted to the Presi-
dent, on aecount, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital OQutlay of the
Ministry of Irrigation and Power'.”

Demand No. 125—Capital Outlay of the

Ministry of Labour, Employment and
Rehabilitation.

“That a sum  not exceeding
Rs. 90,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the jear ending
on the 3ist day of March, 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Labour, Employment and Rehabili-
tation’.”

Demgnd No. 126— Capital Ountlay of the

Ministry of Petroleum and Chemicals
and Mines and Metals.

. “That a sum not exceeding
Rs. 17,19,70,000 be granted to the Presi-
dent, on account, for or towards defray-

MARCH 14, 1969

Account (Gen.) 196970 300

Ing the charges during the year ending
on the 31st ddy of March, 1970, in res-
pect of *Capital Outlay of the Ministry
of Petroleum 4nd Chémials and Mines
and Metals'.”

Demand No. 127—Caphtal Outlay on Roads.

“That a sum not exceeding
Rs. 7,77,47,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Roads"."

Demand No. 128—Capital Outlay on Ports.

“That a sum not exceeding
Rs. 1,00,55,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the vear ending
on the 31st day of March, 1970, in res-
pect of *Capital Outlay on Ports™.”

Demand No. 129—Other Capital Outlay of

the Ministry of Shipping and Trans-
port.

“That a sum not  exceeding
Rs. 1,11,43,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the

xT

Ministry of Shipping and Transport®.

Demand No. 130—Capital Outlay of the

Ministry of Steel and Heavy Engi-
neering.

“That & sum not exceeding
Rs. 28,50,75,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March. 1970, in res-
pect of ‘Capital Outlay of the Ministry
of Steel and Heavy Engineering’.”

Demand No. 131—Capital Ountlay on Avla-

tion.

“That & sif noi  exceeding
Rs. 2,13.42,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of *Capital Qutlay on Avistion',”
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Demapd No. 132—Other Capital Outlay of

the Ministry of Tourism and Civil
Aviation.
“That a sum mnot exceeding

Rs. 91,69,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the chamr.s during the ycar ending
on the st day of March, 1970, in res-
pect of ‘Other Capital Outlay of the
Ministry of Tourism and Civil Aviation™.”

Demand No. 133-Capital OQutlay of the
Department of Atomic Energy.

“That a sum not  excceding
Rs. 7.62,50,000 be granted to the Presi-
dent, on account, for or towards defray-
ipg the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay of the Dcpart.
ment of Atomic Energy".”

Demand No. 134—Capital Outlay on Posts
and Telegraphs (Not met from Revenue).

“That a sum mnol exceeding
Rs. 9,61,67,000 be granted to the Presi-
dent, un account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1970, in res-
pect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.”

Demand No. 135-Other Capital Qutlay of
the Department of Communications.

“That a sum  not  exceeding
Rs, 7497,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during thc year ending
on the }lst day of March, 1970, in res-
pect of ‘Other Capital Qutlay of the
Department of Communications’,”

16.35}brs.

APPROFRIATION (VOTE ON ACCOUNT)
BILL®, 1969.

THE DEPUTY PRIME MINISTER
(SHRI MORARJI DESAL : Sir, 1 beg 10
move for leave to introduce a Bill to provide
for the withdrawal of certain sums from and
_out of the Consolidated Fund of India for
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the services of a part of the financial year
1969.70.

MR. SPEAKER : The question is :

ot o wer Wt (wgeEd) o oweaw
weYeg, ¥ mowy gfeg fear @ fe & @
fed &1 weawA @9 ot fdy FTAT
qMgar g |

MR. SPEAKER : The Demands have
just now been voted and the money granted.
The yuestion is :
*“Thal leave be granted to introduce
i Bill to provide for the withdrawal of
certain sums from and out of thc Con-
solidated Fund of India for the services
of & part of the financial year 1969-70",

The motion was adopted.

SHRI MORARIJI DESAL : Sir, 1 intro.
duce*® the Bill.
Sir, I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
196Y-70, be taken into consideration.”

MR. SPEAKER : The question is :
“That the Bill to provide for the with-
drawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
1969-70, be taken into consideration."”

The mutlon was adopred,

MR. SPEAKER : The question is :
“That clauses 2 and 3 stand parl of
thg-Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bily,
The Schedule was added 1o ihe Bill.

Clause 1, the Enacting Formula and the
Titre were added ta the Bili,

SHRI MORARJI DESAI:
**That the Bill be passed.”

Sir, 1 move 3

" ® Published in Gazclte of India Extraordinary, Part 11, Section 2, dated 14, 3 69
** Introduced with the reccommendation of the President.
fMoved Wwith the recommendation of the President,



304

Amortisation of

MR. SPEAKER : The question is :
“That the Bill bc passed.”
The motion was adopted.

16.38 brs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Forty-Fifth Repori

SHRI BHALJIBHAI PARMAR (Dohad):
Sir, I beg to move :

“That this Housec do agree with the
Forty-fifth Report of thc Commitiec on
Private Members' Bills and Recsolutions
presentced to the House oo the 12th
March, 1969."

MR. SPEAKER : The question is @

“That this House do agree with the
Forty-fifth Report of the Committee on
Privatc Mcmbers' Bills and Rcsolutions
presented to the Tlouse on the 12th
March, 1969.”

The motion was uduptcd.

16.38% hrs.

RLSOLUTION RE : AMORTISATION OF
LII.‘.FTS OF STATES—Cond,

MR. SPLAKER : ‘IThe llouse will now
take up further consideration of the follow-
ing Resolution moved by Shri . P. Lsthosc
on the 27th February, 1969 :-

“In view of the serivus financial crisis
facing all the States and (he fact that
enormous debt charges of the States cat
into their capacity to launch developnient
schemes, this House «calls wvpon  the
Government (o imimediately work oul &
scheme of amortisation of debts in con-
sultation with the Stales and lo imple-
ment it.”

Shri Esthuse may continuc his specch.

SHRI P. P. ESTHOSE (Muvattupuzha) :
Sir, last time 1 made an attempt
1o high-light the heavy strains on the finance
of the S1ate Governmenls, consequent to the
cnormous financial powers concentrated in
the hands of the Union Governmenl, The
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repayment liabilities of the State Govern-
ments to the Central Government are in-
creasing to a dangerous level. In some
States it is as high as 31 per cent of the
total budgetary resources. The debt services
burden of all the States has gone up from
Rs. 356 crores in 1966-67 to Rs. 455 crorcs
in 1968-69 is that—a risc of Rs. 100 crorcs

Debts of States (Ru.)

‘which amounts to 25 per cent of the increa-

sed revenuce expenditure of all the States.
This growing debt services burden has be-
come the dominant non-developmental
cxpenditure of the State budgets.

With this cver-increasing non-develop-
mental capenditure the State Governments
have little money for the developmental
programmes, Out of Rs. 2597 crores of
total revenue cxpenditure of alll the State
Governments in 1968-69, the non-develop-
mental expenditure has swallowed Rs. 1137
crores. It is really shocking that the Central
Government is showing a callous disrcgard
towards the finances of the State Govern-
ments by its policy. The Union Govern-
ment is virtually throttling  the States,
cconomy ; what Shylock did in Old Roman
days is being done by the Union Goverp-
ment in this twenticth century in a more
ferocious manner.

The data given carlier also illustrate the
mainner in which the Central Guvernment is
compelling the State Governments to  impose
the heaviest burden of taxation without any
benefits  to the common  wan.  This, in
practice, is bringing many State Governiments
in direct conflict with the people.

16.41 birs.
[Mr. Depuly-Speaker in the Chalr)

I'he manner in which the food subsidy
fo State Governments was arbitrarily stopped
and prices ol foodgrains were pushed up-
wards has only cxposed the autocratic ten-
dencics tn the minds of the leaders in Delhi.
In Kerala State, where shortage of food is
extremely aculce, the stoppage of subsidy has
created serious financiul difficulties in the
maltter of distribution of foodgrains. The
Union Government, instcad of considering
the difficultics of the Kerala Government
sympathetically, resorted to us of food as a
blackmailing weapon.

It is intcresting o nole that the Congress
leaders in the Centie, while stwpping fopd
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subsidy on one hand, instigated the Congress
leaders in Kerala on the other to launch a
virulent campaign against the rise in prices.

The Central Government is today appro-
priating to itself the cream of taxation
revenue and is throwing crumbs at the hands
of the State Governments. The machinery
to share taxatio. revenue between the Centre
and the States is loaded heavily in favour of
the Central Government. Because of this,
the Central Government is in a position to
dictate the terms in respect of all financial
operations.

It is no wonder that even in States where
the Congress Party is in power the Chief
Ministers are compelled to express their
disapproval at the policy of the Central
Government. The financial difficulties of the
State Governments leave them no alternative
but to resort to overdrafts to tide over their
difficulties.

The attitude taken by the Deputy Prime
Minister last year amounted to gross insult
of the States. While presenting the budget
last year he said that he is not going to allow
the States to have overdrafts. But what is
the result ? According to reports in news-
papers, a majority of State Governments
have presented deficit budgets—not only
United Front Governments but even Congress
Government like that of Gujarat.

Who is actually responsible for these
overdrafts 7 It is the policy pursued by the
Congress in the Centre that is primarily
responsible for this sorrowful state of affairs.
Instead of mending its ways, it is doggedly
pursuing the discredited policy, leading the
country to ruin and disaster. As the Finance
Minister of Kerala has recented pointed out
in the State Assembly :

“The State Government would not
need overdrafts if the Central Govern-
ment give some reliefl to the State
Government with regard to D.A. to
State Government employees, food
subsidy and repayment of earlier loans.”
The question of food subsidy, DA and
repayment of loans are all connected w_ilh
taxes. The DA is mainly for compensating
the high cost of living index. The cost of
living index is high because year after year
they are introducing new taxes for more
than Rs. 100 crores or Rs. 200 crores.

Not only that, the policy of inflation,
decontrol, devaluation and deficit financing
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has resulted in steep rise in price level. None
but the Central Government is responsible
for this chaos. It must bear the full respon-
sibility of the repercussions of this policy
on the State Governments..

The Central Government must give up
the Viswamitra type attitude—you know the
famous story of Viswamitra and Menaka—
of pretending not to recognise its own baby,
because gone are the days when State
Governments were behaving like Menaka.
MNow a number of non-Congress overnments
have come into existence who will squarely
but the entire responsibility on the Central
Government, In a new situation when the
Congress Party is tottering at severe blows
received at the polls, the Central
Government cannot go ahead with its high
and mighty attitude. The non-Congress
governments, particularly the UF Govern-
ments in Bengal, Kerala and some other
States, are trying to clear up the mess created
in the two decades of Congress misrule.

The Centre-State financial relations are
creating big hurdles in the path of the UF
governments. The Central Government by
insisting on its pound of flesh is deliberately
obstructing the development of an alter-
native path which is giving more relief to the
people of the concerned States. Itis only
by relieving the State Governments from the
colossal burden of the Centre that the
economy of these States can be brought to
order despite serious limitations.

Therefore it is high time that serious
steps are taken towards amortisation of the
existing debts in consultation with the State
Governments. It may be necessary to
impose a moratorium with regard to certain
States woose financial position has becoms
extremely critical. In some cases the Union
Government will have to write off the earlier
debts particularly those used for non-develop-
ment purposes. This alone will enable the
State Governments to come out of the chaos
created by 20 years of financial bungling
under the Congress Raj.

1 hope, the House will seriously consider
the suggestions and adopt this Resolution so
that the deteriorating Centre-State relations
can be set right though to a limited extent.

If the ruling party continues to remain
in the ivory tower and refuses to see the
realities of the present situation, it will only
invite the powerful rebuffl from the people
which will raze to the ground the ivory
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tower itself. What happened in Bengal after
the mid-term elections may happen in the
entire country tomorrow.
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SHRI NAMBIAR : This is a warning to
the Central Government. But nobody is
there to hear it except one or two deputy
ministers.

MR. DEPUTY-SPEAKER : Resolution
moved :

“In view of the serious financial crisis
facing all the States and the fact that
enormous debt charges of the States eat
into their capacity to launch development
schemes, this House calls upon the
Government to immediately work out a
scheme of amortisation of debts in con-
sultation with the States and to imple-
ment it."”

There are some amendments to the Re-
solution, Shri Lakkappa and Shri Sree-
dharan are absent. So, their amendments
are not moved. The other amendments
are moved.

SHRI K. C. CHAKRAPANI (Pannavi) :
I beg to move :
“That in the resolution,—
afier vof the States' inserr
“‘consequent to the policies pursued by
the Union Government' )

SHRI E. K. NAYANAR (Palghat) : 1
beg to move :
“That in the resolution,—
ajier “Government to” fmerf —
‘appoint a body including State
Government representatives to.”

SHRI LOBO PRABHU (Udipi) : 1 beg
to move :

“That in the resolution,—
addd at the end —

“provided there is no premium on
improvidence at the expense of other
States and provided there is assurance
that future loans will be applied only for
purposes capable of prescribed  re-
turns."” ()]

MR. DEPUTY-SPEAKER : The Resolu-
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tion and the amendments are now before the
House,

Now, we have gotin all 1 hour and 22
minutes out of which 15 minutes have already
been taken. The second Resolution is equally
important. We should spare some time for
it. How much time will the Minister take ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : About 20 minutes.

MR DEPUTY-SPEAKER :
call him at quarter to 6 O' Clock.
got only 45 minutes left,

So, I will
We have

SHRI SEZHIYAN (Kumbakonam) : You
may extend the time.

SHRI P. K. DEO (Kalahandi): You
may give the last minute to the other Reso-
lution to be carried over to the mext day.

MR. DEPUTY-SPEAKER : Within my
discretion, Ican extend the time by half an
hour. That is all.

SHRI S. KANDAPPAN (Mettur) : The
House may not be crowded. But the sub-
ject is really very important. It has impli-
cations on the State Plans for the future.
We should know the views of the Govern-
ment. We should have enough time to
discuss it.

MR. DEPUTY-SPEAKER : I entirely
agree. [ will try to accommodate as many
Members as possible. Half an hour's axten-
sion means [ will call him after 6 O Clock.
Shri Rane.

SHRI RANE (Buldana) : Mr. Deputy-
Speaker, Sir, I appreciate the concern of the
mover of the Resolution for the State of
Kerala and West Bengal. In his argument,
he has tried to make a distinction and he has
pleaded for the States which are unable to
pay their debts, etc. I do not want to go
into the arguments. What I want to submit
to the House is this. What is the position ¥
In my opinion, the Resolution is premature
because the Finance Commission is going
into all these questions.  But at the samg
time, I want to submlt...
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" SHRI NAMBIAR (Tirucherappalli) : It
will give guidance to the Finance Commis-
sion.

16.54 brs.
[Shri Vasudevan Nair in the Chair)

SHRI RANE : Its adoption does not
mean guidance. It will then become bind-
ing. Anyhow, this is my view.

Secondly, the Resolution, in my opinion
ignors the liabilities and the responsibilities
of the Central Government. If we take
into consideration the liabilities of the
Central Government, to my knowledge, the
public debts of the Cantral Government
amount to Rs. 16000 crores out of which
about 50 per cent are foreign debts. Every
year, they are required to pay about Rs. 500
croses by way of interest and, perhaps,
by way of principal.

Then, the question of the debts of the
States is a very stupendous problem. I have
got some statistics. I gather than [in the
year 1947, tha debts of the provincial Govern-
ments were only 44 crores and, in 1951, the
amount of debts went upto Rs. 195 crores.

SHRI SEZHIYAN : It is Rs. 445 crores.

SHRI RANE : If it is so, I stand to
cocrection, During the First, Second and
Third Plans, I am told, all the liabilities or
the debts due to the Centre from the States
are to the tune of Rs. 5200 crores.
The Mover suggests that a scheme for
amortisation of debts of the States due to
the Centre should be worked out and adop-
ted. This is asking the Central Government
to commit a suicidal act. I, therefore, sub-
mit that Resolution cannot be adopted at
this stage.

SHRI P. K. DEO (Kalahandi) : I do not
hold any brief for the affluent States because
I come from a backward State, and the
backwardness of the area is an accident of
history. While the entire Eastern India
collapsed like a house of cards under the
‘British, Orissa was the last bastion which
kept the Indian flag of independence flying.
The backwardness of this area is due to
historical facts and we are paying the price
for it.

Orissa, -as .has been formed now, has
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been formed by taking a few areas from
Bengal, some portions from Bihar, some
portions from Madras and some portions
from Madhya Pradesh, and 24 tiny States
were integrated together, and in 1947 we got
What Orissa is today. True to its tradition,
Orissa had been defying the British all the
time and has been defying the Central
Government also. In 1967 elections, the
Congress was completely routed, and we
gave the pattern of a coalition government
which is becoming the pattern today and
which has shown the way for further coali-
tions in other areas.

In a country with wide diversities in the
level of development of its constituent States,
the main objective of the planning should be
removal of regional imbalance. But the
Five-Year Plans have further accentuated
the regional disparities.  The larger States
have been able to undertake bold program-
mes of development while the weaker States
have lagged behind as the financial resources
at their command were very much limited
even to meet their day-to-day requirements.

17.00 hrs.

Most unfortunately, the States, as they
stand today under the Constitution, cannot
take recourse to the printing press to increase
their purchasing power or to ‘deficit financing’
as has been termed in the Central Budget.
The functions and resources of the States
cavnot be matched together. The functions
are many, the expectations are many, but the
resources are limited. That is why there is
the quinquinnial Finance Commission which
goes into the various aspsets regarding
disbursment of Central taxes to the States.
But, in this regard, 1 am wvery sorry to
remark that the entire distribution of the
Central taxes to the States has always been
done on a partisan basis. That has been my
experience with the last three Finance Com-
missions. I would tell you what Orissa has
been facing today in this regard. 1 would
like, in this connection, to quote a paragraph
from a Memorandum which we submitted to
the Finance Minister the other day :

*“The resources which the States
Government can mobilise for financing
the Fourth Five-Year Plan are very much
limited because heavy repayment liabili-
ties have to be discharged during this
period towards loans obtained from the
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Centre, It is estimated that the State
Government will be required to repay
Rs. 138.82 crores to the Government of
India during the period 1969-74 towards
loans obtained by them till 1968-69. All
efforts for mobilisation of additional
rescurces will be counter-balanced by the
unusually heavy repayment liabilities, an
unforiunate legacy of the previous
Goverrment due to their extravagance
and wasteful expenditure.”

The less we speak about extravagance
and wasteful expenditure of the previous
Governments—Biju Government and other
Governments—the better it is. We oursel-
ves know that even outside the plan, an
armount of Rs. 15 and odd crores were spent
on Paradip port even though no clearance
was given. After the Cential Government
have taken over the Paradip port, this sum
of Rs. 15 and odd crores is not being reim-
bursed to the poor exchequer of Orissa.
Similarly, another wasteful expenditure of
Rs. 19 crores was incurred on the Express
Highway to conncct iron-ore  mines to
Paradip port and this amount also was not
coming. Not a pie is going to be paid as
devidend because after the construction of
the railway line from Gandhok to Paradip
port, the Express Highway will be completely
uscless.  Similarly we find that the Centre
has a step-motherly treatment towards non-
Congress States.  Take the case of iron-ore
royalty., When the prices of iron-ore due
to devaluation increased in the world market,
the State Government wanted to raise their on-
ore royalty by Re.l/- per tonne. That would
have brought nearly Rs. 2 crores to the
Orissa Government. But the Centre said :
“You cannot increase the royalty.” On the
other band, they increased the export duty.
They increased the export duty on iron-ore
and so the exira income out of the increased
price in the world market came to the
Central coffer.  The State was denied this
duty.

Take the case of Hirakud dam. This
year we arc asked to pay about Rs. 5 lakhs
as interest on the loan already incurred on
the Hirakud dam. Hirakud dam, as Pandit
Jawaharlal Nehru pointed out, is one of the
modern lemples and this is an asset of which
the entire nation should be proud. Six
acres of land have been irrigated and it hag
contributed to a large extent to the country®s
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production of rice, wheat and other food-
grains and has made up our foodgrains
deficit to a certain extent. Similarly, 270
mw of electricity has been generated. It is
only for this that we could establish the steel
plant at Rourkela and all the industrial
programme that has been going on.

Similarly for the Mahanadi Dam we are
asked to pay about Rs. 3 lakhs as interest on
the amount spent on this project. So far
as this Mahanadi irrigation scheme is con-
cerned, Dr. K. L. Rao, in every seminar,
speaks about the utility of this project and
how itis contributed to a large extent to
wipe of the deficit on this country.

17.04 brs.
[Shri R, . Bhandari in the Chair]

Now take the case of dearness allowance.
My previous speaker has pointed out that
the States are being penalised for the present
conditions for creation of which they absolutely
had no hand. It is the inflationary policy
of the Government and the wrong priorities
fixed by the Government, that are responsible
for the rising prices and that is why there has
been a constant demand for the Pay Com-
mission. Orissa Government has been
paying dearness allowance to the tune of
Rs. 13 crores. Now after the award of the
present Pay Commission, we expect that the
annual payment will rise from Rs. 13 crores
to Rs. 18 crores. That means that in the
five-year period over Rs. 90 crores will be
paid to the State employees for the rise in
prices. 1Is it not the Centre which is res-
ponsible for this ? I find that it is a grand
design of the Finance Minister and the Finance
Ministry at the Centre to financially strangu-
late the State and to make them absolutely
impossible to carry on the day-to-day
administration so that they can step in under
Art. 360 for financial emergency. They tried
their best and the Home Minister tried his
best to interfere in the State matters, to take
over the administration of the State. But
the voters gave a fitting reply.

This is a big conspiracy going on at the
Ceantre to strangulate the States, invoke art.
360 and take over the administration of the
States.

I fully support the most timely Resolu-
tion brought forward by hon. friend. Though
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we do not see eye to eye on several subjects,
this is an item on which T fully endorse his
view.

ot diwe = ago (faekeng) -
qwiafa agew, & @ SwE &1 faqQw
s ¥ fag @er gar §—w@fen A fF
¥R wradrg fadl 3 o) @ w1 & SEQ
g% M wwenfa ¢ aEF gE W@ wEw-
qf fang Y E T wowas & gw
gt qg ¥ A9 T ®IF T aF A
T8 g e 97 o qrew wr§ g
¥ wifge, faed e gar 3w i wifas
feafy @t aga @ oFT G{Y | IR
A9 guT 9 IaT & fax ardy afedi
& g Mz ardr wfeargai & fag &=
#1 § foredrere sz <@ L (swwwn)...
&g § fewme W 3w W Ao
T § Wi ggt & 9 weO-weT 9
&, sl faia feafa &1 avgremt @ @
fex g & ara #1 @ 9% fr g
g WY sfaw SR fasig feafy #=i
aF AP & | g0 FaT NI HIH T &
€SO ¥, ¥ 91 A @ @ owE W
W 1T & ¢ fF ¥ & ard wfeargay
& faqg e § A o & @wwar ¢
ury Fry wfysy & g sfearegt 1 qvaAr
FET qRT |

wa § wrak @AY agam  qfcfeg-
faal qar fa@est St Aqr el
TIEIY ATAF G 7 99 Wl ¢, IaW
frmg ¥ <@y g, g @19 <@ "gan
£ | w9d gfawT § g OF A9gy a1
FIHTT 7 97 &7 § WX TF a@ #Y
g i@ g frmag gt
WY HET-HAT N §, ¥ g T § "9
fawra FT ahax § | STRAT ST oA,
areTfors o< wifes fawre 21, @w faa
ZHA UF AT WG GO W
W 9 wo §fwE § 1 Wy o g
g ¥ goEfes amaTec aww b oAt
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g @ faugy ox weiear & faeme s
gm, W gfe & gawa @ fs
fafw= woai & fafwer fasamro
FTRTT TG §, WAF USGT H A% g
#t g gwar § WX gE swaa #§
¥7 AT I W \T § @9
g wifaw feaf st e @ s
WIS ZAIR AW 4T 16 g ®AT  #T wf
g1 qz vl ¥ A wey fag a ) faan
& oz o fdwi & fear gwr wwt @,
TgY, 0 WX AEA GuRdiT DoETH
& fag gad o wa  wegT fran §, faal
¥ av 7gi ¥ amfel ¥ wevra avommal
¥ wiegw ¥ oY w7 gAA ST fean g, W
o7 F1 gH AT W WAt qW W
waAR oE I wm A aod
frde s argar g e foregia 6 ot
faar g—egwt e} & onw dfew &
wwra At qar war fear g ar fadet &
git aY vt famr g—wr w1 fremr A
ar@ 9T fATsTaT § Wi o wwi dar
tag A W dmar & fF wot @
aren vt WEw §  feadt aercar W)
gaAerd fememmar €1 ywiag & wing
Femfs grgmam@ ® I anfiwr
¥ ¥ & ofz gar qoft fawr o &
feg, arqmifaw fagre & fag, e,
gwarEl, WEEI, qEETE & qTeAl &
fag, fawrf wt gfaaal & fag, ofses
g, gemm  weeEl & fag wof
foar & oY sewr gAY @@ g
farg 1 #E-7X w@w § wow G
farad gw \wedT AT TIgaT | W
gg @@ ¥ra § fr woaY 9T sat @, ot
¥yt wfes & arge awt fear g &
WO ST e KT Y | RE At
%g w%ar § e ow Fagreml, Ton-agra-
HIWY WT §Wq 97, 07 9 sfraa b fw
&= fawre Qlormat aT wwf 7l &< ok
99 g9g ay% agl o, fawrd & e X
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[ " e dga]
T8 A O faorsht A aga & Fw oA

MARCH 14,1969  Debts of States (Res)

316

frat o <gr & 1 e & @ g e oew

ad ®1w @ fe uwed g ot &1 s § wv Frga wedr Freenm

NATFHRE  AFT  WgAT FIH {7
AT § | U §) fawiy fenfy feet
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¥ qaeE ag R fF w9 uwcwT § §
T AT W@ §, 9%% & § a1 wey fama
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foar mar Wik 7 war ¥ wEw
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faehta feafy dr =i v Y &ifag we-
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fox 3 ot e T SEET X gmdA
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&7 97 F3 g frera A g £ QU
@ & fa¥ oY qar @y fFarg  sawr
sqrer Y g TE T O | T 8T qEl B
W grEd WA S gfewg #
zarar gy | g¥ drsar wifgy f fasm
R Aoy g g, Fara & gfawg
ad, AT Era @ ag N A 2E
bz o it daram &Y Oy agn
aet & Arar & 5 57 W Qo &
fordr oY g% ToaT oeT B, argI ¥ A1
T AN ETTET W ogETAT MG |
W afg gEMT g A e gEE N
foreard 7 ¥aw dE AR afew  TER
fad gw ey e sy ¥ wrtR &)
W &Y @t wRw e,
i whoaw, s ger  stwd
ot gwa-awg qv ifer @y g,
o # w fawr w i@

g3
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A fz ot & ag ang e o waw ¥
ity gfezwty & gw A A1F WX ¥
%1 wrfas feafa Y sar7 ¥ w@ ¢ fasx
0

ugearT F I A § ag Fza1r TgAT
f& suwt fachia feafa s adi & W<
g gfee ¥ ag aga foger gor 8, -
aifa® gfee & sft 20,22 af gu &, ™
o 7w fAdeT & o O &Y & farir qver
IaT<ar & fa=ne #30 A wegr Ar o &
gawar ¢ fF aaegm 98 frge @ &
fad, s8Y I, waw, 99 fage  wra
17 WfTT FT g9 §, AT AT IAAW@T
& NFT AR g faerg feafs  gared
¥ gfas agraar @ Fanmar g 5
quEA gL AT ¥ gEEs ¥ qedr
g=fa w3 agan

SHRIS. 5. KOTHARI (Mandsaur) :
Mr. Chariman, Sir, the entire gamut of
Centre-State financial relations need to be
reviewed and a radical alteration in the basic
pattern of grants-in-aid and loans effected.
This has become necessary particularly
because the outstanding loans duc from the
States to the Centre would go up to a
fantastic sum of Rs. 5737 crores as on 3lst
March, 1970. That means every year the
States have to reimburse or repay to the
Centre a tremendous amount of money. Accor-
ding to the statistics given in the Budget, we
find that as against a sum of Rs. 1845 crores
which the Centre is giving to the States, it
is taking away Rs. 538 crores by way of
repayment. Sir, I submit that this is a finan-
cial jugglery. You give by the right hand
and take away by the left hand a part of it.
It amounts to what we say, recovery by
adjustment. It is almost becoming a kind
of a financial farce that you give allotment
and make grants and then you recover a good
part of it, almost one-third of it, in this way.
Out of a sum of Rs. 1538 crores, Rs. 249
crores, that is about Rs. 250 crores, are in
respect of interest. Now, to charge the
States interest, which they have to pay out
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of the grants-in- and the amount payable.
to them by the Centre, is definitely a
kind of adjustment which in my opinion,
should be done away with.

SHRI UMANATH (Pudukkottai) : The
Central Government is usurer.

SHR1 S. KANDAPPAN Usurious
money-lender.
SHRI S. S. KOTHARI : May I

submit that the Central Government approa-
ches wvarious international agencies, the
U.S. A, the U. S.S. R. Japan and other
countries for re-scheduling the debt payments
and for putting moratorium on interest pay-
ments. Conferences are held. The Deputy
Prime Minister and Minister of Finance goes
abroad for this purpose and high officials
accompany him just for the purpose of re-
scheduling these debt payments. On the
same principle, for the payments which are
due from the States, the Centre should have
given a moratorium for 10 years, because this
is a developmental decade and the States have
also to develop. They have also to imple-
ment various developmental schemes. It
is with great regret that 1 bring to your
notice that in 1967-68, the Government of
Madhya Pradesh could not provide any
money for the implementation of its annual
plan. A little later I would go into this in
greater detail.

May I submit that there should be a
moratorium in regard to the repayment of
principal for 10 years and with regard to
interest, in my opinion, it should be comple-
tely done away with. Let not the Central
Government charge interest to the States for
the next decade to come. That is of great im-
portance.

In the situation arising, you find that
there are considerable amounts overdrafts
due from the States to the Centre. This is
basically due to the defective policies of the
Centre, defective economic policies, which
have resulted in inflationary conditions in
country, as a consequence of which the emolu-
ments, the dearness allowance etc. of the
employees of the State Governments had to
be increased in order to compensate for the
price index going up.

Unfortunately, our Constitution-makers
had given all the powers to the Centre in the
#0sc that all the remunerative gources of
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income are with the Centre. The States have
been given certain sources from which, in my
opinion, they do not get sufficient revenue.
The Sales Tax, the Entertainment Tax, etc.
do not yield adequate sources revenue. They
hardly have any fresh sources of revenue. That
is why the States’ finances have been adversely
affected. One of the hon. Members from
the Treasury Benches pointed out that if
this resolution was accepted, it would be
suicidal. I am afraid that the gentleman
is absolutely ignorant about Finance. He
has not even cared to read the Budget
Documents. On page 49 of this Document,
the Government has been good enough to
explain everything clearly. You will find
that about Rs. 50.1g crores have been provi-
ded for this purpose in  1968-69.

In this year's Union Budget no provi-
sion has been made for amortisation, There
is some inconsistency. On the one hand,
one of the terms of reference of the Fifth
Finance Cemmission is that they must work
out a scheme for amortisation. On the
other hand, the Union Budget has deliber-
ately avoided making any provision for the
amortisation of the States’ debts. Out of the
50 crores, there is also uneven distribution,
I think only 6 States have been benefited.
Fortunately, Madhya Pradesh has received
some benefit. 1 would like to say that the
States should be dealt with equitably and on
a fair basis. Some of the States like Kerala,
Andhra, Madhya Pradesh, Mysore, Rajasthan
and Madras have been bencfited out of this
amount of Rs. 50 crores. But other States
have not received any amount at all for this
amortisation of debts. Therefore, the reso-
lution is absolutely relevant, that the
Central Government, in consultation with, or
according to the recommendations of, the
fifth Finance Commisson should work out
an equitable scheme which would lead to
allocation of funds to the various States in
order that they may be able to amortise their
debts and put their finances on a sound footing.
In order to effect that, in my opinion, the
Finance Minister should make a provision of
at least Rs. 50 crores in this budget also.
In the previous budget =aiso, it was Rs. 50
crores, and if Rs. 50 crores could be provi-
ded in the 1968-69 budget, I think it can be
provided for 1969-70 also.

I am now coming to my last point. That
is with regard to Madhya Pradesh. Certain
States are inherently backward. 1 think i
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[Shri S. 5. Kothari]

is probably an accident of history or it may
be that proper attention has not been paid to
this aspect by the State Governments; maybe
they are responsible. We had the Congress
Government in the States for about 19 years
and they have not looked after the proper
development of Madhya Pradesh.

What arc the needs of Madhya. Pradesh ?
Our new Minister of State for Finance, who
is a competent Minister, is fully aware of
the requirements of Madhya Pradesh which
is financially backward and it is backward in
other aspects also. It does not have a
proper infra-structure ; roads or irrigation
schemes are inadequate. They require a lot
of money for development. Then, industri-
ally also, it is backward. And for these
purposes, such States like Assam, Rajas-
than—

AN HON, MEMBER: West Bengal.
SHRI S. S. KOTHARI : West Bengal
also. 1 have great sympathy for West
Bengal and my friends in West Bengal.
West Bengal has its own special problems.
So, the backward States and those States
which have special problems like West
Bengal should be equitably and fairly dealt
with, and Proper provision should be made.

Madhya Pradesh has one more problem,
which I would like to dwell upon. My hon.
friend here has asked me to refer to it
particularly, and for that purpose I will
take only half a minute. One-third of the
area of Madhya Pradesh is tribal area which
is not only backward but the tribal people do
not have enough to eat or to clothe them-
selves or enough accommodation. Many
of them live in huts. The state of the tribal
areas is terrible. One must go and see the
tribal people. I am sure the hon. Minister
has sometimes been to those areas also.
Therefore, money is required for their
development.

Besides, there is the Narmada project.
My friends from Gujarat and everybody has
an eye on Narmada. She is a beautiful lady
and I am sure so many glances are cast on
her ; particularly my hon. friend Shri
Lobo Prabha is very fond of her.

SHRI NAMBIAR: Heis too old.

SHRI S. S. KOTHARI : That is why
Narmada is rejecting him and Gujarat too.
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The final point that I would like to make
is a very important one. That is, the legiti-
mate financial demands of the Delhi Admi-
nistration are not being met. Politically
motivated financial constraints would serve to
decelerate the pace of Delhi's growth. The
Central Government, by virtue of its brute
majority in Lok Sabha or in Parliament, may
be able to get away with it, but I would
sound a note of warning that ultimately it
is the people of Delhi who are the masters.
The Congress will have to go to the people,
who will give the judgment. Let not the
Central Government starve the Delhi Admi-
nistration of their legitimate demands for
funds. If they do so, they will have to regret
it at a later stage. Their demands must,
therefore, be met. Thank you.

st wfn oo (@rna) @ ganfa
wElaq, Asy WM F FTUW FT agua
war g1 dfag ¥ 64 UFo UHe THe
stra # wFe fag o wlc qg =47 ¥
fad & afes w¥was 7€) gar€ ar <@
21 77 goray &Y gear g

Awel fawm o fafmar d s fe
ag AT § g WwWE ) guk A aw
0 fF wdrad s7 g€ 917 1 ag wor-
A Fr A & 1 ¥ 5@ grew ¥ wrdAr
#Tar § i g &g faew wo oo wmars
¥ gorvg F¢ 6 757 930 § 757 & aeg
=@ #T gyrat gATE A7 arfE S e

UET AR &Y TH |

&t it fag (dgew) : @mafa
212, agt @97 TR migAIfed ¥
t ok shig st dFnf & ¢
gt 7 gt w3 dhawrw f afvomt
wers 1 @ &, TAET AY geAr wy AT
@ & Wi ag aga et § f Aeg w2
Y gt o ¥ Ae qArE Wiy |

CHAIRMAN : You please
Shri Narayana Rao.

MR.
resume your seat.

SHRI K. NARAYANA RAO (Bobbili) :
Mr. Chairman, about the Centre-State rela.
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tions in the wider context, I am not going
into more details. But, so far as fiscal
relations arc concerned, I, for onc, belicve
that as far as the fiscal position of the
States is concerned, it is comparatively very
very weak. And that has been rendered
weaker still by cerlain  consislcnt policies
followed by the Government of India. In
that context 1 would like (o urge that there
should be an absolutely strong Centre but  at
the same time my only grievance is that they
have been overstepping into the fields  that
have been allotted to  the States. 1 shall
quote & few instances but 1 am nol enlering
info any arguments.  Take lor instance the
probletn  of  education—the  problem of
primary education. ‘This is the Stale subject
but here we have a full-fledged Ministry with
one Cabinet Minister and (wo or thiee other
ministers with the University Grants Commi-
ssion and all the other paraphernalia. I
you come to agriculture, il is in Lotry 4 of
the State List. .

need not

MR. CHAIRMAN You

mention the item.

SHRI K. NARAYANA RAO : No, Sir.
It is a very important item. ‘That includes
cducation on  agriculture, rescarch  and  so
on.

I only emphasisc that under the cduca-
tional rescarch, only a small budget provi-
sion has been made for the Ministry of
Education. You have a provision for an
Agricultural Rescarch Institute in New Delhi.
This is only a small samplc survey that 1
have made in this regard. 1 do not mean
to say that the Central Government alone
arc doing this. The people in the South
look forward to North. But Delhi is far
away from the South, Thercfore the respon-
sibility for the fiinancial resources lies
with the Centre. 5o for as financial resour-
ces arc concerned, we have to  depend upon
ourselves. Take for instance, land  revenue.
In Andhra Pradesh, they tried to do a littlc
bit. But on the agricultural front, the
difficulty comes in because many people arc,
thrown out ol employment.  This is what is
happening. There is growing unemploy-
ment ; therc is progressive retrenchment on
the cngincering side. Thousands of cngincers
are thrown out of cmployment : and thou-
sands of tcachers too are thrown oul of
employment. In this context, 1 would like to
say that what is most imporiant is tw implc-
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ment the scheme. Take for instance assis-
tance of foreign loans. Government owes
about Rs. 6,000 and odd crores by way of
forcign loans. When it allots the States to
the tunc of about Rs. 5,195 crores, there is
a dilference here. The Central Government
gels loans from the forcign countries at the
normal ralcs ol interest whercas the Central
Guvernment gives loans 1o the States at a
higher rate as if they arc some forcign coun-
try. They try to get mure from the States.

AN HION. MEMBER : The Central
Guvernment is a big bania,

SHRI K. NARAYANA RAO: One
muie thing is this. That is regarding liquor
production.  In many Statcs, a substuntial
source of income is from’ liguor. Exclse
duty from this is a substantial source of
revenue.  If prohibition is  introduced, in
course of time, we will be losing this reveaue,

So for as Andhra Pradesh is concerned,
therc is onc other difficulty. As 1 have sub-
mitted just now onc difliculty is about the
collection of land revenuc and the other
difficulty is this. ‘We have been facing
consistently with droughts. In this particular
context, even to-day. drought means not only
cxpenditure on drought relief, but reduction
in revenue income, reductio  in  the entire
commercial activity in  sales-tax eie, There
is an added obligation on the part of the
State, provoked by drought reliel measures.
Andhra Pradesh Government had incurred an
cxpenditure of Rs. 1.70 crores uptill now on
cyclone relief and Rs. 11.32 lakhs on drought
relicf in 11 districts. Andhra Pradesh owes
Rs. 491.44 crores to the Centre. Out of this,
Andhra Pradesh is expected to contribute
Rs. 300 crores to the centre during the fourth
plan under the repayment schedule. So,
virtually the total assistance which Andhra
Pradesh expects from Centre during the
fourth plan is cancclled by this. Now, I
have a suggestion. The debits which the
States owe to the Centre correspond to the
debts which the Centre owes to foreign coun-
tries. There are instances where the Central
Government has to rcpay the loan to forcign
countrics in 30 or 40 ycars. Thercfore, at
Icast for somctime to come, the States should
be allowed some more tlime (o repay  the
debts and the debts repayment should be
re-scheduled uccordingly. ‘These uvoidable
irritants in Statc-Centre rclations sbould be
reduced.
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DR. RANEN SEN (Barasat) : Sir,
Mr. Morarji Desai went on harping on how
and why the Centre should be strengthened
for the dcfence, prosperity and welfare of
India. For sometime past, this has been
the attitude of the Government of India, con-
centrating all the political and financial
powers in their hands, rendering provincial
gutonomy into a big hoax. Thanks to the
Grand Moghuls ruliog in Delhi luxuri-
ously and with a top-heavy admioistration,
excepting two or threce States, all States are
backward. Even Congress members, except
one, have said that thc present arrangement
or mechanism of the Finaoce Commission is
totally inadequate to meet the present situa-
tion. Mot only the UF Government and
DMK Government of Madras but all the
Congress Governments are saying that the
States are suffering.  Qur friend from Rajas-
than tried to oppose the resolution, but
ultimately he said that Rajasthan should get
something. This is the pusition after 21 years
of Congress rule.

After 1967, the whole position has to  be
re-assessed by the Central Government, if the
Central Government really wants tu develop
2!l the States and do away with uneven deve-
lopment. WNobody can deny there is an
uneven development taking place in the
country.

There has been an attitude on the part
of Government of India to some how or
other wield financial and political vower in
such a way as to bring the States to their
knees. A sort of black-mailing attitude has
developed in them. After the UF Govern-
ment was established in West Bengal in 1967
it was quite apparent to any layman cven
that the Central Government tried to squeeze
the UF Government by denying them food
and money. Today the position of States
is that either they have to over-tax their own
people, who are already over-burdened with
taxation and taxation has already reached a
saturation point, starve them or beg moncy
from the Centre. The Centre is taking
advantage of this position aud is trying to
squecze the States.

1 take this opportunity to raise the ques-
tion of the demands of the UF Government
in West Bengal recently installed by giving a
thundering defeat to the Congress Party
there. The Congress Party in West Bengal
Dhas almost been wiped out, The Statc of
West Bengal, more than once, in this House,
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sinice 1952 is beiog called a problem State.
You will be astoniched to find that the
Government of Indie was taking a very
discriminatory attitude there since 1952, even
when the Congress Ministry was there. For
the development of Calcutta which is a
metropolitan city and known as the Gateway
of Lastern India, for every small item, the
Government of West Bengal had to beg of
the Central Government. This state of
affairs should go. Instead of that, the other
day it was stated in this House that for the
development of Calcutta loans will be pro-
vided to the State of West Bengal.

‘Therefore, this resolution which says that
4 mechanism has to be developed for the
amortisation of loans and which by implica-
tion says that morc and more autonomy
should be there for the States so that the
States can develop on their own, particularly
the backward regions, should be adopted by
the House.  Otherwise, Sir, the States can-
not remain for long begging money from the
Centre,

Debts of States (Res.)

The huge amount of moopey that is now
taken as debt has to be written off totally.
Sevondly, the total mechanism of making
payments to States has to be revised and
reassessed so that the States can be helped
financially more to develop their own people
and to do away with the uneven development
that exists today between different States.

Lastlv, I want to remind this Govern-
ment that today in West Bengal the situation
15 such that the Central Government should
take the initiative in helping the State
Government that has newly come in West
Bengal, otherwise the Centre-State relations
will deteriorate more and more. Therefore,
in the interest of Indian unity the Centre
should help the State Government without
any delay.

st MwmAIg ArezT (wAaT) : gaefa
ag1zy, ag searqd it g qf =@rfge
o7 | QAT 58F AN A QrIAwAT & qg-
& &1 ardt o @ wreAw £32 #Y o
azx Y wfge O st 3@ wwmw O
qrga #w1 Wfgd a1 f& frem
fey a1 Twar afead foawr & € ¢
Wi gawr agt 9T 3w dw g gur §
QA T A uegafa & W@ @
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auy &gr a1 5 F9 g ¥ g
arezE, & g g dew & awiw
uifrad 81 o &% gz QEw T9-
Toee greardE W fedz N1 E ot @
70% ¥ o 22T gAR ATad 3 S
srfee @t & fr Fa § frgafqze 9-
aqiE T § fau 9z woar &d g
2 | 7z faeafags s qar @ ! ¥dTewy
A&, MeA-qTq qraar 78, awmf 7@,
zrgfan adi, wax A 7@, A fama-
fram - faaafaas & a1y #a1 & 7 nqiz
gizy ¥ fao adt-Adl dE fwr &<@
wix feam 2 3% a8t : F7ar 9T weAw
waz AT & fav gz Fifmw AN S @
& ot srn fefenm 72 fam o 2, Ate-
foaY @ frwrer fem ma &, g9 <N N
&% ¥z §, 2 39, TZZ 97EE A RN
fos fefemm fear mr ar, s&y &-
fedT &% 6T & ater fear an e @0
¥ A qETd I oA F =T gU AW
2fay fr 7 % feamifAgs & |rea 110
FOT Y IqF FIC 1A FAwear B
M @A @ w2 § T IAF FTA
Az T\ A4 AT 192 FAT w9qT IAH
faey & 1 99 A 8 TEA TRl
qegste & fam e fFar & i fiee
ggt wrET 9Ey & R aE 99 iy
& FT ¥ | W 4% ¥ fggenT & Hax
g TeRr @ v WA § 1 e
T AFT AP FGT 30 & g
dzr T WEY &...(vwwwm),, @
faww g s wre A W fod
q¥ % T W0 T } OX 9% W sy
% faage &% a1 Wifgl | &7 9 faraie
s AR aAT A AR
fiem 1A & fad sqmr Iy § 7 A
gad ¥ T aEA § a1 fedt s &
for W & 7 @O eefie A aTad 3
& gwwan § 5 WY wgeg @ e
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&Y fir a8 18 a7z w1 yearr wroR WA
o w2 | e Afaww wv Y wwar gE
v wfer smR ot 7 ¥ g
fag 38 2 1 7t grar S ET &) W
R I ¥ A A @ A TR o
fad | fawdfrae & 100 sAT somr
H9A 919§ gU & 61T IEH A f
AN A E) wfemam & faw
@ T@T &, 97 TAX OGT 1T | WY ATE
arfzz & fs ag &7 iy maww
w17 7 7 § fom@ &z Taedz SRR
g, 3-89 T3% Iv 7§, A-ARfey
nERFETT FIAT FAT AF W FIT
ZR19 987 IE, 4§ W9 qg ATEE A
T /YT qat +f gAerg a3dy @, ¥awgdE
T AT FTH &F A5 | T a7 Afx &
f& ¥AN7 73Adz F U T W@
% fau sifew s @, QWA aerE
qore, qarar Tafr § sAGw § Wik
fax w8 {5 7819 @Az ITHr g
Qg w2 | frg aa sl A sm @
ar wg7 & 5 gaa U WS wTE
STIHY ¥T GFTT T8 41, F17 v
o1 s ¥, F1E aTEEAIT AT 04T &, N4T A
ar & fF 99 ST wr AT AR 7 Ay
w1 & Iawr afd o dara A,
gz @Y I &Y a9t § | Afew T oadw
V@ N A% A &1 aq AT
WO 9FLT ¥ fear aar Y 9 Ay
wft g 6 3 Aifwg, 1@ IRy
wr AT | 7 FrEAE FHwT ST 0
fafae #Tar § @ I Fafew IaR
fediZ #Y s ¥ =@ o< o agt wanw
amT wifgw | ot gqo gaeme fifag
FTEAe &udt A fod ww dfadr ) w
T Y ST w7 g o Wraegsar
¢ v T &% 3 wfeg

SHRI SEZHIYAN (Kumbakonam) : Mr.
Chairman, Sir, 1 should congratuiate the hon,

Mover of this Resolution, Shri Esthose, for
bringing it forward because it is not only
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timely but it tohches upon some of the
fundamental and urgent issues that are facing
the federal structure in India. One of the
speakers from the Congress Benches said
that if we accept this Resolution, it would
be suicidal. On the other hand, 1 say that
if we do not accept the Resolution and do
not consider it, it will be suicidal to the
future of democracy and to the Centre-State
relationship in India

The speaker previo us to me said that he
wanls a strong Centre. We also want a
strong Centre but not at the expense of weak
States. An inflated Centre cannot exist at
the cost of emaciated States. Only if the
States live can the Centre also live ; only if
the parts are strong can the Centre be strong.
We have to look at the question in a reali-
stic way and on a reappraisal of the entire
position as was advocated by Shri Rao from
the other side who knows something ahout
the Constitution.

There is & very wrong and unjust alloca-
tion of taxes and of the financial resources.
ANl the expanding sources of revenue have
been allocated 1o the Centre and all the
burdensome works and expenditures have
been given to the States. Year by year the
States are finding it very difficult to manage
their revenue receipts and expenditure.

Some friend was saying that the Siaies
were not making full use of the loans. 1
think, he does not know the Constitution
and the position about raising a loan. A
State cannot raise a loan without the consent
of the Centre as long as there is an outstand-
ing loan from the Centre or a guarantee of
the Centre is in operation. In practice no
State is free from indebledness to the Centre.
Thus, the entire borrowing operation is under
the complete control of the Centre. Fven
if a state wants to raise a market loan, it has
to get the permission of the Reserve Rank
and the Reserve Bank has to get the consent
of the Centre. Therefore,. whether it isa
loan raised in the market or a loan given by
the Centre, with the full appraisal of the
Centre only loans are-given. Therofore the
Centre has complete control over the Joan
raised by a State.

Year after year the position of, the
States Is pgoing down. because of
the paucity of resources and the narrow
limits of taxation measures which are avail-
able to them.  Jf we analyse the position of
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repayment of Central loans by States-
viva-vis the total revenue receipts, we find
that plan by plan it is taking a bigger chunk
out of the Statas’ revenue receipts. During
the First Plan period the States had to pay
only 3 per cent of the total revenue receipts
towards the repayment of Central loans. In
the Second Plan perind it rose 10 9 per cent
and in the Third Plan it went up to 14 per
cent. In the Fourth Plan it may go up to
20 per cent. That means, the revenue
receipts are not expanding as rapidly as
the repayments of loans and, therefore, the
States are pul o hardship.

There is one wrong assumption that is
being entertained by those who argue that
all the loans given 1o the States should be
paid back. Like Shylack, they want their
pound of fleeh and are snying that whatever
money has been given should be paid back,
But I can say that many things which were
given only for reliel work are now being
brought under the classification of loans and
are being asked 1o be paid back. We know,
the Gold Control Order was brought lorward
by the Finance Minister here.  Almost all
the States and all the Members, including
Congress Members, were opposed to that
but in an adamant way he brought it and
lakhs of goldsmiths were throwu on to the
streets,  They were deprived of their tradi-
tional jobs and reliel measures were started.
Loans were granted by the Centre to the
goldsmiths,  All those loans granted to the
goldsmiths were aflterwards treated as loans
given to the Sitates. In what way are the
States responsible for that siate of affairs ?
Were they responsible for throwing the
goldsmiths on the sireets? 1 can quote
many more examples. Sometimes some
countries give some giflts to States. For
example, | remember, Canada gave some gift
of electrical goods and installations to the
State of Madras.

What the other country gave as a gift,
the Central Government treated it as a loan
to the State of Madras.

SHRI S. KANDAPPAN : An outright
highway robbery,

SHRI SEZHIYAN : Supppsing it isa
unitary State and the Central Government
has spent an amount on relif measures, will
it take it as an asset or as an outstanding
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loan 7 Just because there are States, just
because the Centre has got all the financial
powers, they are treating the States in this
way.

There is another wrong assumption also
that the States alone derive all the benefits
from three developmental schemes. Suppos-
ing there is the scheme inaugurated in one
State and it gives some benefits, does not
the Centre become a partner in reaping the
benefits by way of the Central excise corpo-
rate  taxes and income-taxes ? All these
things emanate from that scheme.

When we look into this position, a comp-
lete reappraisal of the debt position, the
indebtedness of the Siates, should be taken
into consideration as 1o how far they have
contributed and how far they have been
thrust upon by the Centre (o do <0,  Sup-
posing it is a non-productive loan, il itisa
reliel measure, it should be written ofl
completely. Such loans should he completely
written ofl.  For other loans also, 1 would
suggest one way. As regards the loans given
for productive schemes, whether they are
Plan or non-Plan schemes, those loans should
be treated as non-payable with the condition
that they should give aanual rate of interest.
This is not a new suggestion given by me.
Lven the report of the siudv team of the
A. R, C. has made that suggestion, Suppos-
ing, it has been invested by the Centre itself,
will it be expecting instalmenis out of the
capital 7 They may only expect a return,
In the same way, il they give a lumpsum
amount to the Siate, that should be treated
as a non-payable loan. But they can fix
some rate of dividend to be given 10 them.
The colossal amount of indebtedness of the
States is not going to be wiped out from
the revenue accuunt, Year by year, the
indebtedness is going to swell to an enorm-
ovs extent. No State is thinking of repay-
ing their debts, whether it is a grant or a
loan, they want to grab money from the
Centre. Here is a relevant quotation from
the report of the study team of the A. R. C,
on Centre-State relationship. It says :

“This has bred in the States a degree
of indifference as a result of which, when
reviewing assistance from the Centre,
they heed little whether the assistance is
in the form of a loan or a grant. For
this very reason, mounting indebtedness
does not seem to have brought about
keen awarcness of the oeed for ejther
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thrift or the efficient utilisation of scarce
resources"’.

They do not mind whether it is a grant
or a loan, becaase they do not have any idea
of repaying it. Fven if they want, they
cannot pay back because the revenue receipts
are so low.

Lastly, I would like to say this much to
the Central Government that they should
have a realistic attitude. Just because the
Constitution has given so much power to
them, they should not try to utilise the
situation to the disadvantage of the States.
A complete reappraisal of the entire position
of financial allocations should be taken.
Otherwise, a starving Siate and an over-

stuffed Centre cannot  function together
smonthly and efficiently,
In conclusion, 1 say, if this state

of affairs continues, il the States are put
more and more under the tiresome burden of
the mounting indebtedness, if the Centre
continues 10 hold the money strings and
supdresses and oppresses the States financi-
ally, a stage may come when the people of
the States may say, “All right. Let us
collect all the taxes. Let us have all the
financial resources. We will contribute to
the maintenance of the Centre.” That stage
may come.

17 55 hrs.

RE : POLITICAL SITUATION IN
MADHYA PRADESH

[Mr. Deputy-Speaker in the Chalr |

ot fagfa fag (sTEd) @ Fgreaw
oY, AT g WME ATET | qET gAG H
sdraft £ d3% I7 T o, Mgz
aTgw faz & e for ) ek qr
warAT IAT g€ WX At At fag
Ft gax 5ot qavar nar | ¥ q@Ee
Y gTé 1 < ¢ o A 7 @ T
¢...(souam), . agt g ag & s war
TR T R f W wthe ¥
wreai oY Feqr 181 Y A B 1 ww ¥ vy
g ¥ &% fr o gardt and | @
g aed iy 1, mwwm)..,,
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SHRI UMANATH (Pundkkottai) : The
point of order is totally unrelated to the
subject under discussion.

SHRI RANDHIR SINGH (Rohtak) :
The Constitution has been flouted there.
There is no Constitution, (Inferruptions)

MR. DEPUTY-SPEAKER : The hon.
members may please rasume their seats. |
will listen 10 all of them.

SHRI RANDHIR SINGH : The ruling
party is in minority and the Opposition is in
majority. Kindly bring it to the notice of
the Minister of Parliamentary Affairs. Some-
thing should be done immediately. There
is no Constitution there.

SHRI R. D. BHANDARE (Bombay
Central) : 1 rise on a point of order under
rule 340. 1 beg to move :

“That the debate on the motion he
adjourned.”

1 have two reasons why I want the debate
to be adjourned. One is that the Constitu-
tional provisions have been flouted and the
second is that the principles which have been
enunciated by the Speakers’ Conference and
thc principles which have been vociferously

supported by the Opposition have been
flouted in Madhya Pradesh. What has
happened in Madhya Pradesh...

SHRI RANDHIR SINGH :  That
Ministry must resign immediately.

SHRI SEZHIYAN (Kumbakonam)

Rule 341 (1) says that if the Speaker is of
opinion that a motion for the adjournment
of a debate is an abuse of the rules of the
House...

SHRI R. D. BHANDARE :
possession of the House.

I am in

MR. DEPUTY-SPEAKER : ‘Under rule
340, some important issues have been raised
on several occasions on this side and T have
given them a hearing. Let us see whether
there is really a Constitutional crisis. Let
him build up his case. The contention
seems t0 be that the prorogation should be
withdrawn, Let me hear him. The hon.
‘Memee may be very brief.

MARCH 14, 1969

Madhya Pradesh 132

SHRI R. D. BHANDARE: The SVD
elected a new leader. Yesterday there was a
debate and, therefore, I need not refresh the
memory of the hon. members of the Opposi-
tion. It was said in the course of the debate
that Shri Naresh Chandra Singh was not
invited to form the Government. Yesterday
he was invited. Bul now there is a very
curious position. We have accepted Parlia-
mentary democracy. Specially the Opposi-
tion were shouting vociferously at the top
of their voice from the top of the House
that Parliamentary democracy must function
in this country. We also agree that that
should be our aim, and it is our aim, it is
our mission, to preserve Parliamentary demo-
cracy. But now they are consulting the
astrologers. It is a very curious proposition.
It is a wonderful fact to reflect upon that
the S.V.D. is consulting astrologers...

MR. DEPUTY.-SPEAKER :
use arguing now.

It is no
He may please come to

the point.  Where is the failure? He may
come to that point.
18.00 hrs.

SHRI R. D. BHANDARE : I demand

that the matter be taken into consideration
after adjourning the motion before the House,
and there should be a debate on the situation
in Madhy Pradesh. The Assembly should
be called immediately. Whether it is the
Congress or the SVD which should from

the Government, we are not so much
concerned about.
MR. DEPUTY-SPEAKER : From the

points of order and the speeches made, it
appears that it is their demand that the
Governor should withdraw the prorogation
and convene the Assembly.
SOME HON. MEMBERS :  Yes.

SHRI NAMBIAR (Tirucherapalli) :
Nobody is against convening the Assembly.

MR. DEPUTY-SPEAKER : Shri Nath
Pai.

SHRI RANDHIR SINGH : On a point
of order—shame on the Opposition.

SHRI NAMBIAR : The Go\'ernatm
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summon the Assembly : The Assembly must
be summoned, We are with him.

SHR! RANDHIR SINGH: My point
of order was only shame on the Opposition.

SHR1 NATH PAI (Rajapur) : Whenever
in the past an issue like this, that is, wherc
there was & fear or apprchension that the
constitutional machinery in the State was
not working, it has been customary for
PFarliament to take cognisance of the fact
apd to raisc our voice here. So I am very
glad that though belatedly, some Congress-
men this time are showing this concern for
constitutional proprietics,. We  were  the
members to demand first that the faic of a
government must be decided in the Assembly,
not in the chamber of the Governor or for
that matler anywhere else. Qur stand has
throughout been that the falc of a govern-
ment should be decide on the floor of the
Asscmbly.  Even today we demand that the
Asscmbly must be called and given a chance

to decided. I do not know if Shri Randhir
Singh will now revise his attitude lowards
us.

SHRI RANDHIR SINGH : 1 withdiaw

the ‘shume on you'.

SHRI NATH PAI : Wc have been the
ones who have been demanding i1, and lo
the extent we have succeeded in driving this
home to our Congress friends that the late
of a government should be deuided on the
floor of the Assembly, 1 think this is a
victory.

May 1, therefore, on behalf nei oply of
the Opposition but perhaps ol the whole
House say that the Home Minister be
requested (o make a statement as 1o what
exactly is happening in that State of Madhya
Pradesh ?

ot vy fomg (g7) : gureaw wg)-
T, W HAR qIga A 59 947 H eqfiry
T AT R F A A w9 19, FAF
fau ag weara faar & &1 & g@er T
waar § et wra-qra 7@ gt F A
& e &g Fq7 i TEEk M # 1§ Aa A7
fafesa wx a1 ¥ a1 ) wfge

wiw gat §A 931 @ s arg wwgal-
ag Awhidt & A0 e feq gufag
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gfon Sursag ARt rrAR E W@ T
WA ITH FIW £ §TA7 AOAEC A ? FE
FHEt & A1 g afew gharr A g
159 & Fga0 TAAT F1 7% FEFIAY AT N
mug, T a7 YERTT AT qyar &
IGEHT qIT I FC ATfEC 9r ) el
agg =t a5 £ afewwt dma & O
aifas goerT &1 q@ta T T ifge
41 1 & a0 ¥ fagre ¥ wadT w gw-
qeqw Afanqes ® fagre & gFar 9
Arae Agl wrfgd ar

T w7 o ard St & frg araet
F97 & A & orE weal ¥ #gar Argar
f 4 9z 9FFT A § v weq wRw H
Wt gemA fawrA @ar & dzw gard
Are | afad a0 &1 | 9EE T TAAT
1 eNwfa g fr 7z ofy gasw a3rg (| & o
At  fs @it wedl ¥ gz warh
waig oy | afe w3 w3 g oft o
§FzgeAT & U 9T 4§ A FY "
16

SHRI UMANATH: So far as] am
concerned, we are nul agaiost calling the
Assembly. We wanl it. That position is
there. But in the hurry with which the
Congress Party comes heie, they are quite
consistenl, because in West Bengal there was
a popularly elected Government at that time,
When the Governor adviced that the Assem-
bly mwust be called on & particular day, the
West Bengal Government said that it will
call the Assembly and it will call it oo such
and such date,

AN HON. MEMBER : Why such and
such date ?

SHRI UMANATH : It has got its own
reasons, It advised the Governor to call
the Assembly on a particular date. Bul theo
the Governor on the advice of the Party's
Government here refused, defied the advice
of the State Ministry there and then dismissed
that Government,  (fnterrupiion).

MNow the question thal arises heic is a
fundamental one. ‘The Chiel Minister has
been sworn in. He has not yet constituted
the Government. Why il bas pot been
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constituted, why this delay, I will tell you.
The Chief Minister has not yet constituted
the Government. Immediatly these people
rush in here and say ‘Call the Assembly’.
(Interruptions) ‘The question is : a properly
constituted Government must advise the
‘Governor and the Cabinet in the Statc must
advise the Governor to fix a day to call the

Assembly. . nf erruprions)

MR. DEPUTY-SPEAKER : The yues-
tion is very limited.

SHRI UMANATH : It is not very
limited,

MR. DEPUTY-SPEAKER : Hon. Shn

Bibhuti Mishra raised an issuc.

SHRI P, K. VASUDEVAN NAIR :
What is that issue. (Interruptions)

MR. DEPUIY-SPEAKER : e pro-
rogued and has not given the elccled Members
of the assembly to mcct...

SHRI UMANATH :  The Assembly has
gol to be called by the Governor on the
advice of the Government there, on the
advice of a Cabinet there.  (Interruptions)
1 am very particular about that. 1 do not
like to take advantage of the situation. On
the advice ol a properly vonstituted Cabinct
there the Governor has 1o call the Assembly.,
The Chiel Minister has been sworn in.  He
has asked for ume. Heis saying that he
will constitute the Government.  Afier
constitution of the Government, let the
Gowvernor fix a particular date and then call
the Assembly. In betwcen, when the Govern-
ment has not been constituted they arc
usking ‘Why is it being dclayed 2. Of
course, 1 know why it is being dclayed.
After the ‘Ayaram’ and *‘Gayaram' fight is
fought by this very Congress Party. D. P.
Mishra...

MR. DEPUTY-SPEAKER : 1am not
stopping you. This House is more concerned
wboul the obscrvation ol constitutional
functivns and  practices. tInterruptions)
After the.Chicf Minister has bcen sworn in
and if he fails to Irom a Government, for
how many days one can wait? (Interruptions)

SURI UMANATH : 1am saying tbat
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for the non-constitution of the Government
there, both the Congress Party as also the
Chiel Minister’s Party are responsible. The
Congress Party in order not to allow the
Chief Minister to constitute a Government
has caught hold of 40 Members—40 Ayarams-
and taken them to the Governor and put
them in the Governor’s Bungalow or put
them under the custody of the Speaker.
The Congress Party as well as the other
Party are responsible for the delay in cons-
tituting the Government, My point is that
the Assembly must be called by a duly
constituted Government advising the Governor
1o do sv.

SHRI NAMBIAR @ ‘The DPrivate Mem-
bers' time is being taken up.

MR. DEPUTY-SPCAKER : 1 entirely
aprec that we should not encioach on the
Private Members' time. 1 have permitted
this only 1o draw attention o the constitu-
tional issuc withoul going into the merits of
the case and past  history.  Under the
Conslitution il was  incumbent on  the
Governor 1o summon the Assembly and the
Members have raiscd this issuc because we
arc nol meeting for two days. Shri Sehti
may comvey 1o the Home Minister the
impressions he has gathered.

SHRI NAMBIAR The  Private
Member's Resolution should continue.

MR. DEPUTY-SPCAKER : The motion
made here is  that the Debate be adjourncd
because the Member wanted to discuss
certain situation arising in Madhya Pradesh.
Only il the House agrees 1 will permit further
debate on this.

SHRI UMANATH : What is your
ruling on this 7 Lust time, when Mr. Madhu
Limaye raised the question of adjorunment
of the House to discuss the M. P. question,
you gave a ruling. You did not leave it to
the House. You gavc a ruling that you
were nol going to permit discussion. When
Mr. Palil wanted to speak, you said “'1 have
already given my ruling on this question and
now | would not permit you to speak’.
you give now your ruling on this Motion
and then proceed.

SHR1 NATH PAL:
order, under Rule 341,

Un u puint of
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MR. DEPUTY-SPEAKER : Mr.

Bhapdare, will you withdraw your motion ?

SHRI R. D. BHANDARE : I withdraw

my motion. 1 must give the reason before
1 withdraw. 1 just wanted to bring this to
the notice of the Madhya Pradesh
Government.

it watemE 7 faedt agy) @ wew-
TR ¥ AT AT ATFIIL F17 FIE 2
AT IaF A1} | 7T @A IBAT QYT IAAT
IS FY gATT "I g fzay aar, 3w
A8f & 1| 3E €T & 0BAA H 5T Hravw
T &, g1 F T2 H2of § FZIHIIA
FAT G | Agh 9T @I aAr g€ &1 A%
faffee d agi gl & dr g1 9%
frfaeet & #g7 iz Taq4T AN F
SIMFT T @ Al T q9d &1 NG
fafacer & qg@ & g faar g fv ag
Zr98 FA@a MT 481 9% agA @ afag
AT @ ATl | T qqid &r agt
ISATAAT &1 A wAWAT  fF zasw
agr feawa agr fear @ar sifge Oy
&Y far 7ar ¢ ag a7q & 1 aet ag gEE
@1 teawa gar &, aaa gaT @ 1 W Wiq
AEY N3G & A1 T U1 HI & A7 o H
HGHT AU & A & g a5 ¢ fw
&1 98 HIT f5T A fvdl gam § a1
# oY mrewy W A A 97 gEAT

MR. DEPUTY-SPEAKLR : Plcasc
resume your scat. On all occasions,—I must
be very clear—when Shri Madhu Limaye,
Shri 5. M. Banerjcc and others raised certain
important issucs under rule 341, I had
permitted them. So, therc is nv question of
distinction. He has withdrawn, and as I have
already obscrved, it should be done,
(Imterruption)

SHRI R. D. BLIANDARL : Belure 1

withdraw—
SCVLERAL HON. MEMBLRS : No, no.

MR. DEPUTY-SPECAKER :  No condi-
tivnal withdrawl, 1 will rule it out ol order.
(Interruprion)

PHALGUNA 23, 1850 (54K 4)

Amortisefion of Debts 358
Srates (Res.)
SHRI R. D. BHANDARE : This
will be taken notice of in Madhya Pradesh.
(Interruptiom)

SHRI RADHIR SINGH: Shame on
Shri Kanwer Lal Gupta and his party,

MR. DLPUTY-SPEAKER :
order.  Shri Sechiyan.

Order,

18.17 hrs.

RESOLUTION RE : AMORTISATION
OF DEBTS OF STATES —conrd.

SIIR] SEZAIYAN : Sir, as [ was
saying, most of the loans that the States
have taken from the Centre were becausc
of the capital disbursement and more and
more of the loans were taken because of the
paucity of the resources available to the
States. For example, during the first Five
Year Plan, the capital disburscments required .
by the States were Rs. 980 crores, out of
which the loans from the Centre formed
Rs. 770 crores, or 77 per cent. During the
second Plan period, it was 74 per cent and
during third Plan period, it was 89 per cent.
‘That means that important schemes in the
States can be implemented only if the Centre
gives its consenl. The States have to depend
on the Centre which has its discretionary
powers. Thercfore, wherever there is a non-
Congress State, whercver the State is not
obeying the Centre politically. then financially
the Centrc uses its power through the back-
door of the Planning Commitsion, in respect
of the allocation of schemes and grants.
Therefore, this has to be put an end to. A
complete reappraisal of the eatirc constitu-
tional position in the grant of loans and
other amounts should be gone into by an
expert  committee as  suggested by the
Administerative Reforms Commission. Unless
and until this is done, the smooth working
of the federal structurc that has come into
voguc after the general elections of 1967 wiil
not be there. The Central Government
should, for its own good, look into this matter.
As I said, only if the Stalcs live, the Centre
can live. Only if the parls arc stronger, the
wholc can be stronger. With these words,
1 conclude.

wlit fog  (dzax) . Ivvaw
q212, G A1 ATHT € SR F3E E,
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[t e feg]
# I7 a7 3w w1 gmEn feeft W oafy
wHWAT £ 1) ¥ WNEqEA § W FAAR
ar 2 1 @ WegwA ¥ ¥ N AT FA
FY T FE TE & 1 WA AT HA AT
I WYX €A IR AOE FE A
HTT HTAT W@, a1 30 GIFIC F gL
QT R NG § 7 AtEw wgi @ s9ar
graar ? gart A& 1 WA G ag g
38Y W TG TAT 1A, I fAFT srqr)
A F AT, FAT A ATA| AG HOW, A
7z EArAETT WA AE AREL ArAMT |
g, & n3EnT ¥ 77 JET FA1 ArzAr
g f& ag 937 ar @iz#TT A 37, O9F;F A
D ¥ gafas 7 7% v #ai v 2o
sqar fzar w17 3% g2-IT-43 29 g
¥ g oAAT | AIFIL HFF AP qAFIA A
9 & & fau argT ¥ uwwEt gai
anr g g dtw 2, afsT &z ama,
wEre, god WY gfrarar S oA
QT S YT T I |
¥ g7 ¥ oun w2z & gmifeas g
wigm, 941 & faq 47 garwa Sr o)
I mwodl ®Z 9T W@y §5i Ane
NEEE &1 FA1 aifeq amr @ afss #
IEFT AT g 1 F AHY 9@ § zam
s AT g § (& £9 &1 @ wi@m
s g aE | & gm afed @ g3
et N g ag en¥ T F 1 ag fwaw
W JFrT Y £22 2 W & gvar  wqar,
WY qFT I FT 3W, wOA AR AW
w3 g Sfea ag 78 Q1 Tifgn fs gz
g & ¥t 33 w17 | wlAC & @R P
foe 79 @ig &1 w7 @, W 9% g
AT ST A &Y |
a0 AT - AN 2z H mmew
agrg fas Mase fo@ms &9 #1 Nae
wiT ggnia FTF F Srase dfar
g Mywe  aTar dfeF 0 9 @Qm
ar 16 gwr gear A yfw @, @
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a1k ¥ o faered, @A, A, qrEw T
qar &30 1 ag A & faAr gat Wk
&1 7 1A §, g9 AR AN WA
2 2% fr T8 ) QA FT GEw 1w
ANT AR a2 AR gra B dav g
At fzem az ga wriodromrdo F1 Naz
arga &1 29 g qagd &)Y IFY gAT-
faaa faart | e g& 9 M 5T 6
UF $4TT GAIY g W F  gearq a7 Y
w71

7z @ idegwT @, Iasr & gar-
fasa srar g 47 Aa & A 20 @
AT AET WIT ATINT IEE WA W
arus g dram wz gfam & ga ma
E 72N | IAFT HTLL A5 ATANM ) TH
tan zg grara #1 & gmifass sar

Bl

o fr =g W (wyat) @ weaw
ARza, gA AWl ® o agw fasar
F1fgu | A 9z ¥ SA13T GHG TEH qWIQ
g9 | ag famge aIg@E &, WO %A
q2124 |

MR. DEPUTY-SPEAKER : It is part

of the debate, if somebody raises some point.
1 have already extended it by half an hour.

SHRI SURENDRANATH DWIVEDY
{Kendrapara) : Half-howr discussion may
be taken on some other day.

MR. DEPUTY-SPEAKER : The Minis-
ter should have at least 15 minutes and the
mover should have some timc to reply.

oft forg wez Wt Suremw oY, § oW
WEqrT FT gAGA F@ § | qg VAT
frad ag #gr mar & f& wedY & Fax
At ¥t Fat § IEH! g2 ¥ fag, SEwy
g & fag g« gafa & o6 wEar
frrar wi, @d 91 aF a§f s ag oy
wifeafe mi g, Megmadargf ¢ &
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TY UIGT B F77 ¥ ®AT J47 997 & W
gy AW ¥ ¥ 4 AT E & 39 A
T9z 37 ¢ & Nwa fgrgena & a=a
®F X F91¢ 9 | AT FY A77 Ay
wfeqa #t 7 famsr adem ag gwr
f &g fammard aft & 1.,

SHRI S. R. DAMANI (Sholapur) : On
a point of order, Sir. Private Members'
business comes every week, but half-hour
discussions are very rare. I request you to
hold over this resolution for next week and
take up the half-hour discussion.

MR. DEPUTY-SPEAKER : Private
Members® business is allotted 2} hours every
week and nobodv li.-. a right to encroach
upon it. 'We started very late today. This
resolution will be concluded by 7 O'clock.
Then I leave it to the House to decide about
the half-hour discussion. [ cannot curtail
private members’ time.

ot forg wer W SATeAE AANET,
¥ oz a1 a1 fw &z ¥ Tsdl &1 O i
faetar &, 9% qeaeg Y wedTd w4 g,
g%t awg 77 & fr faa =1 & fegmam
# q9adiy figmg s 0 &, 37 A9-
AT F FATA F1 A 42 g9l 2 R F9
g7 @t fasfea ¥ 3 soon fasfam @t
T AR W &7 wfgwfas 9, ¥ smar
afasfag 2t a7 sk AF | a7
™ oawg § a} W HF S AW
zft %7 fgmia <gr s WA sarEr 9AT
g 1@ ST T oy 0T W@ W
frgim ST § faw usw a@
7 w27 93M TE o | agt A A g
i dfr s T oA saf
737 1 A gf &, g @t 'Y & v
T TG & | IF STH qUhTT Y, I9 /9T
Wt 9 wifrw ot fiF ssg Rrgwar &),
ol & fTgeeT #) 3T 7% o faw-
faa fear strg . qg afdfeqfr  Qroemay
fraag§ arf g ol ot e & fag
T W T @ wwf U aw
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% ¥ g2 ¥ WY IT A § 3G
&3 F1zAr —32 adwr aemr Adi
A g & ¥z W oAl F v 4w
Sy fFEar ¥ @ w1 gz
WA g qTT & 0% G
FHraT g frqr arar &, & wrgar
f& 3w# men 2 frar ma 1 dfqa
280 Y1 § gEIA ArgT O sgaedr
¥ M7 fF g @ UF  qUWIARE
greRw e gEfie fear amm
aiff &t af ofdfeafaat ot §,
AR ATAAL @A U qg wHIwA fownor
RfFFraraRFdefrfaawy

[T I
18.26 hrs.

[st mgaa amx s gg]

rwgEugEa R F W ang
TSai & 39T A 79f ¢, wifaw ag B
aifedr f& sawr fRzs-ms w7 frgr o o
¥ 78 T o} wrAAr g fr w1g ¥ ol
FAMUTFE § A, fft 7 foelt &1
s A ST A 9¥NT | WA § F
g A g fr | A D= §, W
# &Y Y 79 A8 ¥, TEE AIET WAE 0"
¥ | ofz ¥ g TER Y d@ifaw w
e wfeqme &3 &, o Afgar v
FgAr a1 fF 110 § sqora § www o
dfan @t wrfeg, afz w9 & gwer &
A F a1 OF A FAT Wy ghrae
T Bt fawr a5t § 1 Zam-rdww Wy
7fz w19 et & @19 A% A fEOT ¥
feama & 200 ¥ 300 ¥ w77 W IH
o1 6FY § | SRAESt MW@ A ww oy
¢, afx w19 g & gEwY AF A q=-
AT, THATAEE & WA 600 wAw
w2 wfaara arow) faq 53 &1 2w ¥
Aiiz-deq feqew, wreRw Wi gEt w9 F
&1 gear f oy gk &, afx W sw A
s AwE s @ § A w9 oifes §
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[ frwwz =)

feare ¥ atwr gore & 10 gW AT
& ¥ raa wrawr o= avdr 3 K 3z
4% ®gar 2 fr w9d e qar Ad & A
wiq foft a2 gazfar &7, @ ol &
ANgarw a7, Famar g fs &z [
dar wza § W @ 9 § I 97
v Ad qEm AT Ew W d 91 faww
w3 A1 &, 9g N FT §FA, T I9%
% Be2 97 9F7 YT T USHI 9T, G&F
W1 TN W JAA AT | KT AAT
§ fe fagre ot Afa &Y a9z & 7ag Y
qAI@T AT & 1

SHRI S. KUNDU (Balasore) : Mr.
Chairman, Sir, this is a very important
problem. For the first time, after twenty
years, we have come to know the real impli-
cations of the financial devolution betwcen
the Centre and the States after many non-
Congress governments have come into exis-
tence in various States. The total of loans
which was Rs. 44 crores has now gone up to
Rs. 7000 crores.

The interest which they have to pay on
this amount is enormous. And if the in-
terest is pot paid every year, a direction goes
to the Reserve Bank not 1o pay money. In
this way, the Centre is virtually able to
make the State Governments inoperative,
affecting the economic and financial relations
between the Centre and the States. If we
want harmonious relations between the
Centre and the States to grow, a deep study
should be made of this problem,

In this connection I would like 10 say
that certain things appear to me apparently
absurd. The Centre invest some money in
States in what are called Central projects.
The object of investing money in a project
is tosee that it gives a return. Suppose
the Centre invest Rs. 100 crores on an
irrigation project in a State. It will not
wait for the project to give areturn to
recover the loan from the -Siate. It will
arbitrarily fix a date, say, ten years and ask
the State Government 1o repay that loan
after that period even though the project
would not have started giving returns, The
States have consistently taken the view that
the repayment of the mopey invested by the
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Centre on projects should start only when
the States actually get benefit out of the
money invested by the Centre. But instead,
of doing that, they start recovering the
money with interest from a dare which is
fixed arbitrarily.

Then, the interim Report of the Finance
Commission does not deal with the special
problems of backward States. Tt has not
considered how to give an equitable share
from the Central and Siate financial pool to
States and areas which are backward so that
their position can be improved.

Now there is 2 convention that five per
cent of the total capital investment in railways
should go to the Centre. In that way the
Centre gets about Rs. 150 crores. The
States get only Rs. 14 crores or 15 crores by
way of passenger fares. Why should five
percent go to the Centre 7 Why not three
per cent go to the States so that they will
get a share of Rs. 40 crores or 50 crores ?

Some serious consideration should be given
1o this.

During the last twenty years of Congress
rule or misrule there has been misuse of
money and capricious and fruitless expendi-
ture by launching all sorts of pet schemes
and projects in many States, including Orissa,
During Congress rule by Shri  Patnaik crores
of rupees were wasted in Orissa.

For example, take the Paradip Project,
on which Rs. 15 crores were spent by the
State. When  the Centre took over this
project, it did not pay back the Siule what
it spent on the project. Mot only that, it is
charging interest from the State for the loan
which it gave even though the benefits of
the port go to the Centre. This is creating
friction between the State and the Centre.

Article 275 refers to granis in aid by the
Centre 1o the States. There should be block
provision in the budget for drought, fRood
etc. and it should be given always as grant
in aid and never as loan.

MR. CHAIRMAN : The hon. Minister.

SHRI K. I[AKKAPPA (Tumkur): I
have to move my amendment.

MR. CHAIRMAN : The time for mov-
ing ameodmenis has already passed. Your
name was called at the time of moving
amendments but you were absent then.
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SHRI K. LAKKAPPA: Now I am
present. Time for moving amendments was
not fixed.

MR. CHAIRMAN : You will understand
that there is a time for doing that. Other
Members were here and they moved their
amendments. Unfortunately, vou were not
here then.

SHRI NAMBIAR : He missed the bus,

MR. CHAIRMAN : 1 think, you may
ask a question after the Minister's speech,
Now, the hon. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Sir, the issue of Centre-State
relationship vis-g-vis financial matters is a
very crucial and important matter and their
are no two opinions on the fact that the
relationship should be very harmonious. It
should be advantageous to both. The Centre
should get the best of the benefit and, at the
same time, the work of the States on the
financial side should not be retarded.

There is a constitutional provision with
regard to the devolution of the various in-
comes. According to this constitutional
provision there is a division of the revenue
income which accrues to the Centre on
account of customs, excise and income-tax.
Besides this, there are certain subjects with
the States in the Schedule itself where the
States are also having an arena to raise their
revenues and to tap those resources,

SHRI NAMBIAR : Only sales-tax.

SHRI P. C. SETHI: There are many
things. I need not enumerate them ; the
hon. Member, Shri Nambiar, very well knows
them.

SHRI NAMBIAR : There is practically
nothing.

SHRI P. C. SETHI : The items which
fall under excise duty and which are divisible
between the States and the Centre at one
period of time were 35 ; now they have
grown up to 68. Therefore the arena for
the division of exicse duty income to the
Centre and of the customs duty and income-
tax is being widencd,

Then, every five years there is the
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Finance Commission which goes into all
aspects. They tour the States, take the
opinion of the States’ representatives and it
it is on their recommendation that non-
develonmental or revenue expenditure and
other things are considered.

Desides this, there is the forum of the
Planning Commission. Then there is the
Chief Ministers® Conference and the Finance
Ministers’ Conference. The Plan expendi-
ture is governed on the basis of the various
discussions held in these vatious forums,

SHRI NAMBIAR : All these are there to
deny the money to the states. All the dis-
cussions are there but not the money.

SHRI P. C. SETHI : I would like to
to tell the House that in the First Plan
period the share of divisible taxes and
duties was Rs. 345 crores ; in the Second
Plan it rose to Rs. 711 crores ; in the Third
Plan it rose to Rs. 1,196 crores. In 1966-67
it was Rs. 373 crores. in 1967-68 it was
Rs. 416 crores, in 1968-69 it was Rs. 491
crores and in 1969-70 it will be Rs. 519
crores, Therefore the share of the division
of the various incomes which I have just
now enumerated has also been mounting up.
It is not as if the Centre is usurping all the
money. After all, a happy harmony between

the Ceatre and the States is absolutely
necessary. Nobody would grudge the
Centre......... (Interruption)

SHRI E. K. NAYANAR : You keep the
States backward.

SHRI P.C. SIETHI: The Central
Government is responsible for the defence
of the country. Nobody is interested in
keeping the States backward because the
State is a part of the country aud if a State
remains backward then we are all back-
ward.........¢ [nterruption)

SHRI E. K. NAYANAR : You are
always keeping them backward.

SHRI P. C. SETHI : 90 per cent of the
people are educated in Kerala.

SHRI E. K. NAYANAR : Where s the
precision tools factory 7 Where is the phyto-
chemicals project 7 You are always kecping
us backward.
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SHRI P. C. SETHI : Not in the least.

SHRI SEZHIYAN : The Minister has
said that 90 per cent of the people in Kerala
are cducated. Is it a crime? Does he
want to punish them on that score ?

SHRI P. C. SETHI : What 1
say is it is not a backward State.
most forward State.
(Inierruptions)

mean 1o
Itisa
We are all proud of it.

MR. CHAIRMAN ; Order, order. IT
there is any clarification 10 be sought, a
question can be asked.

SHRI P. C. SETHI : Therefore, as far
as the division of the income is concerned,
it is based on the recommznildations ol the
Finance Commuission which is a semi-judicial
body. It would be wrong Lo say that the
Central Government alone has been
formulating certain policies and  dividing
income according to their whims and have
been giving priority to certain States and
have been treating other States on a
differential basis. There has been appoint-
ment of commissions from timz 1o time and
it is on the basis of the recommendations of
these commissions that various Plan aids
and other things have gone to the States.
Apart from the division on the incomes and
the assistance which is given for the Plan,
there are other things for which assistance is
given. For example, if there is any natural
calamity, the relief is provided in the form
of a grant. Similarly. the reliel is provided
for the rehabilitation of displaced persons,
police housing to tide over the ways and
means difficulties, etc. All these things are
there, Therefore, not only there is the
division of various duties, there is the Plan
assistance in the form of a grant and also in
the form of a loan.

So far as the Plan assistance is
concerned, the Plan assistance has been
varying in percentage as far as aid is concer-
ned or as far as grant or loan is concerned.
But it is now being considered that we should
evolve a certain formula and it has been
considered that as far as Plan assistance is
concerned, 30 per cent should be aid and
about 70 per cent should be loan, So, all
these things are still under consideration.
The Finance Commission and the Planning
Commission are going into it and the various
Chief Ministers’ conference ‘and other
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conferences which are held will, certainly,
take into consideration the difficulties of the
State Governments also.

One  will have 1o realise that as
far as expenditure is concerned, the
expenditure is both Plan expenditure, deve-
lopmental expenditure, and non-Plan expen-
diture. We cannot take a posture that we
would go on saying that the Cenire has
not been treating us fairly well and, at the
same time, we would go on spending more
on non-developmental expenditure or any-
thing of that type. Therefore, a certain
sort of financial drill will have 10 be
maintained and the States, I think, will
surely cooperate with the Centre in this
matter 50 that we can have a better harmony
of the developm2nial and non-de velopmental
cvpenditure.  Nobody would  grudge that
certain responsibalities of the Centre are
there. For example, we werc not very
happy to increase our defence expenditure.
But il the defence expenditure of the Centre
has gone up, nobody would say that it was
not necessary. Similarly, there are other
expenditures which are absolutely necessary
both for the States and the Centre. What
1 would like to ask isthis that wherever
developmental expenditure has been incurred,
as has been made out during the Budget
debate that we have spent or we have invested
50 much money in the public sector projects,
naturally, the public evpects from the
Government that this  invesiment sbould
give us a fair return. Similarly, wherever
we have invesied money either in the irriga-
tion projects or in the other developmental
projects, in the States, we do expect from
the State Governments that they would
utilise this money in such a manner that this
would also start giving them revenues. That
would also augment their income. That is
also 10 be considered. The traffic has to be
bothways. We cannot expect only one part
of the Government 1o function effectively and
the other part or the other limb of the
Government not to function very eflectively.
This point has also 10 be considered
wherever loan has been advanced for these
purposes;

There has been a demand that there
should be a permanent council or a
permanent Finance Commission for this
purpose. At the moment, the finance
Commission goes into the problems and,
as far as the revébue expenditure is
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concerned, they take into account the
variations which are likely during the next
three or four years. The Finance Commission
takes considcrablc time in going through all
these problems. Thercfore, at present, it is
not being considered nccessary to appoint a
permanent FFinance Commission.

SHRI NAMBIAR : Why ?

SHRI P. C. SETHI : Because the pre-
sent Finance Commission, as it is constituted,
takes into account the likely variations, and
adjustments can be made on that basis.
But certainly 1 am not going to argue
very much on this. This is a point which
could be examined from time to time and
this can be later on looked into.

1 have alrcady indicated how the
assistance to the Stales has been mounting
up from time to time. At thc moment, the
total loan outstanding against the States is
about Rs. 5191 crores.  As far as Central
Goveroment 1s conceried,  the total loan
which is outstanding is about Rs. 10,000
crores. If we lake into account this
suggestion that there should be amortisation
or that a sinking fund should be provided
1o write off these, theno [ would say that the
financial position of the Central Government
will be completely weakened. We  have not
taken the posture that, whatever loans we
have taken from the public or whatever
loans we have taken from elsewhere, we arc
not going to repay. The Central Giovern-
ment is committed to repay the loan as well
as the interest. Therefore, whatever assis-
tance has gone in the form of loan or in the
form of aid to the States, certainly we do
expect that with the rate of interest which
varies according to the terms and conditions
under which the loan has been given. ‘There-
fore, the proposition that a sinking fund
should be provided to write ofl' the loans is
difficult to accept......

SHR1 NAMBIAR : How can the States
pay ? The States must have thc capacity
to pay.

SHRI P. C. SETHI : If you cannot puy,
we cannot pay. Afier all, the country is
one. If the Central Governmenl cannol pay
and if you also cannot pay, what will be the
fatc of the country 7 It is for you to realisc
that, Therefore, Ict us think in more con-
struclive terms. We can certainly take into
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account the difficulties of the State Govern-
ments. That is what the Finance Commission
is going to do.

SHRI SURENDRANATH DWIVEDY :
Don’t charge interest.

SHRI1 P. C. SETHI : We are certainly
trying to find out ways and means (o have &
consolidation, 4 rationalisation, and _the
linance Commission itsell is going into all
these problems. 1 am sure they would
come out with a rcport, and it is only after
their report comes that we can take a fairly
good view about the whole thing.

Therefore, I would request Mr. Esthose
not to press his Resolution. It is receiving all
the sympathetic considcration from our side.
It 1s receiving all pussible consideration from
the side ol the Finance Commission, and
when the report ol the Finance Commission
comes, | am sure, it will receive its due
consideration not only at the government
level, but it will also be discussed in the
House, and that time would be the appro-
priate lime when this thing could be taken
up again. 1 would, therefore, request Mr.
Lsthose to withdraw his Resolution. It has
certainly drawn the attention of the House,
ol the Government and of the whole country.
In casc Mr. Lsthose does not propose to
withdraw his Resolution, then | would
request the House not to accept it.

MR. CHAIRMAN : Mr. Lakkapa. He
may put just one simple and direct question.

SHRI K. LAKKAPPA : | was busy
in some other meeting. 1 had sent an
amendmeni to the Resolution moved by my

hon. friend, Mr. Lsthosc, regarding
amortisation of debts. My amendment was
to appuint a Commissivn......

MR. CHAIRMAN : He may plcasc ask
liis question.

SHRI K. LAKKAPPA : My intcation
in [raming that amendment was 1o have a
rational approach so far as amortisation of
debts of States was coocerned. In view of
the serious situation arising out of the
regional imbalances, suggestions have becn
madc by several Chief Ministers of non-
Cangress States ; invoking article 263 of the
Constitution, to have a permanent Council
to gu into the matter in detail with respect
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to the debts of the States to the Centre,
becausc there are a number of investments
which have been made from the loan taken
by the States ; they have even become idle
investments, but intercst on them has
accrued heavily.

In such a situation, the States will face
a fiancial crisis. Will Government be
prudent enough to constitute forthwith such
a permanent Commission undcr the Consti-
tution. to go into thc mattcr ?

SHRI P. C. SETHI: As far as the
appointment of a permanent Commission is
concerned, I have already said that at the
momeant, it is not under active considcration.
Let us reccive the Report of the Finance
Commission. It will be only after that
that we can give morc thoughtful considera-
tion to this matter. Perhaps the House
will also be in a better position then to think
ubout it.

As far as the guestion of divergent views
expressed in the NDC', the views expressed
there were certainly divergent, but the Planning
Commission and others have evolved a
formula for this, and we are trying lo woik
on that.

SHRI P. P. FSTHOSE : I have listened
patiently to the reply of the hon. Minister
ol State. Unfortunately, 1 am not  satisficd
with his reply.

The hon. Members from  Urissa, Tanul
Nadu, Bengal and cven the Congress Mem-
ber from Andhra and many others who
spoke have placed added cmphasis on the
demands made in my speech. Even members
from Congress Benches have urged the necd
for a reconsideration of the present position
50 as to give more finances to the States.

The hon. Member from Rajasthan gave
a very vivid picture of the backward charac-
ter of Rajasthan. Similarly, we could hear
from every State the c¢ry for more finance
for development. This is not a competition
with the Centre but is a cry lor development.
If the Cenitre refuscs to accede o this and
* toes not tuke it in the spirit in which it is
intended, in cffect it will bc acling as a
brake on growih and development of the
people.

Duc to the inflativnary policy followed by
the Ceunal Guvernmenl, the State Govern-
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ments are made to suffer by way of increased =
expenditure on DA to their staff. Also with
enhanced spending in other activities, nothing
is left in the States for development, on acti-
vities such as irrigation, industry, clectrifica-
tion, roads and other most cssential things.

There is no use offering lip-sympathy, as
was donc by the hon. Minister. There is
no use saying that there is po finance
availablc with the Centre. Unless the fiscal
policy of the Central Govcrnment is
changed, you will scc the samc helpless
position continuing till it reaches the brea-
king point, when it is bound to go out of
control.

It is better for the Central Government
to revisc their policy in this regard. Their
throwing the burden on the Finance Com-
mission will not save the situation. They
may allot a little more to the States. But
that will not be as much as the States want.
This kind of answers  will not satisfy the
people of the States, even of the Congress
States. leave alone the non-Congress States.
Even States governed by the Congress Parly
arc demanding moie and more finance.

The Centre should not appropriate all
the activities to itsell, but should leave
somec of them 1o the States, Lxcept in the
malter of defence, communications, exiernal
affwirs and trade, all other items should be
handed over o the States, namely, education,
agriculture, police, health etc. Finance should
also be given to them in full. This will
reduce the burden of the Centre end can
help. the Centre and the States to have
healthy relations and alleviaic the sufferings
of the people. Therefore, 1 hope that this
Resulutivn will be accepted by the House.

MR. CHAIRMAN : Therc are some
amendments by Shri  Nayanar, Shri
Chakrapani and Shri Lobo Prabhu.

SHRI E.K. NAYANAR : [ am not
pressing my amendment,

MR. CHAIRMAN : Hus hc the jcave
of the House to withdraw his amendment ?

Amendinent No. 1 was, by leave, withdrawn.

MR. CHAIRMAN : | chall vow put
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the other two amendments to the vote of
the House.

Amenendmens Nos. | and 5 were put and
negatived.

MR. CHAIRMAN : The question is :

“In view of the serious financial crisis
'. facing all the States and the fact that
enormpus debt charges of the States
eat into their capacity to launch
development schemes, this House calls
upon the Government to immediately
work out a schems of amertisation of
debts in consultation with the States
and to implement it."*

The Resolution was negatived

18.59 hrs.

RESOLUTION RE : STATUS OF
HIMACHAL PRADESH

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I move :
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“That this House is of opinion that
the Union Territory of Himachal
Pradesh be raised to the status of a
State.”

This Resolution reflects the hope and

aspirations of millions of people of the
border territory of Himachal Pradesh.

MR. CHAIRMAN : The hon. Member
may continue his speech next time. Does
the House wish to take up half-an-hour
discussion ?

SOME HON. MEMBERS : No.

MR. CHAIRMAN : The House stands
adjourned till 11 A. M. on Monday,
19 hre.

The Lok Sabha then adjourned tlll Eleven
of the Clock on Monday, March 17, 1969/

-Phalguna 26, 1890 (Saka).

Printed 1 Akashdesp Priaters 20, Daryaganj, Delht-6.



